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 7043
 LOK  SABHA

 Wednesday,  September  8,  959/Bhadra
 18,  88l  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Spraxen  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Coal  Mining  Machinery  Plant
 +

 f  Shri  Subodb  Haneda:
 Shri  8.  C.  Samanta:
 Shri  Muhammed  Elias:
 Shri  Kunhan:
 Shri  T.  B,  Vittal  Ras:

 |  Shri  P.  C.  Boroosh:
 Shri  S.  A,  Mebdi:

 Will  the  Minister  of  Commerce  and
 Radastry  be  pleased  to  state:

 e ss.

 (a)  whether  Government  have
 secerved  &  detailed  project  report  in
 eonnection  with  the  setting  up  ef  a
 oai  Mining  Machinery  Plant  in  Indie,
 and

 (b)  ४  so,  the  progress  made  so  far
 for  the  establishment  of  the  above
 Plant?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  A
 statement  is  placed  on  the  Table  of
 the  House.  [See  Appendix  IV,  an-
 nexure  No,  35.]

 Shri  Subodh  Haneda:  From  the
 statement  I  find  that  the  coal  mining
 meachinery  plant  will  have  a  produc-
 tion  capacity  of  30,000  tons  of  coal
 mining  machinery  and  spare  parts  per
 annum,  May  I  know  what  would  be
 the  foreign  exchange  saving  through
 this  production?
 23  L.SD—!.

 7०4६
 Shri  Manubhai  Shah:  The  total

 production  will  be  about  Rs,  38  crores
 worth  of  which  about  Hs.  33  crores
 would  be  considered  as  a  saving  in
 foreign  exchange.

 Shri  T.  8.  Vittal  Rao:  May  I  know
 whether  the  original  estimate  of  Rs,  25
 crores  for  the  cost  of  machinery  and
 plant  has  been  confirmed  in  the  de-
 tailed  project  report,  of,,  whether
 there  has  been  any  increase?

 Shri  Mannbhai  Shah:  As  far  as
 these  prices  are  concerned,  they  will
 be  determined  from  time  to  time.  The
 Project  report  does  not  contain  firm
 prices.

 Shri  8.  C.  Samanta:  May  I  know
 how  the  supply  of  water  is  going  to
 be  arranged?

 Shri  Manubbai  Shah:  As  the  hon
 Members  are  aware,  this  project  is
 established  at  Durgapur  where  all
 the  facilities  are  easily  available.

 Shri  Subodh  Hansda:  From  the
 statement  I  find  that  only  preliminary
 works  have  been  started.  May  i
 know  whether  this  project  will  be
 completed  during  the  Second  Five
 Year  Plan  period?

 Shri  Manubhai  Shah:  No,  Sir.  It
 will  be  completed  by  the  third  year
 of  the  Third  Plan.

 Shri  Vidya  Charan  Shokla:  May  [
 know  whether  this  plant  is  going  to
 produce  other  mining  machinery  also
 or  whether  it  is  going  to  concentrate
 exclusively  on  the  production  of  coal
 mining  machinery?

 Shri  Manubhai  Shah:  Our  endeav-
 our  will  be  to  have  a  wide  range  of
 mining  machinery  covered  in  this  pro-
 ject.  Principally,  it  will  be  for  coal
 mining.  But  we  also  propose  to
 extend  it  to  cover  oi]  drills,  jigs  and
 rigs.



 Minister  now  says  that  they  will  come
 in  the  third  year  of  the  Third  Plan

 May  I  know  the  reasons  for

 shri  Manubhal  Shah:  Deliveries
 will  begin  in  96i-962.  The  plant
 will  be  fully  completeg  by  1964,  We
 will  be  able  to  start  production  by
 about  the  third  year  of  the  Third  Plan.

 Shri  Tangamani;  In  the  statement,
 ted  that  1,800  tons  of  steel

 started  from  the  third  year  of  the
 Third  Five  Year  Plan  or  later?

 Shri  Manubhai  Shah:  It  is  a  simul-
 taneous  production  As  a  matter  of
 fact,  the  foundry  and  forging  shops
 will  have  a  saleable  market  much
 earlier  than  even  the  production  of
 the  plant

 Shri  8.  C  Samanta:  May  I  know
 whether  we  are  at  present  having  any
 factory  in  India  producing  or  manu-
 facturing  any  such  machinery  ०
 spare  parts  thereof?

 Shri  Manubhai  Shah:  There  are  a
 few  factories—-some  of  them  are  very
 well  known—in  the  Dhanbad  area
 and  elsewhere,  which  are  already
 making  some  cutters,  mining  equip-

 “a
 conveyors,  haulagers  knives,

 Seeend  All  India  Agricultural  Labour
 Enguiry

 +
 है र ह  Barman:

 Shri  Snbodh  Haneda:
 Shri  8.  ह  Samanta:
 Shri  Shivananjappe:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  the  Second  All  Inda
 Agricultural  Labour  Enquiry  has  been
 eoncluded;  and

 (b)  if  so,  whether  the  survey  report
 lag  been  prepared  and  submitted  to
 Government?

 Employment
 (Shri  L.  N,  Mishra):  (a)  The  8७०
 part  of  the  enquiry  has  been  conctud-
 ed

 (b)  Not  yet

 Shri  Barman:  May  I  know  the
 names  of  the  personnel  of  this  com-
 mittee  and  also  whether  any  person
 who  38  considered  to  be  specially  con-
 versant  with  agricultural  labour  hae
 been  taken  in  this  committee?

 Shri  L.  च,  Mishra:  There  is  no  com-
 mittee  The  survey  has  been  carried
 out  under  the  auspices  of  the  Minis-
 try  of  Labour  and  Employment
 tnrougn  ine  agencies  6  tne  “Nauona:
 Sample  Survey  and  a  umt  of  the
 Indian  Statistical  Institute

 Shri  Shivananjappa:  May  I  know
 what  are  the  places  visited  by  this
 survey  committee  or  team?

 Shri  LN.  Mishra:  All  the  4  re-
 organised  States  and  four  Union  tern-
 tories  excluding  the  Islands  have  been
 covered  and  more  than  3,000  village<
 have  been  surveyed

 Shri  Keshava:  May  I  know  if  any
 pilot  survey  has  been  made?

 Shri  L  N  Mishra:  Yes,  Sir  A
 pilot  survey  in  24  villages  in  4  States
 preceded  the  general  survey

 hri  Shivananjappa:  May  I  know  :f
 the  agricultural  labour  have  no
 orginisation  of  their  own  and  may  I
 know  what  are  the  methods  adopted
 by  the  survey  committee  to  collect
 facts  and  data’

 Shri  L.  N.  Mishra:  This  is  not  8
 new  venture.  We  had  first  Agri-
 cultural  Survey  Committee  and  they

 main  object  is  to  find  out  the  |...
 of  the  various  developmental  projects
 going  on  in  the  country  on  the  agtl-
 cultural  labour.
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 ~  Marl  Marman:  By  what  time  could
 दि  expect  the  final  report  of  this  en-
 quizy?

 tet  L.  N.  Mishra:  It  will  take  about
 a  year  more.

 Shri  Subodh  Hansda:  May  I  know
 whether  the  high  prices  prevailing  in
 the  country  have  any  effect  on  agri-
 culture  labour  and,  if  so,  what  steps
 0  the  Government  propose  to  take  to
 maintain  the  level?

 Shri  L.  N.  Mishra:  The  cost  of  living
 index  must  have  been  taken  into  ac-
 count.

 Atomic  Power  Stations

 *I25S.

 |

 Shri  Kaitka  Singh:

 Shri  K.  8.  Ramaswamy:

 Shri  ह  R,  Patel:
 |  Shel  Fatehsinh  Ghodasar:

 Will  the  Prime  Minister  be  pleased
 to  state:

 {a)  whether  the  decision  to  estab-
 lish  sn  Atomic  Power  Station  has
 since  been  taken;

 (b)  if  so,  when  and  where  it  will  be
 set  up;

 (९)  what  will  be  its  cost  and  capa-
 city  to  generate  power:

 @  the  number  of  such  Atomic
 Power  Stations  that  are  proposed  to
 be  set  up  in  the  Third  Five  Year  Plan

 3  and  e
 @  where  will  these  be  set  up?
 The  Prime  Minister  and  Minister  of

 Kefecenl  1 €  Jawaharial
 Nabrel:  @)  श्ठ्  (६),  It  is  proposed
 o  locate  the  first  atomic  power  station
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 with  an  installed  capacity  of  approxi
 mately  250,000  kilowatt  somewhere  9m
 the  coast  between  Ahmedabad  and
 Bombay,  so  that  it  may  supply  power
 to  the  Ahmedabad-Saurashtra  and
 Bombay  regions,  which  will  ultimate
 ly  form  part  of  one  grid  The  exat
 location  will  depend  upon  several
 physical  and  technical  criteria  and  has
 yet  to  be  determined

 The  Atomic  Energy  Commission  on
 the  present  basis  has  assumed  a  cost
 of  Rs,  1,700-00,  per  kilowatt of  installed
 capacity  which  means  that  the  cost
 of  the  power  station  itself  will  be  in
 the  region  of  43  crores  The  construc-
 tion  will  take  about  4  years  but  the
 preparatory  work  before  commence-
 ment  of  construction  will  take  about
 l%  years  It  is  expected  that  electric
 power  from  the  station  would  be
 generated  towards  the  middle  of  1965.

 (8)  The  setting  up  of  other  nuclear
 power  stations  ig  under  consideration
 but  no  decision  has  yet  been  taken

 Shri  D.  ९.  Sharma:  May  I  know  if,
 for  the  purpose  of  this  atomic  power
 station,  any  foreign  assistance  has
 been  asked  for  and,  if  so,  from  what
 country?

 Shri  Jawaharlal  Nehru:  No  specific
 foreign  assistance  has  been  asked  for
 this  particular  proyect.  But  there  are
 allied  projects  for  which  it  is  possible
 to  get  some  foreign  assistance  and
 that  will  be  helpful

 Shri  D.  0.  Sharma:  May  I  know  if
 any  Commonwealth  country,  besides
 Canada,  is  helping  us  in  this  atomic
 energy  programme?

 Shri  Jawaharlal  Nehru:  No,  Sur.
 Canada  is  helping  us  substantially  in
 the  erection  of  what  is  called  the
 Canada-India  reactor  at  Trombay.
 But  regarding  this  particular  proposal,
 I  do  not  think  that  Canada  has  any-
 thing  particular  to  do  with  it.

 Shri  P.  C.  Boroesh:  May  I  know
 whether  any  co-ordination  is  being
 maintained  with  the  Central  Water
 and  Power  Commission,  which  is  alse
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 imtalling  conventional  power  in
 Ronibay  and  Ahmedabad?

 Shri  Jawaharial  Nehra:  That  ques-
 tion  has  been  asked  a  bit  too  early  to
 give  an  answer.  So  far  as  the  distri-
 bution  of  electric  power  is  concerned,
 there  is  bound  to  be  co-ordination.
 So  far  as  the  production  is  concerned,
 there  is,  I  suppose,  a  worid  of  differ-
 ence  between  atomic  energy  power
 production  and  hydro-electric  power
 production.

 Shri  Narasimhan:  When  the  ques-
 tion  of  the  second  atomic  power  sta-
 tion  is  being  considered,  will  due
 consideration  be  given  to  the  water-
 starved  State  of  Madras  in  the  matter
 of  location?

 Shri  Jawaharlal  Nehru;  I  am  sure
 that  due  consideration  will  be  given.

 Mr,  Speaker:  Shri  Nanjappa.
 Shri  Nanjappa:  My  question  has

 been  answered.

 Shri  Tangamani:  Regarding  the
 second  nuclear  powcr  station  is  it  a
 fact  that  Dr.  Bhab..o  has  suggesed
 that  Madras  will  be  a  proper  place
 for  it  in  view  also  of  the  fact  that  it
 is  mainly  dependent  on  weather  con-
 dition:  '

 Shri  Jawaharlal  Nehra:  As  |  have
 suid,  all  the  relevant  factors  have  to
 be  very  carefully  considered.  At  the
 present  stage  of  progress,  if  I  may
 say  80,  it  would  be  unwise  to  have
 an  atomic  energy  gtation,  let  us  say,
 in  a  colliery,  because  coal  is  cheaper
 for  the  production  of  thermal  power
 than  atomic  energy.  But  going  fur-
 ther  away,  atomic  energy  becomes
 relatively  cheaper.  I  am  merely  try-
 ang  to  explain:  whether  it  is  a  case
 where  it  can  be  produced  relatively
 cheaper  compared  to  other  methods
 and,  secondly,  whether  it  can  be  eaai-
 dy  utilized  in  large  quantities—these
 are  the  two  major  considerations.

 Shri  Assar:  May  I  know  whether
 we  have  got  really  sufficient  number
 of  Indian  scientists  to  man  these
 Power  houses  when  established?

 Shri  Jawahartal  Nehru:  Yes,  we
 have.  I  do  not  know  the  exact  _ विधधत-
 ber  but  we  have  a  very  large  number
 of  very  able  atomic-nuclear  scientists
 at  Trombay  and  elsewhere,  and  their
 number  runs  into  thousands.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  the  Rajasthan  Govern-
 ment  have  also  requested  the  Centre
 to  set  up  an  atomic  station  at  Udai-
 pur?

 Mr.  Speaker:  There  are  l4  States.
 Also,  the  hon.  Minister  has  already
 answered  that  all  these  matters  will
 be  taken  into  consideration.  What
 else  does  the  hon.  Member  want,  un-
 less,  of  course,  the  hon.  Minister
 wants  to  say  something?

 Shri  Jawaharlal  Nehra:  There  is
 nothing  more  which  I  can  say.  This
 is  an  advance  in  a  new  direction  and
 it  is  important  that  the  best  and  the
 most  favourable  location  should  be
 chosen  to  make  it  a  success.  After
 that  it  becomes  easier  to  spread  out.

 Shri  Tangamani:  What  will  be  the
 foreign  exchange  component  for  set-
 ting  up  the  first  atomic  station
 Trombay?

 Shri  Jawaharlal  Nehra:  I  am
 afraid,  I  cannot  answer  this  question
 now.

 Displaced  Political  Sufferers:

 91256,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Rehabilitation  and  Mineri-
 ty  Affairs  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  656  on  the  3rd  April,  969  and
 state:

 (a)  the  progress  made  in  imple-
 menting  the  scheme  formulated  to
 provide  houses  or  land  to  displaced
 political  sufferers;  and

 (b)  the  number  of  persons  who
 have  been  benefited  so  far  by  this
 scheme?
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 The  Deputy  Minister  of  Rehabilita-
 tom  (Shri  ह  8,  Naskar):  (a)  and  (b).
 463  applications  were  received  till
 Weth  January,  4959  which  was  the  last
 extended  date  for  the  receipt  of  appli~
 cations,  Out  of  these,  42  persons
 have  been  provided  with  buult-up
 accommodation,  9  have  been  allotted
 small  piots  of  00  sq,  yds.  each  and  22
 are  being  allotted  200  sq.  yds.  each
 instead  of  l00  sq.  yds.  originally  allot-
 ted  to  them.  268  persons  were  found
 to  be  ineligible  and  the  remaiming  39
 cases  are  still  under  consideration.

 Shri  D.  C.  Sharma:  May  I  know
 whether  3६  had  not  been  represented
 to  the  Ministry  that  the  date  for
 receipt  of  applications  should  be  ex-
 tended?  If  so,  has  the  Ministry  consi-
 dered  that  request  favourably?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  I  cannot  answer  it  off  hand.
 We  have  extended  it  more  than  once
 —twice  or  thrice  After  all,  we  have
 to  finale  it.  If  any  particular  case
 is  brought  to  my  notice,  I  will
 consider  it  on  merit  and  if  it  deserv
 any  consideration  I  am  prepared  to
 send  it  on  the  Committee.  But  I  can-
 not  give  an  indefinite  commitment  in
 this  matter

 Shri  D.  1  Sharma:  Who  are  the
 members  of  this  committee  which
 processes  these  applications  for  assis-
 tance?

 Shri  P.  Naskar:  The  Committee
 consists  of  Dr.  Yudhvir  Singh,  Chair-
 man,  Shrimat:  Sucheta  Kripalani,
 MP.,  Member,  Shn  C.  K.  Nair,  M-P.,
 Member  and  Shri  Jag  Pravesh  Chand,
 Member

 Shri  B  Das  Gupta:  The  figures
 that  the  hon.  Minster  has  given,  I
 take  it,  do  not  cover  Bengal.  What
 is  the  figure  about  Bengal?  How
 many  political  sufferers  have  made
 applications  and  how  many  of  them
 have  been  given  this  aid?

 Shri  Mebr  Chand  Khanna:  If  the
 question  refers  to  Delhi,  I  can  only
 give  information  about  Delhi.  As  far
 as  Bengal  is  concerned,  I  might  inform
 the  hon.  Member  that  about  a  month
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 or  60  ago  I  invited  a  large  number  of
 political  sufferers  in  Calcutta,  old
 revolutionaries,  and  I  am  having  their
 cases  also  examined—to  what  extent
 they  have  already  received  rehabili-
 tation  assistance  and  what  further
 rehabilitation  assistance  is  required  in
 each  case  But  #  must  be  clearig
 understood  that  I  can  only  deal  with
 political  sufferers  who  are  displaced
 persons  and  who  conform  to  the  con-
 ditions  for  relef  and  rehabilitation  I
 cannot  act  on  the  general  question

 the  political  sufferers?

 Shri  Mehr  Chand  Khanna:  !  have
 just  stated  that  I  am  a  Minister  for
 Rehabilitation  I  do  not  make  any
 discrimination  between  A  refugee  and
 B  refugee,  except  that  in  the  case  of
 political  sufferers  I  am  having  these

 a  DP  whether  he  comes  from  the  east
 or  from  the  west.

 hri  Ajit  Singh  Sarhadi:  Has  the
 Minister  the  mght  or  power  of  revi-
 sion  from  the  orderg  of  the  com-
 mittee?  Has  he  revised  the  orders  in
 any  case?

 Shri  Mehr  Chand  Khanna:  I  have
 always  kept  myself  rather  aloof  in
 the  matter  of  revision.

 Indian  News  Agencies

 91257,  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  refer  to
 the  statement  laid  on  the  Table  of
 the  Lok  Sabha  mm  reply  to  Starred
 Question  No  2070  on  the  27th  April,
 959  and  state

 (a)  whether  Government  have  re-
 examined  the  question  of  ensuring
 satisfactory  arrangements  for  the
 availability  of  foreign  news  and  pre-
 tecting  the  legitimate  interests  ef
 Indhan  news  agencies  so  that  they  may
 develop  well,

 (b)  if  so,  the  results  thereof;  and
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 (९)  whether  any  formule  has  been
 evolved  in  this  regard?

 The  Parliamentary  Secretary  te  the
 Minister  of  {nformation  Broadcast
 tag  (Shri  A.C.  Joshi):  (a),  (b)  and  (c)
 Government  hope  to  come  to  a  final
 decision  soon  on  this  question  As
 mentioned  in  the  statement  laid  on
 the  floor  of  the  Sabha  on  the  27th  of
 April,  the  present  ad  hoc  arrangement
 with  suitable  modifications  might
 have  to  continue  until  Indian  news
 agenmes  subscribe  to  some  foreign
 news  agencies  and  have  not  to  depend
 on  only  one

 Shri  Ram  Krishan  Gupta:  May  I
 xnow  whether  it  is  a  fact  that  the
 original  objective  at  the  time  of  the
 formation  of  the  PTI  was  that  it
 should  also  cater  foreign  news’  If
 80,  what  progress  has  been  made  in
 this  direction”

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  As  the
 ह: 5% 2 व  is  an  independent  news  agency,
 it  is  not  possible  for  me  _  to
 give  detailed  information  on  the  sub
 ject.  However,  I  understand  infor-
 mally  that  they  are  at  present  nego-
 tiating  with  some  foreign  agency  ‘to
 buy  their  services

 Shri  Tyagi:  Have  Government  re-
 ceived  any  applications  from  other
 Indian  news  agencies  as®ing  for  per-
 misson  to  collaborate  wth  any  othe:
 foreign  agency  other  than  Reuters’

 Dr.  Keskar:  We  have  received  one
 application  but  7  had  occasion  to
 mention  that  Government  8  Jaying
 down  definite  rules  for  Indian  agen-
 cles  to  receive  facilities  like  tele-
 printer  circuits  etc  ‘That  will  be  set-
 tled  soon  That  application  will  be
 considered  after  this  decision  has  been
 implemented

 Mr,  Speaker:  Shr)  Bra)  Raj  Singh.

 Shri  ह»...  I  wanted  to  know  what
 the  policy  is

 I  have  called  Shri
 Bra}  As  ai
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 भी  अजराण  1... ६  :  भभी  सिमिस्टर
 महोदय  ने  बतलाया  कि  किसी  न्यूज  एजेन्सी  की
 एक  दरस्वास्त  पर  विचार  हो  रहा  है  ।  मैं
 जानना  चाहता  हूं  कि  हिन्दुस्तानी  भाषा  की
 एक  मात्र  न्यूज  एजेन्सी  हिन्दी  समाचार  समित्ति

 की  किसी  स्वस्त  पर  भी  क्‍या  कोई  विचार
 हुआ  है,  पौर  क्या  उस  को  भी  विदेशी  समाचार
 एकत्र  करने  के  लिये  कोई  सुविधायें  देने  का
 सरकार  का  विचार  है  ?

 डा०  कैसकर  अभो  में  ने  जो  जवाब
 दिया  उसे  माननीय  सदस्य  ने  ठीक से  सुना  नही
 में  ने  कहा  कि  इस  समय  हम  कौन  कौन  से
 नियमों  का  पालन  करने  पर  किसी  न्यूज  एजेंसी
 को  बोनाफाइडी  न्यूज़  एजेन्सी  समझा  जा

 सकता  है  इस  पर  विचार  कर  रहे  हैं।  बह  नियम
 करीब  करीब  तैयार  हो  गये  हे  ।  उन  के
 तैयार  होने  के  बाद  जब  कोई  एजेसीअ  सरकार
 से  स्पेशल  फैसिलिटी  चाहेंगी  तो  उन  नियमों
 के  अ्रनुसार  उन  का  फैसिलिटो  देने  का  फैसला
 किया  जायेगा  ।

 Shrimati  Renu  Chakravartty:  In
 view  if  the  fact  that  the  PT.I  is  more
 or  less  a  Government  organisation,
 may  I  know  whether  Government
 proposes  to  actually  set  up

 Mr.  Speaker:  Order,  order  What
 answer  is  the  hon  Munster  to  give?
 Is  he  to  say  that  it  »  not  a  Govern-
 ment  organisation?  Quesi:ons  ought
 not  to  be

 Shrimati  Renu  Chakravartty:  Please
 hsten  to  me

 Mr  Speaker:  I  have  already  ls-
 tene@  to  the  earber  portion  of  the
 question  Hon  Members  ought  not  to
 make  any  suggestions  They  might
 ask  a  question  which  will  शाला  an
 answer  On  the  other  hand  if  it  Is
 combined  with  otber  things  the  hon
 Minister  thinks  that  it  .s  not  right.
 Is  he  to  answer  such  questions’
 Therefore  the  Question  Hour  ie  to  be
 utilised  for  the  purpose  of  eliciting
 information  only  and  not  for  making
 any  suggestions  or  even  any  allege-
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 tons,  Otherwise,  we  cannot  cerry  on
 with  the  Question  Hour

 Shrimati  Renu  Chakravartty:  I  am
 very  sorry  that  you  thought  it  as  an
 allegation  It  did  not  occur  to  me
 But  maybe

 Mx.  Speaker:  The  bon  Member  who
 asked  the  question,  does  not  consider
 that

 Shrimati  Renu  Chakravartty:  |  did
 not  make  an  allegation  If  you  consi-
 der  it

 Mr  Speaker:  What  is  he  to  answer
 then”  Is  he  to  answer,  we  will
 assume  that  he  wants  to  say  that
 it  aR  not  a  Government  oragnisation”

 brimati  Renu  Chakravartty:  You
 may  rule  it  out  after  you  have  heard
 my  question

 Mr  Speaker  I  have  heard  that
 portion  of  the  question  and  that  35
 irrelevant  She  may  ask  a  question
 if  she  bkes

 Shri  Joachim  Alva  It  is  over  ten
 years  since  Reuters  abdicated  their
 interest  in  the  PT]  Why  is  it  that
 the  Government  has  not  taken  the
 whole  matter  in  its  own  hand  and  has
 allowed  the  Directorate  of  the  झप  to
 do  whatever  they  hke  and  not  build
 up  an  agency  which  is  the  prime  need
 of  Indan  journalsm?  Why  xs  it  that
 thev  have  taken  so  much  t:me?

 Dr  BMenkar.  There  is  no  doubt
 that  there  is  need  not  only  for  one
 but  two  or  threc  agencies  in  this
 country  But  such  agencies  must  be
 independent  news  agencies  I  had
 occasion  to  explain  of  the  floor  of  the
 House  that  it  2s  not  for  Government
 to  establish  news  agencies  but  Gov-
 ernment  will  certainly  look  with
 sympathy  on  the  establishment  of
 Indian  newe  agencies  more  than  one
 As  far  as  helping  the  P  T.I  3s  concern-
 ed,  Government  cannot  subsidise  or
 help  a  news  agency  If  the  service  of
 3  news  agency  is  good,  Government
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 will  certainly  subscribe  to  that  service
 and  pay  3  on  merit.

 Shrimati  Rena  Chakravarity:  I
 wanted  to  ask  this  question,  namely,
 since  the  PTI  is  more  or  less  an  or-
 ganization  which  has  the  support  of
 Government  does  Government  pro-
 pose  to  set  up  a  series  of  independent
 sources  of  news  and  set  up  an  inter-
 national]  news  agency”  ‘That  was  my
 question

 Dr  Keskar  The  first  point  is  not
 correct

 My  Speaker’  That  is  exactly  the
 answer  I  anticipated

 Dr.  Keakar  The  point  is  that  PTI
 ts  the  only  agency  in  the  country  and
 whether  Government  hke  it  or  not,
 they  have  to  subscribe  to  it  If  there
 had  been  more  than  one  agency  it
 would  have  been  possible  for  us  to
 say  that  this  service  is  better  or  that
 service  is  better  As  far  as  Govern-
 ment’s  trying  to  help  or  imitate
 the  establishment  of  Indian  agen-
 cies  is)  concerned  may  I  say
 that  there  is  contradiction  mn
 the  very  suggestion?  If  Govern-
 ment  initiates  it  then  if  mught  be
 accused  of  trying  to  have  something
 which  is  under  Government  influence
 But  we  would  certainly  welcome  the
 formation  of  Indian  agencies  more
 than  one

 aft  भक्त  दक्ंल  पी०  टी०  श्राई०  विदेशी
 से  जां  समाचार  प्राप्स  कर  के  इस  देश  मे
 प्रचारित  करता  है  क्‍या  उस  व्यवस्था  से  गबर्ने-
 मेंट  का  सम्तोष  है  ?  और  यदि  नही  है,  तो
 उस  ने  कौन  से  ढास  कदम  उठाये  हैं  ताकि
 उस  का  स्तर  उचा  हो  सबे  ”

 डा०  केसकर  गवर्नमेंट  को  सन्तोष

 नही  है,  यह  जाहिर  है,  क्योकि  पी०  टी०
 झाई०  केवल  रायटर  एजेंसी  पर  निर्मर  है,
 और  हम  ने  do  do  जाई ०  बोर्ड  मे  भी

 कह  दिया  है  कि  हम  समझते  है  कि  उन  की
 सर्विस  के  लिये  यह  जरूरी  है  कि  एक  से  ज्यादा
 फारेन  न्यूज  एजेंसी  को  वह  सब्सक्राइब  करे  V
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 short उनके  कहने  से  उत  के  मार्म  में  ज्यादातर
 आधिक  दिक्कत  श्ाती  मालूम  पढ़ती  है  ।

 मुझे  उम्मीद  है  कि  वह  दूसरी  किसी  मशहूर
 फारेन  न्यूज  एजेंसीज को  भी  सब्सक्राइब
 करेगे  1

 सेठ  गोविन्द  दास  क्‍या  माननीय  मंत्री
 जी  को  यह  मालूम  है  कि  विदेशो  समाचार
 प्रसारित  करने  वाली  इसी  प्रकार  की  कोई

 और  एजेंसी  चल  सकती  है  जिस  को  टेलिप्रिंटर
 लाइन  भौर  इसी  तरह  की  दूसरी  सुवियायें
 देश  की  खबरे  देने  के  लिये  दी  जा  सके  ?

 क्या  सरकार  इस  पर  कोई  विचार  कर

 रही  है  कि  हिन्दी  भाषा  में  और  दूसरी  भारतीय
 भाषाओं  में  इस  प्रकार  की  कोई  टेलिप्रिटर
 लाइनें  कुछ  खास  एजेंसियो  को  दी  जा  सकती

 हैं?

 डा०  कैसकर  हालाकि  यह  सवाल  इस  से
 सीधा  नहीं  उठता  है,  लेकिन  में  माननीय
 सदस्य  से  इतना  ही  कहना  चाहता  हू  कि  हिन्दी
 टेलिप्रिटर  लाइन्स  का  बढाना  हिन्दी
 टेलिप्रिटरो  की  सख्या  बढ़ने  पर  निर्भर  है  ।
 इस  दिक्षा  में  कोशिश  की  जा  रही  है  भौप  मुझे
 उम्मीद  है  कि  जब  काफी  हिन्दी  या  दूसरी
 भाषाओो  में  टेलिप्रिटर  मिल  जायेंगे  तब  इस
 दिल्ला  में  कदम  उठाये  जायेंगे  ।*

 Shri  Joachim  Alva:  The  hon  Munis-
 ter  takes  shelter  under  the  fact  that
 the  PIT  is  the  only  agency  going  7
 want  to  know  what  efforts

 Mr.  Speaker:  Hon  Member  will
 kindly  avoid  all  this  preamble

 Shri  Jeachim  Alva:  What  efforts
 have  Government  made  to  keep  the
 UPI  gomg—the  UPI  which  was
 founded  by  the  sweat  and  tears
 of  many  pioneers  and  which  was
 offering  the  co-operation  of  a  foreign
 agency’  Government  allowed  it  to
 die  though  it  owed  some  money  to
 the  Government  which  could  have
 been  squared  up  by  asking  to  it  pay
 in  long  instalments

 Dr  Keskar:  This  question  relating
 to  the  UPI  has  been  answered  here

 m  detail  है...)  I  might  say  that
 of  subsidising  Government  did  every-
 thing  in  its  power  to  help  the
 If  it  had  ६०  close  down  it  due
 own  inherent  defects  and  not  on

 Shri  0  RB.  Pattabh:  Raman.  Has
 Government  used  35  good  offices  to
 expedite  entering  int6  some  sort  of
 an  agreement  with  other  :nternational
 agencies  in  the  European  and  the
 American  theatre?

 Dr  Keskar:  How  can  Government
 arrange  for  dissemination  of  news?
 That  can  only  be  done  by  news
 agencies,

 Shri  Tyagi:  The  hon.  Munster
 has  just  now  stated  that  the  Govern
 ment  have  asked  the  PTI  to  have  col-
 laboration  with  some  other  foreign
 news  agency  I  want  to  know  if  that
 were  done  will  the  goor  be  closed  for
 any  other  private  agency  to  contact
 foreign  agencies  and  establish  collabo
 ration  with  them?

 Dr  Keskar:  No,  Sir  The  point
 was  that  we  are  at  present  allowing
 newspapers  to  have  direct  arrange-
 ments  with  foreign  news  agencies  due
 to  the  fact  that  the  PTT  has  arrange-
 ment  with  Reuters  only  ang  a  kind
 of  monopoly  is  created  m  the  dis-
 semination  of  foreign  news  m  the
 country  If  there  are  more  than  one
 or  two  or  three  agencies  m  the  coun
 try  subscribing  to  various  foreign
 news  agencies,  that  system  need  not
 continue  which  we  are  forced  to  do  at
 present

 Dr  Ram  Subhag  Singh:  As  has  bepn
 disclosed  just  now,  the  UPI  recently
 went  out  of  existence  How  the  as-
 sets,  particularly  the  teleprinter  etc
 which  belonged  to  the  एश  being
 utilised  at  present  and  what  efforts
 are  beng  made  by  the  Government
 to  create  a  new  international!
 news  agency  of  our  own?

 Dr,  Keskar:  Ag  far  as  the  first  part
 is  concerned,  I  require  separate  notice
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 come
 jects  are  only  in  the  stage  of  forma-
 tion  and  have  not  advanced  further.

 Shri  Tangamani:  Is  the  Govern-
 ment  aware  that  there  are  other  news
 agencies  also  in  India  other  than  the
 PTI,  like  the  Indian  Press  Agency,
 news  items  of  which  we  find  in  the
 newspapers  under  IPA?

 Dr.  Keskar:  The  whole  question  of
 what  is  a  real  news  agency  and  what
 criteria  there  should  be  is  being  exa-
 mined  by  us  at  present,  and  I  hope
 to  inform  the  House  very  soon  about
 the  general  principles  which  we  pro-
 pose  to  lay  down  for  that  purpose

 shower  बान  श्रीमन्‌,  माननीय  मत्री
 ने  यह  तो  बताया  कि  वे  विदेशों  स ेसमाचार
 प्राप्त  करने  के  लिये  पी०  टी०  श्ाई०  झादि
 को  सुविधायें  देना  चाहते  है  तो  मे  जानना

 चाहता  हूं  कि  पी०  टी०  झाई०  के  सचालको
 ने  उसके  प्रति  क्या  रवैया  भपनाया  है,  उनका

 वृष्टिकोण  क्‍या  है  ?

 डा०  कसकर  :  पी०  टी०  झाई०  के
 संचालकों  का  कहना  है  कि  फारेन  एजेंसीज
 में  दो,  तीन  एजेंसीज  का  सबस्क्रिप्दान  देना
 उनके  लिये  सम्मव  नही  है  क्‍योंकि  भ्राथिक

 दृष्टि  से  उनका  सालाना  सर्जा  बहुत  बढ़
 जायेगा  लेकिन  वह  इस  दिशा  में  कोशिश  कर

 रहे  हैं
 Shri  D.  0.  Sharma:  May  I  know  to

 which  foreign  news  agencies  the  Gov-
 ernment  of  India  subscribes  and  what
 are  their  names?

 Dr,  Keskar:  Government  is  not  dir-
 ectly  subscribing  to  any  foreign  news
 agency.

 Shri  Ram  Krishan  Gupta:  How
 many  newspapers  in  India  have  so
 far  directly  made  arrangements  with
 foreign  news  agencies?

 Dr.  Keskar:  The  only  arrangement
 at  present  existing  is  the  one  to
 which  I  replied  in  the  statement  !
 Teid  on  the  Table  in  Aprit  last.  That
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 is,  the  Times  of  Indic  has  an  arrange-
 ment  with  the  Associated  Press  of
 Ameriéa.  We  have  an  application  for
 an  arrangement  by  the  Hindustan
 Times  with  the  AF.P.  These  are  the
 only  two.  There  is  a  third  one  by
 the  Indian  Express  Group  with  the
 United  Press  International  of  Ame-
 rica,

 Hostels  for  Unmarried  Government
 Employees

 +
 (  Shri  A.  M.  Tariq:

 E258,  <  Shri  Ram  Krishan  Gupta;
 Shri  Bhakt  Darshan:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  32]  on  the  I8th  April,  959  and
 state  the  nature  of  progress  made  so
 far  regarding  the  construction  of  two
 hostels  in  Delhi  for  the  Central  Gov-
 ernment  employees  who  are  unmar-
 ried?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anfl  K.
 Chanda):  The  plans  have  been  fina-
 lised,  as  also  the  site  for  the  "a
 hostel.  The  location  of  the  women’s
 hostel  is  stil]  under  consideration  and
 necessary  estimates  for  both  the  hos-
 tels  are  being  prepared.

 भरी  मु  तारिक  :  में  यह  जानना
 चाहता  हूं  कि  जब  कि  दिल्ली  में  कुंवारे
 मर्दों को  रहने  की  बेहद  दिक्कत है  तो  यहां
 हुकूमत  उस  होस्टल  को  बनाने  के  लिये  कितना
 बग्त  लेगी  ?  हम  उस  होस्टल  को  बनाने

 की  बात  पहले भी  सुन  चुके  हैं  प्रौर यह  कि

 उसके  लिये  प्लान  बनाया  गया  है  तो  मै  जानना

 चाहता  हूं  कि  उस  होस्टल के  बन  जाने  में  कितना
 वक्‍त  लगेगा?

 ७७ ae  (४०  35)  9  =  &  ot  )

 ०४  ie  a5  प्ले  &S  १०  (Xela.
 मे ंहै  So  dongs  65  dt)  gf  bye

 ह 1 ह  #  Shagd  pal  २००३६  od  ge
 cel  pp  थ्  ot,  ०४७  &

 cm  deg  we  sh AU oS  ०३०
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 ७००  dle  gt  £  Rage  Lp!  S  डि

 [  ह  Sy  us
 Shri  Anii  K.  Chanda:  As  I  said,  we

 have  already  selected  the  site  for  the
 men's  hostel  There  is  a  little  diffi-
 «culty  about  finalising Me  site  for  the
 women’s  hostel  The  plans  are  ready,
 the  estimates  have  been  prepared,
 and  as  soon  as  the  scite  for  the
 women’s  hostel  is  available,  we  shall
 Ddegin  construction

 को  भक्त  बसग  में  यह  जानना  चाहता
 हू  कि  यह  जो  होस्टल  भविवाहित  प्रर्थात्‌
 अनमैरिड  लोगो  के  लिये  बनाया  जा  रहा  है

 तो  इस  “झनमैरिड''  की  परिभाषा  क्या  होगी?
 क्या  स्थायी  तौर  पर  जिनकी  शादी  नहीं  हुई
 उनको  अभ्रविवाहित  माना  जायेगा  या  ऐसे
 लोगो  का  भी  प्रविवाहित  मानत  जायेगा
 जिनको  कि  कोई  सरकारी  तौर  पर  झौर
 बाकायदा  तौर  पर  शादी  नही  हुई  हो  ?

 Shri  Ani}  K.  Chanda:  I  would  sav
 ‘mngle  officers’  instead  of  using  the
 term  ‘unmarned  officers’

 Shrimati  Renuka  Ray  rose—

 लो  Ge  2०  तारिक  म॑  यह  जानना
 चाहता  ह्  कि  चूकि  हुकूमत  के  पैशेनजर  जनता

 होस्टल  को  जल्द  भज  जल्द  बनाने  का
 इमकान  है  तो  जब  तक  यह  होस्टल  नही  बनता
 तब  तक  के  लिये  क्‍या  जनता  होस्टल  का  कुछ
 पोशग  ऐसे  कुबारे  आदमियों  के  लिये  रखने
 जाने  के  बारे  मे  मोत्रा  जा  रहा  है  ?

 Wise  a  pare  taille -  p=  &  _»*]
 PS  faz  Semegkathye  aS  ye  ०००३
 हैं.  daly  aly J  ००३  #  S Shape Lely ००७
 Se  OG  ae  lg  2  tel
 td  US  ८  ८०  ७४  tay  pag
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 Shei  Anil  K.  Chanda:  The

 ि
 a  different  proposition™
 There  is  a  great  need  for  a  of
 the  type  we  have  contemplated  in
 construction  the  Janata  Hotel,

 Mr,  Speaker:  Shrimati  Renuka  Ray
 Hon.  Members  must  rise  in  their
 seats  They  rise  once  only  and  ‘Gen
 sit  down,  and  I  go  on  asking  them  to
 get  up!

 Shrimati  Renuka  Ray:  I  am  sorry
 The  hon  Minister  said  thet  with

 regard  to  the  site  for  the  women's
 hostel  there  were  some  difficulties
 and  they  have  not  yet  chosen  the
 site  I  would  like  to  know  from  him
 what  the  dificules  are  and  how
 long  7.  will  be  before  they  can  decide
 pn  the  2072

 Shri  Ani]  K  Chanda:  For  the
 women’s  hostel  we  want  8  central
 location  and  we  are  negotiating  with
 the  Bombay  Government  for  a  plot
 of  land  on  Curzon  Road

 “Swing  Credit”  Arrangement
 "1260.  Shri  Vidya  Charan  Shukla:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 840  on  the  3rd  March  959  and  state

 (a)  whether  any  solution  has  been
 found  to  remove  the  difficulty  relating
 to  purchases  of  Indian  goods  under  the
 “Swing  Credit”  arrangements  being
 held  up  at  times  due  to  shortage  in
 the  rupee  funds  of  the  countries  con-
 cerned,  and

 (b)  if  80,  the  details  thereof?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chanéra):
 (a)  and  (b)  A  statement  35  placed
 on  the  Table  of  the  House

 STraTeMEnt

 According  to  agreements  with  some
 countnies,  all  payments  whether  com-
 mercial  or  non-commercial  are  to  be
 made  in  non-transferable  Indian
 rupees  To  avoid  a  hold  up  of  pur-
 chases  by  these  countries  on  account
 bf  the  temporary  shortage  of  rupee
 fands  in  their  accounts  maintained  is
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 India,  some  ‘4acility  has  now  been
 extended  to  their  Central  Banks  in
 the  form  of  technical  credits  for  brief
 periods.  The  credits  sre  repaid  as
 and  when  rupee  funds  generated  by
 imports  from  these  countries  get
 accumulated  in  their  accounts.  No
 difficulties  have  been  experienced
 since  the  above  arrangement  came
 into  existence

 Shri  Vidya  Charan  Shukla:  The
 statement  says  that  swing  credit  has
 been  extended  in  the  form  of  tech-
 nical  credits  for  brief  periods.  May
 I  know  what  are  these  technica)
 credits  and  what  is  the  definition  of
 “prief  periods”,  and  whether  any
 interest  is  charged  for  these  periods
 on  these  technical  credits”

 Shri  Satish  Chandra:  The  state-
 ment  makes  at  quite  clear  that  in  the
 case  of  countries  with  which  we  have
 rupee  payment  arrangements,  it
 sometimes  happens  that  we  are  not
 able  to  make  purchases  and  there-
 fore  their  rupee  funds  are  dried  up
 in  India,  and  they  want  to  make  pur-
 chases  here  In  order  to  facilitate
 their  purchases  and  not  to  hold  up
 business,  an  arrangement  has  been
 made  to  advance  temporary  credit
 tif  such  time  as  we  can  provide
 rupees  by  purchasing  goods  im  those
 countries  According  to  the  arrange-
 ments  made  with  these  countries,
 definite  sums  are  fixed  with  each
 country  on  which  no  interest  is  paid,
 and  if  the  amount  exceeds  that  limit
 interest  is  paid

 Shri  Vidya  Charan  Shekia:  Have
 the  Government  been  strictly  main-
 taining  the  principle  that  the  ex-
 Port,  to  these  countries  should  be
 over  and  above  our  norma!  limits
 and  should  not  be  diverted  from  our
 conventional  exports?

 Shri  Satieh  Chandra:  It  is  our
 attempt  as  far  as  poseible  to  get  from
 the  countries  with  which  we  have
 entered  into  rupee  peyment  arrange-
 ment  goods  which  aré  essential  for  the
 maintenmrice  of  our  industrial  pro-
 duetion  and  also  capitel  equipment
 We  ntpply  them  such  goods  as  are
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 surplus  after  meeting  the  require-
 ments  of  the  traditional  markets.

 Shri  Tangamani:  How  much  credit
 has  been  given  to  the  various  Central!
 Banks  in  these  countries  with  which
 we  have  got  swing  credit,  for  the
 current  year?

 Shri  Satish  Chandra:  This  5  decid-
 ed  in  consultation  with  the  Reserve
 Bank  of  India  and  the  Central  Bank
 of  these  countries  from  time  to  time

 ae  म्रल  सिह  क्‍या  मत्री  महोदय  यह
 बताने  की  कृपा  करंगे  कि  यह  सुहंग  क्रेडिट
 अरंजमेंट  किन  किन  मल्को  के  साथ  ह्भा  है  ?

 श्री सीद  चम  यू  एस०  एस०  झार०,
 पोलेड,  जी०  Ho  झार०  रूमानिया,  बलगेरिया,
 हंगरी,  चेकोस्लोवाकिया,  भर  यूयोस्लाबिया,
 बर्मा  झादि  से  मी  कुछ  सीमित  व्यापार  के  सिम

 हुआ  है  1

 Laws  of  the  Seas

 Shri  Shivananjappa:
 Shri  Raghunath  Singh:
 Shri  Sarju  Pandey:
 Dr.  Kam  Subhag  Singh:

 Will  the  Prime  Minister  be  pleased
 to  state

 (a)  whether  a  team  of  U.K  officials
 held  discussions  with  the  Government
 of  India  m  New  Delhi  recently  on  the
 Laws  of  the  Seas,  and

 (b)  if  so,  the  outcome  of  those
 talks?

 *1261.

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b)  Yes,
 Sir  Certain  U.K  officials  discussed
 with  our  officials  and  others  some  of
 the  questions  which  may  arise  at  the
 next  Conference  on  the  Law  of  Sea
 expcr.ed  to  be  held  m  Geneva  in
 March  or  April  966  The  discussions
 were  of  an  exploratory  nature.  No
 spectfic  conclusions  were  attempted  or
 arrived  at.
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 Whri  Shivananjappa:  May  I  know
 whether  the  team  of  officials  visited
 thie  country  at  the  invitation  of  the
 Government  of  India?

 Mr.  Speaker:  Was  this  team  invited
 by  the  Government  of  India?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  I  think  that  the  suggestion
 came  from  the  United  Kingdom  and
 we  said  certainly,  you  will  be  wel-
 come

 Dr.  Ram  Subhag  Singh:  Has  this
 discussion  been  necessitated  due  to
 certain  difference  of  opinion  between
 the  U.K.  Government  and  our  Gov-
 ernment,  or,  I  should  say,  on  account
 of  our  announcement  extending  the
 terntorial  limits?

 Mr.  Speaker:  The  territorial  waters

 hri  Jawaharlal  Nehru:  There  are
 differences  of  opinion,  and  that  is  why
 this  matter  has  become  a  difficult  one
 We  discussed  for  months  and  months
 Some  agreements  were  arrived  at  and
 further  discussions  will  take  place

 Shri  A.  M.  Tariq:  May  I  know  if
 the  Government  of  India  has  signed
 any  convention  with  regard  to  this
 Law  of  the  Sea  and,  :f  not,  the  reasons
 for  not  signing  :t?

 Shri  Sadath  Alf  Khan:  We  have  not
 signed  any  convention,  because  we
 wish  to  study  all  the  mplications  and
 all  the  developments  before  putting
 our  signature  to  any  of  these  con
 ventions

 Shri  N.  RB.  Muniswamy:  May  I  know
 whether  the  discussion  we  have  had
 with  the  UK  officials  are  in  complete
 departure  of  the  earher  decisions
 arrived  at  at  Geneva  last  year?

 Shri  Jawaharlal  Nehru:  Some  of  the
 decisions  in  Geneva  were  accepted  by
 practically  every  country  It  is  only
 on  some,  chiefly  what  28  called  dis-
 tances  which  are  territorial  waters,
 that  there  was  no  agreement  Most
 of  the  matters  were  agreed  to

 Import  of  ह...
 +

 Shri  Narayanankutty
 91268  Menea:

 Shri  Punnoose:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state’

 (a)  whether  Government  have
 received  any  representation  from  the
 Coconut  Growers’  Association  in
 Kerala  regarding  the  import  of  Copra,

 (b)  if  so,  the  nature  of  the  repre
 sentation  received,  and

 {c)  the  action  Government  have
 taken  thereon?

 The  Minister  of  Commerce  (Shei
 Kanungo):  (a)  Yes,  Sur

 (b)  The  Association  has  suggested
 that  the  import  of  copra  and  coconut
 oi]  should  be  banned

 (c)  The  import  of  coconut  o  is
 already  banned  since  April-September,
 3958  licensing  pernod  As  regards
 copra  the  suggestion  of  the  Associa-
 tion  will  be  taken  into  consideration
 while  formulating  the  import  policy
 for  the  next  licensing  period  though
 prohibition  of  import  of  copra  is  not
 possible

 Shri  Narayanankutty  Menon:  May  I
 know  whether  the  Indian  Cocoanut
 Committee  has  made  any  recom-
 mendation  limiting  the  total  :mport
 during  the  previous  year  and  if  sa,
 whether  the  total  imports  have
 exceeded  the  recommendation  made
 by  the  Indian  Cocoanut  Committee?

 Shri  Kanungo:  We  take  all  sugges-
 tions  from  any  quarter  meluding  sug-
 gestions  from  the  Cocoanut  Com-
 mittee  We  found  that  many  of  the
 suggestions  do  not  take  into  considera-
 tion  the  uses  to  which  copra  and
 cocoanut  are  put

 Shri  Narayanankutty  Menta:  May
 I  know  whether  the  Indian  Cocoanut
 Committee  has  made  any  recommenda-
 tron  as  far  as  limitation  for  import
 during  the  previous  year  is  oon-
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 suggestions  coming  from  various

 Shri  V.  Eacharan:  May  I  know  the
 quantity  of  copra  imported  during  the
 year  ‘19597

 Shri  Kanunge:  Copra  Rs  55,000
 walue’  edible  copra  Milling  copra.
 Ra.  38,76,000,  other  sorts  Rs  351,000

 Shri  Narayazankutty  Menon:  May
 ]  know  what  is  the  recommendation
 made  by  the  Indian  Cocoanut  Com
 mittee  as  far  as  licensing  of  imports
 of  copra  is  concerned?  What  छ  the
 tonnage  recommended  by  the  Indian
 Cocoanut  Committee”

 Shri  Kanungo.  They  say  that  there
 zw  a  certain  volume  of  production  in
 the  country  which  we  consider  s
 inadequate

 Shri  Narayanankutty  Menon.  Sir,  I
 week  your  protection  My  question  is,
 what  is  the  recommendation  made  by
 the  Indian  Cocoanut  Committee  as  for
 tonnage  for  import  in  the  lhcencing
 period  1958-59,

 Shri  Kanungo:  I  have  not  got  exact
 figures  because,  as  I  said,  these  sug-
 gestions  come  from  various  sources
 Por  this  particular  source,  I  have  not
 got  the  exact  figure  We  have  not
 accepted  it

 Shri  Achar:  May  I  know  whether
 the  ban  on  the  import  of  coconut  oll
 as  affected  the  price  and  if  so  by
 how  much?
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 Orders  fer  ह... ह  Ore  by  State  Trading
 Corporation

 *i263.  Shri  Panigrahi:  Wili  the

 (a)  whether  orders  for  tron  ore  are
 placed  by  the  State  Trading  Corpora-
 tion  in  consultation  with  Government,

 (b)  whether  the  orders  are  placed
 on  acreage  basis;

 (९)  if  so,  what  is  the  total  3708  ore
 operating  acreage  in  the  States  of
 Bihar,  Onssa,  Rajasthan,  Andhra
 Pradesh,  Madras  and  Mysore,

 (ad)  whether  it  is  a  fact  that  per
 captta  tonnage  per  acre  is  not  cal-
 culated  on  the  basis  of  total  order  and
 total  acreage  in  case  of  each  State,
 and

 (e)  7१  so,  the  reasons  therefor’

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  to  (e)  A  statement
 giving  the  information  38  placed  on
 the  Tab'e  of  the  House

 (a)  A  committee  of  State  Trading
 Corporation  consisting  anter  aha  of
 representatives  of  the  Ministry  of
 Steel,  Mines  and  Fuel  formulates  the
 broad  procurement  policy  of  iron  ore

 (b)  to  (e)  Purchases  are  not  made
 by  the  Corporation  on  State-wise  basis
 Orders  are  placed  for  purchases  of
 iron  ore  in  different  mining  areas
 having  regard  to  the  facilities  avail-
 able  for  movement  of  ore  to  the  ports
 and  the  marketability  of  the  ore  pro-
 duced  m  the  particular  region  In
 mining  areas  like  Barajyamda  and
 Belary-Hospet  where  the  demand
 exceeds  the  movement  facilities  avail-
 able,  purchases  are  made  within  the
 over-all  transport  facihties  available,
 from  shippers  having  regard  to  their
 past  exports  and  from  mme-owners  on
 the  basis  of  their  royalty  andlor  acre-
 are

 Shri  Panigrahi:  In  the  statement,
 there  is  no  information  about  Part  C
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 of  tig  question.  Can  I  get  information
 on  part  (९)  of  the  question?

 @hri  Kanaunge:  The  statement  is
 there.

 Shri  Panigrahi:  I  wanted  to  know
 what  is  the  total  iron  ore  operating
 acteage  in  States  like  Bihar,  Orissa,
 Rajasthan,  Andhra  Pradesh,  Mysore
 and  Madras.  The  statement  does  not
 contain  this  information.

 Shri  Kanango:  I  am  sorry,  it  does
 not  contain  that  I  have  not  got

 with  me  It  will  take  a  long
 time  to  get  the  acreage.

 Shri  Panigrahi:  May  I  know  what
 is  the  demand  of  the  firms  in_  the
 Barajamda  area  and  how  many  of
 teen were weiad  cndeng,  an.  UEERgE
 basis  and  how  many  on  the  basis  of
 royalty?

 Shri  Kanunge:  In  the  Barajyamda
 area,  the  royalty  basis  was  not  taken
 into  consideration  It  was  only,  the
 acreage  basis.

 Shri  Vidya  Charan  Shukla:  May  I
 know  if  there  have  been  repeated
 complaints  from  the  small  iron  ore
 mine  owners  that  the  S.T.C.  has  been
 discriminating  against  them  in  pur-
 chases  and  that  most  of  them  have  to
 close  down  their  operations?

 Shri  Kanungo:  Ag  the  policy  has
 been  described  m  the  statement  laid
 on  the  Table,  we  do  not  make  any
 distinction  between  miner  and  miner
 If  at  all,  the  small  enterprises  are
 encouraged  to  form  themselves  into
 associations  so  that  they  can  enter  into

 know  if  complaints  have  been  received
 and  whether  80  per  cent.  of  the  small
 iron  ore  mine  owners  have  closed
 down?

 Miz.  Speaker:  The  hon.  Minister  35
 understandable.  He  says  that  in  the
 cape  of  individual  miners  entering  into
 contracts,  there  is  no  guarantee  that
 they  will  supply  regularly  and  there-
 fore  they  have  been  advising  them  to
 forth  into  co-operative  societies.

 1 ग  Vidya  Charan  Shukla:  All  ths
 time,  they  were  doing  business,

 Mr.  Speaker:  It  is  a  matter  of  argu-
 ment.  The  hon.  Minister  {s  entitled  to  '
 come  to  a  different  conclusion.

 Shri  Panigrahi:  The  hon.  Minister
 gtated  that  in  the  Barajamda  area,
 orders  were  placed  on  acreage  basis
 yay  I  know  the  number  of  firms  who
 were  placed  orders  on  acreage  basis
 gnd  what  their  acreage  of  mining  area

 s?

 Shri  Kanungo:  It  will  take  a  long
 pme  to  collect  the  figure

 Mr.  Speaker:  Somehow,  this  has
 crept  into  as  a  starred  question.  So
 ynany  details  are  being  asked  here
 Unless  an  hon.  Member  wants  to  write
 g  book,  all  these  details  would  not  be
 dseful.

 Shri  Panigrahi:  I  wanted  a  clari-
 fication  The  hon.  Minister  stated  that
 orders  have  been  placed  on  an  acreage
 pasis  I  would  like  to  know  how  many
 firms—one  or  two  or  three—who  had
 peen  placed  orders  on  acreage  details

 Mr.  Speaker:  These  are  details

 Shri  Kanango:  It  wil)  take  a  long
 me  to  collect  the  figures  of  acres
 which  are  there  and  orders  which
 gre  placed  accordingly  If  the  Speaker
 directs,  we  will  make  efforts  to  collect
 them  It  will  take  a  long  time

 Export  of  Salt

 Shri  Khimji:
 Shri  Damani:
 Shri  Snbodh  Hansda:
 Shri  R.  0.  Majhi:

 Will  the  Minister  of  Commerce  sad
 gadustry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 export  of  sea  salt  has  been  declining:

 (b)  xf  so,  the  reasons  therefor;

 (c)  whether  it  has  been  decided  to
 gntrust  the  responsibility  for  caidli-
 ang  the  export  of  salt  to  the  State
 frading  Corporations;  end

 "1264,
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 (ab  if  30,  detafis  जहालत

 ‘The  Minister  of  ह... क  (Shri
 Manubhai  Shab):  (a)  and  (b).  Japan
 9  Our  main  export  market  for  salt,
 and  the  decline  in  exports  to  that

 of  Japan  on  allocation  of  Sterling  to
 that  country

 (ce)  Yes,  Sir

 (d)  A  statement  giving  the  informa-
 tion  required  3  laid  on  the  Table  of
 the  House.  (See  Appendix  IV,
 annexure  No  36]

 Shri  Khimji:  May  I  know  what  was
 the  outstanding  quantity  of  salt
 exports  to  Japan  when  the  ST.C  took
 over  the  exports,  and  how  much  the
 ST.C  has  sold  since  taking  over  the
 export  of  salt’

 Shri  Mannbhai  Shah:  43  million
 maunds  have  already  been  exported
 so  far  during  the  current  year  The
 S.T.C  has  taken  over  on  899  June,
 939  and  is  negotiating  fresh  contracts

 Sart  Khimji.  Is  it  a  fact  that  since
 the  .mporters  of  salt  in  Japan  have
 formed  an  association  for  the  mport
 of  salt  from  India  as  a_  counter
 measure  to  taking  over  of  exports  by
 the  S.T.C  and  they  are  quoting  un-
 economic  rates  for  purchase?

 Shri  Mannbhai  Shah:  Tat  is  not
 true  What  is  true  is  this.  They  did
 want  to  canalise  at  their  end  just  as
 our  manufacturers  wanted  to  canalise
 at  ow  end  When  we  were  making
 efforts,  in  the  meantime,  they  had  the
 Salt  importers  association  m  Japan
 We  are  quite  hopeful  that  with
 bilateral  arrangements  that  might
 come  about  as  a  result,  between  the
 S.T.C.  on  the  one  hand  and  the  asso-
 ciation  on  the  other,  prices  would  be
 favourable  and  there  would  be  a  long
 teym  contract  under  which  we  can
 Plan  production  on  a  long  term,  basis

 Shet  M.  B.  Thakore:  May  I  know

 the,  sxberts
 of  salt  year-wise  since
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 4956  73  lakh  maunds  to  Japan
 957  88  lakh  maunds  to  Japaz.
 958  73  lakh  maunds  to  Japas

 year)  44  lakh  maunds  to  Japan

 Shri  S.  C.  Samanta:  May  I  know
 whether  any  attempt  has  been  made
 to  send  salt  to  other  places  and
 foreign  countries?

 Shri  Manubhai  Shah.  It  is  our  con-
 tinuoug  search  to  sell  our  salt  where-
 ever  we  can  We  are  quite  hopeful
 of  finding  new  markets  and  we  are
 also  expanding  internal  production  by
 chemical  industries

 Shri  Tangamani:  May  I  know  whe-
 ther,  as  a  result  of  the  ST.C  taking
 over,  the  shortfall  in  4958  will  be
 made  up  so  that  we  may  come  up  to
 88  lakhs?  What  :s  the  estimated
 export  of  salt  this  year?  Will  it
 reach  the  level  which  we  had  in  96577

 Shri  Mannbhai  Shah:  No  estimates
 could  be  made  as  far  as  export  of  salt
 is  concerned  What  we  feel  is  that
 because  there  is  now  an  arrangement
 by  which  under-cutting  of  different
 manufacturers  could  be  avoided  and
 it  could  be  canalised  in  a  more  rational
 way,  we  will  try  to  reach  the  previous
 figures  or  perhaps  exceed  them

 hri  Khimji:  May  I  know  whether
 the  overall  depression  in  the  salt  price
 १8  due  to  over-production  or  insuffi-
 cient  demand  both  inland  and  over-
 seas?

 Shri  Mannbhai  Shah:  As  the  House
 will  be  glad  to  know,  the  Second  Five
 Year  Plan  target  of  salt  production
 was  00  million  maunds  at  the  end
 of  the  Second  Plan  We  reached  nz
 millon  maunds  last  year  Therefore,
 the  House  would  appreciate  that  we
 exceeded  the  target  within  the  second
 year  of  the  Second  Plan,  and,  there-
 fore,  there  has  been  a  slight  over-
 production;  but  as  far  ag  the  offtake
 is  concerned,  that  is  also  continuously



 रतलाम  में  Weare  का  कारखाना

 +१२६४.  शबी  लर  सिंह  wre:  क्‍या
 शारिक्ण्य  तथा  बचोष  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 मध्य  प्रदेश  के  रतलाम  नामक  स्थान  में
 मद्यसार  का  एक  कारखाना  खोलने  की  योजना
 के  लिये  स्वीकृति  दे  दी  है  ;  भौर

 (ख)  यदि  हां,  तो  क्या  केन्द्रीय  सरकार
 इस  योजना  पर  होने  वाले  व्यय  का  कुछ  भार
 उठायेगी  झयवा  राज्य  सरकार  ही  सारा
 च्यय  वहन  करेगी  ?

 उद्योत  मंत्री  (थी  मनुभाई  झाह)  :  (क)

 जी,  हा  ।

 (ख)  राज्य  सरकार  ही  योजना  का
 “सारा  व्यय  वहन  करेगी  ।

 शी  झाभर  सिह  erat:  इस पर  कितनी
 -घनराशि  व्यय  होगी  ;

 थी  भमनुभाई  arg:  साढ़  छः  लाख  रुपये  ।

 Shri  C.  9,  Pande:  In  view  of  the
 fact  that  the  installed  capacity  of
 this  country  for  power  alcohol  from
 molasses  is  not  fully  utilised  and  also
 the  production  from  those  factories
 is  not  fully  taken  off  by  the  industry
 or  by  the  trade,  may  I  know  the
 reason  for  granting  new  licences,
 unless  it  be  that  there  are  new  open-
 angs  for  industry?

 Shri  Mannbhai  Shah:  This  is  a
 very  relevant  question.  As  a  matter
 of  fact,  as  the  House  is  aware,  we  are
 very  fortunate  in  this  country  to
 have  a  large  number  of  sugar  facto-
 vies,  and,  therefore,  a  large  quantity
 of  molasses.  The  present  capacity  is
 about  30  milion  gallons,  whereas  the
 offtake  is  hardly  36  million  gallons.
 But  I  can  assure  the  hon.  Member

 butyl  alcohol  and  acetates  and  vari-
 ous  other  types  of  combination,  which
 will  consume  more  than  this,  and
 perhaps,  we  may  touch  47  million
 galions.

 Pleased  to  state:

 (a)  whether  it  35  a  fact  that  the
 United  Arab  Repubhe  cargo  ships
 will  help  in  lifting  of  Indian  tea  for
 Alexandria  port;

 {b)  if  so,  how  much  of  the  cargo
 will  their  ships  handle;  and

 (eo)  how  much  will  be  lifted  by
 Indian  vessels?

 The  Deputy  Minister  of  Conamerce
 and  Industry  (Shri  Satiah  Chandra):
 (a)  to  (०).  While  the  Uniteg  Arab
 Republic  Ships  may  help  in  lifting
 Indian  tea  bought  on  their  account  to
 Port  Said,  it  is  not  possible  to  fore-
 cast  the  extent  to  which  the  tea  will
 be  lifted  by  United  Arab  Republic  or
 Indian  Ships

 Indian  Textiles  Exports  te  U.K.

 ‘1961.  4  Shri  Tridib  Kumar
 Chaudhari:

 Shri  8.  A.  Mehdi:

 ‘Will  the  Minister  of  Commerde  and
 Industry  be  pleased  to  state  the  natute
 and  result  of  talks  held  between  the
 Chairman  of  the  Indian  Cotton  Mills
 Federation  with  the  representative  of
 the  British  Textile  Industry  for  8
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 weluntary  cut  of  Indian  Textile  ex-
 ports  to  the  U.K.?

 The  Minister  of  Commerce  (Shri
 ‘Kanungo):  Negotiations  are  still  con-
 tinuing  between  the  British  and  Indian
 textile  interests  on  the  fixation  of  a
 voluntary  ceiling  on  Indian  textile  ex-
 ports  to  Britain.  It  would  not  be
 helpful  to  disclose  any  information  on
 the  results  of  the  talks  at  this  stage,
 which  are  going  on  between  the  in-
 dustries  of  the  two  countries  and  not
 ihetween  the  governments.

 Shri  Ram  Krishan  Gapta:  May  I
 Ymow  whether  any  alternative  propo-
 gal  has  been  made  by  the  British
 representatives  to  reimburse  this  cut
 an  export.  and  if  so,  what  it  is?

 Shri  Kanungo:  That  is  exactly  what
 1  have  replied  to.  The  negotiations
 are  going  on,  and  I  have  already
 stated  in  my  reply  that  it  would  not
 ‘be  helpful  to  disclose  anything  about
 the  results  of  the  talks  at  this  stage

 Stoppage  of  Canal  Water  by  Pakistan

 +
 Shri  Bhanja  Deo:
 Shri  Jaipal  Singh:
 Shri  Muhammed  Elias:
 Shri  M.  B.  Thakore:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  Pakistan  military
 authorities  have  stopped  the  water
 supply  of  a  canal  near  the  cease-fire
 line  in  Tithwal  recently;  and

 (b)  ४  so,  whether  Government
 have  taken  any  steps  to  restore  the
 water  supply?

 The  Parliamentary  ‘Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  All  Khan):  (a)  Water  supply
 to  the  irrigated  area  near  the  habita-
 tion  of  Sudhpura  village  in  Tithwal
 on  our  side  of  the  cease-fire  line  was
 stopped  by  the  authorities  in  Pakis-
 tam  occupied  Kashmir  on  March  26,
 989  and  again  on  May  19,  1959.

 0)  The  army  authorities  took  up
 the  matter  with  the  UN  .  Military
 233  LSD—2.
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 Observers  and,  as  a  result,  water  was
 only  partially  restored  on  May  4,  I969
 and  after  May  28,  1959,

 थ्दी  wo  qo  तारिक  म॑  यह  जानना
 चाहता  ह  कि  जो  पाकिस्तान  ने  हमारे  इलाके
 में  पानी  बन्द  किया,  क्या यह  दुरूस्त है है  कि  उस  के
 साथ  ही  वहा  पाकिस्तानी  फौजियो  ने  गोलियां
 भी  चलाईं,  जिस  से  हमारे  कुछ  लोग  जख्मी
 हुए  श्रौर  एक  मर  भी  गया  ।

 Wiley  ee  yee:  39  pre  pt)

 eyed ४  andy  o>  S  ye  tal

 &  US-US  ob  gts  pe  Sle

 ए  PF  ह.  ES  ppl  5S  &  uy

 ut  हि  Pa  3  िन

 ह:  ्  chr  ७9  >  Util .
 (५४  चि  ३०  प््घ्यि  gat  dp  5
 शी  दत  झ्ली at  गोली  चली  जरूर

 थी,  लेकिन  १४  अप्रैल,  १९५६  को  मरा
 कोई  नहीं  ।  अलबत्ता  एक  गाय  मर  गयी  q

 ओ  ब्रजराज  सिह  अभी  पालियामेटरी
 सेक्रेटरी  महोदय  ने  बताया  कि  झाशिक  रूप  से
 पानी  फिर  प्राप्त  किया  जा  सका  है  1  जैसे
 पानी  पहले  प्राप्त  किया  जा  रहा  था,  उसी
 शक्ल  में  फिर  पानी  प्राप्त  करने  के  लिये

 हिन्दुस्तान  की  सरकार  की  तरफ  से  क्‍या
 कोशिश  की  जा  रही  है  ?

 आओ  सादत  झली  खां  हम  को  झाशा  है  कि
 जैसे  पहले  पानी  प्राप्त  किया  जाता  था,
 ग्रनकरीब  वैसे  ही  प्राप्त  किया  जा  सकेगा  1
 अभी  रुक  रुक  कर  आ  रहा  है  ।

 Mr.  Speaker:  Now,  question  No.
 2170.  Shri  Sadhan  Gupta.

 Shri  Sadhan  Gupta:  May  I  request
 that  Q.  300  also  may  be  answered
 along  with  this?

 Mr.  Speaker:  I  deliberately  divide
 these  questions,  so  that  one  single
 Member  may  not  monopolise  all  the
 time  of  the  House.  Anyhow,  the
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 hon.  Member  comes  here  only  occa-
 sionally,  and,  therefore,  I  shall  allow
 this,  Q.  I300  also  may  be  answerea
 along  with  Q.  No.  1270.

 Dandakaranyz  Scheme

 +
 Shri  Sadhen  Gupta:

 91270.  <  Shri  Sanganna:
 Shri  P.  G.  Deb:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  whether  the  Madhya  Pradesh
 Government  is  opposed  to  reclamation
 of  reserve  forests  in  the  Pharasgaon
 area  for  the  Dandakaranya  Project;

 (b)  whether  in  view  of  such  opposi-
 tion,  the  Dandakaranya  Development
 Authority  has  decided  to  reclaim
 Nishtari  forest  area  for  the  rehabil-
 tation  of  the  displaced  persons;  and

 “(ey  if  so,  whether  reclamation  of
 such  areas  will  enable  displaced  per-
 sons  to  be  settled  in  large  concentra-
 tions  as  originally  planned?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  8.  Naskar):  (a)  Yes
 These  forests  were  found  to  contain
 very  valuable  timber.

 (b).  Yes.  It  has  been  decided  to
 reclaim  other  suitable  forest  areas.

 (c)  The  Government  of  Orissa
 and  Madhya  Pradesh  have  agreed  to
 release  over  2  lakh  acres  of  land  for
 reclamation  to  Dandakaranya  Deve
 lopment  Authority.  '

 Resettlement  of  Displaced  Persons  in
 Umarkote  (Orissa)

 Shri  Sadhan  Gupta:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  whether  the  Dandakaranya  De-
 velopment  Authority  have  decided  to
 shift  their  operations  for  reclamation
 of  land  and  resettlement  of  displaced
 persons  from  Pharasgaon  in  Madhya
 Pradesh  to  Umarkote  in  Orissa;

 {b)  how  far  Umarkote  is  from  the
 nestest  Railway  station;

 {c)  whether  it  is  proposed  to  link
 umarkote  by  rail  with  any  portion  of
 the  South  Eastern  Railway  and  if  so,
 by  what  date;

 (a)  whether  there  are  any  all  wea-
 thet  Pucca  roads  connecting  Umar-
 kote  with  other  places;

 (९)  if  not,  how  many  such  roads
 aré  Proposed  to  be  constructed;  and

 {f)  whether  such  roads  will  be  pro-
 vided  and  adequate  transport  facilities
 yntroduced  before  resettlement  of  dis-
 pieced  persons  commences?

 fhe  Deputy  Minister  of  Eehabilita-
 (Shri  P.  8,  Naskar):  (a)  No  It  3s

 roposed  to  take  up  large  scale  recla-
 mé@tion  after  monsoon  in  Umerkote  in
 of'ssa  and  Paralkote  in  Madhya  Pra-
 aes

 (b)  I36  miles  from  Salur,  the  near-
 est  railway  station.

 ee)  No

 (d).  Yes  Umerkote  s_  connected
 with  Koraput,  Jeypore  (Orissa)  and
 Jgfdalpur  (Madhya  Pradesh)  by  all
 weather  pucca  roads

 (e)  In  addition  to  the  existing  roads,
 thé  Dandarkaranya  Development
 Avthority  propose  not  only  to  upgrade
 the  Toad  from  Borigama  to  Umerkote
 but  to  construct  a  new  road  connect-
 mg  Umerkote  with  Amraoti  and
 Kondagaon  in  Madhya  Pradesh.

 (f)  Adequate  transport  facilties  will
 be  introduced  on  the  roads.

 Shri  Sadhan  Gupta:  May  I  know
 whether  the  Nishtar:  forests  which  are
 proposed  to  be  reclaimed  are  avail-
 able  in  large  blocks  so  that  displaced

 rsons  may  be  taken  in  large  con-
 eettrations  or  they  are  in  smait
 patches?

 Shri  ह  8.  Naskar:  Whatever  blocks
 wé  are  taking  up  for  reciamation  will
 be  in  large  patches.  For  example,  !
 cottid  tell  the  hon.  Member  and  the
 House  that  after  the  monsoon,  we

 co
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 shall  be  taking  up  the  reclamation
 work,  and  the  minimum  size  of  the
 area  will  be  6000  acres.

 Shri  Sadhan  Gupta:  May  I  know
 whether  the  Government  of  Orissa
 have  raised  any  objection  to  the  con-
 struction  of  the  road  from  Umerkote
 to  link  up  with  National  Highway  No.
 43?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  I  have  no  particular  infor-
 mation  to  that  effect.  As  a  matter  of
 fact,  I  can  only  assure  you,  Sir,  and
 the  House,  that  I  am  having  complete
 co-operation  from  both  the  State  Gov-
 ernments,  namely  the  Governments  of
 Madhya  Pradesh  and  Orissa  in  the
 implementation  of  this  project.

 I  might  also  add  that  as  a  result  of
 the  meeting  that  was  held  in  Cal-
 cutta  on  the  380  of  last  month,  a
 high-powered  committee  comprising  of
 the  Chief  Munsters  of  these  two
 States  plus,  the  Chief  Minister  of  West
 Bengal  and  the  Central  Rehabilitation
 Minister  as  its  chairman,  has  been
 formed  to  see  that  if  any  bottle-necks
 arise,  these  can  be  ironed  out  and
 resoived,  and  the  project  can  be  im-
 plemented  very  expeditiously.

 Shri  Sanganna:  In  reply  to  a  pre-
 vious  question,  the  hon  Minister  had
 stated  that  two  thousand  acres  of  land
 had  been  reclaimed;  and  according  to
 the  policy  of  Government,  one-fourth
 of  the  reclaimed  land  had  to  be  given
 to  the  Adivasis,  but  to  this  day,  noth-
 ing  has  been  done  May  I  know  the
 reason  for  the  same?

 Mr.  Speaker:  I  think  this  question
 was  put  before,  and  the  hon.  Minister
 answered  it  by  saying  that  unless  and
 until  all  the  reclamation  was  over,  he
 would  not  be  able  to  divide  it  then
 end  there,  that  is,  divide  each  plot
 as  and  when  reclaimed.  Is  that  so?

 Shri  Mehr  Chand  Khanna:  What  I
 stated  was  this.  We  have  allocated  a
 share  of  25  per  cent  for  the  tribals
 there.  They  will  get  25  per  cent  on
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 the  whole  of  the  reclamed  land.  Whe-
 ther  they  would  get  25  per  cent  in
 each  project  or  not,  it  is  very  difficult
 to  say.

 Shri  P.  हू,  Deo:  May  I  know  whe-
 ther  in  spite  of  the  fact  that  large
 tracts  of  culturable  waste  land  are
 available  in  the  Dandakaranya  area,
 the  Dandakaranya  project  authorities
 are  taking  resort  to  large-scale  denu-
 dation  of  the  reserve  forests  in  that
 area,  and  also  whether  the  Madhya
 Pradesh  Government  have  lodged  a
 complaint  in  that  respect?

 Mr.  Speaker:  This  question  also  was
 put  some  time  ago.  I  find  that  hon.
 Members  are  putting  the  same  ques-
 tion  over  and  over  again.  I  remem-
 ber  that  this  question  was  also  ans-
 wered,  possibly,  the  hon.  Member  was
 not  present  here  at  that  time.

 Shri  P.  K  Deo:  Instead  of  con-
 centrating  all  the  refugees  in  certain
 colonies,  are  Government  considering
 dispersing  them  throughout  the  whole
 Dandakaranya  area?

 Shri  ्,  s.  Naskar:  We  are  not  con-
 centrating  the  DPs  m  any  particular
 area  We  are  dispersing  them  in
 different  zones.  For  example,  in
 Madhya  Pradesh  I  could  mention
 Mingachal,  Paralkote  ang  Bheji—diff-
 erent  places—and  in  Orissa,  Umar-
 kote  Malkangiri  They  are  at  quite
 distances

 Shrimati  Renu  Chakravartty:  The
 hon  Minister  has  stated  that  so  many
 mules  of  territory  have  been  given  for
 rehabiltation  of  the  refugees.  May  I
 know  whether  these  portions  have
 been  actually  marked  out  and  exactly
 which  portions  have  been  acquired?  I
 am  referring  to  specific  areas.

 Shri  Mehr  Chand  Khanna:  There  is
 no  question  of  apy  acquisition.  These
 lands  belong  to  the  State  Govern-
 ments.  They  are  giving  us  these
 areas.

 Mr.  Speaker:  What  she  wants  to
 know  is  whether  these  areas  have
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 been  demarcated  so  that  there  may  be
 no  doubt,

 het  Mehr  Chand  Khanna;  I  might
 add  for  the  information  of  the  House
 that  in  Mingachil,  6000  acres  have  al-
 weady  been  made  available  to  us.  In
 the  case  of  Paralkote  and  Bheji,  where
 we  ate  getting  about  60,000  acres,  the
 deadline  is  ist  October,  1959.  Simi-
 farly,  m  Umarkote,  the  deadline  is
 @ist  October,  959  This  is  a  phased-
 out  programme  which  would  cover
 this  season  and  the  next.

 Mr.  Speaker:  All  that  the  hon  lady
 Member  wanted  to  know  was  whe-
 ther  these  areas  have  been  demar-
 cated

 Shri  Mehr  Chand  Khanna.  As  far  as
 my  information  goes,  these  areas  have
 first  to  be  surveyed  The  survey  has
 ‘been  made  Then  these  areas  are  made
 available  to  us  by  the  district  autho-
 nities  under  the  orders  of  the  State
 Government  concerned

 Shri  Keshava:  Originally,  some
 territones  of  Andhrg  Pradesh  were
 also  to  be  included  in  this  programme
 Have  they  been  dropped  out,  and  :f  so,
 why?

 Shri  Mehr  Chand  Khanna  Firstly
 we  wanted  to  operate  in  three  States—
 Madhya  Pradesh,  Orissa  and  Andhra
 Pradesh.  But  at  the  moment,  we  are
 concentrating  only  m  the  first  two
 States  Andhra  Pradesh  is  not  in-
 cluded  for  the  time  being

 Shri  ९  K.  Bhattacharya:  When
 these  quick  changes  of  location  are
 being  made  for  resettlement  of  re-
 fugees,  is  proper  attention  being  given
 to  the  supply  of  water  in  those  areas
 where  they  are  being  shifted?

 Shri  है.  8.  Naskar  Yes  As  a  matter
 of  fact,  I  myself  went  there  towards
 the  end  of  July  and  I  found  that  pro-
 per  attention  was  being  given  to  the
 question  of  water  supply  to  the  DPs

 Mr  Speaker:  The  Question  Hour  35
 over

 Shri  8.  M.  Banerjee:  Question  No
 3280  relating  to  the  meeting  of  the
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 Chief  Secretaries  of  East  Pakistan,
 ‘West  Bengal  and  Assam  is  a  very  im-
 portant  question.  In  reply  to  the  ques-
 tion,  a  statement  78  laid.  May  I  re-
 quest  the  Prime  Minister  through  you
 to  kindly  give  us  an  opportunity  to
 ask  supplementaries?

 Mr.  Speaker:  The  Question  Hour  is
 over  The  answer  38  already  printed.

 Shri  S  M.  Banerjee:  I  would  hke
 to  seek  a  clarification.

 Mr.  Speaker:  I  cannot  make  an  in-
 road  into  the  official  time  unless  the
 Minster  concerned  consents  to  it.

 2  hrs

 Suort  Notice  QUESTIONS

 Chinese  Map  showing  Indian
 Territory

 SNQ  No.  ह ३  Shri  P  C.  Borooah:
 Will  the  Prime  Minister  be  pleased
 to  state

 (a)  whether  Government  have  seen
 the  latest  wall  map  of  China  in  which
 Indian  territory  is  shown  as  belonging
 to  China,

 (b)  whether  Government  will  issue
 the  correct  map  and  draw  the  atten-
 tion  of  the  Chinese  Government  to-
 wards  the  inaccuracies  regarding  the
 Indian  territory,  and

 (९)  what  is  the  exact  area  in  terms
 of  mileage  shown  or  claimed  by
 Chinese  Government?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  No  recent  wall  map  of  China  has
 come  to  the  Government's  attention.

 (b)  Government  have  drawn  the
 attention  of  the  Chinese  authorities  to
 the  maccuracies  of  their  maps.

 (c)  This  78  not  known.
 Shri  ्,  0.  Borooah:  May  I  know

 whether  Government  are  aware  of
 the  fact  that  im  spite  of  the  Prime
 Minuster’s  protest  against  incursions
 mmto  our  territory  and  his  strong  at
 sertion  that  we  are  bound  by  the  Mae-
 Mahon  Line  and  3६  is  firm  by  agree-
 ment,  firm  by  custom,  firm  by  wage
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 and  firm  by  geography,  the  Chinese
 Ynbassy  9  India  in  their  maga-
 gine.

 Mr  Speaker:  The  hon  Member  5
 making  a  speech  What  is  the  ques-
 tion?

 Shri  ह  0.  Borooah:  Are  the  Chinese
 Embassy  w  India  in  their  magazine
 New  China  publishing  these  maps  for
 circulation  70  India  itself?  If  so,  do
 Government  propose  to  have  a  survey
 of  the  boundary  or  to  stick  to  the  Mac-
 Mahon  Line  itself?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehrn):  The  hon  Member  48  raising
 a  matter  which  has  been  referred  to
 an  this  House  many  times  and  will  be
 referred  to  many  more  times

 Mr.  Speaker.  I  have  aliowed  a  full-
 dress  discussion  on  this

 Dr.  Ram  Subhag  Singh:  In  the  letter
 of  Mr  Chou  En-La:  dated  January  23,
 ‘1959,  ४६  is  mentioned  that  certain
 border  questions  as  to  to  which  side
 certain  areas  on  the  Sino-Indian  bor-
 der  belong,  were  on  more  than  one  oc-
 casion  taken  up  between  the  Chinese
 ang  the  Indian  sides  through  diplo-
 matic  channels  Perhaps  this  was  also
 done  when  the  Sinkiang-Tibet  high-
 way  was  built  in  1956.  It  is  mentioned
 in  this  letter  that  they  have  always
 been  doing  patrol  duties  there  This
 means  that  this  matter  was  discussed
 through  diplomatic  channels  May  I
 know  what  8s  the  position  now  be-
 cause  in  our  Prime  Munister’s  letter,
 @  specific  reply  has  not  been  given  to
 them?

 Shri  Jawaharial  Nehru.  I  am  afraid
 I  fail  to  understand  these  questions
 now  There  is  going  to  be  a  discus-
 sion  on  this  matter

 Shri  Braj  Raj  Singh:  May  I  know
 whether  the  attention  of  Government
 hag  been  drawn  to  press  reports  say~
 ing  that  more  than  39,000  square
 mules  of  our  territory  have  been  shown
 in  Chinese  maps  as  their  territory”
 If  so,  what  action  is  being  proposed  to
 be  taken  to  retake  that  territory?
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 Shri  Jawaharial  Nehru:  I  do  not
 understand  all  this—going  round  and
 round  over  the  same  thing  How  can
 I  answer  these  questions?

 Shri  Tyagi:  My  hon  friend  pas
 asked  a  question  whether  the  Chinese
 Embassy  in  India  are  issuing  certain
 maps  or  not  The  Prime  Minister  has
 rejected  it  as  if  it  were  no  question.
 I  want  to  know  whether  they  are
 issuing  any  maps  in  India  and  pub-
 hieising  them  showing  our  territory
 as  part  of  their  territory

 Shri  Jawaharlal  Nehru.  So  far  as
 I  know,  no  maps  as  such  have  been
 issued  But  sometimes  in  picture
 magazines  a  kind  of  small  map  is
 shown

 Mr  Speaker
 here?

 Shri  Jawaharlal  Nehru:  They  may
 be  pubhshed,  I  cannot  say  Some  may
 be  published  here,  some  may  not
 be,  some  may  come  from  China  This
 was  sometime  ago  This  is  not  nor-
 mally  done  This  happened  once  or
 twice

 Shri  Surendranath  Dwivedy:  They
 are  in  circulation

 Shri  Ranga.  If  they  have  been  pub-
 lushed  in  Indig  by  the  Chmese  Em-
 bassy  here,  what  steps  have  been
 taken  to  protest  against  that  proce-
 dure  and  that  behaviour,  in  view  of
 the  fact  that  Government  have  been
 saying  that  there  has  been  some  kind
 of  a  dispute  about  these  areas  and
 these  maps  were  published  a  long
 trme  ago  and,  therefore,  they
 did  not  attach  much  importance  to
 them?

 Are  they  published

 Shri  Jawaharlal  Nehru.  That  ७
 why  I  have  placed  a  White  Paper  on
 the  Table  of  the  House  showing  such
 steps  as  we  have  taken  का  that
 date,  I  have  given  the  information
 there

 Some  Hon.  Members  rose—  .

 Mr.  Speaker:  I  have  fixed  a  discus-
 sion  on  this  matter

 Baja  Mahendra  Pratap:  May  I  just
 say  a  word?
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 Shri  Goray:  You  have  been  pleased
 to  fix  a  date  for  a  discussion  of  this
 matter  May  I  submit  that  in  order
 to  understand  the  discussion  better
 and  to  appreciate  the  whole  position,
 the  ‘External  Affairs  Ministry  should
 place  some  maps  here,  showing  the
 Places  belonging  to  us  and  the  terr-
 tories  that  have  been  claimed  by  the
 Chinese  as  theirs.

 Shri  Tyagi:  The  House  must  be
 allowed  to  have  the  information

 Mr,  Speaker:  The  hon  Prime  Minis-
 ter  will  consider  that

 Shri  Jawaharlal  Nehru:  The  normal
 maps  of  India  are  well  known  The
 hon  Member  presumably  wants  a  re-
 production  of  the  Chinese  maps  The
 Chmese  maps,  so  far  as  I  have  seen,
 are  small,  magazme-cover  maps  Am
 I  to  make  enlargements  of  them  and
 hang  them  here?

 Shri  Surendranath  Dwivedy:  The
 disputed  areas  which  they  have
 occupied  must  be  shown

 Shri  Jawaharlal  Nehru:  I  do  not
 think  it  will  at  all  be  proper  for  me
 to  go  about  re-producing  such  wrong
 maps  to  be  displayed  here  There  may
 be  one  or  two  copies  available  hére
 with  some  difficulty  If  bon  Members
 like,  I  shall  get  one  map,  smal!
 magazine  cover  size

 Mr,  Speaker’  All  right

 Shri  Goray:  There  are  very  many
 Passes  mentioned  in  the  White  Paper
 F¥or  example,  there  78  a  pass  called
 Nit:  Pass  There  are  so  many  of
 them.  We  do  not  know  where  exactly
 they  are

 Shri  A.  C.  Guha:  Would  it  be  pro-
 per  for  our  Government  to  publicise
 the  wrong  map  in  which  the  Chinese
 Government  have  been  making  claims
 on  our  territory?

 Speaker:  Order,  order  Next
 quesli jon

 Acharya  Kripalani:  The  maps
 should  be  Indian  maps  We  want  to
 know  what  territomes  have  been

 occupied  by  the  Chinese  up  to  this
 time.  We  do  not  want  Chinese  maps
 We  want  our  own  maps  showing  the
 MacMahon  line  and  how  many
 encroachments  have  taken  place.

 Raja  Mahendra  Pratap:  I  want  to
 say  this  I  know  from  my  personal
 experience  that  the  Chinese  are  very
 reasonable  and  if  we  approach  them
 rightly  they  would  listen  to  us  and
 accede  to  our  demands  That  383  my
 experience  I  have  been  in  Tibet  also
 and  I  know  there  are  many  Chinese
 and  Tibetans  who  want  to  be  friends
 with  each  other.  (Interruptions).

 Shri  Surendranath  Dwivedy:  He
 should  be  sent  as  the  Ambassador  to
 China

 Raja  Mahendra  Pratap:  I  beg  to
 state  that  I  volunteer  myself  and  I
 think  better  arrangements  can  be
 made  (Interruptions)

 Mr.  Speaker:  Next  question,  Shri
 Sharma

 Some  Hon.  Members  rose—

 Mr.  Speaker:  The  hon  Member  has
 made  a  suggestion  and  the  hon  Minis-
 ter  is  physically  present  here  I  leave
 it  at  this  stage  As  he  has,  of  his
 own  accord,  placed  before  the  House
 a  White  Paper,  uf  he  thinks  that  it
 will  be  conducive  to  better  discussion
 and  it  is  necessary,  he  will  certainly
 do  so  (Interruptions)  <A  suggestion
 has  been  made  and  I  cannot  ask  him
 to  produce  it  here  and  now

 Shri  Ranga:  Not  now,  but  place  it
 m  the  Library

 Dr.  Ram  Subhag  Singh:  The
 Chinese  Prime  Minister  has  said  that
 he  wants  to  maintain  the  status  quo.
 We  do  not  know  what  the  status  quo
 is  Therefore,  it  is  necessary  to  have
 the  maps

 Shri  Kasliwal:  May  I  be  permitted
 to  say  that  there  are  already  Russian
 maps  which  are  alleged  to  be  copies
 of  the  Chinese  maps  which  show
 portions  of  our  territory  as  Chinese
 territory?
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 Bir.  Speaker:  Let  us  have  no  dis-
 eussion  today.

 Shri  P.  ©.  Boroosh:  One  question
 more,  Sir  I  am  the  questoner

 Shri  Ranga:  You  have  given  no
 directions  to  the  Government,  Sur

 Mr.  Speaker:  Hon  Members  go  on
 snaking  speeches  Next  question

 Talks  between  India  and  Pakistan  on
 Evacuee  Property

 8.N.Q.  No.  Be  Shri  D.  C.  Sharma:
 Will  the  Munster  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state

 (a)  whether  he  has  seen  a  press
 report  about  the  statement  made  by
 Pakistan  Rehabilitation  Minister  m
 Lahore  about  deferring  the  talks
 between  India  and  Pakistan  on  the
 value  of  evacuee  property  left  m  India
 and  Pakistan,  and

 (b)  xf  so,  what  are  his  reactions?

 The  Minister  of  Rehabilitation  and
 Minority  Affatrs  (Shri  Mebr  Chand
 Khanna):  (a)  Yes

 (b)  A  statement  :s  Jaid  on  the  Table
 of  the  Sabha  [See  Appendix  IV,
 annexure  No  37]

 Shri  D.  C.  Sharma.  From  the  state-
 ment  I  find  that  there  has  been  no
 progress  so  far  in  fhe  case  of  lockers,
 safe  deposits  lying  with  banks,  assets
 of  Joint  Stock  Companies  ete  and  that
 this  is  due  to  the  non-implementation
 of  the  agreement  by  the  Pakistan
 Government  May  I  know  what
 action  the  Government  of  India  75
 going  to  take  for  the  :mplementation
 of  the  agreement?

 Shri  Mehr  Chand  Khanna.  I  have
 approached  the  Rehabilitation  Minis-
 ter  of  Pakistan  only  for  this  purpose

 Shri  D.  C.  Sharma:  May  I  know
 whether  some  of  these  outstanding
 Problems  are  going  to  be  discussed  in
 the  near  future  at  the  level  of  the
 Rebubuitation  Secretaries,  and,  7  80,
 whether  the  hon  Miuster  has  entered
 into  any  correspondence  with  his
 Opposite  number®
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 Shri  Mehr  Chan@  Khanna:  १  wrote
 to  the  Rehabilitation  Minster  of
 Pakistan  suggesting  that  some  of  these
 important  matters  regarding  which  2
 decision  was  taken,  say  0  years  ago
 and  where  the  agreement  3s  not  heing
 implemented  may  be  taken  up  I
 suggested  to  him  two  things  #ither
 the  matters  may  be  discussed  at  the
 Secretaries’  level  or  at  the  Munsters’
 level  If  at  the  latter  level,  I  invited
 hum  to  come  to  India  and  if  he  could
 not  come,  I  said  I  was  even  prepared
 to  go  to  Pakistan  to  discuss  these
 matters  so  that  a  final  decision  may
 be  taken  and  the  whole  thing  may
 be  implemented

 Bhri  D.  C.  Sharma:  Is  it  true  that
 Pakistan  does  not  want  to  pursue  any
 further  the  verification  of  properties
 worth  Rs  5  lakhs  and  more?  May  I
 know  if  m  view  of  what  the  Pakistan
 Government  want  to  do,  our  Govern-
 ment  is  going  to  pursue  this  matter
 in  future  or  not?

 Shri  Mehr  Chand  Khanna:  The
 suggestion  came  from  the  Govern-
 ment  of  Pakistan  We  did  not  muitiate
 any  discussion  in  the  matter  We
 invited  our  claims  a  number  of  years
 ago  and  verified  our  claims  and  we
 were  in  the  process  of  nearly  com-
 pleting  our  compensation  work  A
 suggestion  came  from  Pakistan  side
 saying  that  the  claims  which  had  been
 filed  by  the  Muslim  evacuees,  in  their
 judgment,  were  highly  exaggerated
 and  they  wanted  our  help  in  the  veri-
 fication  of  those  claims  with  a  view  to
 arriving  at  the  truth.  Now,  the  Minis-
 ter  has  told  me  that  after  the  martial
 law  regime,  when  he  issued  a  sort  of
 a  proclamation  inviting  people  to
 withdraw  their  exaggerated  claims,
 these  claims  have  now  been  with-
 drawn  and  he  उड़  satisfied  that  there
 is  no  need  for  verification  on  their
 part  of  claims  with  us

 Shri  Ajit  Singh  Sarhadi:  In  view
 of  the  reply  of  the  Rehabilitation
 Minister  of  Pakistan  which  the  hon.
 Minister  just  now  referred  to,  that  it
 is  not  necessary  that  there  should  be
 any  verification  of  the  evacuee  pro-
 perty,  38  it  not  the  reaction  af  the
 Government  of  India  that  hy  this  they
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 admit  the  correctness  of  the  figure
 that  the  Muslim  evacuee  property  in
 India  is  worth  Rs.  00  crores  and  our
 evacuee  property  in  Pakistan  is
 Rs.  500  crores  worth  and  these  figures
 are  not  being  challenged  now?

 Shri  Mehr  Chand  Khanna:  Sir,  I
 would  not  like  to  draw  any  inference
 But,  certainly,  I  am  prepared  to  accept
 one  thing  that  if  they  had  a  strong
 case  they  would  not  have  gone  out  of
 this  arrangement  they  had  themselves
 suggested,  I  offered  them  every  possi-
 ble  co-operation  and  now  they  say.
 We  do  not  want  it;  we  are  satisfied
 Therefore  I  was  hoping,  that  if  the
 DP.  claims  were  verified  on  the  spot
 on  a  reciprocal  basis  we  would  have
 proved  what  we  said  and  also  that
 the  Mushm  evacuees  did  not  leave
 property  worth  more  than  Rs  300
 erores  in  India

 Shyi  Ajit  Singh  Sarhadi:  The  state-
 ment  says  that  no  progress  has  been
 made  in  regard  to  the  lockers  and
 safe  deposits  of  evacuees  lying  with
 banks.  Is  the  Minister  assured  that
 the  lockers  have  not  been  tampered
 with  and  rifled  and  they  are  safe?

 Shri  Mehr  Chand  Khanna:  I  have
 not  been  to  Lahore,  so,  I  would  not
 be  able  to  say  whether  these  lockers
 are  intact  or  not  But  the  number
 of  tockers  and  safe  deposits  lying  in
 Lahore  and  other  banks  in  West
 Pakistan  38  roundabout  3,000  to  4,000
 As  regards  Joint  Stock  Companies,  the
 number  is  roundabout  770  or  480  and
 the  value  is  roundabout  Rs  8  to  Rs  40
 crores,  and  of  the  banks  the  value  is
 about  Rs  3  to  Rs  4  crores  The
 number  of  lockers  is  about  3,000  to
 4,000  and  even  if  we  take  an  average
 to  be  Rs.  3,000  to  Rs  4,000  I  do  not
 know  the  contents  of  the  lockers
 which  the  D.Ps  coming  from  West
 Pakistan  have  left—that  would  be
 worth  a  few  crores  My  hon  friend
 will  appreciate  that  these  3  major
 items  are  worth  many  crores  of
 rupees

 Mr.  Speaker:  All  that  the  hon
 Member  wants  to  know  what  steps,

 wf  any,  are  being  taken  to  see  that
 the  lockers  are  not  tampered  with.

 Shri  Mehr  Chand  Khanna:  It  is.
 very  difficult  for  me  to  say  because
 the  lockers  are  in  Pakistan  and  it  is
 for  them  to  look  after  them  I  em
 not  in  a  position  ta  do  8७

 Mr.  Speaker:  So,  the  hon  Minister
 might  have  given  this  simple  answer
 instead  of  giving  all  the  details

 WRITTEN  ANSWERS  TO  QUESTIONS.

 Paper  Mill  in  Bombay  State

 °1259,  Shri  Pangarkar:  Will  the
 Minster  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  1s.  a  fact  that  there
 ls  @  proposal  to  start  a  paper  mill  in
 Bombay  State  with  foreign  collabora-
 tion;  and

 (b)  7१  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b)  A
 statement  is  placed  on  the  Table  of
 the  House  {See  Appendix  IV,  an-
 nexure  No  38]

 Use  of  Foreign  Ships  for  Export,  and
 Imports

 #1268,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  3  a  fact  that  the
 State  Trading  Corporation  38  utilising
 the  services  of  foreign  ships  and  ship-
 ping  lines  directly  without  approach-
 ing  the  Ministry  of  Transport  or
 Indian  shippers,

 (b)  प्र  ७०,  how  many  foreign  ships
 were  utilised  for  export  and  import
 of  cargo,  directly  without  the  know-
 ledge  of  the  Ministry  of  Transport
 during  ‘1958;

 (c)  the  amount  paid  to  Foreign
 Shipping  Companies  during  the  last
 eight  months,  and

 (a)  whether  the  amount  was  paid:
 in  rupees  or  foreign  currency?

 The  Minister  of  Commerce  (Shrk&
 Kanungo):  (a)  No,  Sir.
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 (b)  Does  not  arise

 (6)  Approximately  £3,58,000  were
 to  foreign  shipping  companies

 during  last  eight  months  This  includes
 foreign  flag  ships  under  UK  |Conti-
 nentjIndia  Conference  lines

 (d)  Out  of  £3,58,000,  £2,38,000
 approximately  were  paid  in  rupee
 currency

 Welfare  Extension  Projects

 Shri  Sanganna:
 Shri  N.  B.  Muniswamy:

 *I2T0-A.
 4  chet  ‘Tangamanl:

 Shri  Easwara  Iyer

 Will  the  Minister  of  Planning  be
 pleased  to  state

 (a)  whether  it  is  fact  that  the
 Evaluation  Report  on  the  working  of
 the  Welfare  Extension  Projects  of  the
 Central  Social  Welfare  Board  by  the
 Programme  Evaluation  Organisation
 of  the  Planning  Commussion  was
 objected  to  by  the  Central  Social  Wel-
 fare  Board,

 (b)  2f  so,  the  reasons  therefor,  and

 (०)  what  s  the  réaction  of  Govern-
 ment  to  it?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  Yes,  Sir

 (b)  The  main  objection  of  the
 Central  Social  Welfare  Board  is  that
 the  Report  of  the  Programme  Evalua-
 tion  Organisation  33  based  on  a  com-
 paratively  small  number  of  Welfare
 Extension  Projects  wiz.  40  out  of  a
 total  of  404  projects  and  that  this  does
 not  give  the  correct  picture  of  the
 working  of  the  scheme  as  a  whole

 (c)  A  statement  ws  laid  on  the  Table
 of  the  House  [See  Appendix  IV,  an-
 nexure  No  39}

 Import  of  Tiles

 डा,  Shri  M.  M  Gandhi.  Will  the

 (a)  whether  any  ad  hoc  licence  for
 the  import  of  tiles  has  been  issued,
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 (b)  7१  so,  to  whom  and  for  what
 value,

 (c)  whether  if  49  a  fact  that  umport-
 ed  tiles  are  being  sold  at  fantastically
 high  prices,  such  as  800  per  cent  over
 the  landed  cost,  and

 (a)  if  so,  what  action  Government
 have  taken  or  propose  to  take  for
 curbing  such  profiteering?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b)  Yes,  Sr  A
 statement  showing  details  is  laid  on
 the  Table  of  the  Sabha  [See  Appen-
 dix  IV,  annexure  No  40]

 (c)  Government  have  no  precise
 information  about  the  ruling  price  of
 imported  tiles  But  it  ७  not  unlikely
 that  imported  tiles  are  selling  at  a
 premium  as  the  imports  thereof  have
 been  banned  for  a  long  time

 (d)  No  action  is  contemplated  as  the
 alleged  high  prices  will  prevail  only
 until  the  stocks  of  imported  tiles  are
 disposed  of

 wert  स्थित  भारतोय  उच्च  शायोग  के
 कार्यालय  का  स्थानान्तरण

 +  थो  वाजपेयो  :
 रैरे७3रे

 ्  प्रकाश  बोर  शास्त्री

 क्या  प्रधान  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्या  यह  सच  है  कि  पाकिस्तान
 की  राजधानी  के  कराची  से  नाथियागली
 जानें  के  कारण  कराची  स्थित  भारतीय  उच्च
 आयोग  का  कार्यालय  भी  नाथियागनी
 स्थानान्तरित  होगा

 (ख)  यदि  हा  तो  यह  स्थानान्तरण
 कब  होगा

 (ग)  क्‍या  पाकिस्तान  सरकार  नें

 भारतीय  उच्च  आयोग  के  कार्यालिय  के  लिये

 नई  राजधानी  में  भ्रावास  की  व्यवस्था  करने  का

 आश्वासन  दिया  है  ,  भौर
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 (घ)  स्थान  परिवतंन  की  प्रवस्था  में
 कराची  में  स्थित  भारतीय  उच्च  झायोग  के
 अबनों  का  उपयोग  किस  प्रकार  किया  जायेगा  ?

 बैदेशिक  क्षार्य  मत्रो  के  समा-सचिय

 श्यो  सादत  झलो  खा)  (क)  से  (ग)
 पाकिस्तान  सरकार  ने  जो  फैसला  शब  किया

 है,  उसके  अनुसार  राजधानी  बदलकर  भ्रन्तत
 पोतवार  इलाके  मे  चली  जायेगी  ।  प्रक्टूबर,
 १६५६  के  भ्रन्त  तक  पाकिस्तान  के  राष्ट्रपति

 शौर  मत्रीगण  रावलपिडी  चले  जायेगे  ।
 विदेश  मत्रालय  उस  समय  तक  कराची  में

 रहेगा,  जब  तक  कि  रावलपिडी  में  उसके  लिये

 समुचित  स्थान  नही  मिलता  ।  झादा

 है  कि  इसमे  अधिक  नहीं,  तो  एक  साल
 लगेगा  ।

 पाकिस्तान  सरकार  ने  कराची-स्थित
 राजनयिक  मिशनों  को  सूचित  किया  है  कि
 उनको  रावलपिडी  से  ४०  भील  दूर,  मरी  में
 सोमित  स्थान  (लिमिटेट  एकोमोडेशन)
 दिया  जायेगा  ।  इस  विषय  पर  विचार  किया
 जा  रहा  है  कि  भारतीय  हाई  कमीशन  मरी  में

 एक  छोटा-सा  कार्यालय  खोले  |

 (घ)  ऊपर  कही  हुई  बात  को  ध्यान  में
 रखते  हुए  फिलहाल  यह  सवाल  नही  उठता।

 Hindustan  Antibiotics  Limited

 91273,  Shri  P.  K.  Deo:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  whether  Govern-
 ment  have  any  proposal  to  reduce  the
 sale  prices  of  various  antibiotics  pro-
 duced  by  the  Hindustan  Antibiotics
 Limited  with  a  view  to  make  these
 drugs  available  to  poor  and  needy
 people?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  The  question  of
 reducing  the  prices  of  some  of  the
 drugs  produced  by  Messrs  Hindustan
 Antibiotics  is  under  active  considera-
 ‘tion.
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 Lean  from  the  U.S.A.

 01274,  Shri  C.  Godsora:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  whether  the  indus-
 tmes  in  the  private  sector  have  been
 able  to  utilise  the  credit  earmarked
 for  them  from  the  loan  amounts  sanc-
 tioned  by  the  Export-Import  Bank  and
 the  Development  Loan  Fund  of  the
 USA?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  A  _  statement  is
 placed  on  the  Table  of  the  Houge.
 {See  Appendix  IV,  annexure  No.  4I.]}

 ‘Chatarang’  Magazine

 *4274-A.  Shri  Snbiman  Ghose:  Will
 the  Mhunister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  quar-
 terly  magazine  named  ‘Chaturang’  5
 owned  by  a  Minister  of  Government
 of  India  and  its  printer  and  publisher
 is  a  Government  servant  under  the
 same  Miunistry  and  its_  location  of
 Office  is  at  54  Ganesh  Chunder
 Avenue,  Calcutta  which  38  a  Govern-
 ments  Office,

 (b)  whether  it  is  a  fact  that  m  its
 issue  of  Magh  to  Chaitra  365  (Ben-
 gal:  year  and  month)  corresponding  to
 middle  of  January,  to  middle  of  April,
 959  it  has  been  so  shown  under  Indian
 Press  and  Registration  of  Books  Act,

 (c)  whether  it  is  also  a  fact  that
 advertisements  in  the  same  issue  have
 been  given  by  Eastern  Railway  (one
 full  page),  Union  Publicity  Depart-
 ment,  Planning  (one  full  page),  Union
 Government  regarding  Metric  System
 (one  full  page),  South  Eastern  Rail-
 way  (half  page),  All  India  Handicrafts
 Board,  Umon  Government,  Commerce
 and  Industry  (full  page),  Government
 of  West  Bengal  (one  full  page);  and

 (d)  whether  the  attention  of  the
 Government  has  been  drawn  to  the
 issue  dated  29th  June,  959  of  ‘varte-
 man’  a  Calcutta  Magazine  issued  from
 1812-B  Dalimtala  Lane,  wherein  these
 charges  have  been  made?
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 Zhe  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  A
 quarterly  magazine  nameq  “Chatur-
 ang”  is  owned  by  a  Minister  of  the
 Government  of  India,  but  its  printer
 and  publisher  is  not  a  Government
 servant.  The  office  of  the  magazine  is
 at  54,  Ganesh  Chunder  Avenue,  Cal-
 cutta,  which  is  not  a  Government
 office.

 (b)  Yes.
 (e)  and  (d).  Of  the  advertisements

 mentioned,  three  have  been  given  by
 the  Durectorate  of  Advertising  and
 Visual  Publicity  of  this  Ministry  and
 form  part  of  a  mass  publicity  cam-
 paign  in  which  a  large  number  of
 periodicals  and  papers  were  ueed.
 The  Railway  advertisements  are  not
 given  by  this  Directorate.

 In  giving  ailvertisements  it  is  not
 our  policy  to  enquire  into  the  owner-
 ship  of  any  particular  periodical  or
 paper.  Advertisements  are  based  on
 circulation  and  the  standing  of  a
 paper  The  particular  paper  referred
 to  has  been  in  existence  now  for  more
 than  20  years  and  has  been  getting
 casual  advertisements  from  Govern-
 ment  off  and  on  for  many  years

 केंद्रीय  सरक्षार  के  कार्यालयों  का  स्थानान्तरण

 श्यो  जांगड़े  : *  | रजा
 ्  स०  Wo  मेहदो  :

 ब्या  निर्माण,  भावास  जौर  संभरण
 मंत्री  ११  भगस्त,  १६५६  के  ताराकित  प्रइन
 संख्या  ३१३  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेगे  कि  :

 (क)  केन्द्रीय  जल  तथा  विद्युत्‌  श्रायोग
 की  बाढ  शाखा  को  ग्वालियर  में  स्थानान्तरित
 करने  के  लिये  कितने  वर्ग  फुट  स्थान  की
 आवश्यकता  है  ,  और

 (ख)  इस  कार्यालय  फे  स्थानान्तरण  का
 कितने  कर्मचारियों  पर  प्रमाव  पढ़ेगा.  ?

 निर्माण,  झायास  दौर  संभरण  उपमंत्रो

 (भी  झमिल  Go  चम्दा)  :  (क)  कार्यालय
 स्थान  के  लिये  लगभग  २३,०००  बगें  फुट
 बरी  श्षेत्रल  (Carpet  area)  |

 (ल)  कार्यालय  को  दिल्‍लो  से  ग्वालियर
 ले  जाने  में  लगभग  २४६  कमचारियों  पर  प्रभाव
 पड़ेगा  |

 Bogus  Registration  of  Plots

 J  Shri  P.  C.  Boroosh: °I276.
 ५  Shri  P.  G.  Deb:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affaire  be  pleased  to
 state:

 (a)  whether  :t  is  a  fact  that  bogus
 registration  of  34  plots  in  New  Delhi,
 though  sold  out  long  age,  was  done  in
 the  office  of  the  Settlement  Com-
 missioner  (Government  Built  Pro-
 perty),  New  Delhi;  and

 (b)  wf  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Yes.

 (b)  The  matter  was  reported  to  the
 Special  Police  Establishment.  The
 clerk  concerned  was  arrested  and
 later  released  on  bail.  The  case  has
 recently  been  challaned  by  the  Special
 Police  Establishment.  The  lease  deeda
 in  respect  of  the  plots,  which  were
 executed  and  registered  in  an  un-
 authorised  manner,  are  being  can-~
 celled.

 Nuclear  Tests  in  the  Sahara

 °1277,  Shri  Narasimhan:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  the  Government  of
 Indsa  are  aware  of  the  proposal  of
 the  French  Government  to  have
 nuclear  tests  in  the  Sahara;  and

 (b)  if  so,  Government's  reactions
 thereto?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  Yes,  Sir.  The
 Government  of  India  are  aware  of
 such  a  proposal.

 (b)  We  are  in  principle  opposed  to
 any  such  tests,  whether  in  Sahara  or
 m  any  other  part  of  the  world.



 f  Shrimati  Rena  Chakravartty:
 1278,  शु  Shri  T.  B.  Vittal  Rao:

 Shri  है,  M.  Banerjee:
 Will  the  Minister  of  Labour  and

 Employment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  sum
 of  Rs.  12,583  has  not  yet  been  paid  to
 the  retrenched  workers  of  Singaran
 Colliery,  P.O.  Topsi,  District  Burdwan;

 (b)  whether  the  Presidency  Court,
 Caloutta  has  also  issued  orders  to  pay
 the  said  amount;

 (e)  the  steps  taken  by  Government
 in  this  regard;  and

 (d)  whether  efforts  are  being  made
 to  reopen  the  said  mine?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  AH):  (a)  A  sum  of
 Re.  3,67:l  due  as  wages  has  not
 yet  been  paid.

 (b)  Payment  of  a  sum  of  Rs.  6,816.52
 a8  wages  and  Rs.  2,185  eas  compensat-
 ion  has  been  decreed  by  the  Payment
 of  Wages  Authority  concerned.

 Cases  in  respect  of  the  balance  due
 are  pending  with  the  Authority

 (c)  The  management  has  not  com-
 Plied  with  the  decree  Warrants  have been  issued.

 (d)  This  has  been  considered,  but it  does  not  appear  feasible  to  make
 any  arrangements  for  the  purpose.

 Waste  from  Atomic  Energy  Reactor

 “1279.  Shri  M.  K  Ghosh:  Will  the Prime  Minister  be  Pleased  to  state:
 (a)  bow  the  waste  from  our  atomic

 energy  reactor  is  being  disposed  of;
 (b)  whether  the  process  is  tested  to make  sure  that  it  is  safe  from  the

 point  of  view  of  public  health;  and
 (c)  whether  the  vegetation  sur-

 rounding  the  disposal  area  has  also been  tested  and  found  free  from
 radio  activity?

 Khan):  (2)  and  (b).  The  only  reactor
 produced  waste  at  present  is  (i)  the
 short-lived  radhoactivity  in  the  filtered
 and  demineralised  water  used  m
 Apsara  and  (ii)  waste  from  irradiated
 samples.

 As  regards  water,  a  radio  chemical
 analysis  is  made  on  a  routine  basis  to
 check  the  absence  of  any  long-lived
 of  dangerous  isotopes  in  the  water.
 When  the  water  in  the  pool  requires
 changing,  it  is  transferred  into  a
 special  tank  where  it  is  stored  till
 the  level  of  activity  of  shortlived
 radioisotopes  is  about  00  times  less
 than  the  maximum  permissible  con-
 sidered  safe  and  only  then  discharged
 into  the  normal  drainage  system.

 After  samples  are  irradiated  in
 this  reactor  they  are  sent  to  the  Iabor-
 atory  which  asked  for  them.  Any
 waste  from  these  samples  are  careful-
 ly  collected,  fixed  in  cement,  packed
 in  sealed  steel  drums  and  stored  for
 ultimate  disposal.  They  are  finally
 taken  to  a  distance  of  200  miles  out
 at  sea  and  dumped.

 (c)  Vegetation,  salt,  soil  and  fish
 samples  in  the  Atomic  Energy  Estab-
 lishment  Trombay  area,  as  well  as  in
 the  Bombay  area,  are  tested  regular-
 ly  for  the  presence  of  radioactivity.
 No  accumulation  of  radioactivity  has
 been  observed  in  these  samples  above
 what  would  be  present  in  the  normal
 course  of  nature.

 Meeting  of  Chief  Secretaries

 |
 Shri  Harish  Chandra  Mathur:

 r280.  ९  at
 S.  M.  Banerjee

 L  Shri  ्,  C.  Borooah:

 Will  the  Prime  Minister  be  pleased
 to  state  what  is  the  outcome  of  the
 recent  meeting  in  Calcutta  of  the
 Chief  Secretaries  of  East  Pakistan,
 ‘West  Bengel  and  Assam?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri  J.
 N  Wasarika):  A  copy  of  the  Joint
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 and  Chief  Commissioner,  Tripura,  on
 August,  vw  and  18,  3959  is  laid  on  the
 Table  of  the  House  [See  Appendix
 IV,  annexure  No  42]

 Photographic  Goods

 1281,  {  Shri  P.  G  Deb:
 {  Shri  8  A.  Mehdi:

 Will  the  Minister  of  Commerce  and
 Sadustry  be  pleased  to  state:

 4a)  whether  it  is  a  fact  that  a  roll
 @f  film  in  Delh:  is  sold  at  Rs  550  nP
 pad  a  flash  bulb  at  Rs  50  nP  in-
 shead  vi  SO  nP,  and

 ६४)  if  so,  the  steps  taken  by  Govern-
 ment  to  relieve  the  hardship  of  photo-
 graphers?

 The  Minister  of  Industry  (Shr
 @anubhai  Shah):  (a)  and  (b)  Owing
 to  complaints  regarding  the  shortage
 of  these  materials  in  the  market,  the
 wmport  policy  had  been  liberalised
 from  time  to  time  In  addition  to  the
 zumports  by  the  Established  Importers,
 State  Trading  Corporation  are  import-
 ang  these  materials  on  rupee  accounts
 It  38  true  that  market  prices  for  some
 items  of  photographic  goods  are  re-
 ported  high  though  no  exact  or  firm
 figures  of  prices  are  available  as  they
 fluctuate  from  time  to  tume

 Katihar  Jute  Mill

 Shri  Bholanath  Biswas:
 \  Shri  P  G  Sen:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the  re-
 ply  given  to  Starred  Question  No  552
 on  the  23rd  February,  959  and  state.

 (a)  whether  the  Katihar  Jute  Mull
 which  was  closed  has  begun  function-
 mg;

 (b)  if  not,  when  it  is  going  to  be
 Bestarted;  and

 dc)  the  steps  taken  towards  that
 rection?

 °282.

 ह:  Minister  ef  Commerce  (tari
 Kanungo):  (a)  No,  Sir.

 (9)  The  management  of  mill  are
 hoping  to  restart  the  mill  from  the
 ist  January,  2960

 (९)  The  management  have  been
 advised  to  reconstruct  the  capital  stru-
 ctufe  of  the  mill  and  to  undertake  re-
 nov&tion  of  its  machinery  to  bring  it
 mtg  working  condition.

 Closure  of  Krishna  and  Edwards
 Textile  Mills,  Rajasthan

 91283,  Shri  Ss.  M  Banerjee  Will  the
 Manuster  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  management  of
 Fria  ah  Bawarts  Texrie  ‘Mitte
 in  Rajasthan  have  threatened  to  close
 down  the  Mills,

 (०)  af  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  by  Government
 in  the  matter?

 2
 fhe  Minister  of  Commerce  (Shri

 Kaftungo):  (a)  to  (c)  As  the  Edward
 Mijls  were  unable  to  run  in  a  satis-
 factory  way  due  to  several  factors,  at
 the  instance  of  the  Government  of
 Rajasthan,  the  Government  of  India
 have  set  up  on  4th  September,  ‘1959,
 an  Investigation  Committee  under
 Section  5  of  the  Industries  (Develop-
 ment  and  Regulation)  Act,  ‘1951,  to
 inquire  into  the  affairs  of  Edward
 Majlis,  Beawar

 egarding  Krishna  Mills,  the  State
 Government  is  expecting  a  satisfactory
 proposal  of  modernisation  from  the
 Mills  so  as  to  enable  the  Mills  to  work
 im  an  economic  and  efficient  manner
 Proposal  will  be  considered  when
 received.

 Rehabilitation  of  Displaced  Persons
 in  West  Bengal

 ०2848  Shri  C.  K.  Bhattacharya:  Will
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state

 (a)  the  steps  taken  for  the  solution
 of  the  residuary  problems  pertaining
 to  camp  and  non-camp  refugees  of
 West  Bengal;
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 (b)  the  result  of  the  assessment  of
 these  problems  made  by  the  Govern-
 ment  of  West  Bengal;

 (e)  whether  the  requirements  of
 the  squatters  have  been  included  in
 this  assessment;  and

 (d)  the  amount  of  money  that  will
 be  required  for  solving  the  residuary
 problems?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mebr  Chand
 Khanna):  (a)  to  (d).  The  Government
 of  West  Bengal  have  recently  submit-
 ted  a  report  containing  an  assessment
 ef  the  residuary  problem  of  rehabili-
 tation  in  so  far  as  it  relates  to  grant
 ef  loans  to  displaced  persons  living
 outside  camps  including  squatters.
 The  report  does  not  deal  with  the  resi-.
 duary  problem  in  respect  of  other
 matters  such  as  rehabilitation  of  dis-
 placed  persons  in  camps,  acquisition  of
 Jand,  development  of  colonies,  _  etc.
 and  a  further  report  is  awaited  from
 the  State  Government  in  respect  of
 these  matters.  According  to  the  State
 Government’s  assessment,  now  receiv-
 ed  a'sum  of  about  Rs.  770  lakhs  would
 be  required  for  disbursement  as  loans
 to  displaced  persons  _  living  outside
 eamps.  The  report  is  under  examin-
 ation.

 Mineral  Sang  Deposits

 Shri  A.  K.  Gopalan:
 {  Shri  Kunhan:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  904  on  the  8th  April.
 3959  and  state  the  steps  taken  to  have
 @  detailed  field  survey  and  laboratory
 tests  of  mineral  sand  deposits  on
 Kovalam  beach?

 The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  Sadath  का
 Khan):  Preliminary  estimates  indicate
 that  the  total  reserves  of  ilmenite  and
 other  minerals  in  the  sands  on
 Kovalam  Beach  are  small  and  com-
 merical  exploitation  of  the  sands  will
 mot  be  economical.  However,  the

 Tioz

 Director  of  Geology,  Government  of
 Kerala,  in  co-operation  with  the
 Atomic  Minerals  Division  of  the  De-
 partment  of  Atomic  Energy  proposes
 to  carry  out  a  detailed  field  survey
 after  the  rainy  season.  The  laboratory
 tests  will  be  done  by  the  Atomic
 Minerals  Division  after  the  completion
 of  the  survey  and  collection  of  the
 samples,

 Rural  Programmes  of  A.LB.
 °4286.  Shri  Inder  J.  Malhotra:  Will

 the  Minister  of  Information  and
 Broadcasting  (Dr.  B.  झ,  Keskar):  (a)

 (a)  whether  the  rural  programmes
 of  ALR.  are  planned  in  consultation
 with  the  Ministry  of  Food  and  Agri-
 culture;  and

 (b)  whether  in  any  of  these  pro-
 grammes  the  participation  of  pro-
 gressive  farmers  is  also  secured?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  B.  V.  Keskar):  (a)
 The  rural  programmes  are  planned  in
 consultation  with  the  various  Depart-
 ments  of  the  State  concerned  and
 expert  authorities.  Close  liaison  is
 maintained  also  with  the  Food  and
 Agriculture  Ministry  of  the  Union
 Government.

 (b)  Farmers  who  show  initiative  in
 trying  out  new  methods  ard  achiev-
 ing  outstanding  results  are  encouraged
 to  participate  in  the  rural  pro-
 grammes.

 River  Feni

 f  Shri  Bangshi  Thakur:
 9128.4  Shri  D.  6.  Sharma:

 [  Shrimati  Mafida  Ahmed:

 Will  the  Prime  Minister  be  pleased
 io  refer  to  the  reply  given  to  Starred
 Question  No.  54l  on  the  23rd  Febru-
 ary,  959  and  state  the  lalest  develop-
 ments  in  regard  to  the  dispute  over
 River  Feni  which  lies  between  Tri-
 pura  (India)  and  East  Pakistan?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affaire  (Shri  .
 N.  Hazarika):  Relevant  historical  re-
 cords  are  at  present  under  study,  after
 completion  of  which,  the  matter  is  ६8
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 be  considered  further  by  the  Survey
 Officers  of  Tripura  and  East  Pakistan,
 as  suggested  by  the  Government  of
 Pakistan.

 Employees  Provident  Fund

 Shri  K.  ्,  Pandey:
 ©2288.  Shri  Mulchand  Dubey:

 Shri  Keshava:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to  the
 reply  given  to  the  Half-an-Hour  Dis-
 cussion  on  Employees’  Provident  Fund
 Scheme  held  on  the  4th  May,  i959
 and  state  what  progress  has  been  made
 in  creating  a  Reserve  Fund  for  com-
 pensating  those  employees  who  al-
 though  having  contributed  towards
 Provident  Fund  were  deprived  of
 benefits  because  the  emplov6rs§  con-
 cerned  failed  to  deposit  the  money
 realised  from  the  workers  along  with
 their  own  contribution?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  The  question  is  be-
 ing  examined  in  consultation  with
 the  Central  Board  of  Trustees,  Frr-
 ployees’  Provident  Fund.

 Government  Quarters  at  Ring  Road,
 Delhi

 1289
 Shri  Warior: *

 \  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Works,  Hous-

 ing  and  Supplying  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  hun-
 dreds  of  Government  quarters  are
 left  vacant  at  the  Ring  Road,  Punch-
 kuin  Road,  Press  Road  Area  and  Dev
 Nagar;

 (b)  how  long  it  will  take  for  these
 vacant  quarters  to  be  allotted  to  Gov-
 ernment  employees;  and

 (९)  how  much  logs  Government  in-
 curs  per  mensem  by  leaving  them
 vacant?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  and  (b).  No  Govern
 Ment  quarters  are  lying  vacant  in

 Punchkuin  Road  and  Dev  Nagar.  5,292
 flats  are  in  various  stages  of  construc-
 tion  in  three  colonies  along  Ring  Road
 82  quarters,  which  were  in  a  more  or
 leas  dangerous  condition,  have  been.
 got  vacated  in  Press  Road  Area  for
 demolition  or  carrying  out  of  extens-
 ive  repairs.  The  construction,  demoli-
 tion  or  repairs,  as  the  case  may  be,
 will  be  completed  in  all  respects  at
 various  points  of  time  within  an  over-
 all  period  of  about  one  and  a  half
 year.

 (c)  As  the  flats  on  Ring  Road  have
 not  yet  been  completed  in  all  respects-
 and  the  quarters  in  Press  Road  Area
 are  either  under  repairs  or  awaiting
 repairs  or  demolition,  the  question  of”
 any  less  to  Government  does  not
 arise.

 Rise  in  Price  of  Coffee
 Shri  Nagi  Reddy:

 "1290.
 Shri  Warior:

 "|  Shrimati  Parvathi
 iG  Krishnan:  My  |

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  Government  are  awrre
 of  the  steep  rise  in  the  price  of  coffee
 in  the  South  in  the  recent  weeks;  and

 (b)  if  so,  what  steps  have  been
 taken  by  Government  in  the  matter?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  Yes,  Sir.  But
 the  rise  has  only  been  in  respect  of
 onc  type  of  coffee,  namely,  Plantation.
 The  rise  in  prices  of  Plantation  Coffee
 is  surprising  in  view  of  the  fact  that
 2,385  tonns  of  Plantation  Coffee  were
 released  from  January  to  June  this
 year  aS  against  1,718  tonnes  for  the
 corresponding  period  last  year;  the
 only  reason  for  this  rise  in  price  can
 be  cornering  of  stocks  by  dealers.  In
 order  to  prevent  cornering  of  stocks,
 the  Coffee  Board  has  decided  that  the
 total  quantity  of  Plantation  Coffee
 that  may  be  declared  to  any  depler  in
 any  Pool  Sale  shall  be  limited  to  10°
 tonnes.

 No  fresh  permits  will  be  issued“
 either  for  participation  in  pool  stiles
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 -or  local  sales  till  the  price  has  come
 @own  to  normal  level.  Departmental
 -Gepots  will  be  established  in  import-
 ant  towns  in  the  South  for  sale  of
 raw  coffee  and  powder  to  bona  fide
 congumers  at  a  fair  and  reasonable
 price.

 Antematic  Looms

 *20i,  Shri  Naushir  Bharuch:  Wil!
 the  Minister  of  Cemmmerce  and  Indus-
 शल  be  pleased  to  state:

 (a)  the  names  of  mills  which  have
 apphed  for  automatic  looms  in  Bom-
 bay  State  and  the  number  of  auto-
 matic  looms  apphed  for;

 tb)  the  mills  which  have  been  al-
 lotted  automatic  looms  so  far;  and

 (c)  how  many  applications  have  so
 far  been  received  from  Bombay  State
 for  installation  of  automatic  .ooms  for
 export  purposes  only?

 The  Minister  of  Commerre  (Shri
 Kanungo):  (a)  and  (b)  72  mills  had
 applied  for  automatic  looms  to  be  in-
 stalled  in  replacement  of  ordinary
 looms:  68  of  these  mills  have  been
 allotted  automatic  looms  for  replac2-
 ment.

 (९)  28  mills.

 Appointment  of  Inspectors  for  News-
 papers  Establishments

 २३292  Shri  A.  Mehdi:  wil  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  have  appointed  Iasnec-
 tors  for  the  newspaper  establist:ments
 in  order  to  see  that  the  provisions  of
 the  Wages  Committee  under  the
 Working  Journalsts  (Conditions  of
 Service)  and  Miscellaneous  Provisions
 Act,  965  are  implemented;

 (b)  if  so,  the  names  of  the  States

 hair iad
 have  appointed  the  Inspectors;

 an

 (c)  how  many  newspaper  establish-
 ments  in  different  States  have  im-
 ‘plemented  the  provisions  of  the  said
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 The  Deputy  Minister  ef  Labeur
 (Shri  Abid  Ali):  (a)  and  (b).  Accord-
 ing  to  the  information  available,  the
 States  of  Andhra  Pradesh,  Bihar.  Bom.
 bay,  Delhi,  Madhya  Pradesh,  Madras
 and  Rajasthan  have  already  appointed
 Inspectors.  The  State  of  West  Bengal
 have  also  sanctioned  a  post  of  Inspec-
 tor.

 (c)  The  implementation  of  the  Aci
 is  the  responsibility  of  the  State  Gov
 ernments  and  the  information  is  not
 readily  available.

 Jeep  Case

 Shri  Ram  Krishan  Gepta
 °293  4  Shri  Vidya  Charan  Shukis:

 Shri  8.  A.  Mehdi:
 Will  the  Prime  Minister  be  pleased

 to  refer  to  the  reply  given  to  Starred
 Question  No  666  on  the  26th  February
 i959  and  state:

 (a)  whether  the  hearing  of  the  jeep
 case  instituted  in  UK.  has  since  com-
 menced,  and

 (b)  af  so,  how  far  the  case  has  pro-
 gressed  upto  now?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  Intimation  has  been  received  from
 our  High  Commussioner  in  UK.  that
 the  hearing  of  the  case  will  commence
 some  time  m  May,  960

 (b)  Does  not  arise

 Displaced  Persons  in  Purana  Qila

 ©1294,  Shri  D.  C.  Sharma:  ‘wil  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No
 2706  on  the  l9th  March,  959  and
 state  the  latest  position  with  regard  to
 the  displaced  persons  living  mm  Purana
 Qila,  Delh:  who  have  been  allotted
 plots  in  Laypat  Nagar  but  have  not
 shifted  so  far?

 ‘The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr
 Khanna):  Out  of  298  families  who  had
 been  allotted  small  plots  in  Laipat
 Nagar  only  four  have  shifted  so  far.
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 Rein  Adbeaive  for  Plyweed
 Shri  Subodh  Haneda: “MMS.

 4  shri  8.  0,  Samanta:
 Wit  the  Minister  of  Commerce  and

 Anéustzy  be  pleased  to  state
 (a)  how  much  resin  adhesive  for

 the  manufacture  of  plywood  is  requ!
 वे  annually  mm  our  country,

 (b)  whether  this  is  manufactured  in
 ‘our  country;  and

 (c)  uf  so,  the  estimated  quanti:tv
 manufactured?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  Approximately
 3,000  tons

 (b)  and  (९)  420  tons  per  annum
 Schemes  to  produce  more  are  unde:
 implementation

 Bhopal  Capital  Project

 J  Shri  Vidya  Charan  Shukla
 ‘|  Shri  Jangde

 Will  the  Minister  of  Planning  ०६
 pleased  to  state

 (a)  whether  it  33  a  fact  that  Gov
 ernment  have  recently  sent  a  Com
 taittee  to  Bhopal  to  examine  the  ques
 tion  of  further  financial  assistance  for
 the  construction  of  the  Bhopal  Capital
 Project,  and

 (b)  af  so,  whether  the  report  of  thc
 Committee  has  been  received?

 The  Deputy  Minister  for  Planning
 (Shri  S.  N.  Mishra):  (a)  and  (b)  A
 Working  Group  was  set  up  by  the
 Planning  Commission  to  examine  and
 fix  priority  in  the  buildings  program
 me  included  in  the  Bhopal  Capital
 Project  and  to  bring  out  its  financial
 aspect  The  report  of  the  Group
 has  not  yet  been  received

 Manufacture  of  Cables

 oe
 {oan

 Narayanankutty  Menen

 Will  the  Mimster  of  Commerce  and
 Industry  be  pleased  to  state

 (a)  whether  any  licence  has  been
 granted  for  the  manufacture  of  cables
 225  LSD.—3

 by  Tatas  in  collaboration  with  W.T
 Henleys  Telegraph  Company  of  United
 Kingdom,

 (b)  what  are  the  terms  of  agree-
 ment  between  Tatas  and  the  U.K  com-
 pany,  and

 (ey  the  conditions  on  which  the
 licence  has  been  granted?

 The  Minister  of  Industry  (Shri
 Manubhat  Shah):  (a)  to  (c)  A  state-
 ment  35  laid  on  the  Table  of  the
 House  [See  Appendix  IV,  annexure
 No  43)

 Indian  Officers  for  Elections  in
 Morocco

 #208,  Shri  Raghunath  Singh:  Will
 the  Prime  Minister  be  pleased  to
 state

 (a)  whether  it  35  a  fact  that  the
 Moroccan  Government  have  asked  for
 the  services  of  the  Indian  Election
 Commissioner  to  conduct  General
 Elections  mm  Morocco  and  that  the
 Government  of  India  have  acceded  to
 their  request  by  sending  some  officers,

 (9)  xf  so,  how  the  Indian  officers  are
 doing  there,  and

 (९)  who  wil]  meet  ther  expenses?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  In  March  this
 year  the  Moroccan  Government  asked
 the  Government  of  India  for  the  ser-
 vices  of  a  senior  and  expenenced
 officer  to  assist  in  arrangements  for
 the  muniei:pal  and  communal  elections
 which  are  to  be  held  in  Morocco  later
 this  year  In  response  to  this  request
 the  Deputy  Election  Commissioner  of
 India  was  deputed  to  Morocco  for
 about  two  months  He  has  returned
 to  India  after  submitting  his  report
 to  the  Moroccan  Government

 (b)  The  Government  of  Moroxco
 have  greatly  appreciated  the  work
 done  by  the  Deputy  Election  Com
 mussioner

 (c)  The  officer's  basic  pay  and  al-
 lowances  in  India  were  borne  by  the
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 Government  of  India,  but  the  ex-
 ypenses  of  the  visit,  including  travel
 expenses  and  daily  allowances  were
 met  by  the  Moroccan  Government

 Indian  Jute  Mills  Association

 Shri  Jaipal  Singh:
 Shri  Bhanja  Deo:
 Shri  M.  B.  Thakore:
 Shri  8,  C.  Godsora:

 91299,

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state

 (a)  whether  3६  is  a  fact  that  the
 Indian  Jute  Mills  Association  is  refus-
 ing  to  implement  the  agreed  recom-
 mendations  of  the  Industrial]  Commit-
 tee  on  Jute,  and

 (b)  if  so,  whether  Government  35
 taking  any  steps  to  ease  the  situation’

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No

 (b)  Does  not  arise

 Hindustan  Antibiotics  Ltd

 *430l.  Shri  P.  K.  Deo:  Will  th
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  90  on  thc
 2th  November,  958  and  state

 (a)  the  value  of  Streptomycin  and
 Dthydro-streptomycin  imported  an-
 nually;  and

 (b)  whether  through  its  expansion
 programme  the  Hindustan  Antibiotics
 Ltd,  will  be  able  to  meet  the  trull
 requirements  of  the  country  mm  this
 regard?

 The  Minister  of  Industry  (Shr°
 Manubhai  Shah):  (a)  The  CIF  value
 of  bulk  streptomycin  and  Dihydro-
 streptomycin  imported  during  1958-59
 fs  about  Rs  86  lakhs  Imports  during
 Apnil-September  959  will  amount  to
 about  Rs  57  lakhs.

 (b)  The  capacity  of  the  streptomycin
 plant  to  be  set  up  by  Hindustar
 Antibiotics  Limited  will  be  about  45
 tons  per  year,  which  is  roughly  the
 eurrent  demand,  but  the  demand  75
 increasing
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 Flats  in  Indra  Market

 Shri  है  C.  Borooah:
 १308  {  Shri  P.  G.  Dep:
 Will  the  Minister  of  Rehabilitation

 aud  Minority  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  4246  on  the  8th  May,
 959  and  state

 (a)  whether  residential  flats  in
 Indra  Market,  Delhi  have  since  been
 released  from  auction  though  their
 price  is  more  than  Rs_  10,000;

 (b)  the  price  now  fixed  for  these
 flats,  and

 (e)  whether  they  were
 when  they  were  incomplete?

 allotted

 The  Minister  of  Rehabilitation  and
 Minority  Affairs:  (Shri  Mehr  Chand
 Khanna):  (a)  No  final  decision  im  this
 matter  has  been  taken  so  far

 Rs
 (b)  7  residential  flats  10,067/-  each,

 6  residential  flats  10,090/-  each"
 tsesidential  flat  Rs  9859!-

 (After  allowing  re-
 bate  of  the  halt
 end  wall)

 4  residential  flats  Rs  +12,926/-  each
 (c)  These  flats  were  allotted  on

 various  dates  If  information  »%  re
 quired  in  regard  to  any  particular
 flat,  an  effort  will  be  made  to  obtain
 such  information

 Shortage  of  Printing  Paper  in  Orissa

 #1303,  Shri  Panigrahk  Whll  the
 Minster  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  there  73  a  shortage  of
 printing  paper  and  consequent  rise
 mm  prices  thereof  m  Orissa  in  recent
 weeks,

 (b)  whether  any  representation  has
 been  received  from  the  State  Govern
 ment  m  this  matter;  and

 (९)  af  so,  the  steps  taken  by  the
 Centre  in  this  regard?

 The  Minister  of  Industry  (Shtt
 Manubhai  Shah):  (a)  and  (b)  There
 is  general  shortage  of  paper  In  the
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 eountry  but  no  specific  representation
 has  been  received  from  Orissa  in  this
 respect  recently

 (c)  Government  are  taking  steps  to
 relieve  the  genera]  shortage  nm  _  the
 country  by  licensing  more  units  for
 the  manufacture  of  paper  and  also  im-
 porting  as  much  paper  as  may  be  pos- sible  within  the  limited’  available
 foreign  exchange  and  by  arranging
 with  manufacturers  to  ensure  as
 equitable  distribution  as  possible  of
 the  existing  production

 Allotment  of  Additional  Funds  to  the
 Madras  Government  under  Second

 Five  Year  Plan
 *303-A,  Shri  Narasimhan:  Wil]  the

 Minister  of  Planning  be  pleased  in
 state

 (a)  whethe:  the  Madras  Govern
 ment  have  approached  the  Central
 Government  for  allotting  any  addi-
 tional  funds  under  any  head  on  the
 ground  that  they  have  exhausted  the
 amount  already  allotted  to  them  under
 that  head  for  the  Second  Five  Year
 Plan  and

 (b)  the  action  proposed  to  be  taken
 in  the  mutter?

 The  Deputv  Minister  for  Planning
 (Shri  ५  द  Mishra):  (a)  No,  Sir

 (b)  Does  not  arise

 Institute  for  Journalism

 "1306,  Shri  ह  ्.  Deb:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  an
 Institute  of  Journalism  1s  to  be  estab-
 lished  m  New  Dethi,

 (b)  if  so,  the  nature  of  the  scheme
 and  :ts  details,  and

 (c)  what  is  the  contribution  of
 UNESCO  for  this  purpose?

 The  Minister  of  Information  and
 Broadcasting  (Dr,  B.  V.  Keakar):  (a)
 to  (ce).  The  Minister  of  Education  will
 answer  this  question  on  lith  Septem-
 ber,  3959

 Dacoits  from  Pakistan

 °4365.  Shri  DB  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question No  649  on  the  3rd  April,  989  and
 state

 (a)  whethe:  there  has  been  any correspondence  between  the  Govern-
 ments  of  India  and  Pakistan  with  re-
 gard  to  the  release  of  two  Indian
 Nationals  who  were  kidnapped  from
 the  border  villages  of  Bikaner  and
 Jodhpur  Districts  by  dacoits  from
 across  the  Pakistan  border  on  the  2iat
 January  959  and

 (b)  tf  so,  the  result  thereof?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri

 jadath  Ali  Khan):  (a)  Yes,  Sr  A
 statement  giving  details  of  the  cor-
 respondence  is  placed  on  the  Table
 of  the  House  [See  Appendix  IV  an-
 nexure  No  44)

 (b)  A  reply  from  the  Pakistan  Gov-
 ernment  is  yet  to  be  received

 Revivai  of  Labour  Appellate  Tnbunal

 Shri  Ram  Krishan  Gupta:
 “1306.  4  Shri  Damani:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No
 4304  on  the  8th  May,  959  and  state  at
 what  stage  stands  the  question  of  the
 revival  of  the  Labour  Appellate  Tri-
 bunal  which  was  abolished  in  9567

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  The  question  of  the  revival
 of  the  Labour  Apperiate  Tribunal  was
 discussed  m  the  Indian  Labour  Confer-
 ence  held  at  Madras  on  27th-29th  July,
 959  It  was  decided  that  the  Govern-
 ment  may  give  consideration  to  the
 various  suggestions  made  at  the
 Conference  and  decide  the  matter
 ‘after  consulting  the  Standing  Labour
 Committee



 (७)  if  so,  the  extent  of  restrictions
 imapesed;

 (c)  whether  the  possibility  of  im-
 porting  films  from  foreign  countnes

 Films  has  been  explored  as  a  means
 of  saving  foreign  exchange;  and

 (d)  if  so,  the  result  thereof?
 The  Minister  of  Commerce  (Shri

 Kanungo):  (a)  No  further  restrictions

 was  allowed  at  70  per  cent  quota  basis
 from  general  and  soft  currency  areas.
 In  case  of  educational  films  import  wa<
 allowed  to  establish  importers  on
 ad  hoc  basis  These  restrictions  were
 imposed  with  a  view  to  save  foreign
 exchange.

 (b)  Does  not  arise
 (c)  No,  Sir
 (a)  Does  not  arise

 Delhi  Hindusthan  Standard  (P)  Ltd.

 #1308,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  new
 company  named  as  the  Delhi  Hindu-
 sthan  Standard  (P)  Limited  has  been
 formed  recently  by  separating  the
 Hindusthan  Standard  Delhi  from  the
 Ananda  Bazar  Patrika  (P)  Limited,

 (b)  whether  it  is  a  fact  that  the
 share  capital  of  the  Delhi  Hindusthan
 Standard  Private  Limited  is  only
 Rs.  2000  contributed  by  two  of  the
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 Batrika;  and

 (९)  द. ... अ  Government  propose  to

 of  the  Ananda  Bazar

 Sf  the  Ananda  Bazar  Patrika  (Private)
 ited,  and  has  been  formed  to  de-

 Rrive  the  °employees  of  their  rightful
 Claims?

 The  Minister  of  Contmerce  (Shri
 Ranungo):  (a)  Yes,  Sir.  A  new  com-
 Rany  by  the  name  of  Hindusthan
 Standard  (Delhi)  Private  Limited  was
 Negistered  on  the  30th  August,  ‘1987.

 (b)  No,  Sir
 (c)  No,  Sir.

 Indian  Mission  at  Gyantse
 91309.  Shri  P.  C.  Borooah:  Will  the

 Minister  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a  car
 १  the  Indian  Mission  at  Gyantse  was
 detained  by  the  Chinese  Authoritie.
 8nd  released  only  the  next  day  afte:
 &  protest  by  the  Trade  Agent;  and

 (b)  if  so,  the  action  taken  in  the
 Thatter?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  AH  Khan):  (a)  and  (b)  Ye
 Sir.  The  Car  was  detained  on  720
 July,  959  and  on  our  representation
 Was  released  on  the  I8th  July,  959

 Oil  Exploration  Policy

 (  Shri  Narayanankatty
 *309-A.  <  Menon:

 L  Shri  Khushwagt  Rai:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  he  has
 heceived  advice  from  Lord  Mount-
 Latten  and  Mr.  John  D.  Rockefeller  re-
 garding  Government  policy  of  oil
 Sxporation;

 (b)  if  so,  the  nature  of  the  advice
 Leceived;

 (९)  whether  Government  is  con-
 ‘dering  this  advice;  and
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 dealt  with  matters  connected  with  oil
 exploration  Mr  John  D  Rockefeller
 has  not  written  or  spoken  to  the
 Prnme  Minister  on  this  subject

 topic  of  conversation  was  family  plan-
 ming.

 (b)  Government  have  been  consult-
 mg  Many  experts  in  foreign  countries
 m  regard  to  exploration  and  exploita-
 tion  of  resources  in  India  Among
 those  consulted  have  been  experts
 from  the  USSR,  the  USA,  United
 Kingdom,  France,  Italy  and  Rumania
 Government  have  been  anxious  to
 extend  this  work  of  exploration  and
 exploitation  of  गो  पा  the  public  sector
 under  Government  auspices  In
 view,  however,  of  the  vast  area  to  be
 covered  for  exploration,  and  the  need
 for  speed  in  this  work,  Government
 have  also  mvestigated  the  possibil:ties
 of  utilhsing  the  services  of  expert
 agencies  abroad  in  some  areas  of
 India’  Generally  speaking,  the  advice
 received  from  abroad  has  been  that  in
 addition  to  what  the  Government  of
 India  was  domg  in  the  public  sector,
 it  would  be  demrable,  from  the  finan-
 Mal  and  economic  points  of  view,  not
 to  discourage  ofl  compames  from
 undertaking  the  task  of  exploration
 ete  in  some  parts  of  India  This  in-
 volved  very  large  financial  expendi-
 ture  as  well  as  risks,  and  :t  might  be
 advantageous  for  the  Government  of
 India,  therefore,  to  utile  the  services
 of  oil  companies  or  experts  from
 abroad

 (९)  and  (d)  As  stated  above,  Gov
 erament  have  consulted  many  experts
 on  this  subject  ‘Their  broad  approach to  this  problem  is  to  continue  and
 expand  the  work  of  explorafion  and
 exploitation  of  oil  resources  in  the

 public  sector.  At  the  same  time,  to
 investigate  possibilities  of  associating
 foreign  firms  in  this  work  in  some
 other  areas  where  the  terms  are  con.
 sidered  to  be  suitable

 Border  Incident

 *I30.  Shri  P.  G  Deb:  Will  the
 Prime  Minister  be  pleased  to  state

 (a)  whether  it  is  @  fact  that  22
 fishermen  of  Jangipur  border  were
 abducted  by  Pakistam  forces  on  the
 5th  August,  959  and  sentenced  to  5
 days  imprisonment,

 (b)  whether  it  is  also  a  fact  that their  _  bell  amounting  to
 Rs  12,000  were  not  returned  to  them
 after  their  being  pushed  to  Indian  side
 on  Malda  Rajshah:  inspite  of  the  order
 of  the  Magistrate,  and

 (९)  प  so,  the  action  taken  mm  the
 matter?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 JN.  Hasarika):  (a)  to  (c)  On  Sth
 August,  1959,  42  Indian  nationals  m  a
 boat  were  fishing  m  the  river  Padma
 near  Nimtita  The  boat  drifted  into
 Pakistan  waters  due  to  a  strong  cur-
 rent  and  the  persons  were  arrested
 by  the  Pakistan  Police  Dustrict
 Magistrate,  Murshidabad  took  up  the
 queshon  of  their  release  with  his
 counterpart  Details  about  the  release
 of  the  persons  and  the  return  of  their
 belongings  etc  are  awaited

 Indian  Tea  Mission  to  Ireland

 2394,  Shri  Ram  Krishan  Gupta:
 Wall  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 376  on  the  १80  February,  959  and
 state

 (a)  whether  thc  Government  have
 since  recerved  the  report  of  the  Indian
 Tea  Mission  to  Ireland;  and

 (b)  xf  so,  the  details  of  the  report
 and  the  comments  made  by  the  Tea
 Board  thereon?
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 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir.

 (b)  The  comments  of  the  Tea  Board
 have  not  so  far  been  received  but  the
 following  remarks  are  offered  on  the
 Mission’s  recommendations:—

 Recommendations  Remarks

 6)  The  Tea  Board  (i)  &  Gi):  These
 should  prevail  points  have  been
 upon  the  pro-  receiving  Govern-
 ducers  to  place  ment’s  considera-
 an  adequate  stock
 of  quality  pro-
 duction  in  the
 Calcutta  auctions

 tion  in  the  past  and
 will  continue  to  be
 reviewed  from  time
 to  time.

 should  re-
 re-

 rates
 ceive  further
 view.

 The  Tea  Coun-  (iii)  Ii  is  —  reported
 cid)  of  Treland®s

 (
 that  this  is  A  cing

 efforts  should  be  present
 directed  mainly
 towards  promo-
 tion  of  Indian  tea.

 ay)  As  a2  goodwill

 done  at

 (iv)  Invitation  has
 gesture  a  small  been  issued  by  the
 mission  from  the  Chairman,  Tea
 Trish  tea  trade  Board.
 should  be  invited
 to  visit  India
 It  was  represented  (v}  The  Chairman, w)
 hat  shipping  Tea  Buard  has  had
 companies  were  some  discussion
 not  prepared  to  with  shipping  in-
 issue  through  _terests.  One  of
 Bills  of  Lading  the  shipping  com-
 via  Dublin  todes-  =  panies  has  agreed
 tinations  such  as  to  issue  =  through
 Limerick  and  Wa-  Bills.)  of  -  Lading

 ford.  Since  to  the  destinations
 Indian  steamship  menuored.
 companies  are
 participating  in
 carrying  our
 teas  to  _  Eire
 direct,  it  is  desir-
 able  that  dis-
 cussions  are  held
 with  them  in order  to.  arrive
 ata  solution  on
 this  point.

 Indian  Cotton  Textile  Trade  Delegation

 2295.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  454
 on  the  I8th  February,  959  an@  state:
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 (a)  whether  Governmant  have  since
 received  report  from  the  trade  dele.
 gation  of  the  Cotton  Textiles  Export
 Promotion  Council  which  visiteg  East
 Africa  in  1988;  and

 (b)  if  so,  the  main  recommendations
 thereof?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir;

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [See  Appendix  IV,
 annexure  No.  45).

 Export  of  Cement

 2396  Shri  Ram  Krishan  Gupta:
 Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  the  total
 quantity  of  cement  exported  to
 foreign  countries  during  ‘1958-59
 (country-wise)?

 The  Minister  of  Industry  (Shri
 Manmbhbai  Shah):  A  statement  is  laid
 on  the  Table  of  the  House.  [See  Ap-
 pendix  IV,  annexure  No,  46].

 Radio-Activity
 2397.  Shri  D.  C.  Sharma:  Will  the

 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  678  on  the  28rd  February,  2959
 and  state:

 (a)  whether  there  has  been  any
 further  change  in  the  highest  level  of
 radio-activity  reported  in  January,
 959  in  the  country;  and

 (b)  if  so,  whether  it  constitutes  any
 danger  to  public  health?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  The  highest
 level  of  daily  fallout  radioactivity
 detected  in  the  air  remains  the  same
 as  reported  to  the  Lok  Sabha  on  28rd
 February,  1959  It  is  well  below  the
 maximum  permissible  limit.

 OD.  and  N.E.S.  Blocks  in  N.E.F.A.

 2898.  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state  the
 total  amount  given  to  the  N.EF.A.
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 4durng  1988-59  under  the  followmng
 heads:

 (7)  Community  Projects,  and

 (n)  National  Extension  Service?

 The  Prime  Minister  and  Minister  of
 Sxternal  Affairs  (Shri  Jawaharlal
 Nera):  a)  Nil

 Qi)  Rs  6,55,000

 Sewing  Machines
 Shri  D.  0.  Sharma

 2899  Shri  Pangarzar:
 hri  Ajit  Singh  Sarhadi

 (Shri  Daljit  Singh:
 Will  the  Minister  of  Cemmerce  and

 Industry  be  pleased  to  state

 (a)  the  total  number  of  sewing
 machines  manufactured  in  India  dur
 ing  the  years  958  and  959  (upto
 0-6-1959),  State-wise,

 (b)  the  number  of  sewing  machines
 out  of  these  sold  in  the  country

 (c)  the  number  of  sewing  machines
 exported  and  foreign  exchange  earn-
 ed  therefrom  dumng  959  so  far
 (country-wise)

 (d)  whether  any  sewing  machines
 have  been  imported  during  1959,

 (e)  if  so,  their  number  (country-
 wise),  and

 (2)  the  steps  taken  to  achieve  self
 sufficiency  m_  respect  of  sewing
 machines?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  State-wise
 production  of  sewing  machines  dur
 ing  958  and  959  (upto  3ist  March
 959)  in  the  large  scale  and  small
 aeale  sectors  are  as  follows

 tt)  Laree  Scale  Sector
 State  9508  7959

 Kyte
 Del  4,266,  Nos  T,339  Nos
 Punjab  9,302  2,827  ,
 Went  Bengal  a4  91,640  53,023

 Tora.  205,209  Nos.  §75189  Nos.

 tay  Small  Scate  Sector  *

 Strate  i958  7959
 Nos,

 Delhi  10,286,  {Figures  not
 Hyderabad  1,042  yet  available,
 Jammu  &  Kashmur  =  477
 Madhys  Pradesh  764
 Punjab  35,I65
 Rajasthan  I,I20
 Uttar  Pradcsh  2,691

 TOTAL  30,945

 *Figures  relate  to  units  approved  by
 The  Development  Commussioner,
 Small  scale  Industries  New  Delhy,

 (b)  Out  of  the  production  of  sew-
 ing  machines  in  the  Small  Scale  Sec-
 tor  23  822  machines  were  sold  during
 1958,  information  for  4959  is  not
 available  at  present  Information  35
 also  not  available  with  regard  to  the
 sewing  machines  sold  m_  the  large
 scale  sector  during  2958  and  959
 Presumably  the  entire  production
 gets  sold  both  m  the  large  scale  and
 small  scale  sectors  as  no  reports  have
 been  received  regarding  any  difficulty
 in  selling  of  these  sewing  machines
 from  any  of  the  manufacturers

 (c)  to  (e)  Two  statements  show-
 ing  the  country-wise  exports  and
 mmports  of  sewing  machines  during
 January-April  959  are  attached
 {See  Appendix  IV,  annexure  No  47]

 (f)  The  country  aS.  already  _  self-
 sufficient  in  respect  of  domestic  sew-
 ing  machines

 Efforts  are  being  made  for  increas-
 ing  the  production  of  industnal  sew-
 ing  machines  by  wav  of  giving  as-
 sistance  for  import  of  raw  materials
 and  components,  subject  to  the  avail-
 ability  of  foreign  exchange

 Ghost  Colony  in  Delhi

 2400  Shri  D  C  Sharma,  Will  the
 Minster  of  Works  Housing  and  Sup-
 ply  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  93  on
 the  llth  February,  959  and  state  the
 further  progress  made  in  regard  to
 the  acheme  for  Ghom  Colony  prepared
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 by  the  Dethi  Development  authority
 to  provide  sites  for  cattle  owners  in

 >

 The  Deputy  Minister  of  Works,
 Monsing  and  Supply  (Shri  Anil  X.
 Chanda):  The  Municipal  Corporation
 of  Delhi,  who  are  now  responsible  for
 the  execution  of  slum  clearance/im-
 provement  work  in  Delhi  have  re-
 viewed  the  project  and  have  suggest-
 ed  certain  modifications.  The  entire
 project  is  under  consideration  of  Gov-
 ernment.

 Slam  Dwellers  in  Amrit  Kaur  Puri,
 Dethi

 240l.  Shri  0,  0.  Sharma:  Will  the
 Minister  of  Works,  Housing  and  Sup.
 ply  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  321
 on  the  3260  February,  7959  and  state
 the  further  progress  so  far  made  in
 connection  with  the  scheme  for  the
 construction  of  houses  to  rehabilitate
 the  slum  dwellers  of  Amrit  Kaur  Puri?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K
 Chanda):  The  Delhi  Development
 Authority  have  allotted  the  72  houses
 to  the  families  squatting  upon  or  con-
 tiguous  to  the  site  required  for  the
 construction  of  as  many  as  possible
 of  the  remaining  3268  houses  in  Amrit
 Kaur  Puri,  Constructién  of  new
 houses  will  commence  as  soon  as  the
 required  site  is  vacated  by  the
 squatters.

 Village  Housing  Projects  in  Punjab
 MAR.  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Works,  Housing  and  Sup.
 Ply  be  pleased  to  state:

 (a)  the  progress  achieved  so  far  in
 Punjab  State  under  the  Village  Hous-
 ing  Project  Scheme;  and

 (b)  the  amount  allotted  under  the
 scheme  to  that  State  for  the  year
 i959-60  so  far?

 The  Deputy  Minister  of  Works,
 Monsing  and  Supply  (Shri  Anil  XK.
 Ohana):  (a)  The  State  Government
 ४४९  not  been  able  to  make  much

 ee

 progress  so  far;  till  daly  1988,  ... अ
 could  only  select  20  villages  (out  of
 the  49  villages  allotted  to  them  so:
 far)  and  conduct  survey  in  4  of  them.
 No  loans  have  been  disbursed  so  far.

 (b)  The  State  Government  have
 been  allocated  a  sum  of  Rs.  6°00  lakhs
 (including  Rs.  0°l0  lakh  as  Grant  for
 State  Rural  Housing  Cell)  for  the  im-
 plementation  of  the  Scheme  during
 1989-60,  According  to  the  new  pro-
 cedure  for  release  of  Central  assist.
 ance  introduced  last  year,  three-
 fourths  of  the  year’s  allocation  to  the
 State  Government  is  automatically
 being  placed  at  their  disposal  in  equal
 monthly  instalments  as  ways  and
 means  advances,  to  be  finally  adjusted
 at  the  close  of  the  financial  year  on
 the  basis  of  the  expenditure  actually
 incurred  by  the  State  Government

 Import  of  Betel-nuts

 2408.  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  value  of  betel-
 nuts  imported  in  India  during  1958-
 §9?

 The  Minister  of  Commerce  (Shri
 Kanungo):  The  value  of  betel-nuts
 imported  in  India  during  1958-58  was
 as  follows:

 Unground  whole  and_  split—
 Rs  86°23  lakhs.

 Ground—Rs.  36  only.

 Trade  with  Middle  East  Countries

 2404.  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  value  of  India's  exports  to
 Middle  East  countries  during  the  year
 ‘1958-59,  country-wise;  and

 (b)  the  value  of  India’s  imports
 from  Middle  East  countries,  country-
 wise,  during  the  above  peried?

 (a)  gnd  (b).  A  statement  is  चक्की  on
 the  Table  of  the  House.  [Sve  सलीद्लला-
 dix  IV,  annexure  No,  48].
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 be  pleased  to  state  the  total  off.take
 ef  cement  from  the  factories  in
 Bombay  State  during  1958-59?

 The  Minister  of  Industry  (Shri
 Manabhai  Shah):  8,12,220  tons

 Off-take  of  Oloth  in  Bombay  State

 2406.  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  total  off-take
 of  cloth  from  the  textile  mills  in
 Bombay  State  during  1958-59?

 The  Minister  of  Commerce  (Shri
 Kanungo):  Total  off-take  of  cloth  from
 the  textile  mills  in  Bombay  State  dur-
 ing  1958-59  is  3300  million  yards

 Advisory  Committees  of  Ministry  of
 Commerce  and  Industry

 AM.  Shri  Pangarkar:  Will  =the
 Minster  of  Commerce  and  Industry
 be  pleased  to  state  the  total  expendi-
 ture  mncurred  by  the  various  advisory
 Committees  constituted  by  the  Munis-
 try  in  the  year  1958-597

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House

 Beoks  by  M.Ps  for  Government

 2408.  Shri  C,  K.  Bhattacharya:  Will
 the  Minister  of  Information  stid
 Broadcasting  be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  entrusted  some  Mem-
 bers  of  Parliament  with  the  work’  of
 writing  books  on  remuneration;

 (b)  whether  the  opinion  of  the  Law
 Ministry  has  been  ascertamed  about
 the  permissibility  of  such  underteking
 under  the  Indian  Constitution  and
 Representation  of  the  People  Act,
 1961;  and

 (९)  whether  a  copy  of  the  opinion
 of  the  Law  Ministry  will  be  laid  on
 the  Table?

 The  Minister  of  Infermatien  and
 Broadcasting  (Dr.  B,  ह  Keakar}:  (a).
 Government  do  entrust  from  toe  fo
 time  the  work  of  writing  articles  and
 books  to  some  Members  of  Parliament.
 At  present  one  such  proposal  is  under
 consideration.

 (b)  and  (c)  The  opinion  of  the
 Minustry  of  Law  regarding  this  ques~
 tion  is  bemg  obtained.

 Plan  Publicity  in  Andhra  Pradesh

 2409.  Shri  M,  V  Krishna  Rao:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state  the
 amount  spent  for  Plan  Publicity  in
 Andhra  Pradesh  during  1958-59  and
 the  amount  allotted  fo.  1959-607

 The  Minister  of  Information  and
 Broadcasting  (Dr.  8.  ह ह  Keskar):  Plan
 Pubheity  in  the  States  28  mainly  the-
 function  of  the  State  Government
 concerned.  During  the  year  1958-59.
 the  Andhra  Pradesh  Government  in-
 curred  an  expenditure  of  Rs.  3°32  lakhs
 on  Plan  Pubheity,  and  the  corres-
 ponding  Budget  grant  for  1959-60  is.
 Rs  2°37  lakhs

 Under  the  Integrated  Publicity
 Programme  for  the  Second  Plan,  this
 Munustry  78  also  responsible  for  giving
 general  publiatty  to  the  Plan  and  the
 development  works  imcluded  therein,
 on  all-India  basis,  through  its  various
 Media  Umits,  As  the  expenditure  is
 not  booked  State-wise,  it  35  not  pos-
 sible  to  give  figures  of  expenditure
 incurred  in  Andhra  Pradesh  under  the
 Programme.

 Publicity  Work  in  Orissa

 2410.  Shri  B.  C.  Mullick:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  number  of  publicity  organi-
 sers  appointed  in  Orissa  so  far  under
 the  Integrated  Publicity  Programme;

 (b)  whether  they  have  performed
 Cinema  shows  in  their  respective  areas
 during  ‘1958-59;  and

 (ce)  af  so,  the  names  of  the  places
 where  these  were  performed?
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 The  Minister  of  Idformation  and
 Broadcasting  (Dr  B  द  Keskar):  (8)

 “Three

 (b)  Yes.

 (९)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha  [See  Appendix
 IV,  annexure  No  49]

 Radio  Sets  tip  Rural  Areas  of  Orissa
 242  Shri  B.  C.  Mullick:  Will  the

 Minister  of  Information  and  Broad-
 easting  be  pleased  to  state’

 (a)  what  is  the  Central  target  fixed
 for  providing  radio  sets  in  the  rural
 areas  in  Orissa  State  during  the
 Second  Five  Year  Plan,  and

 (b)  the  number  of  sets  already
 given  to  the  State’

 The  Minister  of  Information  and
 Broadcasting  (Shri  B  द 4  Keskar):
 (a)  No  target  is  fixed  for  providing
 radio  sets  in  the  rural  areas  of  Orissa
 or  any  other  State  Under  the  Com-
 munity  Listening  Scheme  of  the  Cen-
 tral  Government,  requirements  of
 State  Governments  including  Orissa
 are  ascertained  every  year  and  met
 subject  to  budget  provision

 (b)  4,800  sets  have  already  been
 supplhed  to  Orissa  upto  the  end  of
 1958-59

 Large  Scale  Industries

 2682  Shri  Rami  Reddy.  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  the  names  of  the  industries
 which  the  Central  Government  have
 directly  set  up  on  large  scale  basis  in
 various  States  in  1958-59,

 (b)  the  amount  invested  in  these
 projects  (State-wise),  and

 (९)  whether  the  financial  aid  has
 een  given  as  grant  or  loan?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Large  Scale  In-
 dustrial  units  are  bemg  set  up  by  the
 Central  Government  in  the  various
 States  m  accordance  with  the  Second
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 Five  Year  Plan  which  covers  @  period
 of  5  years,  It  is  not  therefore  possi-
 ple  to  give  the  names  of  large  scale
 industrial  units  set  up  in  any  part.
 cular  year  as  these  are  in  the  nature
 of  continuing  schemes

 (b)  and  {c)
 of  (a)  above

 Production  of  Khadi  in  Andhra
 Pradesh

 2413,  Shri  Rami  Reddy:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state’

 (a)  the  quantity  of  Khadi  produced
 in  Andhra  Pradesh  in  1957-58  and
 1958-59  (month-wise);

 (b)  whether  any  etens  are  taken  ६०
 increase  the  production  in  ‘1959-60,

 (c)  77  80,  the  steps  taken,  and

 (d)  the  target  fixed  for  the  produc
 tion  of  Khadi  during  1959-60  in
 Andhra  Pradesh?

 The  Minister  ‘of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (d)  A  state
 ment  containing  the  required  infor
 mation  is  laid  on  the  Table  [See
 Appendix  IV  annexure  No  50)

 Do  not  arise  in  view

 Ghosepara  Refugee  Colony

 24i4.  Shri  C.  K.  Bhattacharya:  Wil
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state

 (a)  whether  the  Ghosepara  Refu
 gee  Colony  in  Katihar,  Bihar,  was
 attacked  by  local  mob  on  the  20th
 August,  ‘1959,

 (b)  if  so,  its  causes,
 (c)  the  loss  and  injury  suffered  by

 the  refugees,  and

 (d)  the  steps  taken  to  reassure
 them  and  compensate  them?

 hanna):  (a)  to  (d).  The  information
 has  been  called  for  from  the  Govern-
 ment  of  Bihar  and  will  be  laid  on  the
 Table  of  the  Sabha  in  due  course
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 Industrial  Development  in  Orie
 mi  Shri  Panigrahi:  चा!  the

 Minister  of  Oommerce  and  Industry
 be  pleased  to  state  the  total  amount
 granted  to  the  Government  of  Orissa
 by  the  Central  Government  for  the
 industrial  development  of  the  State
 during  the  First  and  Second  Five
 Year  Plan  periods  so  far  separately”

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  A  sum  of  Rs.  62°82
 Jakhs  in  the  form  of  grants  and  loans
 has  been  sanctioned  to  the  Orissa
 State  during  the  First  Five  Year  Plan
 and  Rs  25°54  lakhs  during  the  first
 two  years  ‘(1056-57  and  1957-58)  of
 the  Second  Five  Year  Plan  Infor-
 WAU  Telatong,  A  the  year  WAAR  is,
 being  collected  and  will  be  placed  on
 the  Table  of  the  House  in  due  course

 Export  and  Import  Licenc

 Shri  R  0.  Majhi: ad
 रग  Shri  Snbodh  Hansda:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  how  many  firms  were  debarred
 for  reasons  of  dishonesty  from  obtain-
 ing  import  and  export  licences  dur-
 ang  the  period  from  January  to  July,
 १959;  and

 (b)  how  many  have  been  black-
 listed  during  this  period?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b)  Debarring
 and  blacklisting  are  the  same  Dur-
 ing  the  period  January  to  July,  959
 20]  firms  were  blackhsted  or  debar-
 red.

 Indian  Mountaineering  Foundation

 eA11,  Shri  Ram  Krishan  Gupta:
 Will  the  Prime  Minister  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  4262  on  the  8th  May,
 958  ang  state  the  nature  of  progress
 made  so  far  in  setting  up  the  Indian
 Mountaineering  Foundation?

 The  कत,  Minister  and  Minister
 ef  External  Affaire  (Shri  Jawaharlal
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 Nets”:  There  has  been  no  further
 progress.

 Coir  Co-operative  Societies

 ig,  {  Shri  Subodh  Haneda:
 24°")  Shri  8.  0.  Samanta:

 wil  the  Minster  of  Commerce  and
 Inauttty  be  pleased  to  state

 (a!  whether  the  report  of  the  Com-
 mittee  था  the  working  of  the  Coir
 Co-oPerative  Societies  has  been  con-
 sider®?  by  Government;

 (b)  whether  all  the  recommenda-
 tions  have  been  accepted  by  Govern-
 menf’

 +)  ix  so,  Wnétner  tney'nave  ‘peen
 imp/emented  by  now?

 Minister  of  Industry  (Shri
 mbhai  Shah):  (a)  to  (c)  The

 repo*t
 of  the  Committee  on  the  work-

 ing  of  the  Coir  Co-operative  Societies
 has  been  considered  by  Government.
 Mos!  of  the  recommendations  have
 bees  accepted  A  Resolution  has

 issued  on  these  recomendations
 copié®

 of  which  have  been  made
 avajiable  to  the  Parhament  Library.
 Action  on  the  implementation  will  be
 take?  UP  m  consultation  with  the
 Stat’  Governments  concerned

 Viet  Nam

 247  १.  Shri  9  ७  Sharma:  Will
 the  Prime  Minister  be  pleased  to
 stat”

 3)  how  many  cases  of  complaints
 or  *regularities  were  brought  to
 the  notice  of  (i)  Viet  Nam  authori-
 ties  and  ai)  Viet-Minh  authorities  by
 the  Internatzonal  Commission  for

 Sup?tvision
 and  Control  during  the

 period  January  to  July,  ‘1959;  and

 )  how  many  of  them  were  dealt
 wit?  satisfactorily?

 qe  Prime  Minister  and  Minister  of
 ernal  «Affairs  (Shri  Jawaharial

 Nep™™):  (8)  and  (b).  The  report  of
 International  Commission  for

 Sup®tvision  and  Control  for  this
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 period  is  still  under  preperation.  Az
 soon  as  it  is  published  the  answer  will
 be  available.

 Manufacture  of  Faper
 2420.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Cemmerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  870  on  the
 19th  March,  2959  and  etate  the  fur-
 ther  progress  made  so  far  in  regard
 to  the  scheme  for  the  manufacture  of
 paper  in  Mysore  State  in  collabora-
 tion  with  the  U.S.A.?

 The  Minister  of  Industry  (Shri
 Manuubhai  Shah):  The  site  selected  is
 near  Belagula  in  Mysore.  The  firm
 has  reported  that  land  has  been  ac-
 quired  and  that  construction  work
 has  started.  They  have  also  already
 placed  orders  for  plant  and  machinery
 and  the  scheme  is  expected  to  be
 implemented  by  1961-62,

 Rules  under  Labour  Acts  in  Himachal
 Pradesh

 24A2l.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Labour  and  Empleyment
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  754  on
 the  lith  March,  1959.  and  state  the
 further  progress  made  so  far  in  fram-
 ing  rules  under  the  Minimum  Wages
 Act  and  other  Labour  -Laws  in  force
 in  Himachal  Pradesh?

 The  Deputy  Minister  of  Labour
 (Shri  Abia  All):  The  Himachal  Pra-
 desh  Administration  has  not  yet  fnal-
 iseq  the  Rules  under  the  Minimum
 Wages  Act.  Rules  under  the  remain-
 ing  Labour  Laws  where  necessary
 will  also  be  framed  gradually  by  that
 Administration.

 Foreign  Trade

 2422  Shri  Shree  Narayan  Das:
 ae  Shri  Radha  Raman:

 ‘Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  precise  nature  of  the  re-
 commendations  made  by  the  Fordign
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 Trade  Board  with  a-
 bated

 सनत
 nate  works  relating  to  develay- ment  of  India’s  foreign  frade,  cepe-
 cially  promotion  of  exports;  and

 (9)  to  what  extent  it  has  been
 possible  to  give  effect  to  its  recom-
 mendations?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  During  its  various  meet-
 ings  the  Board  has  discussed  matters
 affecting  inter  alia  exports  of  q)
 cetton  textiles,  (2)  hides  and  skins,
 (8)  hosiery  goods,  (4)  handicrafts,
 (5)  coal,  (6)  pig  iron,  (¥)  jute,  (8)
 pepper,  (9)  sugar,  (10)  salt,  (2i)
 coffee.  The  Board  has  also  discussed.
 among  other  topics,  fixation  of  export
 targets,  credit  facilities  to  exporters,
 concessional  railway  freights,  effective
 commercial  publicity,  etc.  Necessar;
 recommendations  arising  out  of  these
 discussions  are  passed  on  to  the  autho-
 rities  concerned,  for  implementation
 Follow-up  action  is  taken  to  ensur
 that  the  recommendations  are  imple-
 mented  as  far  as  possible

 Constraction  of  Roads  in  the  Pakistan.
 held  Kashmir  territery

 2423.  Shri  Ram  Krishan  Gupt:
 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  4274  on  the  8th
 May,  959  and  state:

 (a)  whether  Government  have  fur-
 ther  examined  the  question  of  cons-
 truction  of  new  roads  by  Pakistan  in
 the  border  area  of  Jammu  and  Kash-
 mir  and  the  extent  to  which  the  cons-
 truction  of  such  roads  has  increaséd
 the  military  potential  of  Pakistan  in
 Kashmir; >

 (b)  if  so,  the  nature  of  the  action
 taken  in  this  regard?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  Yes,  Sir.  Any  improve-
 ment  in  communication  facilitits
 brought  about  by  Pakistan  in  the  bor- der  area  of  Jammu  and  Kashmir  batu-
 rally  increases  Pakistan's  striking



 has  committed  during  the
 last  l]  years  and  to  which  the  aten-
 tion  of  the  Security  Council  has  been

 time  to  time.

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  instructions  have  been
 issued  to  State  Governments  for  ask-
 ing  Panchayats.  Blocks  and  District
 Advisory  Committees  to  give  sugges-
 tions  in  regard  to  the  draft  of  the
 Third  Five  Year  Plan;

 (b)  whether  the  State  Governments
 have  asked  them  to  give  suggestions; and

 (c)  if  so,  the  names  of  such  States?
 The  Deputy  Minister  of  Planning

 (Shri  8.  N,  Mishra):  (a)  to  (c).  The
 subject  is  under  consideration.  Pre-
 liminary  discussions  with  the  repre-
 sentatives  of  State  Governments  were
 held  towards  the  end  of  July  during
 the  Annual  Conference  on  Commu-
 nity  Development.

 Industrial  Development
 2425.  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  Dr.  A.  Nageraja  Rao,
 who  left  on  a  tour  of  Europe  for  dis-
 cussions  on  projects  for  the  manufac-
 ture  of  heavy  machinery,  drugs  and
 medicines  has  returned  home;

 (b)  if  so,  the  names  of  the  coun-
 tries  visited;

 (c)  the  nature  of  discussions  held
 ‘country-wise);  and

 (a)  the  result  of  these  discussions?
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 The  Minister  of  Industry  (Shri ManubBal  Shah):  (a)  to  (8).  Dr.  A.

 Nagaraja  Rao  who  visited  the  UK, West  Germany,  Czechslovakia,  the
 U.S.8.R.  and  Hungary  during  Pebru-
 ary-March  ‘1959,  has  returned.  The Purpose  of  his  tour  abroad  was  to
 Progress  the  action  already  initiated
 with  reference  to  heavy  machine
 building  plant,  coal  mining  machinery and  Optical  Glass  Plant  and  Drugs Projects  in  the  U.S.S.R.:  basic  organic chemicals  and  itermediate  Projects in  the  West  Germany;  Plate  and  Ves-
 sel  and  Heavy  Structural  Shops  in
 the  U.K.;  Foundry/Forge  Project  in
 Czechoslovakia  and  Fertiliser  Plant in  Hungary.

 On  the  basis  of  these  discussions, further  work|negotiations  in  respect of  all  the  above  mentioned  projects are  in  progress  with  the  respective
 foreign  collaborators.

 Assistance  to  Displaced  Persons

 2426.  Shri  Ram  Krishan  Gapta: Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  the  assistance  given  by  the
 Central  Government  to  State  Gov-
 ernments  for  grants  and  loans  to
 displaced  persons  so  far  (State-wise):
 and

 (b)  details  of  the  assistance  to  be
 given  during  1959-60,  (State-wise)?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mebr  Chand
 Ehanna):  (a)  State-wise  details  of
 assistance  given  upto  1958-59  are  not
 readily  available  and  the  collection
 thereof  will  involve  considerable
 time  and  labour  which,  it  is  felt,  will
 not  be  commensurate  with  the  results
 likely  to  be  achieved.  Figures  of
 grants  and  loans  given  upto  1958-59
 are  contained  in  the  Annual  Report  of
 this  Ministry  for  the  year  ‘1958-59,
 (Page  68  Table  No.  2)  copies  of  which
 have  been  made  available  to  the
 members  of  Parliament.
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 (b)  4  statement  iw  lad  on  the
 Table  of  the  Sabha  [See  Appendix
 JV,  annexure  No  51)

 India  Electric  Works  Ltd,  Calcutta

 2427  Shri  Ram  Krishan  Gupta.
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No  264  on  the  l3th  February,  959
 and  state

 (a)  whether  the  technical  commit-
 tee  has  since  submitted  its  report  re-
 garding  the  working  of  India  Electric
 Works  Ltd,  Calcutta,  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri
 Mannbhai  Shah):  (a)  Yes,  Sir

 (b)  The  technical  Committee  was
 of  the  opinion  that  the  factory  could
 be  run  provided  some  financial  and
 technical  improvements  were  earried
 out  Accordingly,  the  managing
 agents  secured  financial  participation
 of  a  party  in  Calcutta  With  this  finan-
 cial  participation  and  certain  improve-
 ments  taking  place,  :t  23  expected  that
 the  factory’s  production  will  go  up
 and  come  to  an  economic  level  in  due
 course

 Employees  Provident  Fund  Scheme

 2428.  Shri  Ram  Krishan  Gupta:
 Will  the  Mimster  of  Labour  and
 Employment  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 59]  on  3lst  March,  959  and  state  at
 what  stage  stands  the  question  of
 extension  of  the  Employees  Provident
 Fund  Scheme  to  establishments  having
 20  employees  or  more?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  The  question  38  stil)
 under  consideration  in  consultation
 with  the  interests  concerned

 Fanctions  of  Works  Committees

 2420.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Labeur  and
 Employment  be  pleased  to  refer  to  the
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 reply  given  to  Starred  Question  No
 3729  on  the  8th  April,  959  and  state

 (a)  whether  the  question  of  review-
 ing  the  functions  of  the  Works  Com-
 muittees  was  considered  at  the  1th
 Session  of  the  Indian  Labour  Con
 ference,

 (b)  if  so,  with  what  results,  and

 (c)  the  nature  of  steps,  if  any  to
 be  taken  to  improve  their  working?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes

 (b)  and  (c)  The  Conference  decided
 that  a  tripartite  committee  be  appoint
 ed  to  examine  the  material  on  the
 subject  and  to  draw  up  ‘guiding
 principles”  relating  to  the  functioning
 ete  of  works  committees

 Electrical  Porcelain  Factory,  Ranch:

 Shri  R.  C.  Majhi
 2430,  <  Shri  Subodh  Hansda.
 ०  L  Shri  C.  Samanta:

 Will  the  Minister  of  Commeroe  and
 Industry  be  pleased  to  state

 (a)  whether  It  ts  a  fact  that  a  con
 tract  has  been  signed  with  Cvechos-
 lovakia  for  the  supply  of  complete
 plant  and  machinery  for  an_  electric
 Porcelain  factory  to  be  set  up  =  2६
 Ranch:

 (b)  if  so  the  terms  of  the  contract
 and

 ec),  whethe:  iny  machinery  has
 since  been  received”

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes  Sur
 Government  of  Bihar  and  Messrs
 Skoda  of  Czechoslovakia  have  entered
 into  a  contract  for  supply  by  the
 latter  of  complete  plant  and  equip-
 ment  for  a  high  tension  insulator
 factory  to  be  set  up  near  Ranchi

 (b)  The  Main  terms  of  contract
 include  selection  of  plant  and  equip-
 ment  of  the  proper  type  and  capacity,
 upply  of  plant  and  equpment  and

 assistance  in  its  erection  es  well  as  in
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 the  mitial  run  of  the  factory  upto  the
 rated  capacity  The  training  of  Indian
 Technicians,  technical  know-how  etc
 also  are  covered  by  the  contract

 (c)  So  far  no  plant  and  equipment
 has  been  received

 Development  of  जा  Milis

 243i.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state

 (a)  whcther  the  scheme  fo:  the
 development  of  oil  mull,  during
 ‘1959-60  has  been  finalised,  and

 (0)  af  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah).  (a)  So  far  as  this
 question  relates  to  the  development  of
 cottonseed  oil  industry,  the  reply  is
 in  the  affirmative

 The  Government  of  India  do  not
 allow  the  setting  up  of  new  oil  mulls
 or  the  expansion  of  the  existing  mills
 for  the  manufacture  of  major  vege-
 table  non-essential  oils  hike  ground-
 nut,  castor  linseed,  mustard  §  and
 sesamum  due  to  the  surplus  oi]  mull-
 ing  capacity  already  existing  in  the
 country

 (b)  An  Ad  Hoc  Committee  was  set
 up  by  the  Government  of  India  for
 a  speedy  development  of  the  cotton-
 seed  oil  industry  The  Committee  has
 evolved  2  plan,  for  the  development
 of  cottonseed  oil  industry  in  the  pri
 vate  sector,  which  has  been  accepted
 by  the  Government

 A  statement  showing  the  position  of
 the  cottonseed  oi!  industry  is  given
 below

 STATEMENT

 No,  of  Annualca-  No  of  Capacity
 units  im  =  pacity  units  (tons)  (:n
 Production  (tons)  (in  underim-  terms  of

 terms  of  plementa-  cottonseed)
 cottonseed)  tion

 70  92,000  75  +1,973700

 Whitten  Answers  7336

 Indian  Handioom  Delegation  to  West
 Africa

 ate,  Shri  Ram  Krishan  Gupta:
 Shri  A.  M.  Tariq:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 3886  on  the  i8th  Apri],  959  and  state-

 (a)  at  what  stage  stands  the  pro-
 posal  of  the  Handloom  Board  for
 sending  a  delegation  to  West  Africa,
 and

 (b)  the  nature  of  the  arrangements
 made  so  far  for  the  visit  of  delegates”

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  It  has  been  decided  to
 send  a  three  member  delegation  to
 West  Africa

 (b)  The  detailed  programme  is
 being  worked  out

 Expenditure  on  Housing

 2433  Shri  Panigrahi:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state

 (a)  the  amount  spent  out  of  the
 reduced  allocation  of  Rs  84  crores  for
 Housing  so  far,  and

 (b)  whether  this  amount  35  expected
 to  be  fully  utilised  during  the  rest  of
 the  Second  Plan  period?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply:  (Shri  Anil  K.
 Chanda)  (a)  A  total  sum  of  Rs  3255
 crores  had  been  drawn  by  the  State
 Governments  till  the  end  of  1958-59
 ै  sum  of  about  Rs  900  crores  has
 been  allocated  for  the  smplementation
 of  various  Housing  Scheme  during
 959  60  Accordong  to  the  new  proce-
 dure  for  release  of  Central  assistance
 introduced  last  year,  three-fourths  of
 the  year’s  allocation  to  the  State
 Governments  is  automatically  placed
 at  their  disposal  in  equal  monthly
 instalments  as  ways  and  means
 advance,  to  be  finally  adjusted  at  the
 close  of  the  financial  year  on  the
 basis  of  expenditure  actually  incurred.
 by  them
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 tb)  This  will  be  known  only  later

 dn  the  year,  when  the  development
 plans  of  the  States  for  the  year  900-6l
 come  up  for  discussion  in  the  Plan-
 ning  Commission.

 Standing  Committees  on  Co-ordination
 ef  Population  and  Vital  Statistics

 MM.  Shri  Keshava:  Wil]  the  Prime
 Minister  be  pleased  to  state’

 (a)  who  are  the  members  of  the
 Standing  Committee  on  Co-ordmation
 of  Population  and  Vital  Statistics,
 and

 (b)  the  basis  of  their  appointment’
 The  Prime  Minister  and  Minister  of

 ‘External  Affairs  (Shri  Jawaharial
 Nehra):  (a)  A  statement  giving  the
 requisite  information  छ  laid  on  the
 Table  [See  Appendix  IV,  annexure
 No  52}

 The  membership  of  the  Committee
 as  being  enlarged  by  the  inclusion  of
 some  experts,  and  the  representatives

 eof  certain  Ministries  and  other  orga-
 nisations  The  composition  of  the
 enlarged  Committee  is  under  finalisa-

 ~tion
 (b)  Membership  of  the  Committee

 is  at  present  institational,  and,  s
 designed  to

 fait
 representation  of

 those  institu  nterested  in  popula-
 -tion  problems

 Distribution  of  Scarce  Stores  to
 Contractors

 2435.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state  the
 nature  of  measures  adopted  to  ensure
 fair  distribution  of  scarce  stores  and
 expeditious  payment  to  contractors?

 The  Minister  of  Works,  Housing  and
 ह... ...... अ  (Shri  K.  C  Reddy):  Scarce
 stores,  such  as  steel,  cement  and  other
 controlled  materials,  are  stocked  in
 CPW.D  stores  for  issue  to  contractors,
 in  accordance  with  the  terms  of  their
 contracts.  ‘Bhe  stores  are  issued  in
 accordance  with  the  requirements  of
 individual  works  The  chances  of
 amfair  distribution  of  such  stores  are
 thus  remote

 For  all  works  costing  more  thea
 Rs.  1,000,  the  Departmental  officers
 are  required  to  make  regular  monthly
 peyments  to  contractors  on  the  latter's
 running  tulls.  Final  measurements  of
 works  have  to  be  recorded  within  one
 month  from  the  date  of  completion  of
 the  works.  For  works  costing  more
 than  Rs.  2  lakhs,  final  payments  have
 to  be  made  within  six  months  from
 the  date  of  completion  and,  for  other
 works,  within  three  months  As  a
 measure  of  check,  quarterly  returns
 of  all  outstanding  final  bills  pending
 settlement  for  more  than  three  months
 after  the  completion  of  work,  have
 been  prescribed  for  submission  by  the
 Divisional  officers  to  the  Additional
 Chief  Engineers  concerned  It  ha.
 recently  been  decided  to  set  up  a
 committee,  consisting  of  represente
 tives  of  the  CP  WD  and  the  con
 tractors,  to  examine  cases  of  delay
 in  payment  and  to  devise  ways  and
 meang  to  avoid  such  delays

 Hobby  Training  Scheme  for  Women
 in  Delhi

 2436.  Shri  Ram  Krishan  Gupta
 Will  the  Mamister  of  Labour  and
 Employment  be  pleased  to  state

 (a)  Whether  the  Hobby  Training
 Scheme  for  Women  in  Delhi  has  been
 finalised,  and

 (9)  ४  so,  the  details  of  the  scheme
 and  nature  of  the  training  imparted  to
 women  under  this  scheme?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b)  The
 Scheme,  being  a  non-developmental
 one,  has  since  been  dropped

 Employees’  Provident  Fund  Act

 2437.  Shri  Ram  Krishan  Gupts:
 ‘Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state  at
 what  stage  stands  the  proposal  to
 amend  the  Employees’  Provident
 Fund  Act  for  enabling  recovery  of
 the  provident  fund  subscription  on
 total  emoluments’

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  All  concerned
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 interests  have  been  consulted.  The
 proposal  does  not  appear  feasible.

 fader  भेजे  गधे  व्यापारिश  विव्टमंडल

 २४३६.  श्रो  विभूति  मिथ  क्‍या  बाणिम्प
 सथा  उद्योग  मत्री  यह  बताने  की  कृपा  करेगे
 कि:

 (क)  जून,  १६५८  से  जुलाई,  १६५६
 लक  की  श्रवधि  में  किन-किन  देशों  को  व्यापा-
 रिक  विष्टमडल  भेजे  गये  ,  और

 (ख)  सरकार  ने  उन  पर  कितना  खर्च
 किया  और  उसका  कया  परिणाम  लिक्‍ला  ?

 काजिम्व  तथा  उद्योग  उपमत्रों  (श्रों
 सतीक्ष  चक्र)  (क)  और  (ख)  एक  विवरण
 सभा  पटल  पर  रखा  जाता  है  ।  [  देखिये
 शरिशिप्ट  ४,  अनु बध  सख्या  ५३]  ।

 Housing  of  Mine  Workers

 2440.  Shri  Raghonath  Singh:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  how  many  of  the  250,000
 miners  have  been  provided  with  hous-
 ing  accommodation;  and

 (b)  the  number  of  those  who  are
 still  living  in  chawls  and  slums  in
 mining  area?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b)  The
 information  is  not  available  and  the
 time  and  labour  that  may  be  spent  in
 collecting  it  will  not  be  commensu-
 rate  with  the  object  to  be  achieved.

 Shifting  of  Central  Government
 Offices  from  Calcutta

 7A4i,  Shri  Subiman  Ghose:  Will  the
 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  how  many  offices  belonging
 to  the  Central  Government  have  been
 shifted  to  other  places  from  Calcutta
 during  the  period  from  January,  950
 to  June,  ‘1959;
 22  Lsp—4
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 (b)  the  place  or  places  to  which
 they  have  been  shifted;

 (c)  the  cost  incurred  for  each  indi-
 vidual  case  of  shifting:

 (d)  the  reasons  for  shifting  in  each
 case,  and

 (e)  whether  any  office  belonging
 to  the  Central  Government  has  been
 opened  in  Calcutta  during  the  above
 period?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  (a)  Two
 offices  have  been  shifted  from  Calcutta
 during  the  period  referred  to  They
 are

 (a)  Indian  Bureau  of  Mines  and

 (an)  Office  of  the  Coal  Develop-
 ment  Commissioner

 (b)  Qa)  Nagpur  (i:)  Ranchi

 (९)  The  information  is  not  readily
 available  but  will  be  collected  and
 placed  on  the  Table  of  the  House.

 (d)  The  office  of  the  Indian  Bureau
 of  Mines  was  shifted  as  a  result  of
 Government's  policy  to  shift  offices  to
 the  former  Provincial  capitals  where
 surplus  accommodation  was  available.
 The  reason  for  shifting  the  office  of
 the  Coal  Development  Commissioner
 was  that  the  Estimate  Committee  in
 its  4500  Report  (1954-55)  relating  to
 the  Coal  Commissioner’s  Organisation
 and  the  State  Collieries  had  recom-
 mended  that  the  management  of  the
 coleries  and  their  admunistration
 could  be  effectively  done  only  near
 about  the  collieries  themselves  and
 the  officers  concerned  with  the
 management  should  have  their  offices
 near-about  the  collieries.  Taking  these
 and  the  other  relevant  factors  into
 consideration,  the  Government  decided
 to  shift  this  office  to  Ranchi.

 (e)  Yes  Altogether  23  offices  have
 been  started  in  Caleutta  during  the
 period  under  review  A  list  of  offices
 is  laid  on  the  Table  of  the  House.
 [See  Appendix  IV,  annexure  No,  34]
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 Digptaced  Parees  in  =Dandskaranya
 Shri  Sadhan  Gupta:  Will  the

 Mimister  of  Rehabilitation  and  Minerity
 Affairs  be  pleased  to  state:

 (a)  the  number  of  displaced  families
 so  far  shifted  to  the  Pharasgaon  area
 of  Dandakaranya;

 (9)  the  number  of  such  families
 who  have  been  given  houses  and
 lands  there;

 Xc)  the  number  of  displaced  persons
 employed  fer  loading  and  unloading
 werk  in  connection  with  development
 operations;

 (d)  the  rates  at  which  such  dis-
 placed  persons  ere  paid;

 (e)  whether  such  rates  are  consi-
 dered  sufficient  to  enable  displaced
 persons  to  maintain  their  families;
 and

 rea)  ४  not,  the  steps,  af  any,  pro-
 posed  to  be  taken  to  raise  the  income
 of  such  displaced  persons?

 The  Minister  of  Rehabilitation  and
 Giinority  Affairs  (Shri  Mehr  Chand
 henna):  (2)  300.

 (b)  79  agnmculturist  families  have
 been  allotted  houses  in  the  new
 willage.  The  allotment  of  land  35
 im  progress.

 (c)  70.

 (a)  Rs  °50  per  head  per  day.

 (e)  The  above  rate  is  considered
 adequate  for  a  single  person  or  a
 family  with  only  two  members’  In
 the  case  of  larger  families,  it  is  usual
 to  have  more  than  one  earning  mem-
 ber,  arid  the  total  earnings  of  two  or
 thote  members  should  suffice  to  main-
 tain  the  family.

 wD  Where,  in  a  family  of  3  or  more
 members,  there  is  only  ohe  earning
 meéinber  help  is  given  in  the  form  of
 transitional  subsidy  equal  to  the  differ-
 @hce  between  the  subsistence  level

 axed  as  below,  and  the  ‘@ridunt
 actualy  earned:—

 Subsistence  level  for:—-

 rey  Family  of  more  than  5  mem-
 bers  70-pm,

 (7)  Famuly  of  5  members  6$/-  p.m.
 (3)  Family  of  4  members  578  pm.
 (A)  Family  ot  3  members  $Of-  p.m.

 yetitions  for  Payment  of  Compensation

 2443.  Shri  Ajit  Singh  Sarkedi:
 Will  the  Minister  of  Rehabilitation
 gad  Minority  Affairs  be  pleased  to
 gtate:

 (a),  the  tetal.  numher  of.  netitinns
 from  displaced  persons  for  the  pay-
 ment  of  compensation  pending  on  the
 gist  March,  ‘1959;  and

 (b)  their
 gince  then?

 disposal  (month-wise)

 The  Minister  of  Rehabilitation  and
 pflinority  Affairs  (Shri  Mehr  Chand
 gpbanna):  (a)  Presumably  the  word
 ‘Petitions’  refers  to  Compensation
 Applications  filed  by  the  displaced
 persons  from  West  Pakistan  for  the
 payment  of  compensation  against  their
 yerified  claims.  If  so,  the  informa-
 tion  is  as  follows:—

 Total  number  of  apphcations  pending  on
 37-3-59«

 a)  Compensation  Applications  —_-,05.333
 Gi)  Rehabilitation  Grant  Appli-

 cations.  .  95333,

 ‘Tort  है  हे  91,14,466,

 *  In  reply  to  Parliament  Question
 No  1922,  which  was  answered  on  Ist
 geptember,  +1989,  the  number  of  pend-
 8  applications  was  given  as  ,06,003—
 Vending  Cases  (88628-+- 16866  cases  in
 which  final  instalment  had  yet  to  be

 paid.  The  difference  of  7673  (4468—
 i06B93)  is  due  to  the  revision  of  the
 gmure,  28  a  result  of  the  physicet
 verification.  There  was  some  duplics-
 tion  in  figures  reported



 है39.  Written  Anewers  BHADERA  28  79  (SAKA)  Written  ‘Anedirs  75डद

 ह उ  Seyérd  to  staternents  of  ४००४५०६

 tet.

 imp  ल
 हन्य:  ‘Total

 tion  i-  tation
 cations  Grant

 Applications
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 59  12,516  355  42,872
 »  9  -«  11947  364  72,3f)

 $9  10,790,  420  ‘11,210
 july,  8,297  §03  8,800

 Total  43,550,  I,642  45,192

 ladian  Commbrcial  Sevtions  in  Foreign
 Countries

 2444,  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 ta)  the  names  of  the  countries
 Where  the  new  conmercial  sections
 Rave  been  opened  with  show  rooms
 during  the  period  from  956  to  959  so

 9
 (b)  the  total  expenditure  incurred

 thereon;  and
 (c)  whether  by  openihg  such  sec-

 tlotig  thete  has  been  any  appreciable
 increase  in  exports?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satith  Chandra):
 (a)  and  (b).  A  statement  showing  the
 commercial]  sections  and  show-rooms
 opened  during  the  period  from  956  to
 3959  (upto  June)  and  expenditure
 incurred  thereon  during  the  years
 1958-57  to  1958-59  is  laid  on  the  Table.
 Later  figures  of  expenditure  are  not
 yet  available,  [See  Appendix  IV,
 annexure  No,  55.)

 (९)  A  note  showing  the  India’s
 export  Trade  with  the  countries  where
 tommercial  sections  and  show-rooms
 ete.  fave  been  opened  during  the
 Period  from  3936  to  958  is  also  laid
 on  the  Table  of  the  House.  [See  Ap-
 pendix  IV  annexure  No.  55.)

 Small  Seale  Industries

 Shri  Ajit  Singh  Sarbadi:  Will
 the  Minister  of  Commerce  and  Indus
 tey  be  piensed  to  state:

 (a)  whether  any  fresh  allotshent  of
 funds  has  beén  rade  for  Smal!  Scale

 Industries  during  the  rest  of  the
 Second  Five  Year  Plan  period  in  view
 of  the  impdttatice  of  Small  Seale
 Industry  in  the  development  of
 country’s  economy;

 (b)  if  so,  the  amount  thereof;  arid

 (c)  the  allocations  made  to  differ-
 ent  States?

 The  Minister  of  Industry  (डली,
 Mannbhal  Shah):  (a)  No  Sir.  On  the
 other  hand  consequent  on  reappraisal
 of  the  Plan  the  total  outlay  for
 Village  and  Small  industries  has  been
 reduced  and  so  also  the  alloratién  for
 sma)]]  scale  industries.

 (b)  and  (c).  Do  not  arise.

 Accidents  in  Lakhainpur  Quarry

 2446,  Shri  Muhammed  Elias:  Will
 the  Minister  of  Labour  and  Empley-
 ment  be  pleased  to  state:

 (a)  the  number  of  accidents  thet
 took  place  in  Lakhampur  Quarry,
 District  Birbhum,  Bengal  during
 January  to  June,  ‘1959;

 (b)  whether  any  steps  were  taken
 by  the  Chief  Inspector  of  Mines  on  re-
 ceipt  of  the  news  of  the  accidents;
 and

 (c)  if  so,  the  various  steps  taken  in
 the  matter?

 The  Deputy  Minister  of  Labeer
 (Shri  Abid  Ali):  (a)  One.

 (9)  and  (c):  The  matter  was  in-
 quired  into  by  an  Officer  of  the  De-
 partment  of  Mines.  The  occurrence
 was  found  to  be  accidental.

 Misappropriation  of  Money  in  Rétha-
 bilitation  Department

 ‘wat.  Shri  Atrobindo  Ghesal:  Will
 the  Minister  of  ReBabilitafion  sa8
 Minority  Affairs  be  pleased  to  state:

 (a)  whether  any  money  granted  by
 the  Centre  to  the  Rehabilitation  De-
 partment  of  West  Bengal  was  mis-
 appropriated  by  some  persons  between
 95  and  ‘1958;
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 (b)  if  so,  by  whom;

 (०)  what  is  the  amount  involved,
 and

 (a)  whether  any  enquiry  has  been
 made?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  to  (d)  The  information
 us  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course

 Refugee  Families

 2448  Shri  Aurobindo  Ghosal:  जरा
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state

 (a)  whether  any  refugee  family
 from  East  Pakistan  has  been  sent
 outside  West  Bengal  besides  Danda-
 karanya  during  the  period  from
 August,  958  to  July,  ‘1959,  and

 (b)  if  so,  how  many  famihes  and
 to  which  places?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Yes

 (b)  2.44  families  were  sent  to
 Madhya  Pradesh,  Uttar  Pradesh,
 Rajasthan  and  the  Andamans

 Nangal  Fertilizers  and  Chemicals  Ltd

 2449  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state

 (a)  the  cost  of  construction  of  the
 township  for  accommodating  the  per-
 sonne]  of  the  Nangal  Fertilizers  and
 Chemicals  Ltd,  and

 (b)  what  is  its  proportion  to  the
 total  cost  of  the  project?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  The  estimated  cost  of  construct-
 ang  the  township,  :ncluding  water  sup-
 ply,  electricity,  roads  and  drainage
 but  excluding  the  cost  of  land,  is
 Re  242  lakhs

 (b)  About  85  per  cent
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 Mis  Sunder  and  Kapoor,  Deihi
 2450.  Shri  M.  Khads  Bakhsh:  Wil

 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Messrs
 Sunder  and  Kapoor,  Delhi,  were
 granted  an  import  Licence  No  078274/
 48/CCI,  dated  the  24th  December,
 948  for  Rs  12,000  for  Photographic
 chemicals  from  dollar  area,

 (b)  whether  against  the  same
 lucence  Messrs  Sunder  &  Kapoor,
 Bombay,  established  Letter  of  Credit
 No  92/1559  for  $1933  through  the
 Chartered  Bank  of  Inda,  Austraha
 and  China,  Bombay  and  imported  one
 ton  of  Hydroquinone,

 (6)  ॥  so,  under  what  Import  Trade
 Control]  Regulations  such  imports
 were  authonsed  by  the  Chief  Con
 troller  of  Imports,

 (ad)  whether  it  725  also  a  fact  that
 Messrs  Sunder  &  Kapoor,  Bombay,
 subsequently  obtained  a  quota  cerh-
 ficate  for  themselves  against  the
 said  imports  and  imported  a  quantty
 of  Hydroqumone  from  France  through
 Messrs  Volkart  Bros,  and

 (e)  77  so,  how  the  above  quota  cer-
 tificate  was  granted  by  the  Bombay
 Import  Trade  Controller  on  the  basis
 of  an  earher  unauthorised  import?

 The  Minister  of  Commerce  (Shri
 Kanungo)'  (a)  and  (b)  Yes,  Sir
 The  merchandise  covered  by  the  letter
 of  credit  were  hydroquinfne  and
 sodium  sulphide  Information  regard-
 ing  quantity  of  hydroqgumone  import-
 ed  against  the  licence  is  not  available

 (c)  Records  for  the  year  948  have
 been  destroyed  ang  the  information
 asked  for  is  not  available

 (d)  No  quota  certificate  agamst  the
 said  import  of  hydroquinone  has  been
 issued  to  the  Arm  by  the  Joint  Chief
 Controller  of  Imports,  Bombay  How-
 ever,  the  firm’s  application  received
 in  the  current  period  for  establish-
 ment  of  quota  on  the  basis  of  smports
 of  hydro-quinone,  valued  at
 Rs  1,565)-  from  USA  made  at



 है 14  Written  Answers  BHADRA  18,  1881  (SAKA)  Written  Answers  7748

 Karachi  port,  has  been  rejected  on
 the  ground  that  this  is  a  ‘Nil’  item.

 (e)  Does  not  arise.

 गंधशानगर  में  मीन  का  दिया  जाना

 २४५१.  ली  प०  Wo  नाा  क्या

 ह  तथा  अल्पसंक्यक  कार्य  मंत्री  यह
 बताने  की  कपा  करेंगे  कि

 (क)  गत  वर्ष  गंगानगर  जिले  में
 कितने  एकड  खेती-योग्य  जमीन,  जो  मुसलमान
 छोड  कर  पाकिस्तान  चले  गये  हे,  नीलामी
 के  बाद  खेती  के  लिये  दी  गई:

 (ख)  उससे  सरकार  को  कितनी  झाय

 हुई;  और

 (ग)  नीलामी  से  खेती  के  लिये
 अस्थाई  रूप  में  जमीन  देने  के  क्या  कारण

 है?

 (थमी  सेहर  शम्व  wer):  (क)  मुसलमानो
 द्वारा  छोडी  हुई  भूमि  का  क्षेत्रफल  :

 २,५५,७३१  एकड  t

 खेती  योग्य  भूमि  अलग  आंकड़े  उपलब्ध
 नही  हे।

 नीलामी  द्वारा  पट्टे  पर  दी  गयी

 भूमि  का  क्षेत्रफल  १०,६६८  एकड़

 (ख)  ४२,५६८  रपये  ।

 (ग)  (१)  बहुत  से  शरणार्थियों  के

 भूमि  के  दावे  मौखिक  साक्ष्य  के  भ्राधार  पर

 मंजूर  किये  गये  थे  ,  श्रौर

 (२)  गैर  झलाट  शुदा  मूसि  का  कुछ
 भाग  सीमा  पर  था  और  जिसे  कि  पाकिस्तान
 से  प्राप्त  जमावन्दी  के  अनुसार  भूमि  के
 दावेदार  लेने  को  तैयार  नहीं  थे  ।

 हाल  ही  में  यह  निर्णय  किया  गया  है
 कि  उन  रणाधियों  को  भी  भूमि  झला
 की  जावे  जिन  के  मूमि  के  दावे  मौखिक  साक्ष्य

 के  आधार पर  हे।  आशा  है  कि  इन  लोगों
 को  चालू  वित्तीय  वर्ष  के  दौरान  में  ही  शेष
 खेती  योग्य  मूमि  भी  अलाट  कर  दी  जावेगी  t

 Dandakaranya  Development  Authority
 2452  Shri  Sanganna:  Wil  the  Min-

 ister  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state.

 (a)  whether  any  roads  belonging
 to  the  Government  of  Orissa  have
 been  taken  over  by  the  Dandakaranya
 Development  Authority  for  develop-
 ment;

 (b)  if  so,  what  are  those  roads;  and

 (c)  what  is  the  cost  for  the  deve-
 lopment  of  those  roads?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs.  (Shri  Mehr  Chand
 Khanna):  (a)  to  (c).  Yes.  The  stretch
 of  road  from  Kota  to  Malkangiri—a
 distance  of  56  miles—has  been  taken
 over  by  the  Dandakaranya  Develop-
 ment  Authority  from  the  Government
 of  Orissa  for  being  upgraded.  The
 estimated  cost  ७  Rs  36  lakhs.

 In  addition,  portion  of  National
 Highway  43  in  Koraput  District  and
 the  road  from  Papadhandi  to  Likma
 are  also  to  be  taken  over  for  being
 upgraded.  <A  new  road  from  Umar-
 kote  to  Erla  on  the  Madhya  Pradesh
 border,  7४  also  to  be  constructed  to
 connect  Umarkote  with  Amraot:  in
 Madhya  Pradesh,

 Publicity  for  Dandakaranya  Scheme

 2453.  Sbri  Sanganna;  Will  the  Min-
 ister  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state’

 (a)  whether  any  provision  has  been
 made  in  the  budget  of  the  Danda-
 karanya  Development  Project  for
 publicity;

 (b)  if  so,  to  what  ext@nt;”

 (c)  whether  any  subsidy  is  given
 to  any  local  papers;  and
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 (4)  if  sa,  to  what  extent  ang  which
 are  these  newspepers?

 The  Minister  of  Behabilitation  and
 Mimerity  Affairs  (hal  Mohr  Chand
 Meenna):  (9)  चहक,  sir.

 (9)  Rs.  68,400/-  for  the  current
 financial  year.

 (९)  No,  sir.

 (a)  Does  not  arise.
 Willington  ुवनाराई,

 ms,  Shrimati  Da  Falchoudhuri:
 Will  the  Minister  of  Works,  Housing
 ह. अ  Supply  he  pleased  to  state:

 (a)  whether  it  is  a  fact  that  it  is
 proposed  to  beautify  the  road  connec-
 ting  the  Willmgdon  Crescent  with  the
 Palam  Airport,  Delhi;

 (b)  if  so,  the  details  of  the  proposal;
 and

 (९)  when  the  work  will  be  taken  In
 hand?

 @be  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  ण  Reddy):  (a)  and
 (b).  It  is  proposed  to  plant  trees  and
 flowering  plants  on  either  side  of  the
 reute.

 (c)  The  work  has  already  been
 taken  in  hand.

 ALB.  Station,  Ahmodabed
 Shri  Parmar:  Will  the  Min-

 ister  of  Information  end  Brosdcasting
 be  pleased  to  state  the  total  number
 of  programmes  released  from  All
 India  Radio  Ahmedabad  Station
 during  ‘1958-59  and  the  number  of
 programmes  out  of  them  given  to
 Scheduled  Caste  artists?

 The  Miginter  of  Information  and
 Broadcasting  (Dr.  है,  झा,  Keskar):
 About  30  items  of  programmes  are
 broadcast  daily  from  All  Indie  Radia,
 Ahmedabad.  It  is  not  possible  to  give
 the  number  of  programmes  assigned
 to  scheduled  caste  artists  as  no  caste-
 wise  or  community-wise  lists  of  All
 India  Radio  artists  are  maintained.
 Artists  are  booked  for  broadcasts
 depending  upon  their  professional
 quality,  grading  given  by  the  Audition
 Committees  ang  the  programme  re-
 quirements  of  the  Station.

 Retin  of  Windnstan  Antibietinn  sag.

 2456.  Shri  P.  K.  Dee:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  amount  spent  by  the  Hindu-
 stan  Antibiotics  Limited  every  year
 for  the  purchase  of  bottles  in  order  te
 pack  their  variqus  prodycts;  ang

 (b)  whether  there  is  sny  proposal
 to  manufacture  their  own  bottles?

 The  Minister  of  Industry  (Shri
 Manubbai  Shah):  (a)  A  sum  of
 Rs,  53,20,000,  as  shown  below  yeer-
 wise,  was  spent  by  the  Hindustan
 Antibiotics  Limited  up  to  the  Sist
 March,  959  for  purchase  of  हां
 used  in  the  packing  of  Penicillin  and
 Streptomycin:

 Tora]  pus-
 Year  chase  price

 of  vials

 a
 ‘1984-55,  18,000
 1955-56  6,17,000
 1956-57  42,3§,000
 1957-58  15436,000,
 1958-59  19,34,000

 a 53,20,000_

 (b)  No,  Sir

 Manufacture  of  Tetracycline

 2457.  Shri  P.  K.  Deo:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  288  on  the
 llth  August,  959  and  state:

 (a)  the  cost  of  the  project  for  the
 manufacture  of  tetracycline  at  the
 Hindustan  Antibiotics  Limited:  and

 (b)  how  far  it  will  be  able  to  meet
 the  demand  of  the  country?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  About  Re,  7
 lakhs.

 by  About  25%  of  the  presest
 demand  for  this  drug  in  the  country.
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 Conteal  Amintance  we  Uttar  Pradesh

 2458,  Shri  Kalika  Singh:  Will  the
 Minister  of  Planuing  be  pleased  to
 state:

 (a)  the  extent  of  the  Central  assis.
 tance  given  to  Uttar  Pradesh  for  the
 fourth  year  of  the  Second  Five  Year
 Plan;

 (b)  whether  the  Central  assistance
 given  to  this  State  for  the  third  year
 of  the  Second  Five  Year  Plan  was
 fully  utilised;

 (c)  77  not,  the  reasons  therefor,  and
 (d)  the  break-up  of  schemes  to  be

 executed  out  of  the  Central  assistance
 during  the  fourth  year  of  Second  Five
 Year  Plan  and  the  amounts  allotted
 therefor?

 The  Deputy  Minister  of  Planning
 (Shri  8  N  Mishra):  (a)  Rs.  28°5

 crores
 (b)  Figures  of  expenditure  for  final

 payments  of  Central  loans  and  grants
 for  ‘1958-59  have  not  yet  been  received

 (c)  Does  not  arise
 (d)  A  statement  is  laid  on  the  Tabiec

 of  the  House  [See  Appendix  IV
 annexure  No  56}

 Industrial  Co.operatives
 ‘2669,  Shri  K.  N  Pandey:  Will  the

 Minister  of  Commerce  ang  Industry
 be  pleased  to  state  the  latest  position
 in  regard  to  production  achieved  by
 Industrial  Co-operatives  in  small  scale
 sector,  industry-wise  and  State-wise,
 as  compared  to  the  production  in  the
 private  owned  industries?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  No  such  compari-
 sion  is  possible  as  information  regard-
 ing  production  by  industrial  coopera-
 tives  and  private  owned  small  indus-
 tries  either  industry-wise  or  State-
 wise  fs  not  available.

 Assam  Pulp  Mills

 2480,  Shrimati  Mafida  Ahmed:  Will
 the  Munister  of  Commerce  and  Indus-
 try  he  pleased  to  state:

 (a)  whether  negotiations  with
 for  ‘the  supply  of  machfhery
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 for’  the  proposed  Assam  Pulp  Mills
 have  been  concluded;  and

 (b)  if  not,  the  reasons  therefor?

 ‘The  Minister  ef  Indastry  (Stef
 Mamuehai  Shah):  (a)  and  (b).  Gov-
 ernMent  have  approved  the  scheme  ef
 M/s.  Tata  Locomotive  Engineering  Ce.
 (TELCO)  for  the  manufacture  of  two
 complete  paper  and  pulp  making
 Plants  per  annum.  Government  have
 also  agreed  to  the  firm  manufacturing
 the  equipment  for  the  Assam  Pulp
 Milla  38  part  of  their  manufactering
 Programme  Negotiations  for  se
 SUPPly  of  machinery  between  the
 Partles  are  continuing

 Small  Scale  and  Cottage  Industries

 246)  Shri  Kalika  Singh:  Will  the
 Minister  of  Commerce  and  industry
 be  Pleased  to  state:

 (8)  the  approximate  rates  of  elec-
 tricity  to  be  charged  from  small  scale
 and  cottage  industries  according  te
 the  suggestion  sent  by  the  Ministry
 to  the  State  Governments;

 (by  to  what  extent  the  charges  are
 likely  to  be  subsidised  by  State  Gov-
 ernMents;

 (९)  whether  the  Union  Ministry
 woulg  provide  Central  assistance  for
 subsidising  the  rates;  and

 (०)  whether  there  is  any  suggestion
 to  89९  priority  to  backward  areas  in
 the  States  in  this  respect?

 The  Minister  of  Industry  (Shei
 Manybhai  Shah):  (a)  to  (d)  the
 statement  is  Jaid  on  the  Table  of  the
 House  [See  Appendix  IV,  annexure
 No  §7]

 Lajpat  Nagar  Schoot

 2462,  Shri  A,  Mehili:  Will  the
 Minigter  of  Rehabilitation  and  Mine.
 rity  Affairs  be  pleased  to  state:

 (a)  whether  a  school  built  by  Gov.
 ernment  m  Lajpat  Nagar,  Delhi,  re-
 maimed  unused  for  about  two  years
 Or  59;  and
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 (b)  if  so,  the  action  taken  in  the
 matter  and  whether  it  is  being  used
 now?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  No,  Presum-
 ably  the  Hon’ble  Member  is  referring
 to  the  school  building  in  the  Defence
 Colony.  It  remained  un-occupied  for
 some  months.  A  school  was  opened  in
 the  building  in  July  last.

 Violation  of  Air  Space
 2443.  Shri  Wodeyar:  Will  the  Prime

 Minister  be  pleased  to  state:

 (a)  the  total  number  of  air  space
 violations  of  Indian  territory  adjoin-
 ing  Pakistan  border  that  have  taken
 glace  cince  January,  ARR,

 (b)  whether  any  action  by  way  of
 protest  has  been  taken;  and

 (c)  if  so,  the  result  therefor?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  to  (c).  The  Government
 of  India  have  protested  to  the  Gov-
 ernment  of  Pakistan  in  respect  of  48
 violations  of  Indian  air  space  by  Pak-
 istani  aircraft  since  January,  1959.
 The  Pakistan  Government  have  denied
 the,  violation,  in  respect  of  35  cases.
 Their  reply  in  respect  of  the  remain-
 ing  73  cases  has  not  been  received  as
 yet.

 Import  of  Dammer  Batu

 264,  Shrimati  Wa  Palchoudhuri:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  received  any  representa-
 tions  in  regard  to  total  ban  on  import
 of  Dammer  Batu  (Dhupresin)  falling
 under  Part  IV  Serial  No,  49  (a)  of  the
 Import  Trade  Control;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Commerce  (Shri
 Kanongo):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  considera-
 tion.
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 order  सथा  |... उ  भायों  का  मिर्यात

 २४६५.  श्री  ककाझ  बीर  झास्ची  क्या

 धॉणिण्य  तथा  उद्योग  मंत्री  यह  बताने  की

 कपा  करेंगे  कि

 (क)  क्या  यह  सच  है  कि  झपंग  अथवा
 झॉसमर्थ  गायों  के  निर्यात  के  लिए  भारत  सरकार

 ने  किसी  ग्रन्य  देश  से  पत्र-व्यवहार  किया  है  ;

 (ख)  यदि  हां,  तो  किन-किन  देशों

 सै;  शौर

 (ग)  उन  देशों  की  प्रतिक्रिया  क्या  है?

 वाणिज्य  तथा  उद्योग  उपमंत्री  भो
 अताश  अन्ऋ्)  :  (के)  से  (गे),  मंचेदश  मेस्थत
 श्रपने  व्यापारिक  प्रतिनिधियों  से  यह  बताने
 को  कहा  गया  था  कि  क्या  विदेशों  में

 हमारे  पशुझों  के  बिक  सकनेकी  कोई  गुँजाइश
 है।  हमने  किसी  अन्य  देश  के  साथ  पत्र-

 व्यवहार  नही  किया  है।  हमारे  प्रतिनिधियों
 ने  जो  पूछ  ताछ  की,  उससे  पता  चलता  है
 कि  इस  तरह  का  बाज़ार  मिलने  की  शायद

 ही  कोई  संभावना  है  t

 Technical  Training  Committee

 2466,  Shrimati  Renu  Chakravaritty:
 Will  the  Minister  of  Labour  and  Em-

 ployment  be  pleased  to  state:

 (a)  How  far  the  recommendations  of
 echnical  Training  Committee  ap-
 pointed  by  the  Small  Scale  Industries
 Poard  for  providing  training  for  °43
 jakhs  additional  apprentices  between
 495760  have  been  implemented;

 (b)  what  is  the  increase  in  the  num-
 per  of  trained  apprentices;  and

 (९)  the  position  regarding  increase
 jn  the  existing  institutional  training
 programmes?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  So  far  only  830
 apprentices  have  been  placed  in  the
 jndustry  for  training.



 ois  १९  Written  Answers

 (b)  As  the  scheme  has  stated  re-
 cently  and  the  course  is  for  3—5  years,
 there  38  no  increase  in  the  number  of
 trained  apprentices;

 (९)  The  seating  capacity  in  the  ex-
 isting  institutional  training  programme
 xs  proposed  to  be  increased  from
 10,000  to  40,000  by  the  end  of  the
 Second  Five  Years  Plan  At  present
 the  sanctioned  seating  capacity  8
 36,800  against  which  24,187  trainees
 were  on  roll  at  the  end  of  June,  959

 Study  of  Plastic  Industry  Abroad

 J  Shri  Subodh  Hansda: 2467.5  shri.  0  Majhi
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No  307  on  the  6th  August,  4959  and
 state

 (a)  whether  the  Productivity  Team
 sent  abroad  to  study  the  plastic  indus-
 try  has  reutrned,  and

 (b)  af  so,  whether  they  have  sub-
 mitted  any  report  in  this  regard?

 The  Minister  of  Industry  (Shri
 Manubhaj  Shah):  (a)  Some  members
 of  the  Team  have  returned

 (b)  Not  yet  The  team  will  subimt
 its  report  in  due  course  to  the  Natio-
 nal  Productivity  Council

 Bee  Venom

 2468  Shri  P.  6.  Deb:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  Village
 Industries  Commission  have  conducted
 some  research  about  bee  venom  being
 a  good  cure  for  rheumatism  and  some
 skin  diseases,  and

 (b)  if  so,  the  results  of  the  experi-
 ments  made?

 The  Minister  of  Dadustry  (Shri
 Mannbdhai  Shah):  (a)  No,  Sir.

 (b)  Does  not  arise
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 Bheodan  Mevement

 (Shri  Nek  Ram  Negi:
 2469.4  Shri  Pahadia:

 (Shri  8  N  Ramaul:

 Will  the  Minister  of  Planning  be-
 Pleased  to  state  the  fotdl  collection,
 of  land  through  Bhoodan  movement
 and  how  much  has  been  redistributed?

 The  Deputy  Minister  of  Planning
 (Shri  S  N.  Misbra).  It  is  understood
 from  the  Akhil  Bharat  Sarve  Seva
 Sangh  that  upto  December,  958  the
 area  gifted  under  Bhoodan  is  42,830,408
 acres  and  the  area  distributed  35
 8,63,352  acres

 gat  पाकिस्तान  के  निवासियों  का  भारत  के
 रास्ते  से  नेपाल  जाना

 २४७०.  श्री  विभूति  मिथ  क्या
 प्रधान  सन्नी  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  १६९४८
 के  पिछन  कुछ  दिनों  में  धूर्वी  पाकिस्तान  के

 बहुत  से  निवासी  पश्चिम  बगाल  और  बिहार
 से  होते  हुए  नेपाल  की  तराई  को  वहा  गाजे
 की  खेती  करने  के  लिए  जात  रहे  हैं  ,

 (स्व)  यदि  हा,  तो  क्‍या  वे  भारतीय

 क्षेत्र  स ेभारत  सरकार  की  प्रनुमति  से  गूजरते
 7  है  ,  और

 ग)  क्या  बिहार  सरकार  नें

 पास्कातनियों  के  भ्रपने  राज्य  से  गुजरने  को

 रोकने  के  लिए  केन्द्रीय  सरकार  से  अनुरोध
 क्या  है?

 प्रधान  मंत्री  तथा  बेदेशिक-कार्य  मंत्री  (भी

 जवाहरलाल  मेहरू)  (क)  से  (ग)  प्रइन  में  जो
 मागी  गई  है  वह  इस  मत्रालय  के  पास

 सुलभ  नही  है  t  पाकिस्तान  में  हमारे  मिशन

 श्रौर  सीमात  राज्यों  से  यह  सूचना  इकट्ठी
 की  जा  रही  है  भौर  मिल  जाने  पर  इस  मामले

 के  तथ्य  संदन  की  मेंज़  पर  रख  दिए  जायेंगे  ‘
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 सल्लराक्ट्रीक  fefider  weir

 Qvee.  भी  wae  दढव :  क्‍या  ह... ल
 संजी  यह  बताने की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  प्रन्तर्राष्ट्रीय
 'विधिडेशा  भायोग  ने  २६  जुदाई,  १६५६  की
 अपनी  बैठक  में  सिच्यत  के  सम्यन्ध  में  एक

 कानूनी  आच  समिति  स्थापित  की  है  ;

 (सख)  क्या  यह  थी  सच  है  कि  इस
 समिति  ती  पहुली  बेठक  शीक्र  ही  नई  दिल्‍ली
 में  होने  जा  रही  है,  भौर

 [ग)  भारत  सरकार  का  इस  समिति
 को  किस  प्रकार  की  सुविधायें  देने  का  विचार

 है?

 (भी  जवाहरलाल  नेहर)  (क)  से  (ग).
 आयोग  (कमीशन)  की  शोर  से  इस  सम्बन्ध

 में  घोषणा  की  गई  है  ।  इस  श्रायोग  का  कार्य-
 गेर-सरकारी  तौर  पर  हो  रहा  है  भौर  भारत
 सरकार  का  उससे  किसी  भी  तरह  का  सम्बन्ध

 नही  है।  यदि  कोई  सुविधाए  मागी  गई  तो
 उन  पर  डसी  दृब्टिकोण  से  विचार  किया

 जाएगा

 Quarters  for  Labourers  of  Bikaner
 Gypsum  Ltd.

 2472  Shri  Karni  Singhji:  Will  the
 Miniter  of  Labour  and  Employment
 ‘be  pleased  to  state  whether  there  are
 any  proposals  for  the  construction  of
 quarters  for  the  labourers  of  the
 Bikaner  Gypsum  Limited,  working  at
 Jamsar  (Bikaner  Division)  Rajastan?

 The  Deputy  Minister  of  Labour
 (Sbri  Abid  Alf):  There  is  no  such
 proposal  under  consideration  in  the
 Government  of  India  The  responsibi-
 lity  for  entertaining  such  proposals
 rests  with  the  State  Government

 Sesteulturs  Industey  in  ह... उ

 2673.  Shri  L.  Achaw  Singh:  Will  the
 Minster  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  -sericulture  indus.
 try  in  Mampue  has  made  any  gro-
 Sess  in  the  production  of  raw  silk:

 (b)  whether  the  money  allotted  for
 the  industry  during  the  last  three
 years  has  been  fully  utilised;  and

 (c)  whether  there  has  been  any  im-
 Provement  m  the  indigenous  methed
 of  sericulture  during  the  periods  of
 the  First  and  Second  Five  Year  Plan?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  Yes,  Sir

 (b)  No,  Sir

 (९)  Efforts  are  being  made  by  the
 Mampur  Administration  to  introduce
 ’4Mproved  methods  of  mulberry  culti-
 vation,  rearing  and  reeling  through
 demonstration  and  propaganda

 A.L  EB  Station,  Cuttack

 2474  Shri  B.  C  Mallick:  Will  the
 Minister  of  Information  and  Eread-
 casting  be  pleased  to  state:

 (a)  whether  there  is  any  arrange-
 ment  for  collection  of  news  for  the
 local  news  broadcasts  from  the  All
 India  Radio,  Cuttack  (Orissa),  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Information  sad
 Broadcasting  (Dr.  B.  झा  Keskar):  (a)
 anq  (b)  There  is  a  regional  news  unit
 at  All  India  Radio,  Cuttack  which  is
 headed  by  a  senior  journalist  with
 806q  knowledge  of  Oriya  He  is  aa-
 sisted  by  a  Sub-Editor  and  a  Reporter
 for  collecting  news  from  local  sources.
 News  .s  also  obtained  from  the  PST
 which  has  an  organisation  in  Cuttsck
 anq  Bhuvaneshwar  as  well  ag  other
 centres  in  the  State.
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 Fapplavens  Agtappobile  Enstarien
 15.  Shri  Tangamani:  Will  the

 Minuter  of  Labour  and  Employment
 be  pleased  to  refer  to  the  reply  g:ven
 to  Unstarred  Question  No  2975  on  the
 4  April,  959  and  state

 {a)  whether  Government  have  since
 aseertained  the  number  of
 werking  in  automobile  factories  ia
 Inge  on  the  3lst  December,  1958,

 (9)  3१  so,  the  number  so  employed;

 (९)  af  the  number  is  more  than  the
 previous  year,  the  reasons  for  the  in-
 crease,  and

 (d)  if  the  number  is  less  than  the
 previous  year  the  reasons  for  the
 decrease?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Information  fon
 958  is  not  yet  available  from  all  State
 Governments

 (b)  to  (d)  Do  not  arise

 Invitation  Cards

 2476  Shri  P  G  Deb:  Will  the  Prime
 Minister  be  pleased  to  state

 (a)  Whether  7६  is  a  fact  that  O  &
 M  Division  of  Cabinet  Secretariat
 have  issued  new  instructions  regard-
 ing  invitation  cards  with  a  view  to
 effect  economy,  and

 (b)  ४  so,  how  many  Ministries  have
 adopted  new  methods?

 The  Prime  Minister  ang  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  Yes  In  pursuance  of  a
 decision  taken  at  one  of  the  meetings
 of  the  Central  Economy  Board,  the
 Cabinet  Secretariat  (Organisation  and
 Methods  Division)  has  made  the
 following  suggestions  to  the  Ministries
 of  the  Government  of  India  for  achiev-
 ing  economy  m  the  issue  of  invitations
 in  regard  to  functions  held  by  Gov-
 ernment  Departments  —

 (i)  As  far  as  possible,  invitations
 should  not  be  printed  but
 cyclostyled  so  as  to  keep  down
 printing  cost.  When,  how-
 ever,  the  number  of  invitees
 is  mare  than  200,  invitations

 may  be  printed  but,  as  far  as
 practicable,  folded  cards,  not
 requiring  envelopes  should  be
 used

 (पर)  ‘A:  officers  of  or  above  the
 status  of  a  particular  rank  in
 all  the  Ministries  and  Depart-
 ments  need  not  be  individyal-
 ly  invited  to  all  the  functions.
 In  particular,  when  a  func-
 tion  is  held  at  an  out-station,
 invitations  to  officers  at  Delhi
 or  elsewhere  should  not  be
 issueg  as  a  matter  of  course
 Depending  on  the  nature  of
 the  function,  in  such  cases  an
 intimation  may  be  sent  to  all
 the  Ministries  and  Denpast-
 ments  about  the  proposed
 function,  so  that  :f  an  officer
 is  interested  in  attending  the
 function  and  he  also  happens
 to  be  at  the  place  where  the
 function  :s  to  be  held,  he  can
 do  so

 (b)  Instructions  on  the  above  lines
 have  been  issued  9  all  Muimuistries/
 Departments

 पांडीचरी  में  चुनाव

 २४७७.  ध  काका  बीर  झास्ती  क्या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेणे  कि
 पाडीचेरी  में  हाल  के  चुनाव  में  कितने  प्रतिशत
 मतदाताओं  ने  भाग  लिया  ?

 ब्रच्समन  मंत्री  तथा  बेदेशिक-कार्य  मंत्री

 (भी  जवाहरणाल  नेहरू)  करीब  ८५
 प्रतिशत  ने

 Collection  of  Cess  on  Coal

 Shrimati  Parvathi  Krishnan:
 Shri  A  K  Gopalan: 2478.4  shri  Narayanankatty

 Menon:

 Will  the  Minster  of  Labour  and
 Empleyment  be  pleased  to  state

 (a)  the  amount  of  cess  collacted
 from  the  Palana  Colbery  (Rajasthan)
 during  the  years  1954-60,  and
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 (b)  the  amount  sanchoned  for  gene-
 Tal  welfare  and  the  amount  actually
 spent?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Alf):  (a)  and  (b)  Infor-
 mation  is  being  collected  and  will  be
 placed  on  the  Table  of  the  Sabha

 Air-conditioning  in  Udyog  Bhavan

 2479  Shri  S  का,  Banerjee:  Will  the
 Minster  of  Works,  Housing  and
 Supply  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  air-
 conditioning  m  Udyog  Bhavan  and
 Krishi  Bhavam  benefits  only  senior
 officers,

 (b)  the  number  of
 benefited,

 officers  thus

 (c)  the  amount  spent  annually  on
 air-conditioning  in  these  two  build-
 mgs,  and

 (a)  The  total  number  of  employees
 working  in  these  establishments?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K  C  Reddy):  (a)  It  has
 not  been  possible  to  make  centralized
 airconditioning  arrangements  which
 could  serve  all  the  rooms,  que  to
 shortage  of  foreign  exchange  On
 account  of  the  high  cost  of  installation
 and  maintenance  of  individual  room
 coolers  and  also  of  the  fact  that  if
 each  room  8  provided  with  such  a
 cooler,  the  look  of  the  buildings  will
 be  spoiled,  individual  air-conditioning
 units  have  been  installed  only  in  the
 rooms  of  senior  officers

 (b)  In  Udyog  Bhavan  22
 In  Krish)  Bhavan  305

 (c)  The  maintenance  cost  will  differ
 from  year  to  year  The  expenditure
 incurred  from  April,  959  to  July,  959
 is  Rs  4879  mn  Udyog  Bhavan  and
 Rs  4065  m  Krishi  Bhavan.

 (d)  8000  approxmately
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 Bungalows  at  Feroze  Shah  Road
 New  Delhi

 ०
 {  Sat  scone

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state’

 (a)  whether  the  work  relating  to
 the  repairs  of  the  compounds  of  the
 Feroze  Shah  Road  bungalows  is  being
 done  departmentally  or  through  con-
 tractors,

 (9)  the  tame  by  which  the  work  is
 likely  to  be  completed,  and

 (c)  the  estimated  expenditure  to  be
 ineurred  thereon?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K  C  Reddy):  (a)  The
 work  is  being  done  through  a  con-
 tractor

 (9)  By  the  end  of  October,  959

 (c)  Rs  20  500  approximately

 Indian  Books  banned  in  Pakistan

 248l
 Giam  G  S  Musafir:
 Shri  Prakash  Vir  Shastri

 Will  the  Prime  Minister  be  pleased
 to  state

 (a)  the  names  of  books  written  by
 Indian  authors  which  have  been  ban
 ned  by  the  Government  of  Pakistan
 during  the  last  five  years,  and

 (b)  whether  the  question  was  taken
 up  at  any  time  with  the  Government
 of  Pakistan  during  the  above  period’

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b)  Details  are  being
 collected  and  will  be  placeq  on  the
 Table  of  the  House

 Dalmia  Dadri  Cement  Factory

 2482  Shr:  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indts-
 try  be  pleased  to  state

 (a)  whether  it  78  a  fact  that  the
 cement  produced  at  the  Dalmia  Dadri
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 Cement  Factory,  Chakri  Dadri  is  not
 adequate  to  meet  the  demands  of  the
 area  exclusively  allotted  to  this  fac-
 tory;  and

 (b)  if  so,  the  steps  taken  or  pro-
 posed  to  be  taken  in  the  matter?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (2).  Dalmia  Dadri
 Factory’s  cement  production  capacity
 of  19,580,  tons  per  month  is  much
 more  than  the  demands  in  the  exclu-
 sive  marketing  area  of  the  factory.
 The  position  during  the  current  quar-
 ter  is  that  from  the  Ist  July  to  the
 24th  August,  959  the  factory  had
 received  orders  for  9,606  tons  from  its
 exclusive  marketing  area,  against
 which  9,009  tons  were  despatched.

 (9)  Does  not  arise.

 Upgrading  of  Government  Quarters
 in  Delhi

 (Shri  Subiman  Ghose:
 2483  <  Shri  B.  Das  Gupta:

 |  Shri  Ayyakannu:
 Will  the  Minister  of  Works,  Housing

 and  Supply  be  pleased  to  state:
 (a)  whether  it  75  a  fact  that  in  DIL

 Z  areas,  the  ‘E'  class  quarters  (cleri-
 cal  quarters)  have  been  upgraded  to
 DI  and  D  II  officer  flats:

 (b)  xf  so,  their  number  and  when
 they  have  been  upgraded,

 (c)  the  reasons  for  such  upgrading;
 (d)  how  inany  allottees  are  occup-

 ing  these  quarters  firstly  as  clerks  and
 now  as  officers;  and

 (९)  why  they  were  not  asked  to
 vacate  the  said  quarters  when  they
 became  entitled  to  higher  class  of
 quarters?

 The  Minister  of  Works,  Housing  and
 ह... अ  (Shri  K  C.  Reddy):

 (8)  Yes;
 b)  No.  of  Classto  Date  from  which

 quarter;  which  up-  upgraded
 graded.

 435  DI  27th  February,  7959
 489  DI  27th  February,  7959

 (c)  The  main  reasons  which  neces-
 sitated  the  upgrading  are:—

 (i)  Reducing  the  element  of  sub-
 sidy  involved  in  the  recovery
 of  rent.

 (i:)  Curtailng  construction  of
 new  houses  of  higher  classes
 calling  for  investment  of
 more  capital  as  compared  to
 the  capital  to  be  invested  in
 houses  for  lower  income
 groups

 (d)  Allotment  75  not  made  with
 reference  to  the  official  status  of  a
 Government  servant  but  in  relation
 to  the  emoluments  drawn  by  him  at
 the  commencement  of  the  allotment
 year  The  number  of  officers  who  are
 entitled  to  the  higher  class  upgraded
 residences  by  virtue  of  their  emolu-
 ments  75  as  under:

 No  of  Classto  Number  of  persons
 quarters  whicn  who  are  entitled

 to  their  retention  by
 upgraded  =  virtue  of  their

 emoluments

 335  Di  20
 489  Dil  228

 (९)  The  demand  in  any  particular
 class  35  more  than  the  number  of
 available  quarters  of  that  class.  As
 and  when  vacancies  occur  in  the
 appropriate  class,  the  senior  persons
 who  are  entitled  to  the  same  accord-
 ing  to  their  priority  dates  are  shifted
 from  the  lower  class  quarters  occu-
 pled  by  them

 Government  Quarters  in  Deihi

 2484
 hri  Subiman  Ghose:

 {  Shri  B  Das  Gupta:

 Will  the  Minister  of  Works,  Heus-
 ing  and  Supply  be  pleased  to  state:

 (a)  how  many  ‘F’  class  quarters
 have  been  constructed  in  the  West
 and  South  Vinay  Nagar  and  Moti
 Bagh;

 (b)  whether  3  is  a  fact  thet  from
 the  beginning,  these  quarters  have
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 beth  allotted  to  employees  entitled  to
 ‘E’  class  quatters;

 (c)  if  eo,  the  reasons  therefor;

 (ad)  whether  3६  is  a  fact  that  the
 od  class  quarters  20  Gol  Market  and
 Minto  Road  have  been  upgraded  as
 पूछ!  class  quarters  and  allotted  to  em-
 ployees  entitled  to  such  quarters  ask-
 ing  the  present  allottees  to  vacate  the
 seid  quarters  by  March,  1960;

 (e)  af  so,  the  reasons  therefor;

 (f)  how  many  employees  entitled
 +0  ‘F"  class  quarters  have  not  yet  been
 allatted  such  quarters;

 (g)  the  reasons  therefor,  and

 th)  when  they  are  to  be  allotted
 such  quarters?

 The  Minister  of  Works,  Heusing  and
 Supply  (Shri  K  C  Reddy):  (a)  and
 (b).

 Netaji  ह.  9  Nauroji  है...  Mot:  Bagh
 (West  Vinay  (Sourh  Vinay

 Nagar)  Nagar)

 १48  380  200

 The  number  of  quarters  which  have
 been  allotted  to  officers  entitled  to  ‘E’
 class  is:—

 Netay  क्च  Nauroyi  Nagar  Mot:  Bagh
 (wen  Neen)  (South  Vinay

 Nagar)  Nagar)

 १74  335  200

 (९९)  A  large  number  of  officers  en-
 titled  to  ‘E’  class  quarters,  who  had
 rendered  3005  years  service  had  not
 been  provided  with  any  Government
 aceomthodation.  With  a  view  to  alle-
 viating  their  hardships,  certain  ‘F’
 class  quarters  in  the  new  areas  were
 classified  as  ‘Special  E'

 (a)  Yes.
 (e)  The  main  reasons  which  neces-

 sitated  the  upgrading  of  certain  houses
 are:

 (i)  Reducing  the  element  of  sub-
 sidy  involved  in  the  recovery
 of  rent.

 (ii)  Curtailing  construction  of  new
 Houses  of  highter  classes  call-

 img  for  bevestinent  of  more
 cagiital  as  compared  0  the
 capital  to  be  invested  in
 houses  for  the  lower  income
 groups.

 (f)  ‘£386.

 (g)  Siiortege  of  accommodation.

 (h)  The  Government  have  a  phased
 programme  of  construction  with  a  view
 to  meeting  the  shortage  680  ‘F’  class
 quarters  are  under  construction  and
 some  of  them  are  expected  to  be
 ready  for  allotment  by  the  end  of
 December,  959  Besides  these  249
 ण  class  quarters  are  likely  to  be
 constructed  during  the  remaining
 period  of  the  Second  Five  Year  Plan
 Tentative  proposals  regarding  con-
 struction  of  more  quarters  in  the
 Third  Five  Year  Plan  have  been  for-
 mulated

 Displaced  Persong  in  Ganga  Khadar

 f  Shri  K.  है.  Pandey: 2485
 ५  Shri  Bhakt  Darshan:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  he  pleased  to
 state

 (a)  whether  it  is  a  fact  that  about
 400  displaced  persons  were  allotted
 land  in  Ganga  Khadar  to  settle  them-
 selves;

 (b)  how  many  of  them  actually  oc-
 cupied  the  lang  and  settled  there,

 (c)  bow  many  of  those  who  occu-
 pied  the  land  allotted  to  them  are  st)!
 there,

 (a)  how  many  have  left  and  the
 reason  of  their  abandoning  their
 holdings;  and

 (e)  whether  there  are  any  persons
 in  that  area  who  are  still  awaiting
 allotment  of  land?

 The  Minister  of  Rehabilitation  ani
 Minority  Affairs:  (Shri  Mehr  Chand
 Khanna):  (a)  to  (e).  The  Ganga  Kba-
 dar  colonisation  scheme  was  a  scheme
 of  the  Uttar  Pradesh  Government
 and  not  a  rehabilitation  scheme  of  the
 Central  Government.  The  information
 therefore,  is  not  readily  available
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 Mesevery  of  Penal  Rent

 37,  ह... ह  A.  M.  Tarig:  Will  the
 Minister  of  Werks,  Housing  and  Supply
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  had  issued  a  memoran-
 @ien  indicating  the  lines  on  which
 genal  rent  should  be  recovered  from
 officers,  who  become  eligible  for  higher
 type  of  accommodation  on,  a  certain
 date  but  were  permitted  by  the  Works,
 Housing  and  Supply  Ministry  to  stay
 in  the  lower  class  houses  for  one
 reason  or  another;

 (b)  how  much  penal  rent  has  been
 tecovered  by  Government  from  the
 defaulters  since  the  issue  of  the  Memo-
 randum,;  and

 (९)  whether  a  statement  showing
 the  particulars  of  the  officers  to  whom
 the  provisions  of  the  above  Memo-
 randum  were  not  applied  and  the
 amount  of  loss  of  revenue  imvolved
 in  each  case  will  be  laid  on  the  Table
 of  the  House?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K  C.  Reddy):  (a)
 Under  the  Allotment  Rules  1950,  the
 class  of  an  officer  for  purposes  of
 allotment  of  accommodation  is  deter-
 mined  according  to  his  pay.  Owing
 to  the  acute  shortage  of  residences  in
 the  Capital,  a  very  large  number  of
 Officers  hav  to  be  allotted  accommo-
 dation  out  of  turn  which  is  generally
 two  classes  below  their  regular  class
 In  such  cases  no  penal  rent  s  charge-
 able.  In  due  course,  however,  these
 officers  reach  their  turn  for  accommo-
 dation  of  their  proper  class  and  if
 they  then  refuse  to  move,  they  are
 Mable  to  pay  penal  rent  under  the
 Allotment  Rules.  In  August,  ‘1957,
 the  Allotment  Rules  were  amended  to
 increase  the  penalties.

 (b)  and  (e)  Statistics  are  not
 maintained  in  the  Estate  Office  which
 would  enable  such  information  to  be
 ‘tpplied  readily  It  is  considered  that
 the  time  and  labour  involved  in  col-

 the  information  will  not  be
 Commenssurate  with  the  results,  It
 may  be  stated,  however,  that  all

 alidtment  cases  ate  subject  to  the
 Aljatment  Rules  as  a  matter  of  course
 usiless  Government  for  any  special
 and  adequate  reason  otherwise  directs.

 Adulteration  of  Tea

 ws.  Shri  P.  0.  Boreoah:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  of  late
 adulteration  of  tea  in  retail  sales  in
 India  is  on  the  increase;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  m  the  matter?

 The  Minister  of  Commerce  (Shri
 Manungo):  (a)  and  (b).  Under  the
 Prevention  of  Food  Adulteration  Act,
 1954,  Local  authorities  are  empowered
 to  take  samples  of  Tea  which  are
 found  not  to  be  Tea  as  per  definition
 of  the  Act,  or  Teas  which  are  found
 unfit  for  human  consumption  The
 Act  is  enforced  through  Food  Inspec-
 tors  of  the  Local  Health  Bodies  speci-
 fically  appointed  by  the  State  Govern-
 ments  The  Tea  Board  are  rendering
 all  possible  assistance  to  the  municipal
 authorities  in  checking  adulteration  in
 tea  The  Tea  Board,  however,  have
 No  reliable  figures  to  show  that  adul-
 teration  of  tea  sold  in  retail  is  on  the
 increase

 After  the  Tea  Waste  (Control)
 Order,  ‘1959,  comes  into  force  from  ist
 October,  1959,  it  is  anticspated  that  the
 sale  of  teas  found  unfit  for  human
 consumption  on  internal  market  will
 be  checked  to  an  appreciable  extent.

 Indian  Tea  Exports

 2489.  Shri  ह  0,  Borooah:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  more
 tea  78  auctioned  in  Colombo  after
 Ceylon’s  change  in  Sales  Tax  and  the
 same  hag  adversely  affected  export  of
 Indian  Tea;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment?

 The  Depaty  Minister  of  Commerce
 and  industry  (Shri  Satieh  Chandra):
 (a)  and  (b).  Changes  in  the  gales  tax
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 in  Ceylon  took  effect  from  Ist  June,
 1959.  A  comparison  of  export  figures
 ef  Ceylon  for  June  959  with  corres-
 ponding  figures  for  June  958  does  not
 reveal  any  appreciable  change;  our
 export  figures  for  June  959  are  also
 “better  than  the  export  figures  of  June
 i958.  Government  are,  however,

 eeping  a  careful  watch  on  the  trend
 of  our  exports.

 अ्राकादाधाणी,  नागपुर  से  प्रसारित  हिन्दी
 कार्यक्रम

 २४६०.  श्री  रघुनाथ  सिह:  क्‍या  सूचना
 और  प्रसारण  मत्री  यह  बताने  की  कृपा  करेगे
 किः

 (क)  क्‍या  झाकाशवाणी  के  नागपुर
 है...  से  प्रसारित  हिन्दी  कार्यक्रमों  के  बारे  में

 नागपुर  के  विदर्भ  साहित्य  सम्मेलन  ने  सूचना
 और  प्रसारण  मत्रालय  को  एक  ज्ञापन  प्र  ग्यावेद

 प्रस्तुत  किया  है;  शर

 (ख)  यदि  हा,  तो  सरकार  का  इस
 पर  क्या  कार्यवाही  करने  का  विचार  है  ?

 सूचना  और  प्रसारण  मंत्री  (डा०
 कैसकर)  :  (क)  जी,  हा  1

 (ख)  इस  मामले  पर  अच्छी  तरह
 बिचार  किया  गया  परन्तु  अभी  नागपुर  केन्द्र
 के  कार्यक्रमों  मे ंकोई  परिवर्तत  करना  सम्भव

 नही  है  ।

 ‘Government  Quarters  in  Mail  Read,
 Dethi

 249l.  Shri  Warior:  Will  the  Minister
 ‘of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that
 ‘quarters  intended  for  Government  em-
 ployees  have  been  left  unfinished  in
 Mall  Road  Delhi  area  by  contracfors;
 cand

 (b)  xf  so,  what  action  Government
 Propose  to  take  to  complete  the  con-
 struction  work?

 Minister  of  Works,  Wenting
 pe  (Shri  K,  0,  Reddy):  @

 The  Construction  of  these  quarters  has
 been  finished.  But  they  are

 eant  for  displaced  persons,  and  not
 for  Government  employees.

 p)  Tenders  for  the  un-finished
 or  tion  have  been  received  and  are

 undf?  consideration.

 बारत  तथा  लोक  कार्यक्रसों  सें  भाग  लेने  बाले
 कलाकारों  का  शुल्क

 २४६२.  ओ  बॉल्सोफी:  क्या  सूचना
 झौ  प्रसारण  मत्री  यह  बताने  की  कृपा  करेगे

 कि  :

 (=)  क्‍या  यह  सच  है  कि  ग्राम्य

 कर्मेक्रमों  और  लोकगीतो  में  भाग  लेने  वाले

 अफिशवाणी  के  सभी  रेडियो  स्टेशनों  के

 क्तीकारों  को  अन्य  सगीत  कार्यक्रमों  मे  भाग

 ले”  बालें  कलाकारों  मे  कम  शुल्क  दिया  जाता

 है  H

 (ख)  ग्राम्य  तथा  अन्य  कार्यत्रमों  में
 लेने  वाले  कलाकारो  को  दिये  जाने

 बलि  शुल्क  की  दरे  क्या  है  ,  और

 (ग)  शुल्क  की  इन  दरो  मे  श्न्तर

 के  या  कारण  है?

 सूचना  और  प्रसारण  मंत्री  (डा०

 कातकर)  (क)  से  (ग)  संगीत

 कर्लीकारों  को  जो  शुल्क  दिया  जाता  है  वह

 कर्सिकर्म  के  महत्व,  अवधि,  गुण  और  यदि

 सी  प्रकार  की  श्रेणियां  बनाई  गई  होतो

 कि  प्रनुसार  होता  है  ।  कलाकारों  का

 १०  रु०  से  खेकर  १५०  Fo  तक  है।

 कर्मेक्रम  में  साधारण  संगीत  का  एक  दिन

 की  भौसत  समय  ३०  से  ६०  मिनट  होता  है  |

 लेकिन  देहाती  कार्यक्रमों  मे  लोकगीतों  का

 ज्लौसत  समय  ५  से  १५  मिनट  होता  है  भौर

 दी  परिणाम  से  उसके  लिये  जो  फीस  दी
 जीती  है  बह  भटती  है  ।
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 Stoppage  of  Cash  Doles  to  Displaced
 Persona  in  Tripura

 2493.  Shri  Dasaratha  Deb:  Wil!  the
 Minster  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state’

 (a)  whether  it  is  a  fact  that  50
 families  of  displaced  persons  of
 Chakmaghat  (Teliamura),  Tripura
 have  been  starving  due  to  the  dis-
 continuation  of  cash  doles  and  absence
 of  any  other  alternative  rehef  offered
 by  Government,

 (b)  whether  it  is  also  a  fact  that  an
 inmate  of  the  Camp  had  died  of  star-
 vation  on  the  25th  July,  1959,  and

 (c)  if  so,  the  steps  being  taken  to
 provide  immediate  relief  to  the
 inmates  of  the  displaced  persons’
 camps  of  Tripura?

 The  Minister  of  Rebabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  No  The  cash  doles  of
 these  displaced  families  were  stopped
 as  they  refused  to  go  to  the  rehabili-
 tation  sites  offered  to  them

 (b)  No  The  reported  death  was
 due  to  chronic  dysentery  and  malig-
 nant  malaria

 (c)  The  offer  of  rehabilitation  28
 still  open  and  some  of  these  families
 are  reported  to  be  now  willing  to  go
 to  the  rehabilitation  sites

 Modernisation  and  Rehabilitation  of
 Cotton  Mills  in  West  Bengal

 2494,  Shri  Halder:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Bengal  Mull-owners  Association  have
 approached  Government  to  grant
 heences  unconditionally  to  cotton
 Taills  m  West  Bengal  for  the  :mport
 of  processing  and  finishing  machinery
 required  in  connection  with  the
 modernisation  and  rehabilitation  of
 their  productive  plants;  “and

 (0)  af  80,  the  reactions  of  Govern-
 ment  thereto?
 225  LSD—5

 The  Minister  fo  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir

 (b)  No  change  in  the  import  policy
 in  respect  of  processing  and  finishing
 machinery  is  envisaged  for  the  time
 being

 Imprisonment  of  Bhutanese  runners
 by  Chinese

 2495.  Shri  P  C  Borooah:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  two
 Bhutanese  runners  were  imprisoned
 by  the  Chinese  7  Yatung  recently
 though  they  were  carrying  mai)  of
 the  Maharaja  of  Bhutan,  and

 (b)  3f  so,  the  details  of  the  incident?

 The  Prime  Minister  and  Minister of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Yes  Sir

 (b)  According  to  information  avail-
 able  with  us  on  the  l6th  July,  959
 two  runners  started  for  Thimpu  ora
 Gangtok  with  mail  from  the  Bhutan
 Agent  at  Kalimpong  When  the  men
 reached  Ruinchengang  the  Chinese
 stopped  them  and  questioned  as  to
 what  they  were  carrying  The  bags
 were  also  opened  and  the  runners
 were  held  up  for  8  days  durmg  which
 they  were  subjected  to  certain  hard-
 ships

 The  Government  of  India  who  are
 responsible  for  external  relations  of
 Bhutan  have  at  the  request  of
 Bhutan  Government  represented  to
 the  Chinese  Government  against  the
 arrest  and  7]  treatment  of  Bhutanese
 couners  The  Chinese  reply  is  still
 awaited

 Import  of  Photographic  Materials

 2496  Shri  M  Khuda  Bukhsh:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state

 (a)  whether  it  3s  a  fact  that  all
 mports  of  photographic  maternal
 from  Dollar  areas  were  totally  banned
 during  the  July-December  _  2949
 period,
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 (b)  whether  any  Tivence  was  granted

 Dollar  areas  during  the  same  penod
 an  contravention  of  the  Import  Trade
 Control  Rules,  and  -

 (c)  sf  so,  the  full  particulars  of
 the  firms  and  the  reasons  because  of
 which  such  licences  were  issued.

 The  Minister  of  Commerce  (Sh
 Kanungo):  (a)  Yes,  Sir

 (b)  and  (c)  The  records  for  the
 year  949  have  been  destroyed.  It
 is,  therefore,  difficult  to  collect  the
 mformation  Efforts  are,  however,

 being  made  to  collect  the  information
 and  the  samme  will  be  laid  on  the
 Table  of  the  Sabha,  if  available

 Import  of  Photographic  Goods

 2497.  Shri  M.  Khuda  Bakhsh:  Will

 the  Mimster  of  Commerce  and
 Industry  be  pleased  to  state

 (a)  whether  it  33  8  fact  that  some
 newcomers  were  granted  licences  for
 import  of  photographic  goods  falling
 under  serial  Nos  303  and  305  of  part
 IV  of  the  Import  Trade  Control
 Schedule  during  the  period  January
 to  June,  1954  far  in  excess  of
 Rs  25,000  which  ४  the  maximum

 permussible  amount,  and

 (9)  ४  so,  the  full  particulars  of  the
 firms  and  the  reasons  because  of
 which  such  licences  were  issued?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir

 (b)  The  details  of  licences  issued
 and  full  particulars  of  the  firms  are
 published  m  the  Weekly  Bulletin  of
 Import  Trade  Control,  a  copy  of  which
 is  available  m  the  Parhament
 Labrary

 As  regards  reasons  for  issue  of
 these  licences  attention  fs  invited  to
 Public  Notice  No  47-ITC(PN)|54,
 dated  the  lith  May,  98€,  a  copy  of
 winch  is  laid  on  the  Table.
 {See  Appendix  IV,  annexure  No,  58]
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 Impert  of  Photographic  Geods

 2498  Shri  M,  Khuda  Bukhsh:  Wu
 the  Minister  of  ह»... .... ह  and  Indusry
 be  pleased  to  state.

 (a)  whether  if  ४8  a  fact  that  duph-
 eate  licences  were

 granted
 for  the

 mmport  of  goods  falling  under  Serial
 Nos,  308  and  305  of  Part  IV  of  the
 Import  Trade  Schedule  for  the
 Iacensing  periods  of  January  /June,
 ‘1954,  January/June,  ‘1957,  October,
 957/March,  1958,  April/September
 ‘1958,  October,  958/March,  959  and
 April  /September  959  for  the  same
 item  for  the  same  currency  area  and
 for  the  same  period,

 (b)  37  so,  the  full  particulars  there-
 of,  and

 (c)  the  authority  under  which  such
 duplicate  import  licences  were
 allowed?

 The  Minister  of  Commerce  (Shri
 Kanungo).  (a)  and  (c)  Presumably,
 by  duplicate  hcences,  the  Honourable
 Member  35  referring  to  additional  or
 supplementary  licences  granted  for
 the  import  of  photographic  goods
 Provision  had  been  made  ‘%o  grant
 additional  licences  to  Estabhshed
 Importers  during  the  licensing  period
 January-June,  ‘1954  for  reasonable
 amounts  in  suitable  cases  for  the  im.
 port  of  photographic  goods  falling
 under  5  Nos  303/IV  and  305/IV  of
 the  Import  Trade  Control  Schédule
 This  facility  was  also  extended  to  per-
 sons  or  firms  other  than  Established
 Importers  and  New  Comers  A  copy
 of  the  Public  Notice  No  47-ITC(PN)/
 54,  dated  the  lith  May,  954  has  bees
 placed  on  the  Table  of  the  Sabha  today
 m  reply  to  Unstarred  Question  No
 2497  This  scheme  of  additional  of
 supplementary  licences  was  withdraws
 m  January-June,  057  licensing
 period,  As  a  result  of  represente
 trons,  however,  during  the  October.
 957-March,  958  period,  a  provision
 was  again  made  in  that  period  for
 the  grant  of  supplementsry  licences
 to  Established  Importers  equal  to  75%
 of  the  aggregate  face  value  of  the
 quota  Licences  for  8,  Nos.  208/IV  and
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 905/T¥,  vide  Public  Notice  No,  4-FTC
 (PN)/68,  dated  the  7th  January,  1958.
 {See  Appendix  IV,  annexure  No.  59].
 During  the  li  i  period  April-
 September,  i908, ,  this  provision  was
 equal  to  50%  of  the  face  value  of  the
 quota  licences,  vide  Public  Notice  No.
 32-ITC(PN)/S8,  dated  the  6th  May,
 1958.  [See  Appendix  IV,  annexure  No.
 59).  The  provision  has  been  with-
 drawn  since  October,  958—March,
 989  licensing  period.

 It  may  be  mentioned  here  that
 duplicate  licences  are  issued  in  bona-
 fide  cases  where  the  original  licence  is
 lost  or  misplaced,  in  terms  of  paras.
 1-3  of  Chapter  IV  of  the  Hand  Book
 of  Rules  and  Procedures.

 (b)  Detailed  particulars  of  such
 licences  issued  are  available  in  the
 Weekly  Bulletins  of  Import  and  Ex-
 port  Trade  Control  published  during
 the  relevant  periods,  copies  of  which
 are  available  in  the  Parliament
 Library.

 Import  of  Photographic  Goods

 2499.  Shri  M.  Khuda  Bakhsh:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  more
 than  one  licence  was  issued  for  the
 import  of  photographic  goods  fall-
 ing  under  Serial  Nos.  303  and  305
 of  Part  IV  of  the  Import  Trade
 Control  Schedule  to  some  firms  for
 the  same  period,  same  currency
 area  and  same  serial  number  for  the
 period  January  to  June,  (1954;

 (b)  if  so,  the  full  particulars
 thereof;  and

 (c)  the  authority  under  which  such
 import  licences  were  issued?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  to  (e).  Presumably
 the  Honourable  Member  is  referring to  additional  or  supplementary  licen-
 ces  issued  for  the  import  of  photo-
 Eraphic  goods,  These  were  granted
 in  pursuance  of  the  import  policy
 announced  in  the  Public  Notice  No.

 ITC  (PN)  mm,
 dated  the  llth  May,

 &  copy  of  which  has  been  placed

 on  the  Table  of  the  Sabha  in’  reply
 to  Unstarred  Question  No.  2497  today.
 Detailed  particulars  of  such  licences
 issued  are  available  in  the  Weekly
 Bulletins  of  Import  and  Export  Trede
 Control  published  by  the  Chief  Con-
 troller  of  Imports  and  Exports.  Copies
 of  the  Bulletins  are  available  in  the
 Parliament  Library.

 Import  of  Photographic  Goods

 2500.  Shri  M.  Khada  Bakhsh:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  total  amount  of  licences
 granted  and  imports  made  of  photo-
 graphic  goods  falling  under  serial
 Nos,  303  and  305  of  Part  IV  of  the
 Import  Trade  Control  Schedule  sepa-
 rately,  half-yearly  licensing  period-
 wise  and  from  different  currency
 areas,  from  January—June  945  to
 the  last  licensing  period;

 (b)  the  number  of  importing  firms
 who  made  those  imports  for  both
 items  separately,  licensing  period-
 wise  as  above;  and

 (c)  the  amount  of  import  licences
 granted  against  D.G.S.  &  D.  and  Rail-
 way  Contracts  to  Actual  Users  and
 as  RAW  MATERIALS,  for  items  fall-
 ing  under  serial  Nos,  303  and  305,
 half-yearly  licensing  period-wise  as
 above  from  January/June  945  to  the
 last  licensing  period?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  to  (c).  Statistics  per-
 taining  to  import  licensing  prior  to
 the  year  948  are  not  available.  A
 statement  showing  currency-wise
 number  and  value  of  import  licences
 granted  for  photographic  goods  falling
 under  S.  Nos.  303/IV  and

 =  ;
 IV  of  the

 Import  Trade  Control  Schedule  dur-
 ing  the  licensing  periods  January-
 June,  948  to  October,  58-March,  58
 is  Jaid  on  the  Table.  [See  Appendix
 IV  annexure  No.  60].  It  may  be
 stated  that  the  statistics  relating  to
 the  number  of  import  licences  grant-
 ed  are  available  only  from  the  year
 95  onwards.  The  information  relat-
 ing  to  the  amount  of  import  licences
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 granted  for  Photographic  goods
 against  DGS,  &  D  and  Railway  con-
 tracts  to  Actual  Users  and  as  Raw
 Materials  is  being  maintained  separa-
 tely  from  January-June,  4957  licen-
 sing  period  onwards  and  has  been  in-
 corporated  in  the  statement  [See  Ap-
 pendix  IV,  annexure  No  60)

 Actual  import  figures  of  photogra-
 phic  goods  for  the  years  prior  to  957
 are  not  separately  available  as  the
 atems  were  not  specifically  shown  in
 the  old  Import  Trade  Classification
 which  was  m  force  upto  the  3lst
 December,  956  A  statement  show-
 ing  the  currency-area-wise  import
 figures  of  photographic  goods  for  the
 years  957  to  959  (January-May)  78
 also  laid  on  the  Table  [See  Appen-
 dix,  IV,  annexure  No  60]  It  may  be
 added  that  actual  import  figures  cor-
 responding  to  licences  granted  are  not
 available

 Import  of  Photographic  Goods

 2501,  Shri  M.  Khuda  Bukhsh:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state

 (a)  whether  it  38  a  fact  that  any
 ex-gratea  licences  for  the  import  of
 photographic  materials  falling  under
 serral  Nos  303  and  305  of  Part  IV  of
 the  Import  Trade  Control  Schedule
 were  granted  during  the  licensjng
 penods  January—June,  956  to  April/
 September,  1958,

 (bd)  if  so,  the  full  particulars  there-
 of,  and

 (c)  the  authority  under  which  such
 amport  hcences  were  allowed?

 The  Minister  of  Commerce  (Shri
 Manungo):  (a)  and  (b)  Yes,  Sir  De-
 tailed  particulars  of  such  licences
 issued  are  available  in  the  Weekly
 Bulletins  of  the  Import  and  Export
 Trade  Control  for  the  relevant
 periods,  copies  of  which  are  available
 in  the  Parliament  Library

 (c)  Ex-gratsa  licences  are  some-
 times  granted  agemst  applications  re-
 eeived  in  the  periods  which  could  not

 be  disposed  of  for  one  reason  or  the
 other  in  the  same  period  or  which
 were  once  rejected  but  restored  sub.
 sequently  on  appeal  and  where  it  is
 established  that  laches  for  delay
 were  on  the  part  of  licensing  autho.
 tities  and  the  applications  could  not
 be  finahsed  or  were  wrongly  rejected

 Import  of  Photographic  Goods

 2502.  Shri  M.  Khuda  Bukhsh:  Wi!)
 the  Minister  of  Commerce  and  Indus.
 try  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Government  38  insisting  on  issue  of
 minimum-value  licences  of  Rs  2,500
 for  Serial  Nos  303  and  305  of  Part  IV
 in  spite  of  several  requests  for  the
 removal  of  the  clause  by  photographic
 associations  from  all  over  India  who
 have  pointed  out  that  such  imposition
 has  brought  about  illegal  trading  in
 import  licences,  by  non-bona  fide  tra-
 ders  who  are  now  ४३  a  position  to  get
 a  licence  for  Rs  2,500  even  on  a  stray
 performance  of  Rs  40  compared  to
 a  regular  performance  of  Rs  4  lakh
 by  a  bona  fide  importer,  and

 (b)  whether  the  Government  in
 tend  to  take  any  restrictive  measure
 to  stop  this  trading  of  licences  in
 photographic  goods?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  The  minimum  value
 limit  for  the  grant  of  quota  licences
 for  photographic  sensitised  materials
 has  been  fixed  with  a  view  to  relieve
 shortage  of  these  goods  in  the  country
 and  to  give  incentive  to  the  small
 Established  Importers  to  establish
 themselves  in  this  line  The  Gov-
 ernment  have  no  information  regard-
 ing  the  alleged  trafficking  m  quota
 licences  for  photographic  materials
 If  any  cases  of  traffickmg  in  import
 licences  come  to  the  notice  of  the
 Government,  suitable  penalties
 provided  for  in  the  Import  and  Ex-
 port  Control  Act  947  are  imposed  on
 the  firms  or  the  individuals  concern-
 ed

 (b)  Does  not  arise
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 Impert  of  Photographic  Goods

 2503.  Shri  M.  Khuda  Bukhsh:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whethe.  a  ३35  a  fact  that  some
 firms  w.o  had  not  received  any
 licence  during  or  before  the  basic
 period  ending  1958-56  were  granted
 ymport  licences  for  photographic
 materials  fallang  under  serial  Nos.
 303  and  305  of  Part  IV  of  Import
 Trade  Control  Schedule  after  the  ex-
 piry  of  the  basic  period,  ‘1955-56;

 (b)  if  80,  the  full  particulars  of  the
 firms  and  the  licences  granted;

 (९)  the  authority  under  which  they
 were  granted  hcences  for  January/
 June,  957  licensing  period  and  there-
 after;

 (d)  whether  these  firms  and  indi-
 viduals  had  undergone  some  constitu-
 tional  changes  or  whether  any  trans-
 fer  of  quotas  was  involved;  and

 (९)  if  so,  the  details  thereof?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  to  (९)  It  is  not  pos-
 sible  to  give  precise  reply  to  the
 question  unless  the  names  of  the
 firms  the  Hon’ble  Member  has  in
 mind  are  specified

 .  Import  of  Photographic  Goods

 2504.  Shri  M.  Khuda  Bukhsh:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  38  a  fact  that  some
 ad  hoe  licences  for  the  import  of
 Photographic  materials  falling  under
 serial  Nos  303  and  305  of  Part  IV  of
 the  Import  Trade  Control  Schedule
 were  granted  during  April,  1959;

 (b)  af  so,  the  particulars  of  the
 firms  and  the  licences  granted;

 (९)  the  authority  under  which  these
 licences  were  granted;

 (१)  how  many  of  the  parties  to
 whom  ad  hoe  licences  had  been  grant-
 ed  during  959  had  past  experience  in
 importing  photo-goods;

 (e)  whether  any  applications  for
 such  ad  hoc  licences  from  long  estab-
 lished  mmporters  of  these  items  with
 considerable  regular  imports  were  re-.
 Jected  at  the  same  time;  and

 (f)  if  so,  the  reasons  thereof?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  Yes,  Sir.  A
 statement  showing  particulars  of
 licences  issued  for  S.  Nos  303/IV  and
 305|IV  of  the  Import  Trade  Control
 Schedule  during  April  959  is  laid  on
 the  Table  [See  Appendix  IV,  anne-
 xure  No.  6l]

 (c)  The  licences  were  granted  on
 merits  of  each  case.

 (d)  The  information  asked  for  is
 not  available

 (e)  and  (f)  The  information  Is
 being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha

 Import  of  Photographic  Goods
 2505  Shri  M.  Khuda  Bakhsh:  Will

 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state’

 (a)  whether  it  is  a  fact  that  an  im-
 porter  can  apply  and  obtain  im-
 port  licences  in  more  than  one  capa-
 city,  vzz  Established  Importers,  Actu-
 al  Users  or  New  Comers;

 (b)  whether  an  importer  having
 more  than  one  office  can  apply  and
 obtain  import  hcences  from  different
 ports  for  the  same  item  in  the  same
 period  as  New  Comers  or  as  Esta-
 blished  Importers  from  one  port  and
 as  New  Comers  from  another;

 (c)  if  the  reply  to  parts  (a)  and
 (b)  above  be  in  the  negative,  whether
 it  35  q  fact  that  some  firms  are  still
 being  granted  licences  on  the  basis  of
 quotas  established  against  imports
 made  on  such  irregularly  obtained
 licences;  and

 (d)  if  so,  the  particulars  of  such
 firms  who  have  been  granted  such
 licences  for  the  :mport  of  photographic
 goods  falling  under  serial  Nos  303
 and  305  of  Part  IV  of  the  Import
 Trade  Control  Schedule  separately,
 half-yearly,  licensing  period-wise  dur-
 ing  January/June,  952  ‘to  the  last
 licensing  period?
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 The  Minister  of  Commerce  (Shri
 Kanango):  (a)  and  (b).  No,  Sir.

 (९)  and  (da).  It  is  not  possible  to
 furnish  any  precise  information.  If
 the  Hon’ble  Member  mentions  any
 specific  cases,  they  could  be  investi-
 gated.

 Firing  by  Pakistanis
 2505-A.  Shri  Raghunath  Singh:  Will

 the  Prime  Minister  be  pleased  to  state
 whether  it  is  a  fact  that  the  police
 guard  at  the  Koteswara  sea  coast  at
 Kutch  was  fired  upon  by  a  party  of
 Pakistan  intruders  who  tried  to  enter
 Indian  territory  at  night  in  boats  on
 the  28th  August,  19597

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  According  to  a  preliminary
 report,  Indian  police  opened  fire  on
 country  craft  sighted  about  7  pm.
 near  Koteshwar  on  28th  August,  ‘1958,
 and  fire  was  returned  from  the  coun-
 try  craft  Further  enquiries  are  pro-
 ceeding
 Hindustan  Commercial  Corporation

 Lta.,  Varanasi

 f  Shri  Jagdish  Awasthi:
 2505-B.  <  Shri  Prabhu  Narayan

 |  Singh:
 Will  the  Minister  of  Commerce  and

 industry  be  pleased  to  state  whether
 there  has  been  unauthorised  altera-
 tions  in  the  record  relating  to  Hindus-
 tan  Commercial  Corporation  Limited,
 Varanasi,  in  the  office  of  Registrar  of
 Companies,  Kanpur?

 The  Minister  of  Commerce  (Shri
 Kanungo):  The  necessary  enquiry  w
 bemg  made  and  information  required
 will  be  placed  on  the  table  of  the
 House  in  due  course
 Dethi  Shops  and  Establishments  Act

 Shri  P.  C.  Borooah:
 2505-C.  <  Shri  Warior:

 {Shri  Kodiyan:
 Will  the  Minister  of  Labour  and

 Bumployment  be  pleased  to  state:
 (a)  whether  the  attention  of  Gov-

 ernment  has  been  drawn  to  the  de-
 mand  of  Delhi  Medical  Association
 for  granting  exemption  to  doctors’

 chnics  from  the  operation  of  the
 Delta  Shops  and  Establishments  Act;
 and

 (b)  if  so,  the  reactions  of  Govern-
 ment  in  this  matter?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Yes

 (b)  The  Act  is  adminiustereg  by  the
 Delhi:  Administration  They  have  con-
 Sidereg  the  demand  of  the  Del
 Medical  Association  several  times  and
 have  granted  exemption  to  doctors’
 clinics  from  certain  provisions  of  the
 Act  The  Association  desire  total  ex-
 emption  from  the  operation  of  the  Act
 It  is  sntended  to  cal]  representatives
 of  workers  and  employers  to  settle
 the  matter  amicably

 ‘12,184,  hrs.

 PAPERS  LAID  ON  THE  TABLE

 NorrricaTioNS  UNDER  InbDuUSTRIES
 (DeveLopMENT  AND  REGULATION)  Act

 The  Deputy  Minister  of  Works,
 Housing  ang  Supply  (Shri  Anil  K
 Chanda):  Sir,  on  behalf  of  Shn
 Kanungo,  I  beg  to  lay  on  the  Table
 under  sub-section  (2)  of  section  I8A
 of  the  Industries  (Development  and
 Regulation)  Act,  95l,  a  copy  of
 Notification  No  SO  4809  dated  the
 ‘18th  August,  959  [Placed  wm  Library,
 See  No  LT-602/59]

 1219  hes

 MESSAGES  FROM  RAJYA  SABHA
 Secretary:  Sir,  I  have  to  report  the

 following  messages  received  from  the
 Secretary  of  Rajya  Sabha.

 aq)  “In  accordance  with  the  pro-
 visions  of  rule  32425  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rayya
 Sabha  I  am  directed  to  inform
 the  Lok  Sabha  that  the  Rajy@
 Sabha,  at  its  sitting  held  on  the
 Ith  September,  1959,  agreed
 without  any  amendment  to
 the  Public  Debt  (Amend-
 ment)  Bill,  1959,  जाली  was
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 pessed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  Sist
 August,  1959.”

 (ii)  “In  accordance  with  the  pro-
 visions  of  rule  25  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  in-
 form  the  Lok  Sabha  that  the
 Rayya  Sabha,  at  its  sitting  held
 on  the  7th  September,  1959,
 agreed  without  any  amend-
 ment  to  the  Government
 Savings  Certificates  Bill,  ‘1959,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on
 the  3lst  August,  1959”

 (au)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 62  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Appropriation  (No.  7)  Bull,
 1959,  which  was  passed  by
 the  Lok  Sabha  at  its  sitting
 held  on  the  3rd  September,
 1959,  and  transmitted  to  the
 Rajya  Sabha  for  its  recom-
 mendations  and  to  state  that
 this  House  has  no  recom-
 mendations  to  make  to  the
 Lok  Sabha  m  regard  to  the
 said  Bull.”

 (av)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 62  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Kerala  Appropriation  Bull,
 ‘1959,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held
 on  the  lst  September,  1959,
 and  transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  this
 House  has  no  recommenda-
 tions  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bill.”

 188),  (SAKA)  Correction  of  Reply  to  7784 Sterred  Question  No,  1978

 2.20  bra.

 COMMITTEE  ON  PETITIONS
 ‘Movuras

 Shri  Barman  (Cooch-Bihar—Reserv-
 ed—Sch,  Castes):  Sir,  I  beg  to  lay  on
 the  Table  a  copy  each  of  the  Minutes
 of  the  sittings  (Thirty-third  to  Thirty-
 seventh)  of  the  Committee  on  Peti-
 tions  held  during  the  Eighth  Session.

 12.203  hrs.

 COMMITTEE  ON  SUBORDINATE
 LEGISLATION

 SrxTeH  REPORT

 Sardar  Hukam  Singh  (Bhatinda):
 Sir,  I  beg  to  present  the  Sixth  Report
 of  the  Committee  on  Subordinate
 Legislation.

 72.303  है. ब

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Firtiets  Report

 Sardar  Hukam  Singh  (Bhatinda):
 Sir,  I  beg  to  present  the  Fiftieth
 Report  of  the  Committee  on  Private
 Members’  Bills  and  Resolutions.

 2.208  hrs.

 COMMITTEE  ON  PETITIONS

 Srventa  Report
 Shri  Barman  (Cooch-Bihar-—Reserv-

 ed--Sch.  Castes):  I  beg  to  present
 the  Seventh  Report  of  the  Committee
 on  Petitions.

 22i  hrs.

 CORRECTION  OF  REPLY  TO
 STARRED  QUESTION  NO.  i978

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  ह  s.  Naskar):  Sir,  on
 behalf  of  Shr:  Kanungo,  I  beg  to  make
 a  statement.
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 Starred  Question  No  978

 In  reply  to  the  second  supplemen-
 tary  by  Shn  R.  Nargyanaswami
 regarding  the  setting  up  of  a  Carda-
 mom  Board,  arising  out  of  Starred
 Question  No  798  answered  in  the
 Lok  Sabha  on  the  22nd  April,  ‘1959,
 Shri  Kanungo  had  stated  that  a  deci-
 sion  had  been  taken  more  or  Jess  and
 the  actual  implementation  would  take
 a  little  trme,  not  more  than  a  month

 The  correct  position  33  that  a  Study
 Group  has  been  appointed  to  work
 out  detailed  proposals  for  the  setting
 up  of  a  Commodity  Committee  on
 spices  and  cashewnut  and  submit  its
 recommendations  m  a  month’s  time
 Final  decision  in  the  matter  and
 implementation  of  the  decision  will,
 however,  take  more  time  as  State
 Governments  etc,  have  to  be  formally
 consulted

 hri  Tangamani  (Madurai)  May  I
 just  ask  one  question  for  getting
 clarification?

 Shri  T.  B.  Vittal  Rao  (Khammam)
 How  can  he  answer?  He  will  not
 answer

 Mr.  Speaker:  There  are  three  hon
 Ministers

 hri  P.  S.  Naskar
 correction

 It  38  just  a

 Mr,  Speaker:  The  hon  Miunisters
 must  anticipate  that,  when  they  make
 such  corrections  some  questions  may
 be  asked  for  getting  clarification  and
 if  the  hon  Minister  merely  acts  with-
 out  further  instructions,  it  is  rather
 difficult  (Interruptions)

 Shri  Tangamant:  Two  State  Govern-
 ments  have  to  be  consulted

 Mr.  Speaker:  What  is  the  good  of
 taking  away  the  time  of  the  House?

 An  Hon,  Member:  You  may  direct
 them  to  do  so  in  future

 Mr.  Speaker:  I  have  already  done
 £0

 Business  Advisory  9385
 Committee

 Shri  ह  s.  Naskar:  The  question
 May  be  put  and  the  answer  will  be
 laid  on  the  Table  of  the  House

 Shri  Tangamani:  May  I  know  whe-
 ther  this  idea  of  setting  up  the
 Board  has  been  taken  up?  What  are
 the  recommendations  of  this  com-
 mittee?  In  view  of  the  fact  that  the
 State  Governments  to  be  consulted
 are  mamly  the  two  State  Govern-
 ments  Madras  and  Kerala,  why  35
 there  so  much  of  delay?

 Shri  P.  S.  Naskar:  The  information
 will  be  laid  on  the  Table  of  the  House

 Mr.  Speaker:  When  the  hon  Miunis-
 ters  correct  an  answer,  it  38  open  to
 any  hon  Member  to  put  a  supple-
 Mentary  question  armsing  out  of  the
 corrected  answer  Therefore,  if  the
 hon  Munster  is  unable  to  answer
 further  questions,  he  could  have
 asked  me  to  put  it  off  till  tomorrow
 and  I  would  have  taken  it  up
 tomorrow  What  is  the  meaning  of
 merely  saying  something  here  and  not
 being  able  to  answer  questions  imme
 diately  arising  out  of  it?  How  can  I
 bring  it  up  again  tomorrow?  The
 valuable  night  of  the  hon  Member  to
 put  supplementary  questions  ought  not
 to  be  taken  away

 2  24  hes.
 BUSINESS  ADVISORY  COMMITTEE

 Forty-tTurep  Rerort

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):

 Sir,  I  beg  to  move

 “That  this  House  agrees  with
 the  Forty-third  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  on  the
 8th  September,  1989”

 Shri  S.  M.  Banerjee  (Kanpur).  Sir,
 day  before  yesterday  we  pointed  out
 to  the  serious  situation  in  Bhakra  A
 model  was  shown  to  us  but  that  does
 not  console  us  Why  should  we  be
 @epnived  of  a  discussion?
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 Committee

 Mr.  Speaker:  There  35  no  question
 of  depriving  anybody  of  a  discussion
 We  are  not  able  to  find  any  time
 (Interruptions)  All  the  statements
 er  whatever  information  the  hon
 Minister  has,  hed  been  laid  before  the
 ‘House  Mr  Slocum  has  come  Let  us
 wait  and  see  what  further  steps  can
 be  taken

 Shri  S.  M.  Banerjee:  There  are
 serious  contradictions  in  the  state-
 ments

 Shri  Narasimhan  (Krishnagiri)
 May  I  know  whether  the  Andhra-
 Madras  Border  Bill  will  be  taken  up
 during  this  session?

 Siri  Satya  Narayan  Sithe-  Not  in
 this  session,  I  am  afraid

 Mr.  Speaker:  The  Business  Advi-
 sory  Committee  met  and  thought  that
 at  need  not  be  taken  up  now

 Shrimat:  Renu  Chakravartty  (Bas:r-
 hat)  Sur,  there  have  been  so  many
 contradictory  statements  made  by  the
 hon  Munster  as  also  in  the  Press  We
 are  very  much  concerned  about  the
 Position  in  Bhakra_  If  anything  more
 serlous  takes  place—we  hope  it  will
 not  take  place—the  country  and  the
 gencral  public  will  say  Parliament
 did  not  even  have  a  discussion  on  this
 matter

 Mr,  Speaker.  Why  not  we  substi-
 tute  this  discussion  for  some  other
 discussion?  I  think  we  may  consider
 this  and  allow  some  other  discussion
 to  give  place  to  this  discussion  because
 there  have  been  so  many  reports  and
 it  is  a  very  serious  matter  The  dis
 cussion  relating  to  the  Orissa  Mining
 Corporation  will  stand  over  til)  the
 next  session  The  discussion  relating
 to  the  mishap  at  Bhakra  will  take  its
 place

 The  Minister  of  Irrigation  and
 Power  (Hafis  Mohammad  Ibrahim):
 Sur,  as  far  as  I  am  concerned,  I  was
 intending  to  make  a  statement  in  this

 Committee

 Shri  Mohammed  Imam  (Chital-
 drug)  Some  Members  of  Parliament
 are  going  to  Bhakra  to  see  things
 bersOnally  I  think  it  is  rather  pre-
 mature  to  discuss  the  affairs  of
 Bhakra-Nangal  As  was  pointed  out
 by  the  Minister  himself,  at  present
 they  are  unable  to  give  us  more  infor-
 mation  or  enhghten  us  with  any
 further  information

 Mr.  Speaker:  Let  us  hear  the
 Minister

 Shri  Mohammed  Imam:  When  the
 model  was  shown  to  us,  we  asked  the
 persons  concerned  to  give  us  the  facts
 and  they  saiq  that  they  were  unable
 to  enlighten  us  any  further  et  present
 and  that  we  must  be  satusfied  with
 whatever  information  we  had  got
 (Interruptions)

 Mr  Speaker:  The  Minister  is  physi-
 cally  present  here  Let  us  hear  hum.

 Hafiz  Mohammed  Ibrahim:  Suir,  I
 was  saying  that  as  far  as  I  am  con-
 cerned,  I  intended  to  make  a  state-
 ment  before  the  House  adjourns  the
 day  after,  about  what  has  so  far  hap-
 pened  As  for  the  statements  that
 ®@ppear  outside  this  House  and  that  are
 of  a  contradictory  nature,  we  are  not
 responsible  because  the  most  reliable
 information  that  could  be  had  had
 been  provided  to  this  House  from  time
 to  time  since  this  mishap  had  hap-
 peneq  I  have  no  objection  to  having
 a  discussion  but  no  useful  purpose
 would  be  served  by  that  The  avail-
 able  information  has  been  placed
 before  the  House  and  I  will  placc  m
 the  hands  of  the  House  further  infor-
 mation

 Mr,  Speaker:  No,  no  I  do  not
 agree  I  would  allow  a  discussion
 tomorrow  It  3s  a  very  serious  matter
 and  the  public  are  anxious  to  know
 what  exactly  33  happening  Whatever
 comes  to  the  notice  of  hon.  Members
 may  be  placed  here  and  they  may
 elicit  explanation  or  clarification  from
 the  hon  Minster  He  may  make  the
 statement  which  he  wants  to  make  or
 circujate  it  so  that  it  may  be  useful
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 [Mr,  Speaker]
 for  the  discussion  or  if  he  wants  to
 withhold  it  till  this  comes  up,  let  him
 do  so.  We  shall  have  a  discussion
 tomorrow.  The  other  discussion  will
 be  postponed  to  the  next  session.

 Shri  Mehammed  Imam:  As  many
 Members  of  Parliament  are  going
 there,  we  can  have  it  on  Friday.

 Shri  Goray  (Poona):  Some  more
 information  could  be  made  available.

 Mr.  Speaker:  I  am  able  to  follow
 the  hon.  Member.  If,  in  the  mean-
 while,  any  hon.  Member  wants  some
 clarification,  he  may  pass  on  chits  to
 the  Table  here  and  I  will  pass  them
 on  to  the  hon.  Minister  so  that  he
 could  come  prepared  to  answer  all
 such  doubts  and  difficulties  that  have
 arisen  in  the  minds  of  the  hon.
 Members.

 Shri  Goray:  Yesterday,  in  the
 morning  we  were  shown  models  of  the
 site  and  other  things  and  the-hon.
 Minister  had  invited  Shri  Khosla  who
 was  the  topmost  engineer  there.  He
 gave  an  explanation  of  the  whole  thing.
 His  whole  narration—that  is,  whatever
 Shri  Khosla  told  us  should  be  made
 available  to  the  Members  of  Parlia-
 ment.  If  that  narration  is  reduced  to
 writing  and  if  we  are  given  a  copy,
 it  will  be  helpful  in  our  discussions.

 Mr.  Speaker:  The  statement  will
 include  that  also.

 Hafiz  Mohammed  Ibrahim:  I  do  not
 know  whether  Shri  Khosla  is  at  pre-
 sent  in  Delhi.  I  shall  have  to  send
 someone  to  Roorkee  to  bring  that
 statement  from  him.  I  cannot  say
 whether  it  will  be  available  by
 3  o'clock  tomorrow  when  the  discus-
 sion  will  be  taking  place.  Whenever
 I  receive  it,  I  shall  place  it  before  this
 House.

 Shri  D.  C.  Sharma  (Gurdaspur):
 All  the  statements  that  the  Minister
 had  made—there  have  been  many—
 about  this  mishap  should  be  circulated
 to  the  Members  so  that  we  can  form
 a  coherent  picture.

 Committee

 Mr.  Speaker:  We  may  try  to  collect.
 them  all  and  circulate  to  the  hon.
 Members  as  soon  as  possible.  But  we
 are  going  to  have  the  discussion
 tomorrow.

 Shri  N.  BE.  Muniswamy  (Vellore):
 Sir,  I  want  to  make  a  submission.  The
 week  before  the  last,  the  Bill  relating
 to  the  Madras-Andhra  boundary  was
 on  the  top  in  the  Order  Paper.  Last
 week  it  disappeared  and  this  week  it
 has  gone  down  below.  I  would  like
 to  know  whether  it  will  come  up  for
 discussion  during  this  session  so  that
 at  least  those  concerned  with  the  area
 could  come  and  watch  the  delibera-
 tions  here.

 Shri  Satya  Narayan  Sinha:  That  35
 not  going  to  be  taken  up  in  this  ses-
 sion,  partly  due  to  want  of  time  and
 partly  due  to  the  non-availability  of
 certain  maps  which  are  to  be  placed
 before  the  House.  We  hope  that
 before  the  next  session,  which  this  Bull
 will  be  taken  up,  those  maps  will  be
 made  available  to  hon.  Members.

 Shri  D.  C.  Sharma:  Till  then  the
 Madras-Andhra  boundary  will  stay  as
 it  is.

 Mr.  Speaker:  The  question  is:
 “That  this  House  agrees  with

 the  Forty-third  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  on  the
 8th  September,  1959."

 The  motion  was  adopted.
 Dr.  Sushila  Nayar  (Jhansi):  It  must

 be,  Sir,  “subject  to  the  modification
 suggested  by  you  that  there  should  be
 a  discussion  tomorrow”.

 Mr.  Speaker:  It  becomes  an  order
 of  the  House.  Of  course,  I  am  obliged
 to  the  hon.  Member.  It  is  subject  to
 the  modification  proposed  by  me.  It
 will  be  in  the  records  that  the  adop-
 tion  of  the  report  as.  subject  to  this
 modification  that  instead  of  the  dis-
 cussion  on  the  subject  of  mines
 tomorrow  there  will  be  8  discussion
 on  the  accident  at  Bhakra.  That  is
 only  a  question  of  procedure.
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 28.32  hrs.

 TRAVANCORE-COCHIN  VEHICLES
 TAXATION  (AMENDMENT  AND

 VALIDATION)  BILL

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  Sir,
 I  beg  to  move:

 “That  the  Bull  further  to  amend
 the  Travaneore-Cochn  Vehicles
 Taxation  Act,  1950,  and  to  provide
 for  certain  other  connected  matters,
 be  taken  into  consideration  ”

 Sur,  may  I  pomt  out  at  the  outset
 that  the  need  for  sponsoring  this  Bill
 ३  due  to  a  decision  of  the  Kerala
 High  Court,  where  they  have  held  that
 certain  provisions  in  the  Travancore-
 Cochin  Act  were  ultra  vires?  I  shall
 give  a  few  facts  in  this  connection  In
 1950,  the  then  ‘Travancore  Cochin
 legislature  passed  an  Act  known  as
 the  Tranvancore-Cochin  Vehicles
 Taxation  Act  In  this  Act,  there  were
 two  provisions  which  have  to  be  con-
 sidered  very  carefully  This  was  8
 taxation  measure  Section  3  of  the
 Act  was  to  the  following  effect

 “Imposition  of  tax  on  vehicles
 (2)Government  may  by  notifica-
 tion  in  the  Gazette  from  time  to
 tume  darect  that  a  tax  shall  be
 levied  on  every  vehicle  using
 any  public  road  m  the  State,

 (2)  Notification  issued  under
 sub-section  ce)  shell  specify  the
 rates  at  which,  and  the  year,
 half-year  or  the  quarter  for  which
 the  tax  shall  be  levied”

 The  important  portion  in  this  res-
 pect  is  the  proviso  The  proviso  was

 “Provided  that  the  rate  shall
 not  exceed  the  maxima  specified
 in  Schedule  I  m  the  case  of  motor
 vehicles  and  the  maxima  specified
 in  Schedule  III  in  the  case  of
 vehicles  other  than  motor  vehi-
 cles”

 had  been  specified,  naturally,  the
 taxes  had  to  be  below  those  maxnmum
 rates  But  xt  will  be  found  that  in  the
 same  Act  of  950  there  was  another
 section,  section  8  which  read  thus.

 “Power  of  Government  to
 amend  Schedule  I,  HW,  or  II-().
 Government  may  by  notificatzson
 in  the  Gazette  amend,  alter,  add
 to,  or  cancel  in  part  or  the  whole
 of  Schedule  I,  II  or  MI  appended
 to  this  Act”

 The  House  will  kindly  note  this  ex-
 pression,  the  very  wide  expression
 that  wag  used  They  said  that  it  was
 open  to  Government  to  alter,  add  to
 or  cancel  partly  or  wholly  any  of  the
 Schedules  I,  I  and  WI

 While  the  last  Government  was  n
 power  it  felt  the  need  to  deal  with
 these  Schedules  Therefore,  on  24th
 September,  957  the  last  Ministry  issu-
 ed  a  notification  enhancing  the  maxi-
 mum  rates  in  respect  of  certain  types
 of  motor  vehicles  mentioned  in
 Schedule  I  under  the  belief  that  sec-
 tion  8  alloweq  them  to  power  to  en-
 hance  the  rates  even  beyond  the  maxi-
 mum  rates  that  had  been  fixed  im  the
 Schedule  These  new  rates  came  into
 vogue  on  Ist  October,  957

 You  will  note  kindly  that  as  a  result
 of  this  enhancement  a  lot  of  tax  was
 collected  The  rough  figure  that  we
 have  got  in  this  respect  is  that  about
 Rs  32  lakhs  were  collected  by  the
 then  Government  of  Kerala  m_  the
 light  of  this  notification

 This  matter  was  naturally  taken  up
 by  certain  aggrieved  persons  to  the
 Kerala  High  Court.  The  Kerala  High
 Court  dealt  with  this  specofic  question
 that  was  before  them,  mz,  as  to  whe-
 ther  when  section  3  laid  down  that  in
 the  notifications  the  maximum  rates
 had  to  be  mentioned  it  was  open  to  the
 then  legislature  to  add  such  wide  or
 sweeping  expressions  like  the  ones
 that  I  have  already  pointed  out  They,
 therefore,  went  through  the  various
 rulings  and  came  to  the  conclusion
 that  this  particular  notification
 which  the  taxes  had  been  enhanced
 was  ultra  vtres  and  therefore  was  not
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 {Shri  Datar]
 of  any  operative  effect  The  Kerala
 High  Court  in  their  order  stated  as
 follows:

 “As  a  result  of  the  foregoing
 discussion,  we  quash  the  notifica-
 tion  umpugned  as  ultra  vires  the
 powers  of  Government,  We  also
 declare,  that  the  delegation  of
 power  under  Section  i8(l)  of  the
 Act,  to  the  extent  thet  it  autho-
 rises  Government  to  fix  rates  in
 excess  of  the  maxima  prescribed
 m  Schedules  I  and  HI  of  the  Act
 as  passed  by  the  legislature,  is  bad
 in  law,  and  :s  void  and  meffec-
 tua!  »

 “This  was,  as  I  pointed  out,  ए  June
 959  Therefore  a  very  anomalous
 situation  arose  before  the  former  Min-
 istry  of  Kerala

 Now,  as  I  have  already  stated,
 about  Rs  32  lakhs  had  been  recovered
 under  this  particular  notification  So
 far  as  the  object  of  the  then  Kerala
 Ministry  was  concerned,  their  object
 was  that  the  rates  should  be  more
 or  less  uniform  |  all  the  three  parts
 of  the  present  Kerala  State  This
 particular  Act  dealt  with  the  Travan-
 core  part  and  the  Cochin  part  because
 both  these  had  been  imtegrated  into
 ea  Part  B  State,  and  when  this  Act
 «was  passed  naturally  it  applied  to  the
 territories  of  the  former  Travancore-
 Cochm  area  Subsequently,  as  you
 are  aware,  by  the  State  Reorganisa-
 tion  Act  the  Malabar  District  was
 also  added  on  and  the  new  Kerala
 State  was  formed  In  the  Malabar
 area  the  rates  were  different,  and
 therefore  at  was  considered  advisable
 to  have  more  or  less  a  uniform  set  of
 taxes  so  far  as  such  instruments  were
 concerned  The  tax  was  levied  on
 the  basis  of  provision  for  seating
 accommodation  and  standing  accom-
 modation  for  passengers  and  goods
 vehicles  What  they  did  was,  they
 brought  it  to  the  level  of  the  Malabar
 tax  to  a  certain  extent  and  to  some
 extent  the  Malabar  tax  also  was
 brought  down  As  I  said,  the  object  of
 the  then  Kerala  Government  was  to

 (Amendment  and
 Validation)  Bali

 have  more  or  less  a  uniform  system
 of  taxation  so  far  as  such  motor  vehi-
 cles  were  concerned.  But,  when  under
 section  48  they  acted  by  issuing  a
 notification  the  matter  went  up  to  the
 Kerala  High  Couit

 2.39  hrs,

 (Surmaii  Renu  CHAKRAVARTTY  im  the
 Chatr  ]

 In  the  High  Court  it  was  found  that
 when  section  3  laid  down  a  provision
 that  maximum  rates  had  to  be  men
 tioned  it  was  not  open  to  the  legis-
 lature  to  have  enacted  section  18,
 much  less  for  the  State  Government
 to  have  issued  a  notification  73  accord
 ance  with  section  8  That  was  the
 difficulty  felt  by  the  former  Kerala
 Government  Naturally,  at  the  time
 when  this  particular  judgment  of  the
 Kerala  High  Court  was  pronounced,  :t
 wag  not  possible  to  have  a  meeting
 of  the  legislature  because  the  legisla-
 ture  had  been  prorogued  and  there
 fore  the  Governor  of  Kerala  issued  an
 ordinance  on  Ist  July,  959  for  two
 Purposes  Firstly,  to  give  it  retros
 Pective  effect  In  other  words,  the
 provisions  of  the  proclamation  that
 had  been  issued  in  957  were  confirm-
 ed  by  the  provisions  of  the  ordinance
 so  that  to  that  extent  they  had  a
 retrospective  application  also,  and  n
 asmuch  as  it  was  found  that  the  sys-
 tem  of  taxation  proposed  in  the  pro-
 clamation  was  fairly  satisfactory  this
 ordinance  also  dealt  with  that  aspect.

 As  you  are  aware,  the  Munistry
 there  went  out  of  office  with  effect
 from  Ist  August,  ‘1959,  ahd  the  legis-
 lative  assembly  has  been  dissolved.
 Under  these  circumstances,  some  fur-
 ther  acts  had  to  be  taken,  in  view  of
 the  President’s  rule,  by  the  Govern-
 ment  of  India  Therefore,  what  was
 done  was  that  that  particuler  ordi-
 nance  was  placed  on  the  Table  of  this
 House  and  a  Bill  was  also  introduced
 on  the  principle  or  on  the  basis  of  the
 notification  issued  in  957  That  Bill
 wag  introduced  a  few  days  ago  and
 today  I  am  just  placing  before  this
 House  these  points  because,  what  was
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 done  was  necessary,  and  though  sec-
 tion  8  was  found  to  be  ultra  vires  or
 unconstitutional,  all  the  same,  the
 object  for  which  this  particuler  noti-
 fication  had  been  brought  was  to  have
 more  or  less  a  uniform  scale  of  taxa-
 tion  not  only  in  Travancore-Cochin
 but  in  the  Malabar  area  of  the  Kerala
 State.  For  this  purpose,  the  State  had
 acted  in  the  way  in  which  it  had  done
 and  it  was  absolutely  essential,  after
 the  judgment  of  the  Kerala  High
 Court,  to  take  immediate  steps.  I
 might  point  out  that  these  steps  were
 also  taken  by  the  former  ministry  in
 the  Kerala  State.  Therefore,  the
 Governor  issued  an  ordinance  on  their
 advice.  That  ordinance  naturally  was
 pisced  defore  this  Hoase  vecause  far-
 ther  action  could  be  taken  in  respect
 of  legislation  only  by  Parliament.
 That  is  the  reason  why  I  have  brought
 forward  this  Bill.  I  am  confident  that
 it  will  meet  with  the  approval  of  hon.
 Members  of  this  House.

 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Travancore-Cochin  Vehicles
 Taxation  Act,  I950,  and  to  provide
 for  certain  other  connected  mat-
 ters,  be  taken  into  consideration”.

 There  is  an  amendment  that  the  Bill
 be  circulated  for  the  purpose  of  elicit-
 ing  public  opinion.  Is  Shri  Naldurg-
 kar  moving  his  amendment?

 Shri  Naldurgkar  (Osmanabad):  Yes,
 Sir.  I  beg  to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  309  October,
 1959",

 Shri  Datar:  We  shall  take  up  the
 amendments  after  the  consideration
 Stage  is  over.

 Mr,  Chairman:  Shri  Naldurgkar’s
 amendment  is  for  circulation  of  the
 Bill  for  eliciting  opinion.  Therefore,
 that  question  wil]  have  to  be  consi-
 dered.

 (Amendment  and
 Validation)  Bilt

 Shri  Naldurgkar:  This  Bill,  though
 it  is  ६  small  Bill,  involves  some  legal
 and  Constitutional  questions.  Accord-
 ing  to  section  3  of  the  main  Act,

 ti
 “Government  may  by  _notifica-°

 ion  in  the  official  Gazette  from
 time  to  time  direct  that  a  tax
 shall  be  levied  on  every  vehicle
 using  any  public  road  in  the
 State”,

 So,  the  tax  to  be  levied  is  on  every
 vehicle,  and  every  vehicle  even  from
 outside  using  a  public  road  in  Kerala
 State  has  been  taxed.

 No  differentiation  has  been  made
 between  commercial  vehicles  and
 other  ordinary  vehicles.  That  point  is
 very  ssential,  when  we  consider  the
 constitutional  point,  Article  30  of  the
 Constitution  says  that  “trade,  com-
 merce  and  intercourse  throughout  the
 territory  of  India  shall  be  free”.  For
 this  Purpose  we  will  have  to  construe
 the  Words  “shall  be  free’.  What  does
 “shall  be  free”  mean?  The  Chief
 Courts  of  Australia  and  America  have
 held  that  the  words  “shall  be  free”
 means  free  from  taxation.

 Shri  patar:  Which  is  the  article  of
 the  Constitution  that  the  hon.  Member
 is  referring  to?

 Shri  Naldurgkar:  Article  30l.  So,
 T  have  said,  “shall  be  free”  would
 mean  free  from  taxation.  Their
 Lordships  of  the  Bombay  High  Court,
 (as  reported  at  pages  14-17  of  AIR
 956  Rombay-Justice  Chagla  and  Jus-
 tice  Dixit)  have  also  expressed  the
 same  pinion  that:

 “It  seems  to  us  that  implicit  in
 the  conception  of  free  trade  is
 freedom  from  taxation”.

 Therefore,  if  it  is  the  intention  of  the
 Act  to  impose  taxation  on  commercial
 vehicles’  I  am  afraid  this  Act  will
 be  ultra  vires  of  the  Constitution.
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 {Shri  Naldurgkar}
 I  shall  now  refer  to  article  304  {b)

 which  says.
 The  Legislature  of  a  State  may  by

 Jaw
 (b)  “impose  such  reasonable

 restrictions  on  the  freedom  of
 trade,  commerce  or  intercourse
 with  or  within  that  State  88  may
 be  required  in  the  public  interest  "

 The  proviso  to  this  article  reads  as
 Lollows

 “Provided  that  no  Bill  or  amend-
 ment  for  the  purposes  of  clause
 (b)  shall  be  mtroduced  or  mov-
 ed  in  the  Legislature  of  a  State
 without  the  previous  sanction  of
 the  President”

 Perhaps  :t  will  be  argued  on  behalf
 of  Government  that  a  tax  on  a  vehicle
 38  mot  a  tax  on  commerce,  trade  or
 intercourse  But  I  want  to  point  out
 that  while  examining  the  pith  and
 substance  of  any  enactment  we  shall
 have  to  go  to  the  root  and  see  what  all
 things  will  be  affected  thereby  If  a
 tax  33  imposed  on  a  commercial  vehi-
 cle,  no  doubt  commerce  and  trade  and
 intercourse  will  be  affected  While,
 therefore,  considering  this  enactment,
 ‘We  will  have  to  examine  the  pith  and
 substance  of  the  measure  That  is  to
 say,  we  will  have  to  go  to  the  root  of
 the  matter  which  35  mainly  affected
 “by  the  amendment

 The  same  questions  of  Taxation
 arose  before  the  Chief  Court  of
 Australia  Before  I  come  to  that,  I
 ‘want  to  point  out  again  that  article
 30i  of  our  Constitution  is  termmolo-
 gically  analogous  to  section  92  of  the
 Austrahan  Constitution

 Shri  Narayanankutty  Menon  (Muk-
 andapuram):  Is  the  hon  Member
 referring  to  the  Supreme  Court  of
 Austraha  when  he  says  the  Chief
 Court  of  Australia?  There  is  no  Chief
 Court  there

 Shri  Naldurgkar:  Yes.  Iam  citing
 that  case  here.

 (Amendment  and

 Mr.  Chairman:  May  I  just  under.
 stand  the  position?  Under  article
 304(b),  we  are  empowered,  notwith-
 standing  anything  in  article  30l  67
 article  303,  to  “impose  such  reasonable
 restrictions  on  the  freedom  of  trade,
 commerce  or  intercourse  with  or
 within  that  State”,  etc

 Shri  Naldurgkar.  I  am  referring  to
 sub-clause  (b)

 Mr.  Chairman:  His  point  ४  whether
 it  hag  received  the  assent  of  the  Pre.
 sident  or  not?

 Shri  Naldurgkar:  Yes  The  question
 that  came  up  before  the  Chief  Court
 of  Australia,  was  as  to  whether  the
 tax  on  commercial  vehicles  was  tanta-
 mount  to  tax  imposed  on  trade,  com
 merce  and  intercourse?

 Mr.  Chairman.  The  hon  Member
 will  confine  his  remarks  to  0  minutes
 because  there  are  so  many  other  hon
 Members  who  want  to  speak

 Shri  Naldurgkar  I  am  quoting
 from  page  30  of  the  Australian  Law
 Journal,  volume  29,  May  955  to  Apnl
 956  There  1s.  a  mention  of  the  rele-
 vant  Acts  which  were  considered

 “The  Motor  Vehicles  Taxation
 Management  Act  1949-51  and  the
 Motor  Vehicles  (Taxation)  Act,
 95l  are  to  be  read  and  construed
 together  (Tax  Act  section  I
 (2)  ”

 These  are  the  relevant  portions  of
 the  Act  which  were  challenged

 “The  Tax  Act  imposes  a  motor
 vehicle  tax  upon  motor  vehicles
 {other  than  those  exempted)  at
 the  rates  set  out  in  or  the  sums
 ascertained  in  accordance  with  the
 schedule  to  the  Act  It  provides
 that  the  tax  shall  be  paid  in  res-
 pect  of  every  motor  vehicle,  the
 registration  or  the  renewal
 registration  of  which  takes  effect
 after  the  commencement  of  the
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 Act.  Under  the  schedule,  the  tax
 is  calculated  on  the  unladen  weight
 of  the  vehicle  (plus  certain  acces-
 sories).  Additional  tax  is  exacted
 where  the  motor  vehicle  has  non-
 pneumatic  tyres  on  all  or  any  of
 its  wheels.  Motor  vehicles  with
 compression  ignition  engines  pay
 tax  at  double  rates  (this  is  be-
 cause  they  use  oil  fuel  on  which,
 unlike  petrol,  no  tex  is  payable).
 It  is  necessary  for  any  motor  vehi-
 cle  moving  along  a  public  street
 in  New  South  Wales  in  order  to
 eross  the  border  in  or  out  of  New
 South  Wales  to  be  registered  and
 pay  the  tax.

 Held  that  Section  3(3)  and  the
 Third  Schedule  were  invalid  as
 contravening  section  92  of  the
 Constitution  and  that  the  Motor
 Vehicles  Taxation  Management
 Act,  1949-1951  and  the  Motor
 Vehicles  Taxation  Act  could  not
 validly  apply  in  respect  of  vehi-
 cles  used  exclusively  in  and  for
 the  purposes  of  inter-State  trade,
 commerce,  or  intercourse,”

 Thave  already  stated  that  section  92
 of  the  Australian  Constitution  is  ter-
 minologically  quite  analogous  to  article
 30]  of  our  Constitution.  There  also
 the  same  question  arose.  Therefore,
 Tam  afraid  that  for  an  enactment
 under  article  304(b)  read  with  the
 proviso  provided  thereto  if  there  is
 assent  on  behalf  of  the  President  for
 the  introduction  of  such  an  enactment,
 al]  taxation  that  will  be  imposed  on
 commercial  vehicles  shall  be  ultra
 vires,

 Mr.  Chairman:  Has  the  hon.  Mem-
 ber  looked  into  the  Bill?  In  the  Bill
 itself,  the  President  has  given  his
 assent,

 Shri  Naldurgkar:  That  is  under
 article  7  and  not  under  article  304.
 The  subject  matters  of  assent  under
 the  two  articles  are  quite  different.  I
 can  read  out  that  article.  Even
 though  the  President  has  given  his
 Sssent  under  erticle  17,  it  cannot

 (Amendment  and
 Validation)  Bill

 validate  the  provisions  of  another
 article  if  assent  is  required  thereunder.
 If  assent  under  article  7  for  Money
 Bill  was  sufficient,  there  was  no  neces-
 sity  to  repeat  it  for  the  purpose  of
 article  304(b).  The  Proviso  to  article
 304  says:

 “Provided  that  no  Bill  or  amend-
 ment  for  the  purposes  of  clause
 (b)  shall  be  introduced  or  mov-
 ed  in  the  Legislature  of  a  State
 without  the  previous  sanction  of
 the  President.”

 As  the  sanction  of  the  President  has
 not  been  taken  under  this  article,  I
 am  afraid  that  the  tax  that  will  be
 imposed  on  commercial  vehicles  will
 be  ultra  vires  of  the  Constitution  and
 hence  invalid.  So,  the  present  Bill,
 read  with  the  principal  Act,  must
 clarify  whether  these  taxes  are  to  be
 imposed  on  commercial  vehicles  or
 not.

 The  second  point  is  as  to  whether
 articles  30l  and  304  apply  to  trade,
 commerce  and  intercourse  within  the
 State,  because  article  30l  is  wide
 enough.  The  words  “throughout  the
 territory  of  India”;  also  include  all
 vehicles  operating  within  the  State.
 They  are  also  covered  by  article  304
 (b).  I  am  quoting  from  page  360  of
 AIR,  Patna,  1952:  Justice  Das  (para
 28)  has  said:

 “The  expression  ‘within  thet
 State’  occurring  in  article  304(b)
 is  wide  enough  to  include  free-
 dom  of  trade  within  the  State”.

 So,  when  any  tax  is  imposed  on  any
 commercial  vehicle  operating  within
 the  limits  of  the  State,  still  it  is  in
 contravention  of  articles  301  and  304
 (b).

 There  is  no  specification  of  this  mat-
 ter  as  far  as  this  Bill  is  concerned.  I
 come  to  clause  3,  which  says:

 “Notification  y  No.  TB2-4667/
 57/P.W.  dated  the  24th  September,
 ‘1957,  issued  under  sub-sectiqn  qa)
 of  section  ३3  of  the  principal  Act
 enhancing  the  rates  of  tax  on  cer-
 tain  vehicles,  shall  be  deemed  to
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 [Shri  Naldurgkar]
 have  been  issued  under  the  prmei-
 pal  Act,  as  amended  by  this  Act,
 and  to  have  come  into  force  on
 the  Ist  day  of  October,  7957  ce

 Notification  IT  says

 “In  exercise  of  the  powers  con-
 ferred  by  sub-section  ql)  of  Sec-
 tion  3  of  the  Travancore-Cochin
 Vehicles  Taxation  Act,  1950,  the
 Government  of  Kerala  hereby
 make  the  followmg  amendments
 to  Notification  dated  20th  July,
 ‘1950,  published,  m  the  Gazette
 dated  25th  July,  1950,  specifying
 the  rates  of  taxes,  namely  "

 After  that,  there  758  the  specification
 of  the  taxes

 I  am  afraid  the  present  clause  3  35
 m  contravention  of  the  provisions  of
 section  3  of  the  principal  Act  Now
 there  will  be  two  contradictory  provi-
 sions  Section  8  of  the  principal  Act
 says

 “()  Government  may  by  noti-
 fication  m  the  Gazette  from  time
 to  time  direct  that  a  tax  shall  be
 levied  on  every  vehicle  using  any
 public  road  in  the  State

 (2)  The  _  notification  _issued
 under  sub-section  (l)  shall  spect-
 fy  the  rates  at  which,  and  the
 year,  half-year,  or  the  quarter
 for  which  the  tax  shall  be  levied”

 3  brs.

 I  admit  that  as  far  as  the  notification
 is  concerned,  all  the  fates  have  been
 specified,  but  the  other  matters  which
 are  important  ones  have  been  omitted
 So,  the  intention  under  section  3  of
 the  Acts  that  the  notification  that  35
 issued  under  this  section  must  specify
 the  rates  at  which  tax  shall  be  levied

 (Amendment  and
 Vatidation)  है... है

 It  shall  also  specify  the  year,  halt
 year  or  quarter  for  which  it  shall  be
 levied  and  shall  be  in  force  Therefore,
 any  notification  that  is  ussued  under
 section  3  of  the  Act  without  comply
 mg  with  the  provisions  shall  be,  |
 think,  illegal  In  clause  3  there  2s  no
 specification  as  to  the  year  for  which
 that  notification  35  to  be  held  vaha
 Therefore,  I  am  afraid,  that  2f  clause
 3  ३358  allowed  to  be  passed,  it
 will  be  in  contravention  of
 the  provisions  of  section  3  So,  we
 have  to  take  into  account  all  these
 factors  It  is  very  important  to
 remember  that  once  the  provisions  of
 this  section  were  considered  by  the
 Kerala  High  Court  and  some  of  the
 provisions  were  held  wltra  vires
 Therefore,  there  should  not  be  repet:-
 tion  again  of  the  same  mistake  As
 the  Bill  is  silent  on  the  point  whether
 it  umposes  taxation  on  commercial
 vehicles,  that  point  should  be  clarified
 by  the  Minister  If  again,  according
 to  clause  3,  the  notrfication  35  held
 valid,  7  will  not  be  in  complhance
 with  the  provisions  of  section  8  So,
 I  am  of  the  view  that  it  is  essential
 that  the  Bull  should  be  published  and
 opmions  received  on  it  so  that  opi
 nions  of  the  bar  and  the  judges  will  be
 available  to  the  House  in  order  to
 enable  the  House  to  take  a  proper
 decision  in  this  matter

 Shri  Datar’  May  I  point  out  that
 both  the  objections  raised  by  the  hon
 Member  are  without  any  substance’
 So  far  as  the  question  of  publishing
 this  Bill  for  eliciting  public  opimion  5
 concerned,  may  I  900६  out  that  when
 an  Ordinance  has  been  promulgated
 within  a  short  period  a  Bill  has  ४
 follow?  That  is  the  reason  why  this
 Bill  has  been  placed  before  this  hon
 House,  and  if  this  Bill  is  not  pa
 wf  the  matter  is  delayed,  certain
 constitutional  and  financial  difficulties
 also  will  arise  and,  therefore,  the  first
 part  of  the  hon  Member’s  objection
 38  entirely  wrong  and  cannot  be
 accepted
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 So  far  as  the  second  objection  is
 concerned,  may  I  point  out  that  all  the
 study  that  the  hon.  Member  has  made

 ‘of  the  question  is,  in  my  _  opinion,
 rather  wasted?  Here  we  are  govern-
 ed  by  the  Constitution.  Articles  30l
 and  304(b)  have  to  be  read  together.
 It  is  not  merely  article  30l,  because  it
 is  stated  therein:  “Subject  to  the  other
 provisions  of  this  Part’,  and  in  the
 same  Part  we  have  got  article  304
 ~which  says:  “impose  such  resonable
 restrictions  on  the  freedom  7  0
 trade,.....  ?  in  respect  of  taxation.
 Here  may  I  invite  the  hon.  Member’s
 attention  to  List  No.  II,  item  No.  57,
 where  it  is  stated:

 “Taxes  on  vehicles,  whether
 mechanically  propelled  or  not,
 ‘suitable  for  use  on  roads,  includ-
 ing  tramcars  subject  to  the  provi-
 sions  of  entry  35  of  List  III.”

 Secondly,  he  also  stated  something
 ‘about  the  provisions  of  the  Travan-
 core-Cochin  Vehicles  Taxation  Act.
 May  I  point  out  to  him  that  when  cer-
 tain  objections  were  taken  before  the
 Kera'a  High  Court  they  were  confin-
 ed  only  to  section  8  and  not  to  any
 others?  The  hon.  Member  has  placed
 ‘before  us  certain  rulings  and  certain
 provisicns  of  ar  Australian  Act  and
 alse  certain  rulings  of  what  he  has
 calied  the  Chief  Court  of  Australia.
 They  are  entirely  irrelevant,  so  far  as
 the  present  position  is  concerned.  What
 was  done  by  the  former  Travancore-

 ‘Cochin  Government  was  to  have  a
 ‘taxation  measure.  Now,  section  3  was
 perfectly  all  right,  because  it  was
 essential  that  the  maximum  _  rate
 ‘should  be  mentioned.  But  when  cer-
 tain  powers,  wider  in  aspect,  and
 ‘perhaps  incompatible  with  the  provi-
 sions  of  section  3,  were  introduced,
 ‘natura'ly  certain  difficulties  arose  and,
 “therefore,  parties  took  the  question  to
 the  Kerala  High  Court.  This  was  the
 only  question  raised  before  the  Kerala
 High  Court  and  they  came  to  the  con-
 <ision  that  the  particular  provision
 going  beyond  the  maximum  tax  was
 entirely  wrong.  Therefore,  I  would
 225  LSD—6.
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 submit  that  what  was  done  was  per-
 fectly  right  and,  secondly,  in  view  of
 the  dissolution  of  the  Kerala  Legisla-
 tive  Assembly  naturally  all  legisla-
 tive  matters  have  to  be  placed  before
 the  Parliament  and,  as  you  _  rightly
 pointed  out,  Madam,  the  President  has
 given  his  consent  to  the  sponsoring  of
 this  Bill.  Therefore,  I  submit  that
 this  is  a  perfectly  valid  and  constitu-
 tional  measure.

 Shri  Narayanankutty  Menon:  Even
 if  I  am  in  perfect  agreement  with  the
 hon.  Minister  that  there  is  nothing
 illegal,  both  in  regard  to  the  Ordin-
 ance  and  also  the  Bill,  I  am  8  bit
 surprised  with  the  way  in  which  he
 put  the  defence  to  the  condition  rais-
 ed  by  my  hon.  friend,  Shri  Naldurg-
 kar.  His  own  attitude  and  his  con-
 tentions  betray  that  he  has  not  gone
 into  the  problem  at  all  and  that  he  has
 been  dealing  with  this  matter  in  a
 haphazard  manner  without  knowing
 the  subsequent  happenings  after  the
 Ordinance  has  been  issued.  There  is
 a  reflection  that  after  the  Presidential
 proclamation  was  issued  certain  ad-
 ministrative  arrangements  that  ought
 to  be  made  have  not  been  made  so  far
 and,  therefore,  the  whole  matter  had
 to  be  brought  before  this  House  with-
 out  going  into  the  very  details  of  it,
 which  shows  that  the  hon.  Minister
 lacks  advice  as  much  as  it  could  be
 possible  under  the  circumstances.  I
 am  not  in  agreement  at  all  with  any
 of  the  contentions  raised  by  my  friend.
 both  constitutional  and  legal,  but  thev
 may  be  left  open  to  show  that  argu-
 ments  may  be  raised  on  both  sides.
 As  far  as  the  constitutional  validity  of
 the  Ordinance  and  Bill  is  concerned,
 they  may  be  left  to  the  courts  of  law
 to  decide,  as  this  House  has  never
 undertaken  the  responsibility  of  decid-
 ing  intricate  questions  of  law.

 After  the  Ordinance  was  issued  new
 grounds  were  raised  by  certain  parties
 and  writ  applications—not  one  but  a
 series  of  them,  hundreds  in  all—were
 filed  in  the  Kerala  High  Court  and  the
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 {Shri  Narayananiutty  Menon]
 High  Court  has  issued  stay  orders  in
 almost  all  the  cases,  staying,  the  ope-
 ration  of  the  Ordinance,  and  till  now
 the  Government  is  prevented  from
 collecting  taxes  from  many  motor
 vehicles  owners.  I  am  pointing  this
 out  because  this  has  got  a  long,  pro-
 tracted  and  chequered  history  and
 when  the  original  notification  under
 section  3  was  issued  in  1957,  stay
 orders  were  issued  in  more  than  hun-
 dred  cases  and  when  the  case  was
 finally  decided  after  a  delay  of  one
 and  a  half  years  by  the  High  Court,
 after  making  the  stay  orders  absolute,
 Government  had  to  pay  costs  to  all
 these  petitioners,  along  with.  the  addi-
 tional  burden  in  pursuance  of  the
 Ordinance  of  collecting  huge  arrears
 from  these  motor  vehicle  owners.
 The  same  owners  who  =  successfully
 conducted  their  petitions  before  the
 High  Court  have  again  gone  before
 the  High  Court  and  filed  writ  applica-
 tions  and  obtained  stay  orders.  And
 I  presume  from  the  way  the  hon.
 Home  Minister  answered  my  _  hon.
 friend  that  he  is  unaware  of  the  con-
 stitutional  and  legal  grounds  raised:  by
 the  petitioners  before  the  Kerala  High
 Court  on  the  basis  of  which  the  High
 Court  found  there  was  a  prima  facie
 case  and  issued  stay  orders  on  the
 writ  applications.  I  may  point  out  to
 the  hon,  Minister  that  when  just  about
 the  8th  of  June,  959  the  High  Court
 passed  an  order,  holding  as  ultra  vires
 the  power  of  the  Government  to  issue
 @  notification  under  section  3,  copies  of
 the  order  were  applied  for  by  the  Gov-
 ernment  and,  I  presume,  that  it  was
 Government's  intention  to  take  the
 matter  before  the  Supreme  Court  for
 obtaining  an  authoritative  decision.
 Some  other  trouble  will  arise  out  of
 this  because  the  whole  question  of  the
 Jegis‘ature’s  power  and  also  the  power
 of  the  Government  of  delegated  autho-
 rity  has  been  questioned  before  the
 High  Court.  The  High  Court  went
 into  the  question  of  delegated  powers
 of  the  Government  and  also  the  power
 of  the  legislature  and  said  in  those
 ‘Judgments  that  the  legislature  had
 euceedead  the  powers  of  delegation

 Validation)  Bill

 under  section  3  of  the  Act.  That
 lacuna.  which  has  been  found  out  by
 the  High  Court  has  not  been:  made  all
 right.  What  clause  8  here  proposes  to
 say  is  only  about  retrospective  valida-
 tion  of  the  notification  once  issued.

 I  should  like  to  know  from  the  hon.
 Minister  as  to  what  the  position  will
 be  if  the  present  Government  wants
 to  enhance  the  rate  of  taxation  still
 further  because  that  does  not  end
 there  and  the  original  Act  concedes
 the  proposition  that  the  whole  posi-
 tion  can  be  reviewed  from  time  to
 time.  The  Government  is  given  the
 power  to  amend  or  cancel  the  Sche-
 dule  in  the  original  Act.  By  this  Act,
 validation  is  given  to  the  particular
 notification  issued  by  the  Kerala  Gov-
 ernment,  But  if  the  Government
 wants  to  review  the  whole  position
 either  to  amend  or  cancel  the  notifica-
 tion  already  issued  when  circum-
 stances  change  the  question  arises:  is
 any  new  provision  added  whereby
 the  lacuna  pointed  out  by  the  High
 Court  on  the  writ  applications  made
 already  removed?  By  this  Bi!l,  is  the
 delegation  of  authority  proposed  made
 intra  vires?  That  is,  the  powers  of
 the  legislature—the  Parliament  now—
 and  also  of  the  Government  are  they
 now  made  intra  vires?  An  answer  is
 called  for  on  that  particular  point.

 The  second  proposal,  which  I  want
 to  place  before  the  hon.  Minister,  is
 regarding  the  question  of  collection  of
 taxes  from  motor  vehicles  and  also
 the  policy  that  has  to  be  pursued.  As
 far  as  the  private  sector  regarding
 motor  vehic'es  is  concerned,  the
 Kerala  Government  had  enunciated  8
 policy.  That  policy  was  based  uposr
 the  fact  that  they  were  not  in  agree-
 ment  with  the  Central  Government  to
 form  a  transport  corporation  on  the
 model  that  had  been  advised  by  the
 Central  Government.  The  Kerala
 Government  had  its  own  reasons  for
 not  forming  a  transport  corporation.

 The  State  transport  in  the  State  Js
 functioning  quite  properly,  large  reve-
 nues  are  coming  in  and  the  Goupsur
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 ment  is  able  to  collect  bigger  revenues
 from  the  State  transport  itself  and
 also  certain  limitations  will  be  impos-
 ed  by  the  formation  of  a  motor  trans-
 port  corporation  on  going  ahead  with
 the  policy  of  progressive  nationalisa-
 tion  for  the  public  sector.  Now  I  find
 from  the  papers  that  talks  are  going
 on  in  Kerala  in  order  to  review  the
 policy  so  far  pursued  by  the  Govern-
 ment  of  Kerala  of  not  forming  the
 transport  corporation  and  maintaining
 the  present  integrated  structure  of
 State  transport  and  also  the  private
 sector.  I  wish  that  the  hon.  Minister
 clears  that  rumour  as  also  a  serious
 apprehension  in  the  minds  of  the
 people  that  the  policy  will  be  review-
 ed  and  shifted  back  to  that  of  the
 formation  of  a  public  transport  cor-
 poration  in  Kerala.

 Thirdly,  certain  administrative  mea-
 sures  had  been  introduced  by  the
 Kerala  Government  by  forming  a
 transport  board  in  order  to  review
 policy,  Certain  other  provisions  have
 also  been  made.  Now  certain  proposals
 have  come  before  the  Kerala  Govern-
 ment  that  the  Kerala  Government  is
 going  to  dissolve  that  transport  board
 लि  also  svbrtitute  direct  administra-
 tive  measures,  That  also  is  a  point
 for  which  I  require  clarification  from
 the  hon.  Minister.

 In  conclusion  I  want  to  point  out
 to  the  hon.  Minister  that  by  bringing
 this  Bill  alone  all  the  dangers  inherent
 im  the  original  Act,  as  has  been  dis-
 closed  by  interested  parties  before  the
 Kerala  High  Court,  both  in  the  series
 of  writ  petitions  on  which  judgment
 has  been  delivered  previously  and  the
 series  of  writ  app'ications  which  are
 pending  and  on  which  stay  orders
 have  been  issued,  have  not  been  re-
 moved.  A  comprehensive  study  of  the
 constitutional  implications  of  clause  3
 of  this  Act  and  also  of  the  delegated
 authority  within  the  limits  of  the  con-
 stitutional  power  will  have  to  be  re-
 viewed  by  the  Central  Government
 how  and.a  comprehensive  Bill  filling
 Up  all,  the  Jacunge  in  the  original  Act
 a  discloged  by  the.  High,  Court  will,
 have’  té  be  fraught  forward  in  this

 (Amendment  and
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 House  20  that  the  very  act  of  passing
 this  legislation  will  not  be  frustrated
 by  these  interested  parties  by  again
 approaching  the  High  Court.  I  also
 require  from  the  hon.  Minister  infor-
 mation  as  to  whether  he  is  aware  that
 the  High  Court  has  admitted  writ  ap-
 plications  questioning  the  validity
 of  the  Ordinance  and  that  stay  orders
 have  been  issued.  The  presumption
 is  that  prima  facie  the  High  Court  was
 satisfied  about  the  illegality  and  the
 ultra  vires  nature  of  the  Ordinance.
 How  is  the  hon.  Home  Minister,  after
 getting  this  Bill  passed  by  this  House,
 going  to  implement  the  provisions  of
 this  Bill  because  indirectly  the  whole
 power  does  not  come  into  operation  till
 the  case  has  been  decided?  Therefore
 the  matter  whether  the  original  judg-
 ment  delivered  by  the  Kerala  High
 Court  regarding  the  validity  of  sec-
 tions  3  and  8  will  have  to  be  review-
 ed  by  the  Government  and  whether  it
 is  advisable  at  this  stage  to  take  the
 whole  matter  to  the  Supreme  Court
 for  an  authoritative  ruling  wil!  also
 have  to  be  looked  into.  If  that  is  not
 done  the  whole  purpose  of  enacting
 this  legislation  will  be  frustrated.
 Series  of  writ  applications  after  writ
 applications  will  be  pending  before  the
 Kerala  High  Court.  As  our  past  ex-
 perience  shows,  on  writ  applications
 filed,  I  think,  between  the  20th  and
 25th  January  after  the  Ordinance  and
 stay  orders  issued,  the  judgments  will
 be  de'ivered  either  in  the  year  96]  or
 in  1962.  That  is  the  delay  involved
 that  we  have  shown  regarding  the
 original  writ  applications.  Till  that
 time  not  a  pie  of  revenue  will  be
 available  from  this  because  stay  orders
 have  been  issued.  Therefore  we
 should  not  be  content  by  getting  this
 Bill  passed  by  this  House  because  it
 will  be  completely  infructuous  in  the
 present  state  of  affairs.  Further  re-
 search  will  have  to  be  made  and  legal
 opinion  sought  as  to  whether  it  is
 advisable  to  take  the  original  judg-
 ment  of  the  Supreme  Court  and  also
 bring  about  a  comprehensive  piece  of
 legislation  covering  sections  8  and  48
 so  that  it  will  be  within  the  comge-
 tence  of  the  Parliament  in  its  powers



 7209  «=©Travancore-Cochin  SEPTEMBER  9,  1969  Vehwles  Taxation  720

 {Shr:  Narayanankutty  Menon]
 to  delegate  and  that  both  the  Govern-
 ment  and  the  legislature  will  have  got
 the  authority  to  delegate  this  power
 of  ether  cancelling  or  amending  or
 substituting  the  notification  I  hope
 that  the  hon.  Home  Minister  will  spend
 seme  time  on  going  into  this  matter
 86  that  the  very  purpose  for  which
 legislation  is  sought  to  be  enacted  in
 thts  Parliament  will  be  fulfilled  and
 the  whole  purpose  wil]  not  be  frustrat-
 ed  as  also  the  State  will  not  be  depriv-
 ed  of  the  revenue  as  it  has  been
 deprived  so  far  durmg  the  last  two
 Years  of  this  particular  revenue  that
 has  been  sought  here

 Shri  Bilasiheb  Patil  (Mira)
 Madam  Chairman,  so  far  as  this  Bull
 is  concerned,  I  have  certain  objections
 te  raise  Just  now  one  objection  was
 raised,  namely,  that  there  are  certain
 wnherent  defects  as  yet  remaining
 there  It  was  indicated  that  under
 section  18  of  the  original  Act  of  950
 Government  was  given  a_  delegated
 power  by  the  legislature  The  Kerala
 High  Court  came  to  the  conclusion
 that  under  section  28  the  delegation
 is  ultra  vires  and  therefore  3६  set  at
 nought  the  notification  that  was  issu
 ed  by  the  Government  in  957

 Now  it  75  raised  here  that  that
 power  which  originally  was  granted
 under  section  8  must  be  made  abso-
 lute  by  the  legislature  That  is  put
 forth  here  I  am  not  in  agreement
 with  this  proposal  that  has  been  made
 hy  my  learned  friend  here,  because
 so  far  as  the  matter  before  us  is  con
 cerned  it  is  the  increase  of  taaation
 that  was  done  by  a  notification  by  a
 preyious  Government  and  thereafter
 which  wag  confirmed  by  an  Ordinance
 iggued  in  959  That  is  the  short  mat-
 ter  hefere  us  The  further  thing  is
 that

 ie

 Act  348  going  to  be  passed  by
 Par!  where  Kerala  is  represent-
 ed  maine  han  Members  only
 ह...  section  of  the  people  which  is

 Teefore:  क्
 ५  aq  not

 की
 हे  here  and  therefore  it

 (Amendment  and
 Vakdation)  Bill

 is  better  for  us  if  we  stick  to  ths
 matter  only  and  not  go  ahead  and  say
 that  section  8  shail  be  made  absolute
 That  igs  my  first  submussion

 Then  I  have  objection,  so  far  as  this
 Bill  is  concerned,  to  section  3  Section
 3  lays  down  that  the  notification  that
 was  issued  in  September,  957  and  the
 Ordinance—Ordinance  No  4  of  959—
 that  was  promulgated  by  the  Govern-
 ment  of  Kerala  on  the  9th  July,  ‘1959,
 3  to  be  retrospective  We  will  go  back
 again  to  the  history  of  this  Bill.  The
 Bill  was  passed  in  950  It  was  in
 operation  till  957  In  39957  the  Kerala
 Government  on  a  certam  date  issued
 a  notification  by  which  it  increased  the
 rates  It  was  not  according  to  the  law
 The  High  Court  of  Kerala  has  decided
 hike  that  Therefore  it  Bw  now  per
 fectly  decided  that  the  Government's
 action  in  issuing  the  notification  was
 ultra  vires  and  without  legal  effect
 Whose  mistake  is  it?  Is  :t  the  mistake
 of  the  people  who  are  affected  by  7
 or  ts  it  the  mistake  of  the  Govern-
 ment  that  it  has  been  decided  by  the
 High  Court—the  highest  tribunal  of
 that  Stale—that  it  was  a  mistake  of
 the  Government  to  issue  a  notification
 Now,  the  people  chose  to  go  to  the
 High  Court,  incurred  expenditure  and
 engaged  pleaders  It  seems  something
 hke  50  applications  for  writs  have
 been  made  Furthermore,  the  High
 Court  has  decided  and  given  them
 even  the  expenses  for  that  htigation

 Now,  the  Bill  has  been  brought
 before  us  saying  that  this  will  apply
 retrospectively  It  means  that  it  is
 nullifying  the  whole  efforts  of  the
 people,  the  aggrieved  parties  Can  we
 do  hke  that?  Suppose  the  Govern
 ment  makes  a  mistake  and  we  go  and
 move  the  High  Court,  which  is  our  ¢ri-
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 Therefore  I  submit  here  for  the  con-
 sideration  of  the  hon.  Minister  that
 this  is  not  fair.  That  means  that  we
 must  not  hereafter  have  any  faith  in
 our  tribunals,  in  the  High  Courts.
 Whatever  effect  is  given  by  the  High
 Court  will  be  nullified  by  this  amend-
 ment.  At  the  most  I  am  prepared  to
 say  that  from  the  date  this  Bill  is
 introduced  or  from  the  date  this  Bill
 is  passed  into  an  Act  these  increased
 rates  may  come  into  force.  But  if  you
 are  going  to  make  it  retrospective,  it
 will  have  a  bad  effect  and  we  wi)!  lose
 faith  in  justice.

 And  the  further  thing  is  this.  What
 is  the  justification  for  making  it  re-
 trospective?  They  are  gcing  to  lose
 some  revenue.  But  the  Government
 made  a  mistake.  It  was  sought  to  be
 remedied  by  an  ordinance  of  the  Gov-
 ernor,  And  because  the  ordinance  was
 retrospective,  therefore  we  should  also
 make  it  retrospective—that  is  rather
 a  strange  argument  to  put  forth  here.
 My  submission  is  that  it  should  not  be
 made  retrospective.

 And  sub-clause  (2)  of  clause  3  is
 very  strange.  It  says:

 “Notwithstanding  anything  con-
 tuined  in  any  judgment,  decree  or
 order  of  any  court,  all  taxcs  levied
 or  coliected  shall  be  decmed
 to  be,  and  to  have  always  been.
 validly  levied  or  collected”.

 That  means  to  say  that  in  certain  mat-
 ters  the  jurisdiction  of  the  High  Court
 is  taken  away.  It  is  better  for  the
 Government  to  say  that.  Why  is  the
 jurisdiction  given  and  why  are  people
 allowed  to  go  to  the  High  Court  and
 incur  expenditure  of  money?  That  is
 the  simple  proposition  that  I  put  for-
 ward  for  the  consideration  of  the  hon.
 Minister.

 I  therefore  say  that  so  far  as  clause
 2  of  the  Bill  is  concerned  I  have  no
 objection.  If  they  want  to  raise  cer-
 tain  taxes,  they  muy,  in  the  interests
 of  the  State.  But  so  far  as  clause  3
 is  concerned  ft  should  be  deleted  from
 the  Bill,  and  the  Bill  may  be  passed
 into  an  Act  with  section  2  only.  That
 3  all  that  I  have  to  say  नि

 (Amendment  and
 Validation)  Bill

 Shri  Maniyangadan  (Kottayam):
 We  know  the  particular  circumstances
 in  which  this  Bill  had  to  be  introduc-
 ed.  Of  course,  I  support  the  Bill.  The
 argument  of  my  hon.  friend  that  the
 Bill  is  intended  to  invalidate,  or  rather
 ovegstep,  the  High  Court  judgment
 cannot  be  said  to  be  wholly  correct.
 The  main  finding  of  the  High  Court
 was  only  that  the  notification  was
 invalid  on  the  ground  that  it  exceeded
 the  permissible  limit  of  delegation  ‘of
 legislative  authority.  That  is  the  only
 thing  found  by  the  H'sh  Court.  And
 as  such,  it  cannot  be  suid  that  this  Bill
 in  uny  way  8०९५  against  the  spirit  of
 the  High  Court  judgment.

 Of  course,  as  regards  the  taxation
 measure  adopted  by  the  Government
 they  thought,  because  of  section  3,
 that  thev  could  by  a  notification  in-
 crease  the  taxation  to  any  extent.
 That  was  found  by  the  High  Court  to
 be  wrong.  So  the  taxes  collected,  and
 also  the  arrears  of  taxes,  have  some~
 how  or  other  to  be  kept  in  the  govern-
 ment  exchequer.  And  so  there  is  this
 Bill  now  before  us.

 When  speaking  about  this  Bill  I
 have  to  mention  one  fact.  My  hon.
 friend  Shri  Narayanankutty  Menon
 was  saying  that  some  other  provisions
 also  should  be  amended  and  that  the
 tax  should  rather  be  increased.  My
 submission  is  that  as  far  as  the  motor
 vehicles  taxation  in  Kerala  is  concern-
 ed  it  is  perhaps  the  highest  in  the
 whole  of  India.  i  may  refer  to  the
 report  of  the  Road  Transport  Reorga-
 nisation  Committee  which  savs  (page
 23):

 “While  the  subject  of  taxation
 on  motor  transport  was  not  spe-
 cifically  examined  by  the  Commit-
 tee,  the  weight  of  the  evidence
 before  it  was  that  the  cumulative
 burden  of  such  taxes  was  unduly
 high  and  should  be  reduced  to  a
 level  not  exceeding  75  per  cent.  of
 the  present  incidence  in  the  State
 of  Madras  as  repeatedly  recom-
 mended  by  the  Government  of
 India  in  the  recent  years

 In  spite  of  this  repeated  recommends
 tion  by  the  Government  of  India  the
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 tax  has  been  increased  repeatedly  in
 Travancore-Cochin  and  now  mn  Mala-
 bar

 If  you  take  the  meidence  of  taxa-
 tion,  not  only  this  vehicles  tax  but  all
 the  incidence  of  taxation  taken  toge-
 ther,  this  is  what  we  find  from  Ap-
 pendix  V  attached  to  that  report  In
 Kerala  the  amount  of  yearly  tax  levied
 on  a  goods  vehicle  of  RLW  of  9  tons
 is  Rs  1,708  in  the  Ma'abar  area  and
 Rs  2,0I8  mn  the  TC  area  And  the
 amount  of  yearly  tax  levied  on  a  40
 seater  stage  carnage  is  Rs  4,800  in  the
 Malabar  area  and  Rs  6,000  in  the  TC
 area  This  figure  of  Rs  4,800  preva-
 lent  in  Malabar  area  we  find  in  Mad-
 ras,  and  the  Government  of  India  was
 giving  directions  to  the  State  Govern-
 ments  that  the  tax  should  be  reduced
 to  75  per  cent  of  that  But  in  the  TC
 area  even  at  present  it  is  Rs  6,000
 In  no  other  part  of  India  do  we  find
 such  heavy  taxation  both  with  respect
 to  stage  carriers  and  goods  vehicles

 So  my  submussion  :s  that  if  these
 things  have  to  be  reviewed,  then  the
 meidence  of  taxation  as  far  as  these
 motor  vehicles  are  concerned  must  be
 taken  as  a  whole  and  then  only  what
 should  be  the  vehicles  tax  should  be
 fixed  In  the  Road  Transport  Reorga-
 nisation  Committee’s  report  they  refer
 to  that  also,  and  I  may  just  quote  it
 here  They  say

 “Incidentally  the  Committee
 was  repeatedly  told  by  witnesses
 that  some  of  the  State  Govern-
 ments  who  justify  an  increase  in
 their  taxes  on  the  ground  that
 their  rates  are  below  75  per  cent
 of  the  Madras  rates  conveniently
 forget  that  it  is  the  cumulative
 burden  and  not  the  vehicle  tax
 one  that  should  be  within  75  per
 cent  of  the  incidence  in  Madras
 Thus,  it  appears  that  even  m
 States  where  ete”

 That  is  not  relevant  here

 Therefore,  when  we  pas,  this  Bull,
 the  heavy  incidence  of  taxation  must
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 be  borne  in  mind.  Of  course,  as  far
 as  the  present  is  concerned  I  admut  it
 is  not  for  the  Parliament  to  go  into
 these  matters  The  State  Govern.
 ment  have  done  something  and  that  ४
 only  being  vahdated  now

 I  do  not  know  what  is  the  relevancy
 of  the  reference  to  the  Trans.
 port  Board  and  other  things  on
 a  discussion  of  this  Bill  I[¢  3s
 true  that  the  Planning  Commis
 sion  and  the  Central  Government
 were  asking  the  State  Govern
 ments  to  form  Transport  Corpora-
 tions  in  the  different  States  and  the
 Kerala  Government  refused  to  do  that
 They  have  got  their  own  _  reasons.
 The  reason  which  has  come  to  my
 knowledge,  as  stated  by  the  repre
 sentatives  of  the  Government  there,
 was  that  if  a  Transport  Corporation
 is  formed,  we  will  have  to  pay  taxes
 to  the  Central  Government  as  ain
 come-tax  and  so  the  revenues  of  the
 State  will  be  reduced  That  ७5  the
 reason  which  has  come  to  my  know
 ledge  But  there  are  ever  so  many
 benefits  to  be  derived  by  forming  a
 corporation  I  am  not  now  support-
 ing  the  view  whether  it  should  be
 formed  There  are  ever  so  many
 benefits  to  be  derived  by  the  public  if
 a  corporation  38  formed.  This  Trans
 port  being  run  by  the  Government  8५
 a  departmental  affair,  I  submut,  has
 led  to  so  many  inconveniences  ¢o  the
 public,  so  many  instances  of  corrup
 tion  and  all  that  If  an  autonomous
 body  like  a  corporation  एप  formed,  it
 will  have  its  own  benefits  My  view
 is  that  that  matter  has  to  be  gone  inte
 thoroughly  and  af  found  ne  essary
 we  must  have  both  the  advantages
 and  dsadvantages  and  a  corporation
 should  be  formed  so  that  we  may
 come  in  line  with  the  other  States  in
 India  =‘  This  is  a  matter  of  taxation
 also  The  taxes  in  other  States  have
 to  be  looked  into  and  there  should
 be  some  similarity  in  that  matter

 My  hon.  friend  referred  to  some
 rumour  that  the  Transport  Board  is
 going  to  be  abolished  and  all  that.  !
 do  not  know  what  he  means  by  that
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 Under  the  Motor  Vehicles  Act,
 “Transport  boards,  District  boards  and
 Central  Boards  are  to  be  constituted
 and  they  are  functionmg  in  Kerala.
 “They  are  functioning  for  a  long  time.
 I  do  not  know  how  they  are  going  to
 je  abolsshed  These  things  are  done,
 not  under  the  Motor  Vehicles  Taxa-
 tron  Act,  but  under  the  Motor  Veln-
 ales  Act  I  do  not  think  there  can
 be  any  change  made  unless  the
 Motor  Vehicles  Act  is  amended  im
 ¢his  Parhament  It  328  a  Central  Act
 As  far  as  this  Bill  is  concerned,  I
 generally  support  it  in  the  present
 circumstances  But,  I  again  submit
 that  the  taxation  328  very  heavy  com-
 pared  with  other  States  and  that  it
 ‘has  to  be  reduced  so  as  to  bring  it  in
 conformity  with  the  taxes  prevailing
 mn  other  parts  of  India

 Shri  V.  P.  Nayar  (Quilon)  Madam
 Chairman,  I  do  not  want  to  go  into
 the  circumstances  which  have  com-
 pelled  the  Governor  to  issue  the
 Ordinance  It  is  well  known  that
 private  bus  operators  have  been  in  all
 ways  avoiding  the  incidence  of  taxa-
 tion  and  it  is  a  feature  common  to  all
 the  private  operators  all  over  our
 country  by  a  set  of  arrangements  It
 7  easy  also  with  another  set  of  cor-
 rupt  police  officials  to  avoid  the  real
 meidence  of  taxation  Now  that  we
 are  at  the  end  of  the  debate,  I  do  not
 want  to  go  into  the  details  I  should
 hike  to  examine  the  judgment  of  the
 High  Court  which  has  made  the  Ord:
 nance  necessary

 Mr  Chairman  The  hon  Member
 inay  finish  in  ten  minutes

 hri  V.  P  Nayar  I  shall  try  I
 have  read  the  judgment  and  on  read
 ing  the  judgment  I  am  convinced
 that  there  was  a  case  for  moving  the
 Supreme  Court  m  appeal  I  do  not
 find  the  exact  date  on  which  the  judg- ment  was  delivered  It  w  only
 printed  as  June,  959  I  do  not  know
 whether  the  Government  of  India  had
 taken  proper  steps  after  taking  over
 the  administration  in  Kerala  for  find-
 ing  but  whether  an  appeal  could  be
 filed  before  the  Supreme  Court  If
 that  was  not  possible,  this  is  the  only

 «
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 remedy,  because,  I  understand,  it  in-
 volved  several  lakhs  of  rupees  as
 arrears

 On  reading  through  the  judgment,
 I  must  confess  I  was  taken  by  sur-
 Prise  when  their  Lordships  of  the
 Kerala  High  Court  have  twisted,  ac-
 cording  to  me,  by  an  interpretation  of
 certain  provisions  in  a  manner  in
 which  the  financial  interests  of  the
 State  would  be  affected,  while  those
 of  the  private  operators  would  be
 saved.

 Shri  Datar:  Let  not  the  hon  Mem-
 ber  say  ‘twisted’.  He  may  put  it  ine
 mild  way

 Mr.  Chaizman:  I  wish  the  hon.
 Member  could  change  the  word.

 Shri  Datar:  He  may  use  a  mulder
 word

 Shri  ्य  P.  Nayar:  Unfortunately,  Z
 am  bound  to  use  words  the  meanings
 of  which  I  know

 hri  Datar:  He  may  use  some  mild-
 ur  word

 Shri  V  ह  Nayar:  I  shall  convince
 you,  because  I  have  read  the  )udg-
 ment  on  which  their  Lordships  have
 placed  reliance  also,  the  judgments  of
 the  Supreme  Court  and  certain  judg-
 ments  of  the  Calcutta  High  Court  es
 also  the  Bombay  High  Court.

 I  could  not  escape  feeling  that  it  7
 not  a  fair  yudgment  and  I  am  entitled
 to  make  a  fair  comment  on  the  Judg-
 ment  in  thus  House  also

 You  will  find  that  certain  proposi-
 tons  have  been  formulated  as  call-
 ing  for  decision  in  this  case  Their
 Lordships  say

 “The  chef  contention  of  the  peti-
 tioners  was,  that  the  delegation  of
 power  to  Government  under  section.
 18(1)  of  the  Act  ‘to  alter,  add  to,
 cancel  in  part  or  the  whole  of
 Schedule  I,  II  or  IT’  exceeded  the
 permissible  limits,  and  is  invalid,
 and  that  the  impugned  notification
 38  therefore  ultra  vires.
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 This  is  the  main  point  which  came
 before  their  Lordships  for  considera-
 tion.

 Probably  it  was  lost  sight  of  that  the
 original  Act  in  which  this  provision
 existed  was  an  enactment  of  the  then.
 Travancore-Cochin  State  which  be-
 came  an  Act  in  950  before  the  com-
 mencement  of  the  Constitution.  I
 do  not  take  that  point  at  all.  Is  this
 the  only  instance  where  the  legisla-
 ture,  whether  it  is  the  State  legisla-
 ture  or  the  Central  legislature,  has
 delegated  powers  to  an  authority  sub-
 ordinate:  to  that?  Certainly  not.  We
 know,  in  this  House,  about  the  Sea
 Customs  Act.  What  does  the  Sea
 Customs  Act  say?  The  Sea  Customs
 Act  has  definitely  given  a  _  similar
 power.  Nobody  questioned  that.  If
 I’mray  be  permitted  to  read  the  parii-
 cular  section  of  the  Sea  Customs  Act,
 section  22,  it  reads  thus:

 “The  Central  Government  may
 from  time  to  time,  by  notification
 in  the  Official  Gazette,  fix  for  the
 purpose  of  levying  duties,  tariff
 values  of  any  goods  exported  or
 imported.  by  sea  on  which  the  cus-
 toms  duties  are  by  law  imposed  and
 alter  any  such  values  fixed  by  any
 Tariff  Act  for  the  time  being  in
 force.”

 Does  the  Travancore-Cochin  Act  go
 beyond  that?  Here,  the  Central
 Government  has  passed  an  Act  which
 empowers  an  authority  subordinate
 to  the  legislature  and  upon  it  the
 power  has  been  delegated,  not  merely
 to  alter  the  rates  of  duty  which  may
 be  arrived  at  after  a  calculation  of
 the  tariff  values,  but  even  when  98
 specified  rate  is  in  force,  even  when
 Parliament  is  sitting,  if  the  Central
 Government  wants,  according  to  this
 provision,  the  tariff  values  can  be  al-
 tered  to  the  convenience  of  the  situa-
 tion.  by  the  Central  Government  by
 publishing  a  notification.  There  are
 many  instances.  Because  you  have
 warned  me  about  the  time,  I  do  not
 want  to  go  into  that.  There  are  many
 instances  where  the  legislatures,  not

 SEPTEMBER  a,  959  Vehicles  Taxation  7218.
 (Amendment  and
 Validation)  Bill

 being  able  to  find  time  for  legislating
 on  various  details,  have  given  such
 powers  to  certain  subordinate  bodies.
 This  has  to  be  considered.

 I  am  afraid,  the  perspective  of  the
 learned  Judges  of  the  High  Court  of
 Kerala  was  not  correct,  while  they
 were  discussing  this  point,  because,  I
 find,  the  interest  of  the  State  has
 never  come  into  the  picture.  Nota
 single  word  has  been  mentionedin  the:
 judgment  about  the  possible  loss  that
 the  Government  may  have  to  incur
 on  account  of  the  taxes  not  being  col-
 lected  as  is  provided  for  in  the  rules.
 It  appears  also  that  this  point  was
 agitated  before  their  Lordships  and
 certain  decisions  of  the  Supreme
 Court  were  brought  to  their  atten-
 tion.  That  was  a  decision  of  the
 Supreme  Court  reported  in  AIR.
 1958,  Supreme  Court  at  page  909.  I
 have  it  here  with  me.  That  is  a  judg-
 ment  of  Justice  Venkatarama  Aiyar.
 The  learned  Judge  contended  that
 this  point  did  not  precisely  arise  in
 that  case.  If  you  hear  certain  sen-
 tences,  you  will  be  convinced.  that
 there  was  no  fitter  case  to  be  follow-
 ed  although  the  Judges  say  like  this:

 ‘Tf  these  cases  do  lay  down  a
 principle  which  is  of  application  to
 the  present  case,  there  is  no  ques-
 tion  that  they  must  be  followed  by
 us;  but  we  do  not  think  that  they
 do  so.”

 It  is  based  on  this  assumption  that
 their  Lordships  have  pronounced  this
 judgment.  What  does  Justice  Ven-
 katarama  Aiyar  say?  He  =  said:—~
 this  is  from  page  93  in  the  case
 Banarsi  Das  प  State  of  M.  P.—para. क i“

 “Now,  the  authorities  are  clear’
 that  it  is  not  unconstitutional  for
 the  legislature  to  leave  it  to  the
 executive  to  determine  details  rela-
 ting  to  the  working  of  taxation
 laws,  such  as  the  selection  of  per-
 sons  on  whom  the  tax  is  to  be  laid,
 the  rates  at  which  it  is  to  be
 charged  in  respect  of  different:
 classes  of  goods,  and  the  like.”
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 Justice  Venkatarama  Aiyar  quotes
 with  approvai  a  judgment  of  the
 Privy  Council  also.  It  is  a  long  por-
 tion  and  I  do  not  want  to  read  it.  It
 says:

 “It  is  argued  that  the  tax  in
 question  has  been  imposed  by  the
 Governor  and  not  by  the  legislature
 who  alone  had  power  to  impose  it.
 But,  the  duties  levied  under  the
 Qrder-in-Council  are  really  levied
 by  the  authority  of  the  Act  under
 which  the  Order  is  issued.

 The  Legislature  has  not  parted
 with  its  perfect  control  over  the
 Governor,  and  has  the  power,  of
 course,  at  any  moment,  of  with-
 drawing  or  altering  the  power
 which  they  have  entrusted  to  him.
 In  these  circumstances,  their  Lord-
 ships  are  of  opinion  that  the  Judg-
 ment  of  the  Supreme  Court  was
 wrong  in  declaring  S.  33  of  the
 Customs  Regulation  Act  of  879  to
 be  beyond  the  power  of  the  Legis-
 lature.”’.

 The  reason  why  I  am  submitting  is
 that  throughout  the  judgment  their
 Lordships  maintain  the  case  that
 something  ultra  vires  has  been  provi-
 ded  for,  that  Government  were  not
 acting  properly  in  charging  an  en-
 hanced  duty,  that  the  legislature  had
 given  a  power  which  could  not  be
 maintained  because  they  had  exceed-
 ed  the  powers  and  given  such  a
 power  to  a  subordinate  authority.

 3.4i  hrs.

 [Mr.  Derutry-SpEAKER  in  the  Chair]

 All  these  points,  I  submit,  are  very
 important  for  further  consideration,
 because  the  mischief  which  may  be
 occasioned  from  judgments  like  this
 will  have  very  serious  consequences
 to  the  State  Government,  because
 it  relates  to  getting  some  money.

 I  have  read  the  judgement  over  and
 over  again,  and  I  cannot  find  why  the
 Government  of  India  should  not  in-
 voke  the  aid  of  the  Supreme  Court  in
 annulling  this  judgment.  If,  as  the
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 hon.  Minister  feels,  it  is  not  within
 time,  then  this  is  the  only  way.  Never-
 theless,  I  must  say  that  the  judgment
 pronounced  in  this  matter,  especially
 in  the  background  of  the  case  which
 was  elaborated  upon  by  my  hon.
 friend  Shri  Narayanankutty  Menon,
 is  a  wrong  judgment;  it  is  not  a  judg-
 ment  which  should  be  left  as  such.

 Shri  Naldurgkar:  That
 has  become  final.  No  appeal  has
 been  preferred.  Therefore,  there
 should  be  no  comment  on  that.

 judgment

 Shri  V.  P.  Nayar:  That  is  why  the
 judgment  has  become  final.  I  was  re-
 questing  the  hon.  Minisier  to  tell  us
 whether  at  the  proper  time  he  had
 taken  steps  to  prefer  an  appeal.  Of
 course,  now  it  is  conclusive,  and  we
 have  no  other  remedy  but  to  pass  an
 ordinance.  But  let  there  be  no  mis-
 take;  even  in  future  the  troubie  will
 be  repeated  unless  we  are  very  clear
 about  it.  I  feel  that  the  matter  is  so
 serious  that  a  reference  to  the  Sup-
 reme  Court  is  absolutely  called  for.

 Shri  Datar:  The  object  of  this  Bill
 was  absolutely  a  limited  one.  A  judg-
 ment  of  the  Kerala  High  Court  held
 the  notificaiion  issued  by  the  former
 Ministry  of  Kerala  to  be  unconstitu-
 tional  and  ultra  vires.  Now,  the  con-
 sequences  that  flow  from  such  a  deci-
 sion  should  also  be  taken  into  ac-
 count.  This  notification  was  issued
 in  1957,  and  in  June,  1959,  their  Lord-
 ships  of  the  Kerala  High  Court  came
 to  the  conclusion  thet  this  particular
 notification  was  entirely  ultra  vires.
 The  effect  of  such  a  declaration
 would  be  that  all  that  has  been  col-
 lected  or  has  to  be  collected  or  would
 be  collected  would  be  entirely  invalid
 and  ultra  vires.  Therefore,  the  con-
 sequences  flowing  from  the  decision
 ‘of  the  Kerala  High  Court  have  to  be
 taken  into  account,  and  they  have
 been  met  by  this  Bill.  Nothing  more
 has  been  done.

 Shri  V.  P.  Nayar:  May  we  have
 some  idea  of  the  amount  involved?

 Shri  Datar:  I  have  already  stated
 in  my  opening  remarks  that  it  is
 Rs.  32  lakhs.
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 :(Shri  Datar]
 All  that  we  have  sought  to  do  is

 rmerely  to  validate  what  the  previous
 Government  in  Kerala  had  done.  My

 -hon.  friends  opposite  made  certain
 points.  But  may  I  point  out  here
 _that  this  is  a  heritage  of  my  hon.
 friends’  party’s  Government  there?

 ‘It  is  nothing  more  than  that.  We  are
 doing  absolutely  nothing  more  than
 validating  what  they  had  done.

 Under  these  circumstances,  what
 we  have  done  was  the  least  that
 could  be  done  in  this  respect.  An  hon.
 Member  raised  the  question  that
 there  were  a  number  of  other  writ
 petitions  or  other  applications  before
 the  High  Court,  and  that  we  ought  to

 ‘have  taken  into  account  all  those  cir-
 cumstances,  and  all  the  pending  appli-
 cations  or  the  applications  that  were
 going  to  be  filed,  and  ought  to  have
 brought  forward  before  this  House
 what  might  be  called  a_  consolidated
 bill.  Another:  hon.  Member  raised  a
 larger  question  of  policy  also.  One
 hon.  Member  had  also  contended  that
 this  Bill  had  the  effect  of  nullifying
 what  the  High  Court  had  done.

 I  may  point  out  in  this  respect  that
 so  far  as  the  functions  of  the  judici-
 ary  are  concerned,  they  have  to  ad-
 minister  the  law;  they  have  to  inter-
 pret  the  law  as  it  is;  and  if  they  come
 to  a  particular  conclusion,  then,  na-
 turally,  that  has  to  be  accepted,  sub-
 ject  to  our  right  of  appeal.

 But,  in  this  particular  case,  as  I  had
 stated,  in  June,  1959,  a  certain  deci-
 sion  was  given,  and  action  had  to  be
 taken  to  validate  what  was  declared
 to  be  invalid  by  the  Kerala  High  Court.
 I  am  not  at  present  aware  whether
 an  appeal  is  filed  or  is  going  to  be
 filed.  All  the  same,  I  may  point  out
 to  my  hon.  friend  that  we  need  not  use
 such  expressions  as  ‘twisting’  so  far
 as  the  arguments  of  the  honourable
 judges  of  the  High  Court  and  Supreme
 Court  are  concerned.  They  are  en-
 titled  to  the  view  that  they  take.  If
 the  view  is  wrong.......

 Shri  V.  P.  Nayar:  We  are  also  en-
 titled  to  criticise.
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 Shri  Datar:  ....we  are  entitled  to  go
 in  appeal  or  revision  or  have  recourse
 to  whatever  machinery  is  allowed  to
 us.  There  is  also  another  machinery,
 which’  we  are  taking  recourse  to  here.
 Parliament  is  the  supreme  legislative
 body,  and  the  Parliament  is  now  also
 seized  of  the  power  of  the  State  Gov-
 ernment,  because  it  is  President’s  rule
 in  the  Kerala  State.  Therefore,  when-
 ever  we  find  that  a  High  Court  has
 come  to  a  conclusion  that  certain  ac-
 tions  of  the  Government  or  certain  ac-
 tions  of  the  State  Legislature  were
 wrong  or  were  invalid,  then,  it  is  cer-
 tainly  open  to  Parliament  without  in
 any  way  affecting  the  dignity  of  the
 High  Court  or  the  judiciary,  to  cor-
 rect  the  particular  law  and  to  validate
 a  particular  action  that  has  been
 taken  by  the  State  Government.  This
 is  what  we  are  doing.

 My  hon.  friend  dealt  with  the
 merits  of  the  judgment  of  the  Kerala
 High  Court.  It  is  perfectly  possible
 to  come  to  a  different  conclusion.
 But,  after  all,  we  as  the  administra-
 tion  had  to  take  into  account  the
 effect  of  the  judgment  of  the  Kerala
 High  Court,  and  provide  for  a  proper
 remedy  by  which  we  can  get  out  of
 this  unconstitutional  position.

 Shri  V.  P.  Nayar:  If  the  Government
 of  India  were  convinced  that  the
 judgment  is  correct,  then  what  is  the
 purpose  of  this  Bill?

 Shri  Datar:  I  would  not  at  this
 stage  commit  the  Government  of
 India  or  the  administration  to  any
 particular  view,  because  they  have
 certain  ways  open,  which  they  may
 or  may  not  follow.  Here,  what  we
 are  anxious  to  do  is  to  validate  what
 has  been  stated  to  be  invalid  and  to
 remedy  the  consequences  of  such  non-
 validation.

 Mr,  Deputy-Speaker:  When  the
 judgment  is  by  a  judicial  court,  parti-
 cularly,  by  the  High  Court  or  the
 Supreme  Court,  that  is  always  cor-
 rect,  unless  it  is  set  aside.
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 Shri  V  P  Nayar;  That  is  always
 correct,  unless  it  is  modified  by  a
 higher  authority  Here,  they  have
 not  chosen  to  go  in  appeal,  at  the
 same  time,  they  want  to  bring  for-
 ‘ward  an  ordinance  which  in_  effect
 nullifies  the  judgment

 Mr,  Deputy-Speaker:  They  sub-
 mit  to  the  judgment  of  the  High
 Court,  but  if  they  fee]  that  something
 else  is  to  be  done,  then  they  have  a
 right  to  remove  whatever  illegality
 or  unconstitutionality  was  there

 Shri  झ,  P.  Nayar:  My  only  request
 was  that  Government  should  take
 courage  m  both  hands  and  say  that
 they  feel  that  the  judgment  of  the
 Sagh  Court  ss  not  correct

 Shri  Datar:  Government  always
 take  courage  In  fact,  we  were
 charged  two  days  ago  for  having
 taken  courage  in  our  hands  and
 brought  the  Kerala  Government
 under  the  President's  administration

 Shri  V  P  Nayar-  That  is  not
 courage

 Shri  Datar.  I  am  submitting  that
 what  we  have  done  is  absolutely
 essential  0  far  as  the  larger  ques-
 tions  are  concerned,  I  would  submit,
 they  are  beyond  the  purview  of  the
 umuited  object  of  this  particular  Bull,
 where  we  are  treading  on  the  same
 ground  as  the  last  Ministry  had  done,
 and  we  are  keeping  things  as_  they
 are;  and  larger  questions  of  policy
 will  be  decided  as  and  when  they
 arise

 There  33  yust  one  more  small  point
 that  was  raised  by  an  hon  Member
 In  Schedule  I  we  have  mentioned  the
 maximum  quarterly  tax,  and  within
 that  maximum  quarterly  tax,  taxes
 are  to  be  imposed.  What  we  had
 done  was  in  terms  of  the  ordinance,
 which  action  was  for  the  purpose  of
 validating  what  had  been  done  by
 the  notification  in  957

 Therefore,  I  submit  that  what  we
 have  done  is  perfectly  correct  It
 Goes  not  in  any  way  affect  the  dig-
 nity  of  the  High  Court  because  80
 tar  as  the  Legislature  s  concerned,

 (Amendment  and
 Validation)  Bill

 this  House  is  supreme  and  it  is  open
 to  this  House  to  make  such  changes
 as  are  necessary,  specially  when  a
 particular  interpretation  has  been
 Placed  upon  it  by  a  High  Court
 That  ys  the  reason  why  this  Bill  has
 been  sponsored

 Mr,  Deputy-Speaker:  There  is  an
 amendment  to  the  motion  for  con-
 sideration  which  I  shall  put  to  the
 vote  of  the  House

 The  question  is

 “Yhat  the  Bull  be  circulated  for
 the  purpose  of  el  citing  opimon
 thereon  by  the  30th  October,
 1959”

 The  motion  wes  negetwed
 Mr,  Depaty-Speaker:  The  question

 “That  the  Bill  further  fo  amend
 the  Travancore-Cochin  Vehicles
 Taxation  Act,  ‘1950,  and  to  pro-
 vide  for  certain  other  connected
 matters  be  taken  mto  consider-
 ation”

 The  motion  was  adopted
 Mr.  Deputy-Speaker:  The  amend-

 ments  that  have  been  tabled  are  all
 not  in  order  Therefore,  I  shall  put
 all  the  clauses  together  to  the  vote
 of  the  House

 Shri  Naldurgkar:  I  do  not  want  to
 move  amendments  Nos  2  and  3,  but  I
 am  moving  amendment  No  4

 Mr.  Deputy-Speaker:  That  is  not
 connected  with  the  subject-matter
 His  amendment  says  for  “‘Travancore-
 Cochin’  insert  ‘Inter-State’  That  has
 nothing  to  do  with  this  Bill

 Therefore,  that  would  not  be  in
 order

 The  question  75
 ‘That  clauses  l  to  4,  the  En-

 acting  Formula  and  the  Long
 Title  stand  part  of  the  Bill”

 The  motion  was  adopted

 Clauses  |  to  4,  the  Enacting  Formule
 and  the  Long  Title  were  added  to

 the  Bill



 yams  Travancore-Cochin  SEPTEMBER  9,  i950  Vehicles  Taxation  7226

 Shri  Datar:  I  move:

 “That  the  Bill  be  passed”

 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 “That  the  Bill  be  passed”.

 Shri  Warior  (Trichur):  I  have  only
 ene  observation  to  make.  I  think
 one  hon.  Member,  Shri  Mamyanga-
 dan,  said  that  the  rates  were  very
 high.  In  fact,  the  Madras  rates  are
 supposed  to  be  higher.  The  Madras
 rates  were  imposed  on  the  Malaba:
 side  formerly.  When  this  Act  was
 extended  to  Malabar,  it  got  a  re-
 duction  of  Rs  5  Then  how  can  it
 be  said  that  the  incidence  of  tax  is
 higher?

 Shri  Maniyangadan:  I  was  speak-
 ing  of  the  total  incidence  of  taxation
 on  motor  vehicles.

 Mr.  Deputy-Spexker:  The  incidence
 of  taxation  in  some  parts  of  the
 State  was  raised;  in  some  other  parts,
 it  was  brought  down

 Shai  झ,  P.  Nayar:  That  3  the
 point.

 Shri  Warior:  I  am  coming  to  that
 He  is  very  :mpatient  In  the  Travan-
 core-Cochin  area  it  has  been  enhan-
 ed  by  Rs.  5.  That  is  true”  But  wha‘
 is  the  actual  position?  Let  us  take
 first  the  buses  After  the  buses  have
 reaped  the  full  benefit,  they  are
 condemned  by  the  authorities,  when
 they  are  condemned,  they  are  chang-
 ed  into  trucks  and  lorries  The  truck
 and  lorry  traffic  is  taking  the  cream
 of  the  revenue  which  would  other-
 wise  go  to  the  railways.  The  entire
 passenger  and  cargo  traffic  is  now
 almost  monopolised  by  them  As
 far  as  the  South  is  concerned,  there
 are  four  or  five  concerns  who  have
 monopolised  the  traffic  and  are  mak-
 ing  huge  profits.  The  amount  of  cor-
 ruptian  prevalent  among  them  75  not-
 orious  If  we  ask  for  Re.  of  a  bus~
 owner  to  ply  a  single  bus  on  one
 route,  he  will  pay  as  much  as  the
 value  of  the  bus  to  the  authorities

 (Amendment  and
 Validation)  Bull

 There  is  so  much  profit  made  by  the
 conversion  of  the  motor  spirit  en.
 gines  into  diese]  engines

 Kerala  has  a  particular  problem
 which  383  unlike  in  other  States.
 There  the  density  of  population  38
 so  much  and  the  population  is_  50
 congested  that  it  has  become  a  not
 orious  affair  Every  bus  which  ha,
 to  ply  with  20  or  25  people  usualy
 takes  50  people  So  my  contention  ॥५
 that  there  must  be  more  enhanced
 taxation  on  the  buses,  thereby  pro-
 viding  as  much  revenue  for  the  pu:
 pose  of  expanding  the  traffic  more
 and  more

 Mr.  Deputy-Speaker:  That  means
 they  will  carry  still  more  people”

 hri  दि  P.  Nayar:  Now  they  su:
 reptitiously  do  it.  Let  it  be  legalised

 Shri  Warior:  We  must  break  =  thr
 monopoly  of  these  people  who  arc
 earning  huge  profits,  by  heavier  tax
 ation

 Mr.  Deputy-Speaker  It  must  =  }x
 shared!

 Shri  Warior:  These  prople  ०६६
 been  evading  taxes  not  only  now  bu.
 before  Even  now,  as  Shr:  Narayan
 ankutty  Menon  said,  they  have  appl.
 ed  for  a  writ  to  the  High  Cour!
 against  this  Ordinance  J  do  not
 know  how  far  this  Bull  will  give  the
 necessary  power  to  Government  to
 impose  taxation  They  know  so  many
 dubjous  methods,  legal  and  illegal,  to
 dodge  the  taxation  authorities

 So  my  appeal  to  the  Government
 is  to  examine  this  point  and  eck
 the  advice  of  the  Law  Ministry  in
 this  respect  if  they  have  not  already
 done  so_  I  think  they  must  have  don*
 so;  7  not,  they  must  consult  the  Lew
 Ministry  and  bring  forward  proper
 legislation  immediately  to  check  the
 methods  by  which  these  people  evade
 taxation

 Mr.  Deputy-Speaker:  The  question
 is

 “That  the  Bill  be  passed”
 The  motion  was  adopted.
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 ‘MOTION  RE  REPORT  OF  THE
 CQMMISSIONER  FOR  LINGUISTIC
 MINORITIES—coned.
 Mr.  Deputy-Speaker.  The  House

 now  proceed  with  further  consi-
 derdtion  of  the  motion  moved  by  Shri
 Datar  on  the  8th  September  regard-
 ing  Report  of  the  Commissioner

 guistic  Minorities  for  the  per-
 307  July,  2957  to  378  July  ‘1958,

 laid  on  the  Table  of  the  House  on  the
 $th  May  ‘1959,  together  with  the  two
 amendments  moved  thereon

 Shri  Panigrah:  may  continue  his
 speech

 Shri  Panigrahi  (Puri)  Mr  Deputy-
 Speaker,  yesterday  I  was  trying  to
 explain  as  to  how  this  special  officer,
 the  Commissioner  for  Linguistic  Min-
 orities  had  failed  to  discharge  his
 duties  properly  in  so  far  as  the  safe-
 guarding  of  the  rights  of  the  minorit-
 १९९  w@s  concerned  We  shall  judge
 the  success  of  the  Commissioner  by
 seeing  whether  his  appointment  has
 cicated  confidence  in  the  minds  of
 of  the  hnguistic  minorities

 If  we  go  through  the  Report,  we
 will  find  that  many  of  the  linguistic
 munorities  in  the  different  States  do
 not  even  know  of  the  creation  of  this
 post  of  Commissioner  for  Linguistic
 Minorities  So  the  Government  must
 have  taken  adequate  steps  to  inform
 the  different  hnguistic  mmorities  in
 the  different  States  about  the  creation
 of  this  post  so  that  they  would  have
 been  in  a  position  to  send  petstions
 direct  ४७  the  Commussioner  But  in
 many  places  m  many  States,  the  lin-
 guistic  minorities  do  not  yet  know
 that  for  safeguarding  their  interests
 the  post  of  a  Commissioner  has  been
 cheated  -

 lf  we  go  through  the  Report,  we
 find  that  there  is  a  measure  of

 cency  in  it  The  Commissioner

 ‘sate  af
 been gal  co
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 which
 cult

 :2°  7०  reply  may  be  in  a  diff
 Rosition  to  reply  All  these

 pans
 the  Commussioner  has  taken

 species
 whereas  he  has  been

 aimeun
 asked  to  investigate  the

 7९8  of  the  hnguwistic  minorities.
 We  Ww. il]  also  find  in  the  ort  an

 hon  a
 of  helplessness  Wien  the

 were  |
 20०  spoke,  he  said  that  steps

 interesye
 &  taken  to  see  that  the

 were  7
 of  the  lnguistic  minorities

 tryin
 afeguarded  Yesterday  I  was yin€  to  point  out  that  the  Oriya-

 ome
 peopie  in  the  district  of

 Khersee  87d  m  Saraskella  anid
 €T5Wan  in  Bihar  and  the  Urdu-

 TP  ae  people  in  Delhi,  Bihar  and

 Yestente
 rating  serine  dardiaion.

 Harv.  lay  my  hon  fmend,  Shri
 the  Ure

 70m  UP  pointed  out  that

 sufferings  pPeare
 minorities  are  also

 4  Hrs.

 But,  7  would  lke  to  appreciate  the
 act  Of  the  Commussioner  in  one  ins- tance  A  news  item  appeared  in  the
 Statesman  of  the  lth  March,  958
 Tegarding  some  difficulties  of  the
 Telugu_syeaking  minorities  of  Parla- kimedi  m  Orissa  The  promptness with  Which  the  Commussioner  acted

 8MAazmg.  The  newspaper  report
 ®PPesftq  on  the  9  March,  ‘1958;
 and,  On  2th  March,  1958,  immediately, the  Commissioner  made  an  enquiry from  the  Orissa  Government  to  know
 what  Was  happening  I  appreciate the  PrSmptness  with  which  he  acted
 I  onlY  wish  that  this  promptness should  nave  been  extended  to  all  suc
 ९8563  Where  the  linguistic  minorities
 such  &  the  Oriyas  and  the  Bengalis
 are  SUfering  in  Bihar  and  other
 places.

 Wha;  about  the  complaints  of  the
 lc  minorities  of  these  places?

 Have  they  received  the  attention  of
 the  Commission
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 [Shri  Panigrahi]
 the  difficulties  of  the  linguistic  mino-
 rities  in  those  areas?  I  think  the
 Commissioner  should  also  go  through
 those  reports  as  he  cared  to  go
 through  the  report  which  appeared  in
 the  Statesman.

 With  regard  to  the  limitations  of
 the  Commissioner  I  would  urge
 upon  the  hon.  Minister  to  see  that
 he  is  invested  with  more  statutory
 power  and  authority.  At  present,  the
 Commissioner  feels  as  if  he  is  obliged
 only  to  send  reports  and  to  make
 enquiries  by  post—sometimes  he  pre-
 fers  to  go  to  some  places  also.  I
 would  like  to  urge  upon  the  hon.  Min-
 ister  that  like  the  Commissioner  for
 Scheduled  Castes  and  Scheduled  Tri-
 bes,  this  Commissioner  for  Linguis-
 tic  Minorities  should  be  vested  with
 certain  more  statutory  powers  so  that
 he  can  really  safeguard  the  interests
 of  the  linguistic  minorities.

 One  more  point,  and  I  will  finish.
 With  regard  to  the  different  safe-
 guards  which  have  been  provided  by
 the  Constitution  and  which  have  been
 suggested  by  the  States  Reorganisa-
 tion  Commission,  I  would  like  to  know
 from  the  hon.  Minister  how  many  of
 them  are  really  being  implemented  in
 the  different  States.  Yesterday  I
 narrated  the  safeguards  and  the  hon.
 Minister  also  pomted  them  out  in
 his  preliminary  observations.  I  would
 like  to  know  from  the  hon.  Minister
 how  many  of  them  are  being  imple-
 mented  in  Bihar  or  in  other  States
 where  the  linguistic  minorities  are
 suffering.

 If  we  can  get  such  a  statement,  at
 least  we  will  be  in  a  position  to  see
 whether  something  is  being  done
 practically  to  implement  all  these
 safeguards.  If  the  safeguards  are  not
 being  implemented,  we  may  be  able
 to  know  what  are  the  difficulties  in
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 Students  are  attending,  how  many  are
 Feceiving  aid  and  so  on.  All  these
 details  should  be  placed  before  us  so
 that  the  linguistic  minorities  may  be
 Teally  satisfied  that  something  is  being
 done.  Then  this  office  of  the  Special
 Commissioner  will  crefte  confidence
 in  the  minds  of  the  linguistic  minori-
 tleg  and  there  will  be  no  trouble,

 In  the  end,  I  would  submit  that  the
 bon.  Minister  should  see  whether  the
 Special  Commissioner  for  Linguistic
 Minorities  could  not  be  invested  with
 More  statutory  powers  so  that  the
 linguistic  minorities  might  feel  assured

 a
 their  interests  will  be  safeguard-

 aft  qo  हि  रहमान  (भमरोहा  )  :
 गोहतरिम  डिप्टों  स्पोबार  साहब,इस  वक्‍त
 हैमारे  सामने  झ्कलोवठों  जुआातों  के  कमिश्नर
 को  सपोर्ट  मौजूद  है।  जहा  तक  बमिइनर
 साहब  ने  मेहतत  फ़रमाई  है  और  भ्रक  नोयतो

 जुबातों  के  बारे  में  जो  कुस्  लिखा है,  वह  एक
 हद  तवां  काबिले  तारीक  है।  लेकित  इपो
 के  साय-ताथ  में  यह  बहने  पर  मजबूर  हू  कि

 यह  रिपर्ट  भ्रपने  मक  उद  में  नाकाम  है,  माप  कुन
 है  भौर  गैर  मुएम्मल  है।  क्यों?  इपलड़े
 कि  गवरउमेट  झाफ़े  इंडिया  को  पालिसी  के
 मातहत  स्टेट  गवर्ननर्दें  जुबान  के  मसें  में,
 तालोम  के  बारे  में,  इब्तदाई  तालेम,  सानवी
 तालम,  युनिवर्सिटों  तालीम  के  बारे  में--

 बहुत  कुड्ध  जानता  है,  उन  को  मालूम:  हैँ,
 इसलिवे  हे  बुद  भी  उस  ५र  झमल  बार  संबधी

 हूँ  7  फिर  क्यो  इस  बात  को  जरूरत  पेश  भाई
 कि  एप  कामइ्नर  शना  गाय  ह (ह  जुबानों  के  लिे

 मुंकरंर  किया  जाबव  ?  इस  का  बैवप्राउड
 झौर  ५सेमन्जर  यह  है  कि  जिस  वक्‍त  रटेट्स
 के  रो-प्ार्ग  ।इजेशन  के  बारे  में  बहस  वो
 भीर  इस  सिलसिले  में  एक  गामोश्नत

 हिन्दुस्तान  के  मुस्तलिफ़  हिस्तों  में  गत
 कर  रहा  था,  उस  क्त  प्रकलीयती  जुबानों:
 के  नुमायंदों  ने ---उर्दू  के  हामियों  ौर  दर्स्पै
 झकलोयतों  जुबानों  के  हाभियों  बे--इस  फ्क्
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 की  कोशिश  कौ  झौर  यह  मुतालिया  किया
 कि.  भरमली  तौर  पर  हमारी  प्रकलीयती
 जुबानों  को  ज्यादा  से  ज्यादा  तरक्की  मिलने
 के  लिये,  भौर  उस  के  खेकगाईज  हासिल  होने
 के  लिए  एक  कमिए्नर  मुकरर  किया  जाय  |
 इत  बिना  पर  जुलाई,  १९५७  में  कमिश्नर
 का  सकहूर  कुभा  भौर  भ्राज  सितम्बर,
 १६५६  में  हमारे  सामने  उसको  पहनो  रिपोर्ट

 पेश  है

 इस  रिपोर्ट  में  जो  सवालनामा  भौर
 उस  के  जवाबात  दर्ज  हैं,  उन  से  यह  अन्दाजा
 होता  है  कि  बहुत  सी  स्टेट  गवर्नमेटों  ने
 महज  ानापूरी  की  है  भौर  कोई  वाजेह
 तोर  पर  यह  नहीं  दिखाया  कि  उनके  यहा
 जहा-जहा  लिसानो  श्रकलायते  है,  उन  के
 बारे  में  अमनो  तौर  पर  क्या  बम  किया  जा
 रहा  है,  क्या  इकदामात  चि  जा  रे है ।
 यह  चोज  खास  तौर  पर  नाट  करने  के
 काबिल  हूँ।  में  यह  भ्रजं  करना  चाहता  हूं
 कि  कमिश्नर  साहब  की  स्पोर्ट  सिर्फ़
 जायगा  लेते  के  लिये  नही  था  ।  जायजे
 से  जगे  वह  इप  बात  का  भो  साबित  करते
 कि  स्टेट  गवन॑मटों  में  जहा  ज्हा  इस  बारे  में
 बनो  थो,  उस  के  मुताल्लिबः  बामिदनर  साहब
 ते  जया  कि  7  भोर  उस  के  नतीजे  के  तौर  पर
 स्टेट  गवर्तनेढा  को  जानिब  से  कोई  इकदाम,त
 हु?  या  नहों  -  इसी  तरीके से  दूसरे
 मामलात  में  भी  खास  तौर  पर  तवज्जह  देने
 का  जडूरत  थो,  ताकि  यह  बात  वाजेह  हो
 जाती  कि  कौन  स्टेट्स  गवर्नमेट  झाफ
 इंडिया  को  पालिसी  के  मातहत  भवालीयती
 चुातों  को  सहो  हकूक  दे  रहो  है  भौर

 "

 त्रमाम  ह््ह्क  झमतों  तौर  पर  अंजाम  पा
 रहे  है  या  नहों  -  इसे  मे  कोई  शक  नहीं
 कि  जहा  तक  बाज  स्टेट्स  के  एलानात
 का ताल्लु ह  है.्बे  बहुत  बुदतुमा  मालूम  होते
 है।  लेन  सवाल  सिर्फ़  एलानात
 करते  का  नहीं  है  सवाल  यह  है
 किउन  एलानात  के  मुताबिक  झमनो  तौर
 वर्क्या  हाता  है  ry
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 इस  सिलसिले  में  में  खास  तौर  पर  कहूंगा
 कि  उतर  प्रदेश  के  मुताल्लिक,  जहां  उर्पू
 को  ज्यादा  से  ज्यादा  पनपने  की  गुजायध  होनी
 चाहिये  थो,  इस  रिपोर्ट  में  बहुत  हो  मायूसकुच
 नतीजा  दिलाया  गया  है  शर  जो  समय
 हमारे  सामने  ाया है,  उसको  हम  जिस  हद
 तक  भी  मापूसहुत  करार  दें,  वह  बजा  भौर
 दुद्स्त  है  ।  वहा  १६५३  में  वह  तय  कार
 दियागया  कि  यहा  पर  हर  शख्स  की
 जबान  हिन्दी  है।  इस  के  नतीजे  में  उर्दू
 के  हमददों  ने  लास  तौर  पर  झौर  जा  दूसरी
 अवालीथतो  जुआनों  के  मानने  वाले  थे,  उन्होंते
 एहतजाज  शोर  प्रटटेस्ट  किया  और  कहा  कि
 ऐसा  नहीं  हाना  चाहिये  था,  इस  लिये  कि
 जब  हमारे  विवान  में,  कास्टीच्यूशन  में,
 दस्तुर  में  दफा  ३५०  प्रलिफ  में  यह  बात  साफ
 है  कि  हर  पके  वाले  को  इनब्तदाई  तालीम
 प्रपती  मरर-टग  में  भ्रपवी  मादरी  जुआान  में
 देनी  चाहिये  7  ता  क्त्सि  तरीके  से  यह  कहा
 जा  सकता  है  कि  ्ून  पी०  में  हर  शख्स  की.
 मादरी  जुबान  शीर  मदर-ठग  हिन्दों  है  ?
 इस  बिना  प२  नतीजा  यह  निवाता  कि
 गव मिट  को  तरफ  से  एलान  हुश्रा  कि  यह
 जरूरी  नही  है ब  सरब"री  तौर  पर  इस  बारे
 में  फँसला  किया  जाये,  बल्वि'  इस  वा  मदार
 भौर  मँयार  तुतबा  भोर  उन  के  गाजियन्ज
 पर  होगा--भ्रगर  तुनेबा  के  गाणजियन्ज
 यह  कह।  हैं  कि  उन के  बच्चों का  मादरी

 जुबान  उर्दू  है,  तो  उन  की  जुबान  उर्दू  ही
 तस्लीम  को  जायगी  श्र  सरकारी  एलान
 के  मुताविक  हर  एक  को  जुबान  का  हिन्दी
 नहीं  करार  दिया  जायगा  |  यह  बात  जल्री
 थी  कि  कमिदनर  साहव  झपनी  रिपाट  में
 यह  बात  साबित  वार  देत  ष  खतर  अदेदा

 में  झब  तक  जो  सूर  -हाल  पर्दा  है,  उसके

 मुताबिक  जहा  तक  इब्तदाई  दर्जे  प्र
 प्राइमरों  दर्जे  का  ताल्लुक  है,  उस  में  उर्दू.
 ही  मदर-टग  शौर  मादरी  जुबान  कः  है।संयत
 से  मोडियम  भाफ़  हस्ट्क्शान--जरिया  तालोमा

 नरी  है  या  नहीं  ।  इस  बारे  में  इस  रिपोर्ट
 में  कोई  तफतील  --कोई  ढीटेलन-तईर  दी
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 गई  है  और  इस  से  यह  पता  नहीं  चलता  कि
 १६५३  के  एलान  के  बाद  क्‍या  कदम  भा
 बढ़ाया  गया  है  ---भाषा  उर्दू  को  जरिया-
 तालोम  करार  दिया  गया  है  या  नहीं  प्रौर
 झगर  दिया  गया  है,  तो  कितने  स्कनों  में,
 कितनी  जगहों पर  प्राज  उर्दू  मीडियम  की
 हैसियत  से  इस्तेमाल  होती  है  1  यह  कह
 दैना  ही  काफ़ी  नही  है  कि  उर्दू  पढ़ाई जाती  है  ।
 सवाल  यह  है  कि  मादरी  जुबान  की  हैसियत
 से  खस को  ज़रिया-तालीस  बनाया  गया

 है  या  नही  भौर  झगर  बनाया  गया  है,  तो
 किन  झज़ला  में  बनाया  गया  है  ।  जिन
 अज़ला  के  बारे  में  चीफ़  मिनिस्टर,  उत्तर
 ब्रदेदा न ेने  एलानात  किये  थे.  क्‍या  यह  साबित

 हो  सकेगा  कि  उन  जगड़ों  में  भ्ाज  बड़ी
 फ़राखदिली  के  साथ  स्क्लो  मे  मादरी  जुबान
 की  हैसियत से  उर्दू  पढ़ाई जाती  है  |  जहां
 सक  में  समझता  हूं,  यह  बाक्या  नही  है।  झमी
 तक  इस  मामले  में  मायूसी ही  मायूसी  है  t
 wart  जरूर  है  खुशकुन  भौर  यह  भी
 ग़नीमत  है  कि  जिस  रियासत  की  तरफ़  से
 ये  एलानात  नहीं  होते  थे  भौर  जहां  उर्दू
 को  कोई  जुबान  तस्लीम  नही  किया  जाता

 था,  वहां  उस  को  एक  जुवान  तस्‍्लीम  कर  के
 उस  कै  लिये  अज़ला  मुकरर  किये  गये  हैं  ।
 लेकिन  इस  वक्‍त  वहां  क्‍या  कंफियत  है,
 इसका  कोई  ज़िक्र  कमिएनर  साहब  ने  नहीं
 किया  है।  उन्होने  यह  नहीं  बताया  कि

 श्बहां  सानवी  मदारस॑  में--मिडिल

 स्कूलों  में--सानवी  तालीम  के  सिलसिले  में
 उसके  लिये  क्या  क्‍या  सहूलियतें  बहम  पहुंचाई
 गई  हूँ।  उन्होंने  यह  भी  नहीं  बताया  कि
 यहां  पर  उर्दू  की  निसाब  की  किताबें भी
 मौजूद  है  या  नहीं,  क्योकि  जब  तक  उर्दू  की
 शालीम के  लिये  निसाव की  किताबें  ही  मौजूद
 भ  हों, वह  तालीम  नहीं  दी  जा  सकती  हैं।

 औया  नहीं,  हालांकि  पिच  चार,  पांच,
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 a:  बरस  ऐसे  गुज़र  चुके  हैं  ,  जिन  में  उत्तर
 प्रदेश में उर्दू की में  उर्दू  की  निसाब  की  किताबें  मौजूद
 नहीं  थी,  नहीं  छपती  थी,  नहीं  शाया  होती
 थीं।  सवाल  यह  है  कि  किस  तरह  बच्चे
 अपनी  भादरी  जवान  में  तालीम  हासिस
 कर  सकेंगे,  अगर  निसाध-तालौस---क्यूरि-
 कलम  कोर्से--के  मुताबिक  किताब  शाया
 न  होगी,  मौजूद नहीं  होंगी  ।  यह  भी  नहीं
 बताया  गया  है  कि  उस्तादों  की  सरवियत

 के  लिये  ट्रेनिंग का  क्या  इन्तजाम  किया  गया
 है,  जिस से  उर्दू  की  तालीम थे  उस्ताद दे
 सकें  -  यह भी  नहीं  बताया गया  है  ि
 किन-किन  इलाकों में  गवर्नमेंट के रिकारे के  रिका

 उर्दू  में  रखे  जाते  हैं  जहाँ  तक  में  समझता
 हैं, इस  मामले में  तरक्की  सिफ़र  पौर
 जीरो  ही  होगी  ---इसके  भागे  उत्तर  प्रदेश
 के  बारे  मे  नहीं  कहा  जायगा।  दूसरे
 दर्ज  में  बिहार  शामिल  है।  तीसरे  दर्ज
 में  दिल्ली भी  शामिल है  और  फिर  पंजाब

 का  कुछ  हिस्सा भी  शामिल  है।  एन
 तमाम  इलाकों के  बारे में  ये  तमाम  तफती-
 लात  हमारे  सामने  नही  हैं।  यह  भी  हमारे

 सामने  नही  है  कि  उत्तर  प्रदेश में  उर्दू  में
 दरख्वास्त  |  कुबूल  की  जाती  हैं  या  नहीं

 तब्दीली हुई  झर  कमिएसर साहब  इस
 मूकरर  किये  गये  हैं  कि  बह  तंब्दौरी

 कोई  खातिर-क्यॉह
 |
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 इम्पोटटेट  एलानात हैं,  जो  कि  उर्द ूमे ंशाया  किये
 मजे  |  में  मैसूर  स्टेट,  1... |  स्टेट  भौर  बम्बई

 को  बकाई---मुनारकवाद  दूंगा  कि  उन्होंने इस
 बारे  में  भ्रच्छे  इकदामात  किये  हे।  काश,  उत्तर
 श्रदेचा,  दिल्‍ली,  विहार,  पंजाब,  राजस्थान  भौर
 द... औ  अदेश  भी  कदम  बढ़ाते घौर जिस जिस शर  चिर  जिस
 हैसियत  से  उर्दू  का  हक  उन  स्टेट्स  में  है,  उस
 जैसियत से यहां से  यहां  उस  को  तरक्की  होती
 ate  जहाँ  तक  सहलियतों  का  ताल्लुवा  है
 उन  स्टेट्स  के  भ्रन्दर  उनको  ज्यादा  से  ज्यादा

 शहलियत  मिलती  हूँ  या  नहीं,  ये  तमाम

 बाते  ऐसी  हैं  जिनका  में  समझता हु  वि!  रिपोर्ट

 में  तफतील  के  हाथ  जिक्र  नहीं  है।  इस  बिना

 पर  में  यह  जरूर  कहूग  कि  प्रगर  कमिश्नर

 ह...  की  तवारंरी  इस  गंज  से  हुईं  है  कि  वह
 इन  सब  चीजों  को  देखें  तो  गर  इस  कोताही
 को  कमिश्नर  साहब  पूरा  नहीं कर  सके
 तो  हमारे  होम  सिनिस्टर  झौर  गवर्नमेट
 झाक  इंडिया  की  होम  मिनिस्ट्री  का  फर्ज  है
 fa  बह  ऐसे  इकदामात  जो  है  उन  सब  का

 जिक्र  करे  और  जब  उस  रिपोर्ट  को  यहा  पेश
 किया  जाये  नो  कम  से  कम  जो  पुकार  यहा
 पर  चाई,  तेलेश  य्गरह  दूसरी  अकलियेती
 जबानो  के  बारे  में  की  जाती  है,  जो  मुतासबात
 पेश  किये  जाते  हैं,  रिपोर्ट  में  उन  तमाम

 प्रोटेस्ट्स,  तमाम  तकरीरों  को  साथ-साथ
 शामिल  किया  जाये  ताकि  सदर  जमहूरिया
 बौर  फरमायें  और  इसाफ  करें  झोर  बताये
 ह;  विस  तरह  से  इन  स्टेट्स  में  राइन्दा
 कमिहनर  साहब  को  अपना  हक  अदा  करना
 है,  ड्यूटी  झदा  करनी  है,  फर्ज  भ्रदा  करना  है
 और  किस  तरह  से  माहतारेटीज  की  जबानों
 को  सेफयार्ड  शौर  उनके  हकूक  मिल  सकते
 है  1  इन  जुमलात  के  साथ  मै  पुरजोर  गुजारिश
 बारूगा  कि  मिनिस्टर  साहब  इस  पर  गौर
 करें,  जौर  सिर्फ  इतना  खुश  करने  के  लिये
 रिपोर्ट  हमें  न  दिखायें  किं  इस  किस्म  के

 शेलानात  हुवे  है,  इस  किस्म  का  तजकरा

 हुमा  है  |  सवाल  यह  है  कि  जो  इकदामात
 उठाये  गये  हैं,  बे  इकदामात  क्या  है,  उनकी
 डहिदेल्स  क्‍या  है,  उनकी  तफसीलात  ब्या  है

 225  L.S.D—7

 for  Linguistic  Minorities

 भौर  अमलो'  तौर  पर  प्रेक्टिकल  तौर  पर
 उनके  मुताल्लिक  स्टेट  गवर्नमेंट्स  ने  क्‍या
 क्या  किया  है,  खास  तौर  पर  उत्तर  प्रदेश  ने,
 बिहार  ने,  दिल्ली  ने  और  पजाब  ने  ।
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 महोदय,  भाषाई  अल्पसख्यको  के  कमिश्तर
 महोदय  ने  प्रपनी  जो  पहली  'रिपॉट  शासन
 के  समक्ष  प्रस्तुत  कौ  है,  उसके  लिये  में  उनको
 हादिक  बधाई  देना  चाहताहु।  राज्यों
 के  पुनर्गठन  के  बाद  पिछले  दिनो  संविधान
 की  धारा  ३५०  में  जो  सशोधन  किया  गया  था
 उसके  अन्तर्गत  कमिश्नर  को  नियुक्तित  हुई
 श्रौर  पिछले  एक  वर्ष  के  अन्दर  सारे  देश  की
 समस्याप्रो  की  श्रोर  उन्होंने  जो  अपना  ध्यान
 केन्द्रित  किया,  में  समझता  हू  कि  इसके  लिये
 ये  हम  सब  की  बधाई  के  पात्र  है  ।

 यहा  पर  बहुत  में  माननीय  मित्रों  ने
 झभी  तक  जो  भालोचनाये  की  हूँ,  उनसे  यह
 मिद्ध  होता  है  कि  उन्हें  इस  बास्ने  इत्मीनान

 नही  हुआ  है  कि  कमिइ्नर  महोदय  बहुत
 जागे  नहीं  बढ़  हुँ  शौर  उनको  बोर  चाबे
 बढ़ना  चाहिये  था  गौर  जो  अभी  भो  बहुत
 सी  कठिनाइया  हमारे  अल्पसंख्यको  की  रही

 हैं  उनके  निराकरण  का  उन्हे  सपाय  करना

 चाहिये  था  ।
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 {aft  wer  दकन]
 अमी  मेरे  मानरोय  मिल  श्री  Ho  हि?

 रहमान  जी  बोल  रहे  थे  भोर  उन्होंने  भी
 इस  और  इदारा  किया  i  लेकित  में  इस
 बारे  में  बड़ी  नम्नता  के  साथ  यह  निवेदन  करना
 चाहता  हू  कि  यह  कमिश्नर  महंदय  को  सबसे
 प्रारस्मिक  रिपोर्ट  है,  झभी  उन्होंने  एक  प्रकार
 से  स्थिति  का  भ्रध्ययत  किया  है,  उसका
 जायजा  लिया  है,  ओर  भ्रगलो  रिपोर्ट  में,

 मुझे  पूरी  उम्मोद  है,  कि  ने  समस्याओ्रों  की
 गहराई  से  अ्ध्ययत्न  करके  उल्लेव  करेगे
 झौर  उन  कठिताइपों  को  दूर  करने  के  लिये

 कु  ठोस  कदम  उठाये  भर  तब  स्थिति  मे,
 हालत  में  बहुत  ह: (अ  सूधार  द्वो  सकेगा  ।

 में  कमिश्नर  महीदय  की  रिपोर्ट  के
 सम्बन्ध  में  सोबें  कुम  बाते  रखते  से  पहले
 झपने  बुनियादी  विचार  सदन  के  समक्ष
 रखता  चाहता  हू  ।  राज्यों  के  पुनर्गठन  से
 जैतो  कि  भ्राशका  थो,  भाषा  खम्बन्वों  विवाद
 सब  जगह  उठ  खड़े  ह्  ओर  यह  एक  प्रकार
 से  अभ्रनिवार्य  भी  था  ।  लेकिन  मेरा  अपना
 खयाल  यह  है  कि  दमी  मो  हमारे  देश  के
 फर्मवारो  को  यह  सोचता  चाहिप  कि  क्‍या
 कोई  ऐसा  कदम  उठाया  जा  सकता  है  जिसके
 हारा  इन  झ्त्पतख्यकों  को  सख्या  कन से  कम
 कर  दो  जाय  |  वेसे  तो  श्रगर  भाषा  के  आवार
 पर  सब  प्रान्त  बन  भी  जाते  है,  उसके  बाद
 भी  मे  समझता  हु  कि  दूसरी  भाषायें  बोलने
 वाले  अल्पसख्यक  लोग  रह  हो  जायेग
 हमारे  देश  में,  यह  बड  सौभाग्य  की  बात  है,
 कि  दिल्ली,  बम्बई  कलकत्ता,  मद्रास  इत्यादि
 इतने  बड़े  बड़े  दाहर  है,  चाहे  एक  भाषा  के
 प्रान्तो  के  अन्दर  स्थित  है  फिर  भी  उनमे

 एक  नहीं  बल्कि  हमारे  देश  के  लगभग  १४
 या  २०  या  २५  जितनी  भी  भाषायें  है,
 उनकी  बोलन  वाले  माई  रहते  हैं  भौर  इस
 प्रकार  से  व.  एकता  का  स्वरूप  हमारे  सामने

 प्रस्तुत  करते  हैं  a  लेकित  इस  सम्बन्ध  में  में
 निवेदन  करना  चाहता  हू  कि  यद्यपि  बहुत
 से  हमारे  लोगों  के  अन्दर  इस  बारे  में  मतमेद

 for  Linguistic  Minorities

 ही  सकी  है  लेवित  मेरा  खयाल  यह  है  कि  राज्य

 बुनगंडन  आयोग  ने  जो  सिफारिशों  को  थीं,
 उनको  एक  लॉजिकल  कारालरी  यह  होतो
 भी  कि  जो  इस  तरह  के  सीमा  सम्बन्धी  विवाद

 हूँ  जो  कि  माषा  पर  झावबारित  है  उनके
 जारे  में  सीमा  प्रायोग  की  नियुक्ति  की  जाती
 और  फिर  बारोकी  से  उनका  अध्मयन  करके
 वास्तव  में  जिनको  सहूलियाते  जिन  इलाकों
 में  होती,  जो  जिस  भाषा  को  बोलने  वाल़े  है,
 ऊनको  उन  प्रान्तों  में  जोड़  दिया  जाता,
 ती  देश  का  कोई  नुवासान  न  होता  ।  मद्रास
 और'  श्ान्घ्र  को  सरकारा  न  पाटस्कर  एवार्ड
 की  स्वीकार  करके  जो  आदर्श  प्रस्तुत  किया

 है  उसे  दूसरे  प्रान्तों  के  भ्रन्दर  भो  लाग  किया
 जाना  चाहिय,  विशेषकर  अम्बई  ओर  मैसूर
 के  बीच  जो  बडा  कट  विवाद  चल  रहा  है,
 उसको  निपटाने  के  लिये  झगर  वैसी  व्यवस्था
 की  जाय  ते  मुझे  भ्रशा  है  कि  यह  समस्या

 सुलझाई  जा  सकती  है  भौर  कुछ  ही  दिनो  में
 &  जो  कठिनाइया  पैदा  हो  गई  है,  उनका

 अहुत  कुछ  हल  किया  जा  सकता  है

 श्राज  हमारे  आदरणीय  श्री  हिफजल
 रहमान  साहब  ने  उर्दू  के  सम्बन्ध  में  अप"

 कुछ  विचार  रखे  ।  उन्होंने  जिस  सयत  भाषा
 की,  मुलायम  भाषा  का  प्रयोग  किया  «

 उसके  लिये  में  उन्हें  बधाई  देता  हु  ।  लेकिन

 कल  जब  श्री  असार  हरवाती  साहब  भाषण

 दे  रहे  थे,  उनके  जोशो-खरोश  को  देख  करके

 मुझ  कुछ  झाइचर्य  हुआ  ।  उन्होने  कल  कहा
 कि  पन्द्रह  वर्ष  से  वह  हिन्दी  साहित्य  सम्मेलन
 के  सदस्य  है  और  उसके  साथ-साथ  उन्होंने
 जिस  प्रकार  से  अपनी  बातों  की  वकालत  को

 उससे  मुझ  न  केवल  झाइचये  हुआ  बल्कि

 ढ्ख  भी  हुआ ।

 श्राप  जानते ही  है,  उपाध्यक्ष  महोदय,  कि

 कुछ  वर्ष  पहले  भंजुमन-ए-सरककी-ए-उर्दू  की

 ह्लोर से  राष्ट्रपति जी  की  सेवा में  इस  भाशय  का

 प्रतिबेदन  दिया  गया  था  कि  उर्दू  को  तीम
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 ware  प्रात्तों  की  दूसरी  प्रादेशिक  भाषा,
 आाफिशयल  रीजनल  लैंगुएज़  घोषित  कर

 दिया  जाय  ।  इस  पर  काफी  विचार  हुआ
 झौर  उस  विचार  विमर्श  के  बाद  गृह  मत्रालय
 की  शोर  से  १४  जुलाई,  १६५८  को  जो  प्रेस
 नोट  जारी  किया  गया  उसमें  कुछ  इशारे
 किये  गये,  कुछ  दिल्याये  बताई  गईं  कि  किस
 प्रकार  से  हम  लोग  उर्दू  भाषा  के  बोलने  वाले
 जो  लोग  है,  उनकी  कठिनाइयो  को  कम
 कर  सकते  है  !  उसमे  एक  सिद्धान्त  अन्तिम
 रूप  से  स्वीकार  कर  लिया  गया  ।  हम
 उर्दू  के  प्रति  आदर  रखते  है  हम  उर्दू  को
 सस्कृत  के  समान  ऊचा  पद  देना  चाहते  है।
 दाग,  गालिब,  इकबाल,  भ्रकबर  इलाहाबादी
 जोश  मलीहाबादी,  विस्मिल  इलाहाबादी,
 ये  पाच  सात  नाम  a  से  है  जो  कि  हमारे  साहित्य
 में,  भारत  भर  के  साहित्य  में  श्रपना  स्थान
 रखते  है  और  चाहे  उर्दूं  के  बोलने  वाले!  शौर
 लिखने  वालो  की  सख्या  कुछ  घटती  चली

 जाय,  जो  कि  स्वाभाविक  भी  है,  बदली  हुई
 परिस्थितियों  में,  फिर  भी  इन्हें  बडे  साहित्य
 कारो  के  प्रति  जो  सम्मान  है,  वह  कभी  कम

 नही  होगा  ।  लेकिन  हम  अपने  देश  के  राज-
 काज  में  झौर  व्यवहार  में  किस  तरीके  से

 उर्दू  का  प्रयोग  करे,  यह  प्रइन  हमारे  सामने

 है  पिछले  दिनो  जो  प्रतिवेदन  दिया  गया
 था  कि  उर्दू  को  दिल्ली  में  उत्तर  प्रदेश  में,

 बिहार  में  श्रौर  पजाब  में  दूसरी  राजभाषा
 घोषित  किया  जाय,  उस  पर  केन्द्र  की  सर-
 कार  ने  अ्रपना  अन्तिम  निर्णय  दे  दिया  |

 स्टेट्स  रिभ्रा्गेनाइज़ेशन  कमिशन  ने  यह
 निदिचत  रूप  से  कह  दिय  था  कि  जिस  किसी
 प्रान्त  में  कम  से  कम  ३०  प्रतिशत  या  उससे
 अधिक  किसी  भाषा  के  बोलने  वाले  लोग  हो
 तब  उस  भाषा  को  सरकार  मान्यता  दे  अन्यथा

 नही  उत्तर  प्रदेक्ष  में  सन्‌  १६५१  की  जन-
 गणना  के  हिसाब  से  ७६  ४८  लोगो  ने  भ्रपन

 आपको  हिस्दी  भाषी  लिखाया,  हिन्दी  भाषा

 बोलने  बाला  लिखाया,  १०.७  ने  पती  भाषा

 हिन्दुस्ताती  बताई  ,  और  ६  ८  ने  उर्दू  बताई
 |

 for  Linguistic  Minorities

 इनके  अलावा  जो  २  ७  रहें  उन्होने  जैसे  कि
 गढ़वाल  जिले  के  रहने  वाले  कुछ  लोगों
 ने  अपनी  भाषा  गढवाली,  कुछ  ने  कुमायूनी,
 और  कुछ  ने  नेपाली  लिखाई--ये  भाषायें
 भी  हिन्दी  की  उपभाषाये  है,  इसलिये  उन्हें
 हमें  हिन्दी  के  श्रन्दर  ही  जोड़ना  पड़ेगा  1
 इस  कसौटी  पर  भी  उर्दू  का  जहा  तक  सम्बन्ध
 है,  उत्तर  प्रदेश  में  वह  दूसरी  भाषा  का  स्वरूप
 नही  ले  सकती  है,  दूसरी  भाषा  नही  बन  सकती
 है।  हा,  उसे  जो  सहुलियते  मिलनी  चाहियें,
 वे  ज़रूर  मिले  ।

 पिछले  दिनों  भ्रजुमन-ए-तरबकी-ए-
 उर्दू  ने  जो  प्रतिवेदन  दिया  था  और  होम
 मिनिस्द्री  की  शोर  से  जो  प्रेस  नोट  निकाला
 गया,  उसके  बारे  में  ह्स  रिपोर्ट  में  कहा
 गया  है

 “The  Press  Note  was  welcomed
 by  the  Anjuman-e-Taraqqi-e-
 Urdu  as  having  substantially  met
 their  demands”

 मोटे  तौर  से  उनकी  माग  स्वीकार  कर
 ली  गई  है  और  अब  उनकी  जो  कठिनाइया  हैं,
 उनके  ऊपर  ध्यान  दिया  जा  रहा  है।  मौलाना
 हि०  रहमान  साहब  यहा  मौजूद  है,  उनको
 याद  हांगा  कि  जब  पालियामेटरी  कमेटी
 जो  कि  भ्राफिशल  लंगुएज  के  बारे  मे  बनाई
 गई  थी,  उसमे  यह  सावाल  उठासा  गया
 उस  वक्‍त  उन्होंने  खुद  कहा  था  कि  अगर
 प्रेस  नोट  पर  पूरे  तौर  से  अमल  किया  जाये
 और  उत्को  राज  भाषा  समिति  की
 रिपोर्ट  में  सम्मलित  कर  दिया  जाये
 ता  उनको  सतोष  हो  जायेग्रा।  लेकिन
 उसके  बावजूद  भी  भ्रन्सार  हरवानी  साहब
 ने  अपने  भाषण  में  यह  कहा  कि  उर्दू  को  दूसरी
 भाषा  के  रूप  में  घोषित  किया  जाना  चाहिये  t
 में  समझता  हू  कि  यह  उन्होने  बेमोका  राग
 अलापा  है  भौर  अगर  वह  शान्ति  के  साथ
 और  सज़ीदगी  के  साथ  इस  पर  पुन  विजञार
 करे तो  मुझ  ह... ल  है  कि  वे  खुद  झपने  विधार
 पर  दृढ़  नहीं  रहेंगे  ।

 थी मु०  हि?  रहमान :.  मे  गुज़ारिश
 करना  चाहता  हू  कि  जहा  तक॑  संजुमग-ए-
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 प्भी  oe  हि  रहमान]

 तरक्‍्की-ए-उर्द  का  ताल्लुक़  है,  उसका

 मुतालिया  बाकई  में  श्रब  भी  यह  है  कि  उत्तर
 प्रदेश  में  उर्दू  को  दूसरी  सरकारी  जबान

 कबूल  किया  जाये  ।

 ieee,  e  et  cor  J
 CS  |.  65  Lge  ००३  ऐं)5  (७४
 bel  2  HWE  3०)  ड  yep

 So  5४  tt  ol  ly  calle

 esiby  csr  95  3०)  ue  (०४०)३)४

 हि ज  US  (४  छाछ

 ओमती  सहोदरा  बाई  राय  (सागर-
 रक्षित-प्रमुसूचित  जातियां)  लेकिन

 मुश्किल  यह  है  कि  उत्तर  प्रदेश  में  जितमी

 हिन्दी  बोली  जाती  है  उतनी  उर्दू  नहीं  बोली
 जाती  1

 करी  जक्‍्त  दक्षंत  :  में  निवेदन  करना

 चाहता  हूं  कि  झंजुमन-ए-तरक्की-ए-उर्दू  की
 स्थापना  ही  इसलिये  हुई  हे  कि  वह  द  को

 दूसरी  राजभाषा  घोषित  करवाये  |

 लेकिन  जहा  तक  हमारे  मौलाना  साहब  के
 रुख  का  सवाल  था,  मेने  जहां  तक  उसको
 समझा,  संसदीय  समिति  में  भी  उन्होंने  इस
 बात  को  कबूल  किया  कि  होम  मिनिस्ट्री  मे
 जो  सर्कूुलर  निकाला  है,  श्रमर  उस  पर  पूरी
 तरह  से  भ्रसल  हो  तो  फिलहाल  कम  से  कम
 इत्मीनान  हो  आता  है  और  उस  सिलसिले  में
 आये  बढ़ा  जा  सकता  है  1  मतलब  यह  है  कि  यह
 अपनी  ब्‌नियादी  मांग  पर  ज्यादा  दृढ़  नहीं
 हैं।  इस  सम्बन्ध  में  में  इतना  ही  कहना  चाहता

 हूं।

 शब  इसमें  जो  पाच  बाते  बतालाई  गई  है
 झौर  उसके  साथ  उत्तर  प्रदेश  की  सरकार  ने  जो
 लवाय  दिया  है  कि  हम  पहलें  सेउस  पर  झमल
 कर  रहे  है--  एक  जबह  पर  उन्होंने  इस
 ह... ड  थ  यह  स्थिति  बतलाई  है--उसकी

 for  Linguistic  Minorities

 आर  में  मौलाना  साहब  झौर  दूसरे  साथिय
 का  ध्यान  अ्राकथित  करना  चाहता  हू
 उन्होंने  लिखा  है  :

 “Orders  of  the  Government
 have  not  been  followed  in  the
 spirit  by  some  people  in  their
 enthusiasm  for  what  they  consi.
 dered  to  be  the  cause  of  Hind.”

 यानी  कही-कही  पर  अधिकारियो  ने  राज्य
 सरकार  के  झादेशों  का  पालन  पूरी  तरह  से

 नही  किया  ।  लेकिन  वह  झागे  लिखते  हैं

 “It  45  also  probably  true,  on
 the  other  hand,  that  certain  pro-
 tagonists  of  Urdu  have  at
 times  made  mountains  out  of
 mole-hills  and  come  forward  with
 complaints  for  which  there  is  no
 genuine  basis.”

 अर्थात्‌  तिल  का  ताड़  बनाने  के  लिये  भी  कभी
 कभी  उर्द  वालों  की  तरफ  से  शिकायत  की
 गई  है  ।  एक  बात  का  बतगड़  किया  गया,

 यह  इसका  दूसरा  पहलू  है।  जहा  कुछ  सरकारी
 कर्मचारियों  ने  सरकारी  झादेशों  का  पूरी
 तरह  से  पालन  नहीं  किया  वहा  जो  उर्दू  के
 पक्ष  ,  वाले  थे  उन्होंने  भी  बात  का  बतगड
 करने  की  कोशिश  की  ।  यानी  दोनो  तरफ
 से  यह  बात  थी  |

 इस  सम्बन्ध  में  में  यह  निवेदन  करना

 चाहता  हू  कि  इस  बारे  में  हिन्दी  वालो  की

 तरफ  से  शिकायत  यह  है  कि  झभी  तक  भी

 यथपि  सन्‌  १६५१  में  हिन्दी  को  उत्तर  प्रदेश

 की  राजभाषा  घोषित  किया  गया  था  लेकित

 अभी  तक  भी  उस  पर  कोई  अमल  उत्तर  प्रदेश

 में  नहीं  हो  पाया  है  ।  में  भ्रापको  बतलाऊं
 कि  श्रमी  यहां  पर  अदालती  भाषा  का  जिक्र

 किया  गया  y  मेरे  पास  एक  ब्रखबार  है

 बदायू  का  “चेतना”  नाम  का,  जिस  में  गहां
 के  जिला  जज  साहब  ने  एक  इध्तहार  प्रकाशित



 किया  है  यह  हिन्दी  में  प्रकाशित  हा  है
 शेकिन  इसकी  भाषा  जरा  देखिये

 ग्य  गअ्रदालत  श्री  झार०  एस०  भागंवा,
 जिला  जज,  बदायू

 मुतफ़रका  है. | अ  Vo  सन्‌  ५६
 हर  खास  व  ग्राम

 इदतहार  मजरिया  भदालत  जजी  बदायूं
 मुकाम  बदाय

 दरख्वास्त  म्‌सम्मा  शान्तीदेवी  व  गोमती
 देवी  ने  बास्ते  हसूल  सर्टीफिकेट  वसूल  जर
 कर्जा  व  किफालत  हाय  याफतनी  मुसम्मा
 बलेश्वरखयाल  मुतवफ्फा  बौहर'

 किर  कहते  है  तारीख  मुकरंरह
 हाजिर  हो  कर  उच्च  अभ्रपना  पेश  करे  ।  दर-

 मूरत  इनकजाय  तारीख  मजकूर  के  किर
 उच्च  किसी  का  न  सुना  जायगा  और  हुक्म
 मुनासिब  निस्वत  दरख्वास्त  मजक्र  के
 सादिर  होगा ।"”

 इसमें  कौनसा  शब्द  हिन्दी  का  है  बतला-
 हय?  मैं  समझता  ह  कि  यह  उर्दू  बाज  वक्‍त
 ऐसी  सकील  हो  जाती  है  कि  शायद  उर्दू  वाले
 भी  उसको  पूरी  तरह  से  समझ  न  कर  सके  ।
 में  उस  जिले  गढ़वाल  का  रहने  वाला

 हु  जहा  ब्रिटिष्त  सरकार  के  जमाने  में  भी
 हिन्दी  में  भ्रदालतल  का  कार्य  होता  था  और
 दवनागरी  लिपि  से  होता  था।  लेकिन

 वहा  श्राज  भी  जो  समन  जाते  है,  जिन्हें  हम
 हिन्दी  में  अद्भानपत्र  कहते  है  और  जिनके
 हारा  वादी  और  प्रतिवादी  को  बुलाया  जाता
 है,  उनका  शीर्षक  होता  है

 '
 समन  ब  गरज  इन्फिसाल  मुकदमा

 यानी  मुकदमा  का  फैसला  करने  के
 नये  समन  दिया  जा  रहा  है  ।  मेरा  निवेदन
 यह  है  कि  उत्तर  प्रदेश  में  इस  समम  जो  परि-
 वतन  हुआ  है  उस  को  हमें  भाषा  का  परि-
 वतन  सही  बल्कि  लिपि  का  परिवतंन  कह
 सकते  हैं  ni  लिपि  जरूर  देवनागरी  अपना

 for  Linguistic  Minorities

 ली गई है  ।  जो  कुछ  भी  वहां  प्रकाशित
 हो  रहा  है  यह  जरूर  देवनागरी  लिपि  में
 हो  रहा  है,  शौर  उसमे  ऐतराज़  की  गुजाइश
 नही  है,  छेकिन  भ्दालतो  की  भाषा  बुनियादी”
 तौर  से  फ़ारसी  शौर  उर्दू  मिश्रित  चल  रही

 है,  जिसके  प्रात  भ्राज  विद्रोह  है  ।  इसलिये
 में  उद  बालों  से  निवेदन  करना  चाहता  हू
 कि  उत्तर  प्रदेश  की  सरकार  ने  कमिश्नर
 महोदय  की  प्रइनावलि  का  जो  उत्तर  दिया  है
 उसमे  बतसलाया  गया  ह्  कि  हम  सच्चाई  के
 साथ  जो  केन्द्रीय  सरकार  की  विश्प्ति  है
 उस  पर  चलने  का  प्रयन्न  कर  रहे  है  ।  कुछ,
 चीजो  में  हमने  कमिया  महसूस  की  है,  उन
 को  ओर  हमने  सरकारी  अधिकारियों  का
 ध्यान  भ्रांकषित  किया  है  ।  तो  मेरा  खयाल
 है  कि  जंब  दूसरी  रिपोर्ट  आयेगी  तो  सब
 सदस्यों  को  यकीन  हो  जायेगा  कि  उत्तर  प्रदेश
 सरकार  हिन्दी  को  प्रधानता  देते  हुये  भी
 उर्दू  को  किसी  तरह  कोई  धक्का  नही  पहु-
 चाना  चाहती  और  उस  पर  पूरी  तरह  से
 अमल  करना  चाहती  है  ।

 में  यहा  पर  इस  विधय  को  समाप्त  करने
 से  पहले  श्री  प्न्साः  हरवानी  की  इस  बात  की
 श्रोर  सदत्  का  ध्यान  आकर्षित  करना  चाहता

 हू  कब  कि  उन्होने  हिन्दी  की कठिनता की  और
 ध्यान  आकर्षित  किया  और  जो  हिन्दी  का
 अखिल  प्रारतीय  स्वरूप  है  उस  पर  भी  प्राक्षेप
 करने  का  दुग्साहस  किया  ।  उन्होंने  एक  तरह
 से  मजाक  उड़ाते  हुए  कहा  कि  किस  तरह  से
 हिन्दी  भावा  को  क्लिष्ट  बनाया  जा  रहा  है
 उन्होने  “ससद्‌"  झौर  “सचिवालय  इस  तरह
 के  शब्दों  का  उल्लेख  किया  श्र  बतलाया  कि

 दिल्‍ली  की  आम  जनता  उनसे  पूरी  तोर  से
 परिचित  तही  है  भ्ौर  जब  यह  नाम  लिये  जाते
 है  तो  व  उनको  समझ  नहीं  पाते  हे  ।  में  निबेदन
 करना  चाहता हू  कि  प्राज  हिम्दी  एक  मोड
 पर  खडी  हूँ  और  उस  को  दो  तरफ  से  खीचा
 जा  रहा  है।  बहुत  से  लोग  ,  जिन  मे  से  एक  मे
 भी  हूं,  हिन्दी  को  सरल  बनाने  के  पक  में  हूं,
 लेकिन  मे  इस  तरह  से  उसे  सरल  करने के
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 [st  wee  दर्शन]
 फ्  में  नही  हु  जैसे  कि  पिछले  वर्षों  में  डा०

 रघुबीर  की  हिन्दी  के  विरोधियों  ने  एक  नई

 "हिन्दी  का  निर्माण  करने  की  कोशिश  की,  जिस  में

 (कैबिनट)  मत्रिमडल  का  भ्रनुवाद  किया
 गया  “बिचबिन्दी  खोली।  ऐसे  भ्रजीब  और
 अटपटे  दाब्द  बनाने  की  कोशिश  की  गई,
 सरलता  के  नाम  पर  ऐसी  गढन्त  करने  की

 कोशिदा  की  गई  जो  कि  हास्यास्पद  थी  ।  हम
 इतनी  दूरी  तक  नही  जाना  चाहते  ।

 लेकिन  सवाल  यह  है  कि  जो  हमारे  सवि-
 थान  में  आदेश  मिला  है  कि  हम  हिन्दी  को

 सारे  देश  की  भाषा  बनाना  चाहते  हे  श्र  उसे
 सब  भाषाधों  के  समीप  लाना  चाहते  है,  उस
 के  सदरभ  में  क्‍या  किया  जाय  ?  उसको  ध्यान

 से  देखिये  कि  हम  कैसे  ला  सकते  है  ।  भारत
 की  जितनी  भाषाये  हें  ्रधिकाशत  बे

 संस्कृत  की  पृत्रिया  ह ेभर  जितनी  दक्षिण  की

 आपषायें  है  उन  में  सस्कृत  शब्दों  का  काफी

 प्रतिशत  या  पर  सेन्टेज है,  उन  की  बहुलता  है,
 केवल  तामिल  को  छोड  कर,  हाला  कि  तामिल
 यर  भी  सस्कृत  का  प्रमाव  पडा  है,  इस  में

 सन्देह  नहीं  ।  इस  दृष्टिकोण  से  श्रगर  हम

 हिन्दी  को  भ्रखिल  भारतीय  स्वरूप  देना  चाहते

 है  तो  इस  के  सिवा  कोई  चारा  नही  है  कि  हम
 सस्कृत  शब्दों  को  उस  में  ले,  कठिन  शब्दों

 को  छोड  कर  ,  ताकि  जो  श्रन्य  भाषाशो  के  लोग

 हैं,  प्रादेशिक  भाषाओं  के  लोग  हे,  वे  उस  को

 अच्छी  तरह  समझ  सके  |

 नमी  राजभाषा  समिति  का  प्रतिवेदन

 हमारे  सामने  था,  शर  आज  राज्य  सभा  में

 उस  पर  विचार  हो  रहा  है।  कल  श्री  पणिक्कर

 साहब  नें,  जो  कि  हमारे  देश  में  दक्षिणी

 आपाधो  और  अग्रेजी  के एक  महानतम  विद्वान

 समझे  जाते  F  स्बयम्‌  बहा  पर  भाषण  देते  हुए
 इस  बात  को  बतलाया  कि  अंगर  हमे

 हिन्दी  को  भलखिस  भारतीय-स्वरूप  देना  है  तो

 उसकी  प्राधारणिला  हमें  सस्कृत  पर  रखती

 होगी  इस  के  सिवा  कोई  चारा  नहीं  है  भगर  हम
 उसे  अखिल  भारतीय  स्वरूप  देना  चाहते  हें

 for  Linguistic  M:norities

 और  दूसरी  भाषाभों  के  लजदीक  लाना  चाहते
 हैं  ताकि  सब  लोग  उसे  समझ  सके  1  इस  का
 झौर  कोई  उपाय  नही  रह  जाता  है  ।  इसलिय
 अगर  कही  पर  थोडी  बहुत  क्लिष्टता  आती
 है  तो  इस  क  लिये  तैयार  रहना  चाहिये  क्योकि
 झाप  सोचिये  कि  भाषा  क्‍या  है  ।  भाषा  भावों
 की  अभिव्यजना  शक्ति  है,  उन  का  मीडियम
 श्राफ  एक्स्प्रेशन  है  |

 थो  यादव  (बाराबकी  )  इस  को  भी
 समझा  दीजिये  ।

 भरी  भक्त  दर्शम  :  में  न ेकहा  मीडियम  झाफ

 एक्सप्रेशन  |  उसको  प्रकट  करने  का  एक  तरीका

 है  ।  भाव  अगर  सरल  होगा  तो  भाषा  अपने

 आप  सरल  होगी  1  झगर  भाव  कठिन  होगा
 गम्भीर  होगा  तो  भाषा  भपने  श्राप  कठिन  होगी
 area  के  विचारों  को  हम  सरल  भाषा  में  कभी
 प्रकट  नही  कर  सकते,  हम  फिलौसफी,  दर्शन-

 शास्त्र  के  विचारों  को  सरल  भाषा  में  नही
 प्रकट  कर  सकेगे  ।  मगर  बोल  चाल  की  भाषा

 राजकाज  की  भाषा  जितनी  सरल  हो  सक,
 उतनी  हो।  इस  में  कोई  ग्रापत्ति  नहीं  होनी

 साहिये  ।

 उपाध्यक्ष  महोदय,  में  श्रापका  ्रषिक

 समय  नही  लेना  चाहता  ।  मैं  कमिश्नर  महोदय
 को  उन  के  इस  कार्य  के  लिये  हृदय  से  घन्यवाद

 देता  हुआ,  बधाई  देता  हुआ,  यह  निवेदन

 करना  चाहता  हू  कि  हिन्दी  के  विकास  के

 हिन्दी  के  राज-भाषा  होने  के  प्रएन  को  हमें

 इस'  दृष्टिकोण  से  नहीं  लेना  चाहिये  कि  उस

 का  बुरा  असर  उर्दू  पर  या  दूसरी
 गवा पर  पडेगा,  बल्कि  इस  प्रकार  सोचना  आाहिये

 कि  सभी  भाषाओं  &  विकास  के  साथ  हिन्दी
 की  उन्नति  होगी  |

 इन  दाब्दो  के  साथ  में  अपना  मक्‍तव्य

 समाप्त  करता  हू  t

 Shri  Goray  (Poona):  Mr,  Deputy-
 Speaker,  Sir,  this  House  is  called  up"
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 to  take  note  of  the  report  of  the  Com-
 missioner  for  Linguistic  Minorities.
 This  report  assumes  a_  special
 significance  because  this  is  the
 first  time  that  the  Commissioner
 has  submitted  his  report  to  the  House.
 It  assumes  a  special  significance  also
 because  the  Commissioner  has  been
 functioning  as  the  special  officer
 appointed  by  the  President  under
 article  350B  of  our  Constitution.  This
 article  was  introduced  by  an  amend-
 ment  of  the  Constitution  because  the
 States  Reorganisation  Commission  had
 recommended  that  such  an  officer
 would  be  necessary  to  safeguard  and
 look  after  the  interests  of  the  linguis-
 tic  minorities  even  after  the  reorgan-
 ysation  of  States

 So  far  as  this  report  38  concerned,
 st  as  very  difficult  to  congratulate  the
 Commissioner  because  this  report  is
 a  sort  of  patchwork.  It  is  sketchy
 and  all  that  he  has  done  is  to  put
 fogether  the  various  circulars  that  he
 had  forwarded  to  the  State  Govern-
 ments  and  their  replies.  In  a  way,
 we  ought  to  sympathise  with  the
 Commissioner  also  because  the  work
 that  has  been  entrusted  to  him  is  very
 difficult  After  the  reorganisation  of
 the  States,  many  sore  spots  have  been
 left  over  the  body  politic  of  India.
 Had  his  work  been  confined  only  to
 cultural  or  linguistic  activities  I  sup-
 pose  he  might  have  succeeded  better.
 In  many  places  you  will  find  that
 these  linguistic  problems  have  assum-
 ed  a  political  aspect,  and  as  soon  as
 3  particular  problem  takes  on  a  politi-
 cal  complexion,  I  think  it  becomes
 very  difficult,  and  perhaps  uncharita-
 ble  also,  to  expect  that  the  Commis-
 sioner,  armed  as  he  is  with  such
 meagre  powers,  could  do  anything

 The  Commissioner  has  written  to
 the  various  Governments  and  has  col-
 lected  their  answers  for  our  perusal.
 Some  of  the  States  have  not  even
 tared  to  answer  in  detail.  It  is  very
 surprising  that  in  this  report  we  do

 ot  find  his  criticisms  or  his  observa-
 tions  or  his  recommendations  as  to

 ow  the  future  work  should  be  done f=

 for  Linguistic  Minorities

 or  planned  and  how  those  States
 which  proved  to  be  recalcitrant  should
 be  brought  to  book.

 You  will  find  that  this  probi  is
 not  confined  to  one  State  at  all.  Bihar,
 Uttar  Pradesh,  West  Bengal,  Orissa,
 Mysore,  Bombay—almost  in  every
 major  State  you  will  find  this  problem
 existing.  I  would  hke  to  submit  that
 this  problem  is  Lkely  to  grow.  It  will
 grow  because,  in  the  first  instance,
 this  reorganisation  has  not  been
 done  on  a  proper,  scientific  basis.  I
 would  not  like  to  dwell  upon  the
 points  which  my  hon.  colleagues  have
 already  dealt  with,  but  I  would  only
 say  that  if  the  principles  that  have
 been  put  forward  by  Shri  Pataskar
 were  to  be  followed  throughout  India,
 this  problem  would  at  once  shrink  in
 its  size  The  States  Reorganisation
 Commission  had  to  say  that  even  after
 the  reorganisation  large  belts  of  ter-
 ritory  which  were  bilingual  would
 remain  I  do  not  know  why  such
 large  belts  should  be  allowed  to
 exist.  Of  course,  I  am  quite  sure  that
 even  if  we  take  all  the  care  m  the
 world  we  cannot  draw  a  line  by  which
 we  can  say  that  those  who  belong  to
 a  particular  language  will  be  segrega-
 ted  from  others  who  belong  to  another
 language  That  is  not  possible.  But
 what  I  am  pleading  is  that  if  sufficient
 care  had  been  taken  and  certain  basic
 principles  had  been  enunciated  and
 followed,  then  this  problem  would
 have  become  smaller.  It  would  have
 then  been  possible  for  the  Commis-
 sioner  to  handle  the  problem  as  a
 linguistic  problem  and  not  as  a  politi-
 cal  problem

 Take,  for  instance,  the  problem  as
 it  exists  today  in  Mysore.  There  ४5
 a  big  enclave  of  Marathi-speaking
 people  in  Mysore  and  those  people
 are  saying  that  they  are  not  being
 treated  fairly  or  with  justice,  The
 Mysore  State  says  that  it  is  doing
 everything  for  them.  But  the  Mysore
 State  which  is  saying  this  in  respect
 of  the  Marathi-speaking  people  will
 be  complaining  about  the  Kerala
 Government  so  far  as  Kasaragod  is
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 [Shri  Goray]
 concerned.  This  is  what  is  happening.
 f  they  had  taken  the  village  as  a
 unit,  then  I  think  it  would  have  been
 possible  to  draw  more  rational  bound-
 aries  or  a  more  rational  scheme  of
 boundaries  and  it  would  have  been
 possible  to  make  this  problem  a  really
 linguistic  problem,  a  problem  of  lin-
 guistic  minorities.  That  has  not  been
 done.

 I  would  like  to  point  out  another
 thing.  This  problem  is  likely  to  crop
 up  in  the  bigger  industrial  towns  that
 are  coming  into  being.”  Take,  for
 instance,  the  steel  cities  of  Rourkela
 and  Bhilai  and  Jamshedpur  and  other
 big  cities  that  are  likely  to  come.  It
 will  never  happen  that  only  the  peo-
 ple  speaking  the  particular  language
 of  the  State  in  which  a  particular  in-
 dustry  happens  to  be  developed  will
 be  employed  in  such  cities,  From  all
 corners  of  India  people  will  be
 coming  there.  People  speaking  Pun-
 jabi,  Assamese,  Marathi,  Telugu,  etc.
 will  be  coming  there  and  for  the  wel-
 fare  of  these  people  and  their  child-
 ren,  to  safeguard  their  services,  we
 shall  have  to  take  certain  steps.  It  is
 not  enough  that  that  particular  lang-
 uage  is  mentioned  in  the  eighth  eche-
 dule.  Just  now  my  friend  from  UP.
 was  saying  that  Urdu  is  not  getting
 proper  encouragement  and  the  proper
 place  it  deserves.  Now  Urdu  happens
 to  be  one  of  the  languages  mentioned
 in  the  eighth  schedule,  as  also  Marathi
 and  Oriya.  But  in  spite  of  the  fact
 that  all  these  languages  are  men-

 Shri  C.  K.  Bhattacharya  (West
 Dinajpur):  The  leas  you  ask  for  it,
 the  more  you  get  it.

 Sari  Goray:  I  am  drawing  atten-
 fon  to  this  paradox  that  in  spite  of

 SEPTEMBER  9,  959  ह...  of  the  Commissioner  72.
 for  Linguistic  Minorities

 So,  my  submission  is  either  yoy
 will  have  to  scrap  this  office  of  the
 Commissioner  or  you  will  have  to  give
 him  more  powers.  Otherwise  you
 will  find  that  this  high  officer  wil)
 only  be  submitting  his  report  and
 nothing  will  be  done  about  it.  Yes-
 terday,  while  initiating  the  debate,
 the  hon.  Minister  was  always  confus-
 ing  the  Commissioner  for  Linguistic
 Minorities  with  the  Commissioner  for
 Beckward  Classes  and  Scheduled  Tri-
 bes.  I  thought  that  there  was  some
 significance  in  it,  because  both  the
 Commissioners  are  suffering  the  same
 fate.  Nobody  listens  to  their  recom-
 mendations.  They  go  about  making
 certain  recommendations.  We  take
 note  of  it,  discuss  their  reports  and
 there  the  matter  ends.  If  this  Com-
 missioner’s  report  is  really  to  be

 when  he  reports,  he  should  be  able
 fo  report  with  more  powers.

 It  is  my  feeling  that  it  is  not  the
 Commissioner  who  deserves  the  cen-
 sure,  but  it  is  the  Home  Ministry
 which  deserves  it,  because  after  all,
 he  is  their  limb  and  I  do  not  think
 the  Home  Ministry  is  putting  its  heart
 mto  what  it  is  doing  in  this  respect.
 The  zonal  council  is  there.  What  is
 it  doing?  It  is  just  one  more  instru-
 ment  which  is  allowed  to  remain  idle.
 We  had  expected  so  many  things  out
 of  this.  But  it  hardly  meets

 a



 other  States,  they  have  their  grievan-
 ces.  These  grievances  must  be  looked
 into.  The  Commissioner  “must  be
 authorised  to  go  into  them  deeper
 and  to  come  to  certain  conclusions,
 which  should  be  implemented,  which
 the  State  Governments  should  be
 maade  to  implement.  Otherwise,  he
 only  writes,  receives  a  reply  and

 Just  as  in  the  NEFA  ares,
 the  Governor  is  looking  after  the
 welfare  of  the  tribals  on  behalf  of
 the  President,  it  was  suggested  simi-
 lar  powers  should  be  given  to  the
 Governors.  But  these  two  recom-
 mendations  were  not  to  the  liking  of
 the  States  Reorganisation  Commission.
 But  they  understood  the  gravity  of
 the  situation.  That  was  why  we  in-
 troduced  article  350B  in  the  Consti-
 tution  and  we  empowered  the  Presi-
 dent  to  appoint  a  special  officer.  But
 what  happens  to  the  recommendations
 of  this  special  officer,  who  functions
 almost  ag  a  sort  of  representative  of
 the  President?

 Before  concluding,  I  must  say,
 either  you  scrap  this  office  or  give
 ™ore  powers  to  him.  Yesterday  the

 congratulations  because  he  is
 80  much  trouble  for  us,  ete.  But  i¢  is
 no  use  congratulating  him  if
 commendations  and  his  office
 get  the  respect  that  they  deserve.  So,

 long  time  and  likely  to  preve  exple-
 sive  if  it  is  not  attended  to  imme

 devise  a  machinery  by  which  we  cap
 put  them  into  effect.

 Shri  C.  K.  Bhattacharya:  Mr.
 Deputy-Speaker,  Sir,  in  the  begin-
 ning,  I  should  say  that  I  am  not  happy
 over  this  particular  ह
 ‘inguistic  minorities’.  The  problem  in
 India  has  been  the  problem  of
 minorities,  at  times  with  disastrous
 results  in  politics  as  well  as  in  society.
 So,  we  ought  to  be  careful  that  we
 do  not  go  on  increasing  minorities,  If
 we  proceed  in  that  way,  one  day  we
 shall  come  to  a  stage  when  India  will
 become  a  land  of  minorities  and  the
 wood  will  be  lost  for  the  trees.

 Already  we  have  got  religious  mino-
 rities,  communal  minorities,  caste
 minorities,  tribal  minorities,  etc.  and
 the  S.RC.  has  created  this  linguistic
 minority.  If  we  go  on  adding  to  the
 minorities,  we  are  bound  to  find  our-
 selves  in  trouble  some  day.

 Shri  N.  RB.  Muniswamy  (Vellore):
 Different  nomenclatures  are  given  to
 different  categories

 Shri  C.  K.  Bhattacharya:  Yes.  But
 the  word  ‘minority’  has  a  significance
 in  Indian  history,  which  ought  not  to
 be  forgotten  and  also  the  result  which
 xt  has  in  politics  as  well  as  in  society.
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 {Shri  C.  K.  Bhattacharya].
 That  is  my  point.  The  question  will

 be  put  to  me  as  to  what  the  expres-
 -sion  should  be.  I  find  in  the  S.R.C.
 report,  that  particular  chapter  begins
 with  the  heading  “Safeguards  for
 linguistic  groups”.  I  -thought  that
 ‘was  a  good  expression.  They  began
 iwith  that,  but  subsequently  changed
 ‘it.  When  the  Home  Ministry  drafted
 its  resolution  on  that  particular  chap-
 ter,  they  used  the  expression  “minor
 “language  groups”.  I  believe  that  was
 a  proper  expression  and  that  should
 havé  been  used  in  this  report  as  well
 ‘as  in  the  Constitution.  But  somehow
 it  was  overlooked.  In  article  350A,  it
 has  become  “linguistic  minority
 grouse  The  Goveannman  af  Indie
 memorandum  puts  the  expression  as
 “minor  language  groups”.  But,  some-
 ‘how,  when  that  particular  article  was
 drafted  for  the  Constitution  this  ex-
 pression  was  not  put  in  and  this  was
 changed  into  “linguistic  minority
 groups”.  And  what  do  we  find  in  this
 report?  The  Commissioner  has
 advanced  further.  He  has  used  the
 expression  “linguistic  minorities”.  So,
 evolution  is  proceeding  towards  the
 creation  of  a  new  minority  in  the
 Indian  body  politic.  That  is  my
 apprehension.  More  than  that,  on
 page  46,  I  am  very  apprehensive  to
 find  that  he  had  used  the  words
 “minority  communities”.  The  less  that
 word  is  used  in  this  context,  the
 Better.  Why  should  the  expression
 “minority  community”  come  in  the
 matter  of  discussion  over  the  protec-
 tion  of  languages?  If  that  expression
 is  used,  just  ponder  over  the  number
 of  minority  communities  that  will  be
 in  India.  Bengalis  will  be  a  minority
 in  Bihar,  Assam  and  U.P.  Biharis
 will  be  a  minority  community  in  other
 places.  A  Marathi  will  be  a  minority
 community  in  all  the  different  States.
 Hf  the  expression  “minority  com-
 munity”  is  allowed  to  be  used  in  this
 context,  there  will  be  no  end  to  the
 number  of  minorities  which  we  shall
 be  having  in  India.  So,  I  would  sug-
 ‘gest  to  the  Home  Ministry,  as  wel!
 as  to  the  Commissioner,  that  this
 expression  should  be  discarded  and,

 if  possible,  in  drafting  future  report,
 the  expression  that  was  used  in  the
 Memorandum  of  the  Home  Ministry—
 “minor  language  groups”—should  bec
 stuck  to,  and  the  report  should  be
 the  report  of  “the  Commissioner  for
 Minor  language  groups”  and  not  “the
 Commissioner  for  linguistic  minori-
 ties’,  That  is  my  first  submission,
 Ot  course,  I  do  not  deny  the  problem
 of  language.  The  problem  of  langu-
 886  is  there.

 The  next  point  that  I  should  like  to
 Stress  upon  is  that  the  question  of
 language  should  not  be  mixed  up  with
 the  question  of  culture,  as  has  been
 Doze  in  this  Report  J  Bnd  from  toe
 Particular  chapter  of  the  S.R.C.  report
 that  the  S.R.C.  does  not  raise  the
 Question  of  culture;  it  discusses  only
 the  question  of  protection  for  langu-
 @Zes  and  the  word  “culture”  is  used
 only  in  two  places  in  that  chapter.
 That  is  not  there  in  the  Constitution
 alyo,  But  this  Linguistic  Minority
 Report  has  mixed  up  the  question  of
 CUlture  with  the  question  of  protec-
 tign  of  languages.  That  should  also
 be  avoided.

 I  would  maintain  that  at  Icast  in
 India  difference  in  language  does  not
 l€gq  to  difference  in  culture.  Here  we
 ate  meeting  and  we  are  coming  from
 SO  many  States.  I  will  say  that  though
 We  may  be  differing  in  languages  we

 not  necessarily  differ  in  culture.
 My  friends  from  Kerala  come  from
 ONe  extreme  point  in  India.  Though
 We  may  be  differing  in  many  other
 things....

 Shri  Narayanankutty  Menon
 (Mukandapuram):  Nothing.  We  are
 im  agreement  with  everything.

 Shri  0.  K.  Bhattacharya:  I  hinted
 Only  at  the  political  difference  but  I
 did  not  wish  to  bring  it  out.

 We  do  not  differ  in  culture.  The
 culture  that  prevails  in  Kanyakumari
 38  the  same  as  the  culture  that  pre-
 Vails  in  Dakshineshwar  on  the

 we of  the  Ganges.  We  have  inheri
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 the  Indian  culture  that  extends  from
 Kamrup  to  Kanyakumari  and
 Kashmir.  So,  the  question  of  culture
 should  not  be  mixed  up  with  the
 question  of  difference  in  languages.
 India  ia  one  unit,  administratively  and
 culturally  and  it  should  be  looked
 upon  as  such.  Gandhiji  was  accepted
 in  the  world  as  the  embodiment  of
 Indian  culture.  Whose  culture  did  he
 represent—mine  or  Shri  Goray’s  or
 yours  or  Shri  Datar's?  He  must  have
 been  the  representative  of  the  entire
 Indian  culture  and  that  culture  is  one
 Rabindranath  Tagore  went  to  differ-
 ent  countries  times  without  number,
 as  the  cultural  ambassador  of  India.
 What  culture  did  he  represent?  Not

 “the  culture  of  Benga}.  or  Andhra  or
 Gujerat  or  Kerala,  but  the  culture  of
 India  as  a  whole.  Shri  Nehru  is  the
 representative  of  Indian  culture.
 Whose  culture  does  he  represent—
 U.P.,  Madras  or  Andhra?  Then  again,

 ,our  Vice-President,  07.
 krishnan,  goes  out  to  the  world,  and
 is  accepted  ag  a  messenger  of  Indian
 culture.  What  culture  does  he  repre-
 sent?  Certainly,  not  the  culture  of
 Telengana  or  Andhra  or  Tamil.  It  is
 one  embodiment  of  Indian  culture
 which  is  represented  by  all  these
 personalities  whom  JI  have  named
 here.  That  point  should  be  borne  in
 mind.  So,  my  humble  and  importu-
 nate  submission  is,  not  to  mix  up
 the  question  of  culture  with  the
 question  of  language.  Language  is
 a  definite  thing  and  definite
 steps  may  be  taken  for  its  pro-
 tection,  Culture  is  a  matter  of
 refinpment  and  that  would  lead  us
 to  a  stage  where  the  question  of
 definition  or  the  question  of  descrip-
 tion  might  differ  and  different
 opmions  might  arise.  Here  I  might
 also  mention  the  name  of  Maulana
 Azad.  Maulana  Azad  was  regarded  as
 a  man  of  the  highest  refinement  and
 culture.  We  in  Bengal  claim,  as  much
 as  I  believe  the  people  in  UP.  or
 Punjab  that  he....  (Interruptions).
 He  belonged  to  Bengal.  In  fact,  he
 used  to  say  that  he  was  a  Bengali.

 Shri  D.  C.  Sharma  (Gurdaspur):  He
 was  an  Indian.  ’

 BHADRA  18,  588  (SA 4)  Report  of  the  7264
 Commissioner  for

 Linguistic  Minorities
 Shri  0.  x,  a:  That  is the  Point  which  I  want  to  out. S€  great  personalities  of  India

 Fepretent  one  culture,  and  that  is  the
 Indiay  culture.  Call  it  a  composite
 cultute,  if  you  like,  as  is  done  in
 Article  35:  ‘of  our  Constitution—but there  is  one  composite  culture,

 80,  the  Home  Ministry  should  bring home  to  the  Commissioner  for  “minor
 langUage  groups”  that  he  should  not
 go  7000  the  question  of  culture.  He
 shouly  confine  himself  only  to  tHe
 Question  of  how  the  linguistic  groups can  Nave  protection  in  different  States ane  tow  they  could  have  their  own
 mother  tongue  used  in  different
 SPheTps  of  their  ives  Thet  is  my

 5९९०४५  point.
 In  this  connection,  I  might  mention

 another  point  which  is  a  sore  point with  me,  At  times  I  find  our  land
 descriped  as  a  sub-continent.  I  do not  f6e]  any  pleasure  in  thinking  that I  am  the  inhabitant  of  a  sub-continent. I  aM  the  inhabitant  of  a  country,

 ह  a  country.  That  expression Was  Used,  was  invented,  by  designing
 persoh,  who  wanted  to  break  up  India.

 the  use  of  what  expression  should
 be  8Dandoned  altogether.  India  is  one
 country,  We  are  the  inhabitants  of
 that  country.  There  is  no  pleasure in  thinking  that  I  am  the  inhabitant:

 &  sub-continent.  May  be,  it  is
 descriped  so  when  compared  with
 EurOhe,  Whatever  that  may  be,  my
 country  is  my  country  and  not  a  sub-
 ०००४५  ent,

 They  I  come  to  the  third  point,  and”
 that  is:  where  are  the  needs  for  pro-
 tectlOn  of  the  languages  in  different
 States?  There  are  three  stages  where
 protettion  is  needed.  One  is  in  the:
 meditm  of  instruction.  In  the  field
 of  €ducation  the  minor  language
 sTOUP,  require  protection.  Secondly,
 in  the  field  of  official  language  these
 minob  janguage  groups  require  pro-
 tectitn,  The  third  one  is  in  the
 matter  of  examination  for  public  ser-
 vices.  There  also  the  minor  language
 grouhs  in  different  States  require
 protettion,  If  protection  is  afforded



 that  they  require  protection

 Re-organisation  Commission  as  well

 “We  wish  to  emphasise  that  no
 guarantees  can  secure  a  munority
 against  every  kind  of  discrimina-
 tory  policy  of  a  State  Govern-
 ment.  Governmental  activity  at
 State  level  affects  virtually  every
 sphere  of  a  person’s  life  and  a
 ‘democratic  government  must

 tion  of  the  duty  of  the  minority  to
 of

 up  the  next  day  The  Heute  shall
 now  take  up  the  next  item

 5.03  hrs

 MOTION  RE  ANNUAL  REPORT  OF
 THE  EMPLOYEES’  STATE  INSUR
 ANCE  CORPORATION

 Shri  Narayanankutty  Menes
 (Mukandapuram)  Mr  Deputy
 Speaker,  Sir,  I  beg  to  move

 That  this  House  takes  note  of
 the  Annual  Report  of  the  Em
 ployees’  State  Insurance  Corpora
 tion  for  the  year,  (1958-59,  along
 with  the  Revised  Estimates  for
 1958-59  and  Budget  Estimates  for
 ‘1959-60,  laid  on  the  Table  of  the
 House  on  the  4th  August,  4959

 In  May,  1988,  when  we  were  discus-
 sang  the  previous  report  of  the  Bm
 Ployees’  State  Insurance  Corperation
 the  hon  Labour  Minister  painted  on
 the  canvas  a  rosy  picture  of  the  state
 of  affairs  to  come,  winding  up  the
 discussion  which  was  full  of  concrete
 suggestions  and  friendly  criticisms
 Today  when  we  look  at  that  canve?
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 that  he  painted  the  whole  rosy  picture
 as  not  only  faded  away  completely
 but  the  canvas  has  become  so  moth-
 eaten  and  truncated  that  nothing  75
 teft  of  all  the  promises  that  he  had
 made  in  958  about  the  »mprovements
 to  be  effected  in  the  Corporation

 It  ws  a  painful  duty  for  me  today,
 when  reviewing  the  work  of  last  year
 of  the  Corporation,  also  to  take  into

 was  opened  before  the  Indian  work-
 mg  class  guaranteeing  them  a  system
 of  social  security  which  was  by  stages
 to  develop  a  measure  of  protection
 from  the  cradle  to  the  grave  Even
 though  the  Act  was  actually  begun  to
 be  implemented  in  1952,  a  proposal
 was  incorporated  in  the  Second  Five
 Year  Plan  that  by  the  end  of  the  Plan
 about  twenty  lakhs  of  workers  will
 be  covered  by  the  scheme  When  we
 are  just  nearing  the  penultimate  year
 of  the  Second  Five-Year  Plan  it  is  a
 worrowful  state  of  affairs  to  reveal
 that  only  les,  than  thirteen  lakhs  of
 workers  have  already  been  covered
 by  the  scheme  and  speaking  of  the
 benc  fits  to  be  conferred  on  the  fami
 hes  only  a  very  neghgible  number  of
 farm]  es  have  so  far  been  covered  and
 that  too  in  areas  where  very  meagre
 sections  of  the  workers  have  been
 covered  by  the  sheme

 You  will  be  surprised  to  know,  Sir
 that  this  social  secumty  benefit  orga-
 nisation  35  making  more  percentage  of
 profit  a  year  by  amassing  reserves
 than  actually  the  State  Trading  Cor
 poration  of  India—a  commercial  con-
 tern—s  makmng  We  are  at  a  loss  to
 understand  why  so  much  of  reserve  75
 being  built  up  as  profits  and  when  the
 Corporation  3  going  to  utilise  these
 reserves  for  the  benefit  of  the  workers

 When  the  revenue  of  the  ESIC
 ®  actually  analysed  we  find  that  con-
 trary  to  the  intentions  of  the  orginal
 Act  the  main  burden  of  contmbution
 has  been  put  upon  the  heads  of  the
 workers  by  means  of  expropriatory
 Jegiglat  on  and  at  the  same  time  the
 225  LSD—8
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 statutory  burden  put  upon  the  em-
 Ployers  by  and  large  step  by  step,  has
 been  condoned  and  only  a  very  smail
 percentage  of  what  they  actually
 should  pay  rs  being  collected  from
 them  The  accounts  will  reveal  that
 the  contribution  from  the  workers  is
 meeting  the  entire  expenses  as  far
 as  the  social  benefits  to  the  workers
 ate  concerned.  Even  out  of  that  the
 Corporation  is  malang  profits
 35  07  hrs

 (Surr  BARMAN  in  the  Chair.]
 According  to  the  orginal  Act  the

 workers  are  to  pay  25  per  cent  of
 the  wages  and  the  maximum  contri-
 bution  that  the  employer  should  pay
 is  5  per  cent  of  the  total  wage  bull
 Now  the  workers  are  paying  2.5  per
 ccnt,  the  maximum  _  contribution
 which  they  should  pay,  while  the
 employers  are  paying  only  4.2  per
 cent  of  the  wage  bill  in  umplemented
 areas  and  75  per  cent  in  non-mple-
 mented  areas  After  a  long  time,
 when  the  workers  began  to  pay  the
 full  bull,  all  parties  represented  in
 the  Corporation  unanimously  agreed
 that  the  employers’  contribution  im
 this  particular  respect  should  be
 increased  and  the  main  burden  of
 social  security  which  they  are  moral!,;
 and  also  statutorily  bound  to  mect
 should  be  met  by  the  employers  and
 the  employers’  contribution  should  be
 mereased  to  5  per  cent  At  whose
 mstance,  we  ale  at  a  loss  to  under-
 stand,  and  without  any  reasonable  and
 cogent  explanation,  arbitrarily  against
 the  unanimous  decision  of  the  Em-
 ployee.’  State  Insurance  Corporation,
 has  the  Corporation  not  so  far  taken
 any  step  to  increase  the  contribution
 of  the  employers?  Even  now  the
 employers  are  paying  a  far  lesser
 amount  than  the  workers  are  paying
 at  2  5  per  cent  of  the  total  wage  bil!
 It  is  a  sorrowful  state  of  affa.rs  that
 when  a  very  benevolent  social  secur-
 ity  name  is  given  to  this  Corporation,
 for  the  total  expenses  of  the  Cor-
 poration  the  working  classes  have  *o
 bear  the  mam  burden  and  when  the
 employers  are  morally  bound  to  pay
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 thay  are  paying,  I  think,  a  very
 insignificant  amount

 Coming  to  the  other  contributor,
 that  is,  the  State  Governments,  I  may
 say  that  the  State  Governments  are
 paying  only  one-exghth  of  the  tota
 expenditure  That  too  comes  only  as
 a  very  insignificant  amount  The  Cen
 tral  Government  is  not  paying  a  uingiz
 pie  to  this  even  though  it  38  posod
 that  under  State  auspices  a  new  sociai
 benefit  scheme  is  inaugurated  §  In
 short,  the  workers  are  now  paying
 from  their  wages  what  the  Corpora-
 tion  5  spending  and  what  they  are  get-
 ting  today  in  terms  of  socia!]  security
 w  only  whatever  is  deducted  from
 their  wages  This  happens  when  the
 industries  the  norms  laid  down  by  the
 Indian  Labour  Conference  for  the
 fixation  of  minimum  wages  In  many
 industnies  the  norms  laid  down  by  the
 Nain:  Tal  Iabour  Confcrerce  have
 never  been  followed  In  a  major
 of  the  industries,  for  the  fixation  of
 mimimum  wages  even  in  those  areas
 the  workers  are  to  pay  this  2  5  per
 cent  Even  for  the  socia]  secunty  the
 workers  will  have  to  pay  from  their
 meagre  wages  That  35  th.  state  ०९
 affairs  in  which  the  Corporation  a
 bemg  run  today

 In  ‘1955-56  the  workers’  contribu
 tion  amounted  to  Rs  2  39  cores  anu
 the  employers’  contribut  on  to  Rs  2  25
 crores  In  ‘1956-57  it  *  Rs  3  22
 crores  from  the  workers  and  Rs  2  39
 crores  from  the  employers  In  1957-
 58,  it  ४5  Rs,  352  cror  from  the
 workers  and  Rs  2  83  crorcs  from
 the  employers  In  1958-59  it  75
 Rs  3  8l  crores  from  the  workers  and
 Rs.  290  crores  from  the  employers
 Thus,  you  will  realise  that  mn
 many  centres  where  the  employers
 used  to  take  the  responsibility  of
 paying  for  the  social  security  and
 benefits  in  terms  of  medical  help,  now
 they  are  completely  absolved  of  their
 liabilities  to  pay  any  money  as  far  as
 the  social  security  and  benefits  are
 concerned.  Even  then  the  employer
 $s  allowed  to  pay  only  a  very  small
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 portion  of  the  total  wage  bill  There.
 fore,  the  sum  total  of  the

 employers  used  to  give  good  Bs  re
 benefits  the  employers  are  given  a
 complete  holiday,  as  far  as  the  ex
 penses  are  concerned  a  relief  is  given
 to  them,  and  the  additional  burden
 is  put  on  the  workers  in  order  to  get
 the  same  benefit  that  the  employer,
 used  to  give  I  ask  the  hon  Munstcr
 what  35  the  difficulty  for  the  Govern-
 ment  m  order  to  umplement  the  full
 statutory  obligation  that  the  employe:
 should  pay  five  per  cent  of  the  total
 ‘wages,  in  spite  of  the  fact  that  thr
 Corporation  has  decided  it?  I  hop
 the  hon  Minister  will  tell  the  Hou;
 from  which  quarters  the  opposition
 comes  and  what  are  the  cogent  :va
 sons  why,  mn  spite  of  the  fact  that  thc
 employers  have  agreed  to  it  they  ar
 still  refusing  to  pay  it  while  th
 worker  is  paying  the  complete  statu-
 tory  maximum  that  he  should  pay  4९
 his  contribution

 During  the  first  seven  years  ot  the
 working  of  the  Corporation  the  work
 ers  have  paid  Rs  i0  78  crores  fiom
 their  wages,  and  the  cost  of  the  total
 benefit  that  has  been  given  to  then
 during  the  first  seven  years  comes  ४७
 the  tune  of  Rs  8  28  crores  Tha
 means,  in  short,  that  the  workers  arn
 not  given  the  total  benefits  from  th:
 Corporation  even  to  the  extent  of  th:
 wages  that  have  been  paid  by  them
 as  their  contribution  to  the  Emplovs
 State  Insurance  scheme

 When  that  state  of  affairs  continut~
 on  the  other  side  the  Corporation  द
 building  up  huge  reserves  The  pur
 pose  of  these  reserves,  the  overwhetm-
 ing  tune  of  which  38  never  earmarked
 fo:  a  particular  purpose,  the  reason
 why  the  reserves  are  being  built  up
 is  left  for  us  to  guess  The  Corpora
 tion  has  now  got  reserves  to  the  tune
 of  Rs  i4  crores  There  is  another
 reserve  fund  which  comes  to  Rs  13
 lakhs  which  783  for  a  specifie  purpose
 namely  for  dependants’  benefits,  and
 a  permanent  disablement  fund  of
 Rs  $)  72  lakhs  Along  with  thes
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 when  the  workers  are  not

 in  terms  of  medical  benefits  and
 cab  benefits  even  to  the  extent  of
 what  they  pay,  the  administrative  ex-
 penses  of  the  Corporation  are  mount-

 the  unsatisfactory  administration  of
 the  Employees  Insurance  scheme  in
 almost  all  the  centres,  the  administra-
 tive  expenses  are  going  up  year  after
 year.  The  hon  Minister  should  tell
 this  House  on  what  particular  count
 the  administrative  expenses  are  going
 up  year  after  year  After  the  discus-
 sion  last  time,  is  there  any  improve-
 ment  in  the  state  of  affairs?  I  am
 very  sorry  to  submit  before  the  House
 that  there  is  absolutely  no  improve-
 ment  in  any  quarter  on  the  basis  of
 which  criticisms  were  levelled  in  this
 House  last  time  But  things  have
 deteriorated  to  a  great  extent

 In  ‘1957-58  the  workers  have  con-
 tributed  Rs  352  crores  and  the  em-
 ployers  have  contributed  Rs  2°83
 crores  The  proportion  undergoes  and
 suffer»  a  decrease  As  interest  the
 Corporation  has  Rs  3l  lakhs  The  cash
 benefits  in  that  particular  year  which
 the  workmen  got  come  to  the  tune
 of  Rs  2  crores  For  medica]  bene-
 fits  given  by  the  State  Government  the
 Corporation  has  given  Rs  |  6  crores,
 inclusive  of  arrear  bills  for  the  pre-
 vious  years  And  the  administrative
 expenses  for  that  particlar  year  come
 to  Rs  6  lakhs

 In  1958-59  the  workers  paid  Rs.  3°81
 crores,  the  employers  paid  Rs  2°9
 crores  and  the  other  income  was
 Rs.  0°5i  crores.  And  in  this  year
 also,  that  is  ‘1958-59,  a  net  saving  of
 Rs  2°3  crores  has  been  made  by  the
 Corporation.

 Now,  analysing  the  financial  posi-
 tion  of  this  Corporation,  this  Corpora-
 tuon  has  got  financial  capacity,  includ-
 ing  the  reserve  funds  that  stand  as  a
 future  guarantee,  to  give  far  better
 benefits  to  the  workmen  concerned.
 In  proportion  to  the  financial  capacity
 of  the  Corporation  the  benefits  which
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 the  Corporation  is  giving  today  could
 be  termed  as  completely  negligible.

 I  may  point  out  one  or  two  instances.
 Now,  generally  cash  benefits  are  given
 in  case  of  sickness,  for  56  days  In  the
 case  of  TB  one  quarter  of  the  wages
 is  given  afte:  this  period  of  time.
 Now,  can  we  satisfy  ourselves,  as  far
 as  the  primary  needs  of  the  workmen
 are  concerned,  when  they  are  not
 even  getting  a  minimum  wage  and
 from  their  wages  alone  you  are  tak-
 ing  so  much  amount  of  money  and
 when  you  are  not  giving  back  the
 workers  the  benefit  equivalent  of  the
 money  that  you  are  taking  away  from
 them,  whether  a  workman  could  just
 pull  on,  as  far  as  security  is  con-
 cerned,  with  the  meagre  thing  that
 you  ate  ploviding?  What  will  a
 workman  do  after  56  days  of  :finess?
 Because  even  in  normal  cases,  85
 statistics  reveal,  a  workman  can  fall
 11 ह  after  56  days  also  While  you  are
 taking  the  wages,  you  are  not  giving
 him  anything  after  56  days  What  is
 the  workman  suppased  to  do?  And
 you  dare  call  it  a  social  security
 scheme  where  in  casc  of  tlness  even
 after  that  tume  the  workman  is  not
 protected  by  means  of  any  benefits

 And  thc  scheme  of  extending  these
 benefits  to  their  famihes  the  opera-
 tion  af  that  scheme  is  a  miserable
 failure  The  majority  of  the  workers
 who  are  covered  by  this  scheme,
 whe:  mere  money  हु  extracted  by
 the  Corpuration,  ure  tnose  in  centres
 iuke  Bombay,  Calcutta,  Kanpur  and
 Madras  The  Employees  State  Insu-
 rance  Corporation  in  a  very  dubious
 way  thought  of  extending  family
 benefits  to  such  centres  ike  Bangalore
 where  the  workmen  are  not  concen-
 trated  and  where  large  numbers  of
 workmen  are  not  insured,  so  that  they
 can  just  try  the  scheme  where  only
 a  limited  number  of  families  will  be
 there  because  only  a  small  number  of
 workmen  are  covered  in  those  centres
 What  is  the  explanation  of  the  corpe-
 ration  for  not  trying  this  experiment
 of  mtroducing  the  benefits  to  the
 families  of  the  workers  in  centres
 like  Calcutta,  Bombay  and  Madras.
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 where  the  demand  is  greater  and  the
 justification  38  greater  for  the  work-
 men's  families  to  be  protected,  because
 im  the  cities  the  mcidence  of  ulness,
 according  to  statistics,  28  the  highest?
 In  the  cities,  compared  to  the  cost  of
 hvimg  index,  the  workman’s  income
 as  lesser  and  the  cost  of  medical
 treatment,  including  that  of  his
 family,  is  mgher  Is  there  not  a
 justificafion  for  mtroducing  ४९
 acheme  for  family  benefits  un  centres
 lke  Calcutta,  Bombay  and  Madras
 What  is  the  explanation  to  get  these
 benefits  introduced  m  comparatively
 smaller  centres  like  Bangalore  and
 other  places?  In  spite  of  the  assu
 ranee  that  the  hon  Munster  has  given
 last  time  that  this  scheme  would  be
 extended  to  the  families  also  in  prin-
 expal  centres,  this  kind  of  experiment
 an  these  meagre  centres  35  proposed  to
 be  done  which  should  not  be  tolerat
 ed,  and  the  Corporation  should  take
 mmmediate  steps  to  introduce  the
 coverage  of  family  benefits  at  least  in
 amportant  centres  like  Calcutta
 Madras  and  Bomb:  before  the  next
 ear  runs  out

 But  as  far  as  the  budget  2s  concern-
 ed,  rosy  pictures  are  painted  When
 the  acti]  cstimates  come,  the  Cor-
 poration  is  unable  to  spend  the  money
 allotted  in  the  budget  or  they  do  not
 want  to  spend,  and  at  the  year-end
 the  money  33  reverted  to  reserves
 because  the  money  :s  not  spent  We
 demand  an  assurance  from  the  hon
 Minister  that  this  guarantee  that  he
 bas  given  of  extending  these  benefits
 should  immediately  be  implemented
 m  centres  lke  Calcutta,  Bombay  and
 Madras  and  the  family  benefits  should
 be  extended  to  all  the  workers  cover-
 ed,  before  the  period  of  the  Second
 Five  Year  Plan  runs  out

 Both  ir  the  case  of  extension  of
 these  benefits  to  the  families  and  also
 reservation  of  beds  and  many  ofher
 resvects  we  find  in  the  report  that  a
 sombre  note  has  been  struck,  because
 the  State  Governments  in  many  places
 erther  refuse  to  co-onerate  or  there
 ws  lack  of  co-operation  Two  years
 back  when  I  raised  this  subject,  the
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 hon  Munister  assured  us,  “You  can-
 not  positively  state  that  there  is  ob-
 struction  from  the  State  Governments,
 but  there  might  be  Jack  of  co-ordina-
 tion”  And  he  said  that  in  the  im
 mediate  future,  because  the  Labour
 Conference  at  Naini  Tal  was  to  come
 at  that  time,  the  matter  would  be
 elaborately  discussed  and  all  differ-
 ences  of  opmion  thrashed  out.  But
 in  spite  of  the  Nam  Tal  Labour  Con
 ference,  in  spite  of  the  Madras
 Labour  Conference,  in  spite  of  the
 fact  that  two  years  have  run  out,  we
 are  not  finding  even  an  7009  of  agree
 ment  between  certain  State  Govern
 ments  And  from  the  report  it  3६
 amply  clear  that  mainly  the  Staic
 Governments  of  Bombay  and  Benga!
 are  standing  70  the  way  of  mtroduc
 tion  of  family  benefits  mn  these  cen
 tres  And  the  Central  Governmen
 and  the  Employees’  State  Insranc
 Corporation  have  made  uncondstiona
 surrenders  whenever  the  dictates  fron
 the  State  Governments  have  come

 I  want  to  put  forcibly  that  th
 Labour  Minister  here  should  act,  and
 he  should  act  forcibly,  because  foi
 the  last  five  years  he  has  been  playing
 into  the  hands  of  the  State  Govern
 ments  and  whenever  the  State  Govern
 ments  try  to  sing  a  song  to  the  effect
 “Reduce  the  contribution  of  the  Stat:
 Government,  we  are  not  prepared  to
 reserve  beds”,  as  Dr  8  C  Roy  sav
 mn  Calcutta,  or  that  “We  are  not  going
 to  give  steel  and  cement  ६0  thc
 hospitals”  as  they  say  in  Bombay
 they  just  keep  quiet  This  sort  of
 playing  into  the  hands  of  the  Stat
 Governments  and  the  State  Govern
 ments  coming  a¢  an  obstruction  in  the
 way  of  the  imnlementation  of  the
 scheme  should  not  be  tolerated,  and
 the  Labour  Min:ster  today  at  leat
 should  take  a  firm  stand  that  the
 State  Governments  should  fall  in  kne
 And  if  they  refuse  to  fall  in  Ine  !
 hope  there  are  ample  instruments  is
 the  hands  of  the  Central  Ministers
 and  the  Central  Government  to  teach
 a  lesson  to  the  State  Government’
 that  they  should  behave  in  the  inter-
 ests  of  the  workers  and  fall  fn  fine
 with  the  Central  Government's  policy



 Coming  to  the  question  of  hospitals,
 it  is  @  muserable  case  as  well.  Accord-
 ing  to  the  Corporation’s  own  calcula-
 tion,  about  2,400  beds  ought  to  be
 reserved  for  the  33  lakh  workers  wno
 are  covered  by  the  acheme.  Now,  the
 total  number  of  beds  reserved  upto-
 date  comes  to  a  little  lesg  than  i,800.
 Still,  there  is  a  deficiency  of  600  beds
 to  be  reserved  as  far  as  those  who  are
 covered  are  concerned.  What  5  the
 explanation?  I  find  that  the  West
 Bengal  Government  have  stated  that
 they  are  not  prepared  to  reserve  beds,
 because  beds  are  not  there.  What  is
 the  answer  of  the  Employees’  State
 Insurance  Corporation  and  the  hon.
 Minister?  If  the  State  Government
 im  Calcutta  says  that  adequate  number
 af  beds  could  not  be  found  in  the
 hospitals  in  Calcutta,  the  only  alter-
 native  to  the  Corporation  is  to  go  and
 build  its  hospitals  What  steps  has
 the  Government  taken  to  build  hos-
 pitals?

 ‘When  about  3  lakhs  are  covered  m
 Bombay,  you  should  have  three  hos-
 Pitals  in  Bombay  What  steps  have
 been  taken?  For  two  hospitals  noth-
 ing  has  been  done  In  spite  of  re-
 peated  demands,  70  spite  of  assu-
 rance  given  by  the  hon.  Mmuster  two
 years  ago  that  the  Mahatma  Gandh:
 Memorial  hospital  is  being  construct-
 ed  at  Parel,  no  hospital  has  risen  over
 the  ground.  The  excuse  is  lack  of
 steel  and  cement  for  this  hospital.
 You  have  collected  the  workers’
 money  in  your  pocket.  That  money
 has  to  be  spent  for  hospital  for  the
 workers.  Five  years  have  passed.
 The  reserve  fund  has  accumulated
 But,  you  cannot  find  cement  and  steel
 for  the  workers’  hospital  in  Bombay
 TI  invite  the  hon.  Minister  of  Labour
 ta  come  along  with  me  to  the  streets
 of  Bombay  and  see  mansion  after
 mansion  rising  with  steel  from  the
 blackmarket  and  cement  in  the  black-
 market.  How  so  much  of  steel  and
 cement  has  been  made  available  to
 the  millionaires  in  Bombay.  Including
 Parel,  in  Malabar  Hilf,  Hornby  Road,
 lots  of  big  mansions  and  skyscrapers
 come  up  for  private  individuals?  If
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 cement  and  steel  are  available  to
 them,  why  should  not  the  Central
 Government  see  that  for  this  Mahatma
 Gandhi  Memorial  hospital,  at  least  sa
 small  quantity  of  steel  and  cement  is
 made  available?  I  do  not  think  the
 hon.  Minister  could  face  the  House
 and  say,  the  Central  Government
 could  not  get  a  few  tons  of  steel  and
 cement  for  the  Mahatma  Gandhi
 Memorial  hospital.  Five  years  have
 Passed  I  also  demand  an  explana-
 tion.  He  cannot  plead  financial  dis-
 ability,  because  a  large  money  tg  there.
 What  are  the  real  dificulties  for  this
 Bombay  hospital?  When  are  you
 80lng  to  build  the  two  other  hospitals? Is  it  with  the  same  pace,  is  it  with
 the  same  stress,  is  it  with  the  same
 Speed  of  the  Mahatma  Gandhi  Memo-
 rial  hospital  that  you  are  going  to
 build  the  other  two  hospitals  in
 Bombay?

 No  steps  have  been  taken  for  the
 Calcutta  hospital  There  is  every- where  inadequacy  of  beds  which  have
 been  prescribed  in  a  most  conservative
 manner  by  the  Corporation.  I  have
 got  my  own  experience  of  the  difficul-
 tes  of  the  msured  workers.  An  ordi-
 nary  tax-paying  citizen  has  got  a
 fundamental  right  to  go  to  a  public
 hospital  and  get  medicine  When  an
 msured  worker  goes  there,  he  is  a  man
 wanted  by  nobody  The  Government
 hospitat  doctor  says,  you  are  an  in-
 sured  person  you  have  the  E.S.LC
 hospitals  When  he  goes  there,  there
 is  no  medicine  The  scheduled  medi-
 eines  are  not  obtainable.  Penicillin  is
 not  available.  Streptomycine  is
 not  obtainable  There  is  no  alterna-
 tive  treatment  for  these  people  also
 The  poor  worker,  after  paying  hard
 cash  out  of  his  minimum  wages,  goes
 there  He  does  not  .get  medicines.
 He  is  an  unwanted  figure  in  any  Gov-
 ernment  hospital.  That  is  the  situa-
 tion  as  far  as  the  insured  workers
 are  concerned  When  they  go  to  the
 Public  hospitals,  they  are  not  attend-
 ed  to  If  he  had  been  even  an  ordi-
 nary  citizen  who  does  not  pay  anything
 out  of  the  wages,  he  can  get  a  better
 treatment  in  the  hospitals.  There  is
 somebody  to  look  after  him,  because
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 ‘he  hospital  is  responsible  Now,  the

 ig  not  responsible  A  sort  of
 develops  between  the  workers

 wsured  with  the  Employees’  State
 Insurance  Corporation  on  the  one  hand
 and  medical  practitioners  on  the  othe:
 A  regular  cold  war  goes  on,  of  which
 the  poor  victim  36  the  worker  who
 pays  from  his  pocket  for  the  benefit
 that  he  38  to  get

 On  the  other  hand,  before  the  Act
 came  into  force  before  he  was  covered
 by  the  scheme,  at  least  he  got  some
 ordinary  medicine  from  his  employer
 Now,  the  employer  says,  you  have  the
 scheme,  I  am  paying  for  the  scheme
 don't  come  here  Even  ordinary  things
 gre  not  available  in  the  factory  When
 he  goes  to  the  hospital,  he  ag  told  you
 are  a  privileged  person,  you  have
 the  ESIC  hospital  When  he  goes
 there  the  doctor  says,  ‘I  can’t  do  any
 thing  because  of  the  delay  in  getting
 medicines  I  do  not  get  penicillin,  this
 and  that  Where  has  the  worker  to
 go”?  There  are  hundreds  of  instances
 The  workers  do  not  get  treatment  for
 the  mere  reagon  for  the  mere  crime
 of  agreeing  to  join  the  Emplovees’
 State  Insurance  scheme

 What  are  vou  doing  as  far  as  the
 beds  are  concerned?  Can  you
 honestly  say—I  am  putting  this  ques-
 thon  io  the  hon  Labour  Mimster—
 that  at  least  a  majority  of  the  workers
 who  have  been  covered  by  your
 scheme  are  getting  reasonable  avcrage
 treatment  in  any  of  the  hospitals  in
 Bombay  Calcutta  and  othcr  centres?
 I  can  say  from  mv  experience  They
 are  not  getting  Therefore  immediat
 arrangements  will  have  to  be  made
 in  order  to  reserve  the  minimum
 number  of  beds  which  have  been
 prescribed  on  a  conservative  analyaue
 by  the  ESIC  Simultaneously
 before  this  year  runs  out,  the  hon
 Minister  will  have  to  make  provision
 for  the  building  of  hospitals  Hospi-
 tals  are  required  especially  m  Cal-
 cutta,  Bombay  and  Madras  He
 should  not  come  before  this  House
 like  this  because  it  is  a  shameful
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 thing  for  a  Central  Minister  to  come
 before  this  House  and  say  that  be
 could  not  get  ten  tons  of  steel  and
 ten  tons  of  cement  when  steel  and
 cement  flow  hke  water  in  the  streets
 of  the  capital  cities  for  skyscrapers
 and  mansions  I  hope  he  will  not
 come  before  this  House  and  say  that
 We  are  surprised  when  we  read  in
 this  report  that  the  Mahatma  Gandh
 Memorial  Hospital  could  not  be  bunlt
 because  steel  and  cement  =  are  not
 available  From  our  experience  in
 many  cities,  just  in  front  of  our  eyes
 private  buildings  are  going  up  over
 mght  as  prefabricated  building:
 Really  tears  come  down  the  eyes  of
 worker,  that  when  we  are  paying
 for  this  this  Government  3s  not  abk
 to  get  even  some  steel  for  building
 hospitals  even  after  our  payment  ५
 it  not  a  shameful  state  of  affairs’

 Therefore  I  want  an  assurann
 from  the  hon  Minister  that  that
 lethargy  of  the  ESIC  for  the  last
 three  yerrs  and  also  the  criminal
 Nneghgence  of  the  Ministry  in  not
 putting  the  Corporation  in  order  and
 in  not  pullng  up  the  Chief  Ministers
 for  not  reserving  the  beds,  will  not
 happen  this  year  and  that  before
 this  year  1959-60  runs  out  at  least
 construction  will  start  of  the  hosp:
 tals  in  Madras,  and  Calcutta  and  the
 Mahatma  Gandhi  Memori  __)ospital
 construction  wil]  be  finalised  and  the
 reservation  of  beds  will  be  made  even
 according  to  the  conservative  esti-
 mate  made  by  thc  Corporation  :tself

 Analysing  the  total  income  and  ex-
 penditure

 Mr  Chairman  Just  a  minute  I
 will  have  to  ascertanm  how  many
 Members  are  willing  to  speak  Four
 or  five  please  send  in  your  names

 Shri  Narayanankutty  Menen  So
 much  regarding  the  benefits  from  the
 Corporation  When  the  Second  Five
 Year  Plan  is  about  to  run  out,  when
 such  a  promise  is  given  to  the
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 workers,  when  the  workers  are  pay-
 ing  so  much,  is  it  not  a  thing  that  the
 hon.  Labour  Minister  should  sit  down
 and  ponder  that  what  we  are  giving
 in  1959,  in  the  midst  of  the  Second
 Five  Year  Plan,  after  getting  the
 ‘workers’  money,  3s  not  even  in  con-
 sonance  with  the  recommendations
 that  have  been  made  in  493]  when
 British  impenalsm  was  ruling  here,
 when  the  Whitely  {ommussion  re-
 ported?  The  Bombay  Textile  Labou
 Enquiry  in  987  recommended,  even
 though  the  colonial  economy  prevaii-
 ed  here  and  the  British  satrap  was
 ruling  ‘here,  far  better  facilities  than
 you  are  giving  unde:  this  scheme
 today.  Therefore,  a  specific  case  is
 made  out  for  improvements  and  alzo
 additions  to  the  benefits  that  are
 @iven  to  the  workers.  The  Corpora-
 tion  can  afford  it  The  Corporation
 has  adequate  financial)  stability

 Then,  I  come  to  the  other  question
 In  many  centres,  as  I  have  pointed
 out,  it  is  impossible  for;  the  workers
 to  pay  so  much  contnmbution  trom
 their  wages  Their  wages  are  not
 even  m  consonance  with  the  muni-
 mum  wages  laid  down  bv  you  alone
 Before  you  see  that  that  policy  that
 was  accepted  in  the  Indsan  Labour
 Conference  is  implemented,  in  fixing
 minimum  wages  in  many  industries,
 there  2s  a  case  for  reduction  m  the
 workers’  contmbution  to  this  particu-
 lar  scheme  The  workers  should  nct
 be  fleeced  Ike  thi,  The  workers
 should  not  be  asked  to  bear  the  burden
 of  the  entire  benefits  It  78  for  the
 employers  to  bear  the  burden  You
 will  have  to  see  before  the  next  yea
 that  the  employers’  contribution  35
 increased  to  5  per  cent,  the  statutory
 maximum  and  the  workers’  contribu-
 tion  7४  reduced  Make  the  employers
 to  pay  more  for  the  social  security
 scheme  at  least  50  per  cent  that  you
 are  giving  because  the  employers  are
 bound  to  pay

 Before  I  come  to  the  actual  admi-
 nistration,  I  may  point  out  that  only
 l2  lakhs  of  workers  are  covered
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 now  by  this  stheme.  20  lakhs  of
 workers  have  to  be  covered.  And  I
 would  submit  that  ummediate  steps
 have  to  be  taken  to  cover  the  entire
 workers,  at  least  before  the  Second
 Plan  runs  out;  this  scheme  should  be
 extended  in  order  that  all  the  20  lakhs
 of  workers  will  be  covered  by  this
 scheme.

 Now,  coming  to  the  admunistration,
 I  may  point  out  that  this  corpora.
 tion  which  runs  with  the  money  of
 the  workers  mainly  has  not  got
 enough  workers’  representatives  in  it.
 The  workers  are  in  a  very  deplorable
 minority  there  Even  when  there  is
 minority  representation  of  workers,
 discrimination  ७  shown  against  cer-
 tain  trade  unions  In  many  centres,
 where  the  AITUC  represents  the
 majority  of  the  workers  in  the  stand-
 ing  committees  of  the  corporation
 they  are  purposely  excluded;  and
 there  are  many  standing  committees
 of  the  corporation  where  the  repre-
 sentatives  of  the  AITUC  are  not  taken
 in.

 Sir,  allegations  are  made  that  when
 the  Communist  Party  formed  the
 Government  m  Kerala,  they  were
 functioning  in  partisan  interests,  and
 that  party  functioning  was  there  I
 would  hke  to  ask  whether  there  is
 any  committee  which  has  been  formed
 by  the  Kerala.  Government  where
 equal  representation  has  not  been
 flven  to  the  AITUC  workers  and  the
 INTUC  workers?  Take,  for  example,
 the  Employees’  State  Insurance  Cor-
 poration  working  under  therr  aus-
 pices  In  many  vital  standing  com-
 mittces  which  are  deciding  about  the
 fate  of  the  workers  and  the  benefits
 to  be  given  to  the  workers,  the  AITUC
 is  purposely  excluded  4  can  point
 out  many  standmg  committees  where
 the  AITUC  has  not  been  given  repre-
 sentation  I  would  submit  that
 gencrally,  the  vital  representation  of
 the  workers,  to  whatever  trade  union
 they  may  belong,  should  be  increased
 in  this  corporation,  and  this  corpora-
 tion  should  be  run  by  the  workers
 mainly  and  not  by  the  officers  and
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 [Shri  Narayanankutty  Menon}
 the  State  Governments  who  are
 against  this  The  workers’  repre-
 sentation  should  be  generally  in-
 creased,  and  according  to  the  mem-
 bershap  which  2s  accepted  by  the  hon
 Minister,  proportional  representation
 should  be  given  to  the  different  trade
 umion  organisations,  and  such  sort  of
 discrimination  should  not  be  prac
 tised  in  the  standing  committees  and
 also  the  regional  boards  of  the  cor-
 poration

 The  hon  Mhunister  assured  us  last
 time  that  the  whole  matter  would  be
 discussed  in  the  Indian  Labour  Con.
 ference  It  was  discussed,  and  then
 a  study  group  was  appointed  in  order
 to  recommend  standardised  forms  of
 social  security  I  wish  to  tell  the
 hon  Munster  that  at  least  the  AITUC
 is  not  agreeable  to  the  :mplementa-
 tion  of  the  recommendations  of  the
 study  group  because  a  new  method  of
 changing  the  provident  fund  scheme
 to  a  pension  scheme  and  an  inte~
 grated  social  security  scheme  38  en-
 visaged  im  the  study  group's  report.
 That  at  least  cannot  be  accepted
 even  in  principle,  when  this  deplor-
 able  state  of  affairs  :s  there  as  far  ac
 the  Employees’  State  Insurance
 scheme  is  concerned  We  are  pre-
 pared  to  accept  an  integrated  social
 security  scheme  provided  Govern.
 ment  are  prepared  to  fulfil  their  pro-
 muses  as  contemplated  in_  the
 Employees’  State  Insurance  Scheme
 and  provided  they  are  able  to  con-
 vince  the  workers  of  the  AITUC  as
 well  as  the  INTUC  and  all  sections  of
 the  working  classes  that  the  Em-
 ployees’  State  Insurance  Scheme  will
 be  worked  properly  and  this  corpora-
 tuon  will  be  a  useful  organisation  for
 them  Until  the  promises  held  out
 by  the  Employees’  State  Insurance
 Corporation  and  the  Munster  are
 made  realistic  and  the  workers  get  the
 satisfaction  that  these  promises  would
 be  fulfilled,  it  would  be  a  dangerous
 step  to  talk  of  the  pension  scheme
 and  the  mtegrated  social  security
 scheme  Therefore,  I  would  appeal
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 to  the  hon  Mimster  to  stay  ther
 scheme  for  the  time  bemg  Let  uw
 put  this  house  m  order  Let  th
 workers  get  the  benefits  to  which  they
 are  entitled  under  this  scheme,  unt)
 they  get  the  benefits,  until  this  house
 is  put  in  order,  let  us  not  thing  of
 new  schemes

 TI  know  that  the  hon  Munster  ha
 go.  sO  many  ideas  He  is  a  well
 meaning  person  He  goes  on  speak
 ing,  and  he  has  got  good  intentions
 and  he  has  got  the  desire  that  thing:
 should  be  set  right  But  his  desire  »
 just  hke  cotton  in  the  wind,  becaus:
 the  moment  it  38  expressed,  it  35  um
 mediately  thrown  away  The  hon
 Minister  has  got  an  idea  of  intro
 ducing  a  scheme  to  give  yogic  practic:
 to  the  workers,  or  yoga  training  in
 order  to  improve  their  health  How
 ever  much  I  may  hke_  the  yoga
 scheme,  and  however  much  I  may  ap.
 preciate  the  hon  Mnunuster's  allegian
 ce  to  this  scheme,  I  want  to  warn
 the  hon  Miunister  that  it  will  be  a
 fatal  step  if  he  introduces  this  yogs
 traning  among  the  workers,  because
 as  far  as  the  yoga  theory  is  con
 cerned,  yoga  cannot  be  practised  by
 the  majority  of  the  workers,  because
 as  the  report  says  50  per  cent  of
 them  are  suffermg  from  anaemia,  and
 8  person  with  anaemia  cannot  prac
 tise  yoga,  because  the  weak  heart
 will  immediately  flop  off  the  moment
 he  starts  yogabhyasa.  Therefore,  !
 may  tell  the  hon  Minister  before  he
 starts  this  yoga  business,  even  though
 he  has  very  good  intentions,  that  th.
 is  not  time  to  start  it  Let  us  put
 the  workers  on  an  average  healthy
 basis,  let  us  give  them  some  med-
 cines,  let  us  cure  their  diseases,  let
 us  cure  the  tuberculosis  patients  of
 their  diseases  first,  and  then  we  can
 think  of  starting  this  yoga  practice,
 and  then  :t  will  work  very  well

 Here  I  might  submit  that  the
 AITUC,  from  the  very  beginning,
 have  assured  their  unconditions!
 support  to  Government  ahd  the
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 Employees’  State  Insurance  Corpora-
 taon,  because  we  believe  firmly  that
 thus  is  a  step  in  the  right  direction,
 and  we  should  co-operate  with  Gov-
 ernment  and  the  hon  Manuister
 at  the  helm  But  we  have  waited
 for  these  seven  years,  and  the  ex-
 perience  that  we  have  got  is  one  of
 total  disregard  of  the  workers’
 opimons,  total  discrimination,  as  far
 as  the  AITUC  2s  concerned,  breaches
 of  promises  year  after  year,  and  non-
 fulfilment  of  even  the  fundamental
 ‘and  basic  things  that  have  to  be
 done  In  the  light  of  this,  it  75  im-
 possible  for  the  AITUC,  it  is  :mpossi-
 ble  for  the  workers  who  have  signed

 a  form  for  joining  this,  m  order  to
 co-operate  fully,  I  may  tell  the  hon
 Manister  that  the  goodwill  and  co-
 operation  that  has  come  from  the
 workers  will  have  to  be  retained,  and
 if  that  5  to  be  done,  then  things
 will  have  to  take  a  considerable  turn,
 they  will  have  to  undergo  a  consi-
 derable  change  All  the  promises  and
 desires  of  the  hon  Munister  will  have
 to  be  made  realistic

 As  a  result  of  the  discussion  on  this
 report  which  has  not  shown  even  an
 inch  of  progress  as  compared  with
 the  last  year’s  report,  I  hope  the
 hon  Minister  will  take  personal  care
 and  also  take  some  firm  measures
 to  see  that  the  obstruction  of  the
 State  Governments  3६  removed  imme-
 diately,  that  the  obstruction  of  the
 bureaucracy  is  removed  immediately,
 and  also  the  delay  regarding  the
 hospital  benefits  etc  will  be  removed
 immediately  and  steps  will  be  taken
 for  that  purpose  ummediately  I  hope
 the  hon  Mhunister  will  spend  some
 tyme  over  this  and  see  that  this  great
 task  that  we  have  taken  of  providing
 a  vista  of  social  secunty  as  far  as
 the  working  classes  are  concerned,  35
 not  shattered  to  pieces  because  of
 frustration  m  the  minds  6  the
 workers  and  because  of  the  shatter-
 ing  of  the  confidence  of  the  workers,
 I  hope  the  confidence  of  the  workers
 in  this  scheme  will  be  built  up  and
 not  shattered  to  pieces,  because  when
 once  this  vonfidence  is  shattered  to
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 pieces,  7६  will  be  very  difficult  to
 bring  back  that  confidence  There-
 fore,  I  make  an  appeal  to  the  hon.
 Munster  that  let  this  confidence  and
 let  this  goodwill  not  be  frustrated  by
 this  kind  of  action  It  is  only  when
 we  retain  the  confidence  and  support
 of  the  working  classes  that  we  shall
 be  able  to.  make  this  scheme  a
 success  and  also  be  mn  a  position  to
 assure  the  entire  working  classes  of
 the  social  security  scheme  which  3  to
 come  in  the  near  or  distant  future,  a
 scheine  of  social  security  from  the
 cradle  to  the  grave

 The  Minister  of  Labour  ang  Em-
 ployment  and  Planning  (Shri  Nanda):
 My  hon  friend  has  ended  on  9
 wrong  note,  namely  the  grave

 Mr  Chairman  Motion  moved

 “That  this  House,  takes  note  of
 the  Annual  Report  of  the
 Employees’  State  Insurance  Cor-
 Poration  for  the  year,  ‘1958-59,
 along  with  the  Revised  Estimates
 for  958.59  and  Budget  Estimates
 for  ‘1959.60,  laid  on  the  Table  of
 the  House  on  the  I4th  August,.
 1959".

 Shri  Oza  (Zalawad)  To  a  certain
 extent,  I  share  the  feelings  of  anxiety
 expressed  by  the  previous  speaker  I
 can  also  appreciate  his  .mpatience
 about  certain  things,  so  far  as  the  im-
 plementation  of  the  Employees’  State
 Insurance  Schemes  concerned.  Itis
 true  that  we  must  at  once  concede  that
 things  are  not  running  in  as  perfect  a
 manner  as  they  should  At  the  same
 time,  I  do  not  at  all  subscribe  to  the
 dismal  views  that  he  has  expressed
 with  all  the  vehemence  at  his  com-
 mand.

 He  has  drawn  a  very  dark  picture
 about  the  various  aspects  of  the
 scheme  I  was  wondering  how  he
 had  gathered  this  picture  I  thought that  he  would  refer  to  the  implemen. tation  of  the  scheme  in  the  area  from
 which  he  38  hailng  in  Kerala  and
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 easighten  us  about  his  day-to-day
 to  my vexperiences.  But,  contrary

 Bengal  for  which  my  hon.  friends
 opposite  nowadays  particularly  have

 wultivated  some  love,  and  tried  to  run
 down  that  Government,  and  I  think,
 not  justifiably.

 As  I  said,  I  entirely  agree  that  we
 ‘must  all  be  concerned  over  the  proper
 implementation  of  this  scheme.  As
 tas  been  stated,  this  is  a  welfare
 measure;  we  have  been  saying  mn
 season  and  out  of  season  that  ours  is
 a  welfare  State,  and  we  ultimately
 aim  at  giving  security  to  the  weaker
 sections  of  the  community  from  the

 wcradle  to  the  grave,  consistent  with
 our  resources.

 Therefore.  it  is  but  proper  that  all
 of  us  should  take  keen  interest  in  the
 implementation  of  this  scheme  which
 is  the  first  of  its  type  to  be  imple-
 mented  in  this  country.  As  the  pre-
 vious  speaker  has  said,  we  started  this
 scheme  in  1952,  Six  year,  have
 passed.  This  scheme  has  not  only  to
 expand—as  we  have  laid  down  in  the

 “Second  Five  Year  Plan,  we  have  to
 cover  a  working  population  of  nearly
 20  lakhs  people  by  the  end  of  the
 Second  Plan—but  we  have  also  to
 see  that  the  various  benefits  accrue

 4o  the  wage-earners  as  envisaged
 wnder  the  Act  and  the  scheme  as  a
 whole  So  we  have  to  be  very  care-

 4ul  about  the  implementation  of  this
 scheme.

 As  is  well  known,  this  scheme
 broadly  runs  inte  two  parts—what
 are  called  cash  benefits  and  what  arc
 calicd  medical  benefits.  Under  the
 Act,  the  Employees’  State  Insurance
 Corporation  is  directly  concerned
 with  the  cash  benefits.  It  is  its  sole
 job  to  see  that  these  cash  benefits
 are  given  in  time  to  those  who  are
 .entitled  to  them.  So  far  as  the  medi-
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 cal  benefits  are  cancerned,  thus  res.
 ponsibility  tas  been  cast,  under  the
 Act,  on  the  various  States,  in  th.
 areas  in  which  this  scheme  is  to  be
 implemented.  So  in  a  way  we  have  ४
 sort  of  diarchy,  a  sort  of  dual  system
 I  admit  that  I  do  not  feel  mysel
 wholly  happy  about  this  system.  {
 am  of  the  view  that  sooner  or  later,
 we  shall  have  to  find  out  a  more  un.
 fied  system  under  which  better  co.
 ordination  and  co-operation  can  be
 evolved.

 My  hon.  friend  was  condemning
 certain  parts  of  the  scheme.  I  will
 take  certain  aspects  one  by  one.  lai
 us  talk  about  the  cash  benefit
 —the  administrative  side  of  AL
 I  think  he  could  not  quote  any  con
 crete  example  in  support  of  his  argu.
 ment.  If  anything  is  to  be  quoted,  |
 would  immediately  say  that  from  mv
 personal  experience  of  the  implemen-
 tation  of  this  scheme  concerning  cash
 benefits,  I  can  say  that  the  system  hu
 been  very  much  streamlined.  —  th
 administration  has  toned  up  and  now
 the  wage-earners  are  getting  the  cash
 benefits  with  the  least  delay  We  had
 a  sort  of  sample  check.  A  sample
 survey  was  made  when  some  local
 officers  were  examined,  and  it  wa
 seen  that  in  most  of  the  cases.  —  the
 wage-carners  got  ther  cash  benefit.
 within  a  week.  If  it  was  not  possih!
 in  a  very  smal)  percentage  of  casts  10,
 give  the  cash  benefits  to  the  wage
 earners  within  a  week,  it  was  not
 solely  because  there  was  something
 wrong  with  the  admunistration—dela:
 lethargy  or  red-tapism—but  there  was
 some  error  which  had  crept  in  in  the
 filling  up  of  the  form  or  giving  proper
 and  adequate  facts  which  ought  to  be

 i
 It  was  partly  because  of  that

 also

 We  also  know,  as  the  Report  says.
 that  in  order  to  facilitate  quick  pa-
 ment  to  the  wage-earners  of  the
 benefits,  so  many  local  offices  and
 branch  offices  have  been  opened.  The
 card  system  has  also  been  reviewed:
 Now  the  cards  are  not  to  be  sent  ०
 the  chief  office,  but  are  kept  ot  the
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 local  offices.  Therefore,  as  soon  Sa  &

 wage-earner  goes  with  an  application
 the  benefit  is  given  with  the  least
 delay  The  Corporation  ३5  from  tame
 to  time  checking  up  the  admunustra-
 tion  m  order  to  find  out  what  are  the
 delays,  why  they  occur  and  what
 should  be  done  to  remove  them  as

 quickly  as  possible  So  I  do  not  think
 we  can  say  that  so  far  as  the  cash
 benefits  are  concerned,  now  there  are

 very  great  difficulties  Of  course  as
 I  said,  things  can  still  be  umproved
 and  the  Corporation  is  verv  much
 wigilant  to  see  that  what  httle  difficul
 ties  stall  exist  arc  removed  as  soon  8५
 posable

 So  far  as  medical  benefits  are  con-
 cerned,  it  was  complained  that  when
 the  imsured  person  went  to  the
 medical  practstioner,  the  latter  said
 ‘T  have  not  got  the  medicme  I  cannot
 gve  it  That  statement  of  the
 speaker  revealed  his  ignoranct  about
 the  umplementation  of  the  scheme
 There  are  certain  special  drugs  which
 the  medical  practitioners  are  not  sup
 posed  to  give,  because  under  the
 scheme  they  have  got  chemists  and
 druggists  and  there  ५  an  arrangement
 whereby  as  soon  as  tht  =medical
 practitioners  certify  that  the  patients
 are  m  need  of  some  specia}  diugs
 the,  can  simply  send  the  patients  to
 the  chemists  and  there  they  get  the
 medicines  that  are  needed  It  3५.  not
 for  the  medical  practitioner,  to  give
 all  the  medicmes  required—the
 specialsed  medicines  ह  is  for  the
 chemssts  and  druggists  approved
 under  the  scheme  to  give  such
 medic  ines

 I  was  associated  with  a  team  which
 msperted  so  many  dispensaries  and
 chnics  and  I  can  say  that  the  boot  is
 on  the  other  leg  We  came  =  across
 many  insured  persons  We  put  them
 queries  and  we  found  that  they  had
 very  few  complaints  about  the  non-
 Supply  of  special  drugs  On  the  con-
 trary  on  checking  up,  we-found  that
 there  was  some  misuse—I  do  not  say
 it  was  on  a  large  scale  That  has  to
 be  checked  so  that  special  drugs  arc
 not  wasted  away  and  do  not  find  their
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 way  to  places  where  they  are  not
 required

 So  asI  said,  it  is  not  that  the
 scheme  1५  running  absolutely  atcor-
 ding  to  what  we  should  expect  3t  to
 run  After  all  human  agencies  have
 a  very  large  part  to  play  in  this  So
 long  as  human  agencies  are  mmperfect
 ana  ccltam  standards  are  not  achtev-
 ed  there  are  bound  to  be  some  dnffi-
 culties  here  and  there  But  it  is  not
 necessary  to  paint  such  a  dismal
 picture  as  my  hon  friend  the  pre
 vious  speaker,  did  On  the  contrary,
 T  can  repeat  what  I  said  on  a  previous
 occasion  and  read  a  few  lines  from
 the  First  Quinquennia]  Valuation  of
 the  ESI  It  is  the  report  of  an  impar-
 tial  expert  who  has  scrutimsed  the
 implementation  of  the  scheme  very
 closely  without  any  fear  or  favour
 This  is  what  the  valuer  has  to  say

 It  is  most  gratifying,  to  observe
 shat  the  experience  of  the  Scheme
 up  to  now  has  been  so  satisfac
 tors  that  within  ai  few  yeais
 afte,  the  introduction  of  the
 Scheme  one  can  confidently  look
 forward  to  the  releast  of  a  sub
 stantia)  portion  of  the  contmbution
 income  for  being  utihsed  for
 extension  of  yet  another  bent-
 fit

 So  he  confidently  looks  forwerd  to  the
 extension  of  these  benefits  to  larger
 and  large:  sections  of  souety  and  m
 a  more  and  more  improved  mannel
 So  I  do  not  think  there  is  any  reason
 to  draw  avery  dismal  and  dark
 picture  about  the  :mplcmentation  of
 the  scheme

 The  hon  Member  was  referring  to
 large  reserve,  that  had  been  built  up
 It  1५  true  that  at  present  we  have
 nearly  Rs  I3  crores  or  ५0  At  the
 same  time,  if  he  went  through  the
 Report  he  would  have  found  out  how
 thes:  reserves  had  becn  built  up  —  It
 is  not  that  they  want  this  Corporation
 to  profiteer  The  reserves  had  been
 built  up  because  of  certain  assump-
 tions  about  morbidity  disabilities,
 maternity  occurrences  etc  having
 been  revised  on  the  basis  of  the
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 valuation  report.  I  will  take  one
 instance.  The  sickness  benefit  period,
 according  to  the  original  basis,  was  6
 days;  according  to  the  actuary’s  basis.
 it  was  brought  down  to  I2  days  and
 now  it  is  assumed  that  it  might  be
 reduced  to  8  days.  We  had  no  experi-
 ence  of  the  implementation  of  the
 scheme.  We  had  to  make  certain
 assumptions  about  morbidity  and  so
 on.  In  such  a  vast  country  with  so
 many  working-class  people  thrown
 about  here  and  there  in  so  many
 cities,  it  was  not  possible  to  be  very
 accurate  about  certain  assumptions.
 So  certain  assumptions  which  were
 originally  made  were  rather  on  the
 high  side;  experience  has  taught  us
 that  they:  should  be  lower.  Therefore,
 these  reserves  have  been  built  up.

 Also,  we  need  not  be  complacent  at
 all  about  the  reserves,  because,  as  has
 been  pointed  out  in  the  Report  and
 also  by  the  Actuary,  if  this  scheme  is
 extended  to  the  family  members,  most
 of  the  reserves  will  be  utilised.
 Therefore,  the  Actuary  has  also  sug-
 gested  that  the  employers’  contribu-
 tion  should  be  stepped  up.  This  matter
 is  also  under  the  active  consideration
 of  Government.  I  would  suggest  to
 Government  that  without  being  any
 more  complacent,  they  should  take
 into  consideration  this  proposal  of
 stepping  up  the  contribution  of  the
 employers  because  (Interrup-
 tions).

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  The  Corporation
 decided  not  to  increase.

 Shri  ा:  है अ  is  not  yet  decided;  they
 have  taken  into  consideration  the
 valuer’s  report;  and  now  it  is  for  the
 Government  to  step  up  the  contribu-
 tion.  That  is  my  impression.  I  speak
 subject  to  correction.  (Interruptions).
 But,  anyway,  the  time  has  come  when
 we  should  rather  think  of  raising  the
 contribution  of  the  employers  to  a
 certain  extent.  There  is  no  doubt
 @bout  it  because  the  valuer  has  also
 sai¢  that  we  cannot  afford  to  remain
 complacent,  If  we  remain  complacent
 all  the  reserves  would  be  eaten  up
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 and  the  scheme  would  become
 unworkable.  That  will  be  taken  cary
 of,  I  think,  by  the  proper  authority  at
 the  proper  time.

 It  is  true  that  families  are  no
 covered  as  we  desired.  There  are  so
 many  difficulties  about  capitation  fee:
 etc.  We  have  to  calculate  them  with
 the  State  Government’s—what  foes
 are  to  be  given  to  the  medical  practi-
 tioners  and  in  what  manner  etc.  They
 have  agreed  that  in  the  larger  cities
 the  capitation  fees  should  be  a  parti-
 cular  amount,  say,  Rs.  5°50  and
 in  the  mofussil  a  certain  amount  and
 all]  that.  I  think  we  will  go  ahead
 step  by  step  and  cover  the  familie
 also.  The  target  we  have  put  in  to  be
 covered  by  the  end  of  the  Second  Five
 Year  Plan  is  20  lakhs  of  people  and!
 do  not  think  it  will  be  =  difficult
 because  we  have  already  covered
 nearly  44  lakhs.  Ahmedabad  ix
 coming  with  a  working  population  of
 nearly  2  lakhs  of  people  and  o’her
 industrial  centres  are  also  coming.  If
 am  sure  that  by  the  end  of  the  Second
 Five  Year  Plan  we  would  cover  8
 larger  number  of  working  classes.

 Then,  about  the  hospitals.  It  is  ह. अ
 that  we  have  not  been  able  to  provide
 hospital]  facilities  to  the  degree  we
 ought  to.  There  are  so  many  difficul-
 ties—not  only  the  difficulties  of  steei
 and  cement  as  was  pointed  out.  That
 was  only  a  temporary  difficulty.  It  is
 not  that  the  construction  of  these
 hospitals  is  held  up  because  there  #
 no  steel  or  cement  for  all  times  to
 come.  Only  for  a  particular  time  steel
 and  cement  could  not  be  had.  Lands
 have  to  be  acquired  at  proper  pisces
 so  that  they:  can  be  within  the  reach
 of  the  industrial  workers,  All  these
 things  have  to  be  looked  into  in  co
 ordination  with  the  State  Govern-
 ments  and  it  takes  time.  That  was  not
 the  only  thing  as  was  pointed  out  by
 the  previous  speaker.  It  was  only  &

 temporary  difficulty  and  I  think  that
 also  has  been  overcome.

 I  will  just  revert  to  the  families
 again.  It  is  very  difficult  to  go
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 with  the  coverage  of  families.  As  was
 pointed  out,  we  have  not  covered  the
 families  even  in  Bombay  and  Calcutta
 ig  is  true,  Take  the  case  of  the
 technical  personnel,  the  number  of
 doctors  that  would  be  required  and
 the  prominent  places  to  house  all
 these  dispensaries.  All  these  things
 have  to  be  looked  into,  But,  still,  our
 Corporation  is  quite  alert  on  this
 point  and  it  is  trying  to  go  ahead  with
 the  implementation,  as  far  as  the
 families  are  concerned

 Sir,  I  was  submitting  for  the  consi-
 deration  of  the  House  that  it  is  no
 use  taking  a  dark  and  dismal  view
 about  the  .mplementation  of  the
 scheme  On  the  whole,  this  scheme
 3४  POINE  on  very  weh,  nvi  as  pomed
 omt  by  the  representative  of  the  Cor-
 poration  or  by  the  hon  Munster  or
 by  the  officers,  but  by  an  impartial
 expert  from  whose  report  I  just  now
 read  an  extract

 So,  I  would  urge  on  the  hon.  Mem-
 bers  to  cooperate  in  the  implementa-
 tiom  of  scheme  and  find  out  what  are
 the  difficulties  and  bring  them  to  the
 notice  of  the  authorities  ummediately
 concerned  There  are  regional  boards
 and  there  are  local  committees  also
 ‘Wherever  there  are  no  local  commt-
 ters  they  will  be  coming  up  If  we
 try  to  tackle  all  these  problems  and
 all  these  difficulties  at  the  appro-
 priate  level  and  in  time,  I  think,  we
 will  be  helping  the  implementation  of
 thir  scheme,  and  seeing  that  the  bene-
 fits  accrue  to  the  working  classes  in
 the  mannner  which  was  envisaged  by
 the  scheme

 Shri  S.  M.  Banerjee  (Kanpur)  Mr
 Charman,  Sir,  I  have  read  with
 interest  the  report  of  E.SI.C.  I  would
 luke  to  know  from  the  hon.  Mimstez
 certain  things  about  this  scheme

 }  come  from  a  place  called  Kanpur
 where  the  scheme  was  first  imple-
 mented;  and  the  hon.  Prime  Minster
 inaugurated  it  on  the  24th  February,
 1952,  I  remember  how  the  cheering
 workers  on  that  particular  day  heaved
 4  sight  of  relief  when  the  scheme  was
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 introduced  there.  I  have  no  intention
 to  erticise  the  Ministry  or  the  Minis-
 ter  fer  not  having  rectified  certain
 defects.  Had  they  known  that  there
 are  certain  minor  defects  they  would
 have  been  rectified.

 But  what  is  the  reaction  of  the
 workers  today?  I  may  say  it  in  just
 a  word.  It  is  just  like  a  chewing  gum
 It  was  very  sweet  in  1952.  Then,
 after  that,  it  has  lost  its  sweetness
 We  go  on  chewing  it  because  we  have

 for  it.  It  only  gives  us  some
 breatp-  That  is  why  we  are  still  inte-
 rested  27  this  scheme.

 I  gM  surprised  to  read  and  know
 from  the  hon.  Members  and  from  the
 Munster  concerned  that,  though  this
 schere  Was  implemented  on  the  24th
 Febryary,  4952  mn  Kanpur,  still
 Kanp4F  8  a  place  where  the  family
 mempers  are  not  treated  under  this
 scheye-  I  would  lke  to  know  the
 reasof  for  it  from  the  hon.  Minister
 Does  he  think  that  the  workers  mm
 Kanper  have  no  families?  Kanpur  is
 such  3  Place’  where  the  incidence  of
 T.  B,  45  I  am  told,  the  highest  in  the
 count’y.  Kanpur  is  a  place  where
 they  Were  waiting  for  a  medical
 college  and  patient.  are  just  rotting
 in  the  Strects  There  is  an  immediate
 neeq  to  extend  this  concession  to  the
 fampes  of  the  workers

 I  aM  glad  that  I  was  informed  by
 the  Regional  Director  at  Kanpur,  Shri
 Natean,  that  land  has  been  acquired
 I  was  very  happy  to  know  that  at
 least  the  land  hag  been  acquired.  J
 am  e#gar  to  see  the  foundation-stone
 of  the  hospital  lad  (Interruptions)
 I  am  cagar  because  right  from  ‘1957,
 right  from  the  date  I  am  in  Parlia-
 ment,  !  have  been  told  by  the  hon
 Minster  for  Scientific  Research  that
 the  jgmd  for  the  Northern  India
 Technological  Institute  has  beem
 acquifed.  So,  ]  want  to  know,  whe-
 thor  gfter  acquiring  the  land,  when
 th:  pospital  is  going  to  be  construct-
 ed

 We  Wanted  a  separate  T.B  depart-
 ment  in  the  Kanpur  Medica]  College
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 exclusively  for  the  workers.  We  were
 told  that  the  E.S.I.  will  have  a  hospital
 in  Kanpur.  So,  I  would  like  to  know
 the  definite  date,  the  month  or  the
 year  in  which  this  hospital  is  to  be
 constructed.  I  should  also  like  to
 know  why  the  family  members  are
 also  ignored  in  this  connection.

 What  is  the  definition  of  a  family?
 The  Britishers  gave  the  definition
 during  their  time  to  include  wife  and
 legitimate  children.  So  the  mothers
 and  others  will  not  be  covered  under
 that.  I  sincerely  want  that  the  defini-
 tion  of  family  should  be  changed.
 Even  if  the  wife  of  a  worker  is  not
 treated  in  those  dispensaries  how  do
 vou  expect  the  worker  to  give  his
 best  for  production?  If  he  cannot
 treat  his  ailing  son,  how  can  he  work?
 These  are  the  two  difficulties  in
 Kanpur.

 36  hrs.

 The  third  difficulty  is  about  the
 dispensaries.  I  was  told  the  mixtures
 were  very  good.  My  hon.  friend  Shri
 Menen  has  said  so  nicely  that  the
 special  medicines  were  not  available.
 We  sometimes  get  penicillin  but  peo-
 ple  are  asked  to  go  to  the  bazaar  and
 get  streptomycin  and  other  medicines.
 Of  esurse  mixtures  are  there.  I  am
 not  agains!  these.  But  what  is  in  that?
 We  do  not  know.  I  have  come  _  to
 know  that  there  are  certain  mixtures
 which  can  cure  all  the  diseascs.  The
 doctors  working  in  these  dispensaries
 are  also  ill-paid  and  ill-clad  as  also
 the  employees  there,  The  compoun-
 ders  and  the  dressers  and  others  are
 also  ill-paid  and  ill-clad.  I  do  not
 think  the  dispensary  will  improve
 unless  their  status  and  salaries  are
 improved.  Ido  not  accuse  them
 that  they  arc  so  negligent.  Tf  a  doctor
 there  gets  a  good  job,  he  will  leave
 this  dispensary.  The  director  cannot
 do  anything.  The  regional  director.
 with  all  his  good  intentions,  cannot
 help  it  because  the  doctors  are  not
 setting  the  required  incentive  to  work.

 My  friend  has  said  something  about
 the  hospitals  in  Calcutta  and  Bombay.
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 What  is  happening  in  Calcutta  where
 people  are  so  much  against  this
 scheme?  It  requires  a  thorough
 investigation.  The  workers  through-
 out  the  country  welcomed  this  scheme
 thinking  that  it  was  a  step  towards
 social  security,  Why  are  they  opposed
 to  this  scheme  in  Calcutta?  The  Chief
 Minister  of  West  Bengal,  I  am  _  told,
 has  categorically  said  that  there  would
 be  no  hospital.  The  Chief  Minister  of
 West  Bengal  is  known  to  us  all.
 Whether  it  is  rice  or  medicine,  he
 must  have  his  own  say  in  the  matter.
 With  the  sort  of  rice  available  in
 Bengal...

 Mr.  Chairman:  I  do  not  think  the
 hon.  Member  is  relevant....

 Shri  8.  M.  Banerjee:  I  am  only
 referring  to  the  medicinal  aspect  of  it.
 With  this  rice,  people  will  grow  more
 sick.  The  hospitals  are  full.  There  is
 no  hospital  by  the  E.SI.  Corporation.
 The  only  remedy  left  is  just  to  sleep
 on  the  pavement  and  curse  that  Goy-
 ernment  and  this  Government.  I  fee]
 that  a  commission  should  be  appointed
 to  see  what  is  happening  there.  The
 dispensaries  are  not  functioning.  What
 is  wrong  with  this  scheme?  I  know
 the  goed  intentions  of  the  hon.  Min-
 ister.  Sometimes  his  approaches  to
 the  preblem,  though  real  to  him,  are
 unreal  to  those  who  have  to  imple-
 ment  it.  The  employers  must  increase
 their  contribution.  Ins‘ead  of  increas-
 ing  the  contribution,  what  do  they  do?
 In  Kanpur,  there  are  many  embioyers
 who  are  not  paying  a  single  pie.  The
 Kanpur  mill  magnates  are  not  paving
 income-tax,  are  not  paying  sales-tax,
 are  not  paying  Estate  Duty,  are  not
 paying  anything.  The  other  day  we
 came  to  know  in  the  House  that
 Rs.  4°86  crores  was  due  from  them.
 You  can  know  what  is  happening  in
 Kanpur.  It  is  a  dangerous  place  but
 you  cannot  blow  it  off.  The  whole
 difficulty  is  that  they  are  getting  much
 more  money  from  them.  I  do  not
 suspect  the  good  intentions  of  the
 hon.  Minister.  My  friend  has  men-
 tioned  about  the  yogie  practices.  If  a
 hungry  man  does  Sirasasan,  he  will
 collapse....
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 An  Hon.  Member:  There  will  be  no
 bunger.

 ghri  8.  M.  Banerjee:  There  will  ७६
 nobatly  to  look  after  his  family.  Yogic
 things  are  good.  But  before  they  are
 asked  to  do  them,  let  our  Government
 mvent  some  good  tablet  by  which
 people  will  not  feel  hungry.  One
 tablet  in  the  morning  and  no  hunger
 there  will  be  no  food  problem  and
 all  sorts  of  asanas  could  be  done.  I
 am  not  opposed  to  asanas;  I  am  not
 used  to  them.  If  people  are  interest-
 ed  in  them,  let  them  do  the  asanas
 But  mm  my  constituency,  in  Kanpur,
 there  are  some  workers  who  come
 from  Arrah  and  Buxar.  They  were
 wrestlers  in  949  and  950  Today
 they  are  skeletons  It  is  due  to  mal-
 nutrition,  due  to  deficiency  in  calcium
 and  other  vitamins.  It  has  become
 absolutely  essential  that  this  scheme
 should  be  implemented  in  a  way  that
 people  get  enough  help  They  should
 not  feel  disgusted  about  this  scheme.

 In  Kanpur,  we  must  know  the  date
 on  which  the  hospital  :s  to  be  con-
 structed  If  there  is  no  person  avail-
 able  for  laying  a  foundation  stone,  I
 offer  myself  Please  have  it  At
 least,  the  foundation  stone  wil)  con-
 sole  the  people  for  sometime

 An  Hon,  Member:  Then.  there  w.il
 be  no  construction

 Shri  S.  M.  Banerjee:  I  do  not  know.
 whether  the  land  acquired  is  d‘sputed
 land  or  not  They  should  see  that
 they  do  not  acquire  disputed  land  as
 had  been  done  by  Shri  Humayun
 Kabir  Whenever  we  go  to  that  land,
 the  peasants  come  to  us  and  say,  if
 you  touch  it,  your  head  will  be
 broken  You  have  got  Rs  44  crores
 with  you  and  so  you  can  give  red-hot
 priority.  Consider  it  as  the  core  of
 your  E.SI.  scheme  and  please  see
 that  hospitals  are  built.

 Secondly,  the  service  conditions  of
 the  doctors  and  other  employees  of
 the  dispensaries  should  improve  If
 necessary,  let  there  be  an  enquiry.
 My  hon.  friend  thought  he  was  reply-
 ing  on  behalf  of  the  Minister  He
 must  know  things  when  he  goes  back

 RHADRA  I8,  88]  (SAKA)  Annual  Report  of  7296
 the  Employees’  State

 Insurance  Corporation
 to  the  workers.  For  instance,  the
 electricity  supply  workers  of
 were  not  provided  with  cation
 cards  They  had  to  walk  all  the  dis-
 tance  of  3S  miles  in  the  form  of
 demonstration  to  say  that  introduction
 cards  were  not  provided  to  them.  I
 was  expecting  a  lathi-charge  in
 Kanpur  But  fortunately,  Mr.  Natesan
 is  a  good  man  and  a  gentleman  He
 came  out  and  he  met  us  and  gave  us
 water  too.  So,  you  will  have  to  see
 that  merely  for  having  introduction
 cards,  people  need  not  go  to  the  extent
 of  staging  demonstration.  There  are
 certain  employees  m  Kanpur  who  say
 that  the  scheme  will  not  work  They
 were  standing  for  it  and  said  that  they
 would  give  all  co-operation  They
 say  it  will  not  work  unless  proper
 representation  is  not  given  to  all  those
 big  organisations  of  the  country  As
 Shri  Menon  has  said,  we  will  have  to
 think  twice  before  we  ask  for  their
 co-operation  When  we  ask  them  to
 co-operate,  they  ask:  “What  is  the
 benefit  we  derive?”  You  may  say
 ‘You  get  mixture”  but  they  will  say’
 “Thanks  to  the  mixture”  They  will
 not  co-operate  Therefore,  my  earnest
 appeal  to  the  Minister  35,  kindly  give
 some  time  र  this  You  have  appoint-
 ed  committees  after  committees,  but
 with  no  result  In  the  committees  I
 have  seen—with  due  apologies,  due
 respect  to  the  members  of  the  com-
 mittces—that  minutes  are  recorded,
 not  hours  and  days,  with  the  result
 that  everything  55  lost  If  you  do  not
 appoint  a  committee  which  will  give
 you  the  real  picture  of  the  whole
 ‘hing,  the  whole  scheme  will  be  in
 danger  People  are  losing  faith  m
 tns  scheme;  otherwise,  what  is  the
 reason  that  even  today  when  the
 industrial  population,  the  organised
 labour  i  nearly  one  crore  in  the
 country,  only  5,87,000—nearly  6
 lakhs—people  are  insured?  Do  you
 think  they  do  not  want  to  be  insured?
 They  want  to  be  insured,  but  the
 whole  difficulty  is  that  they  are  not
 deriving  the  benefit.  As  I  told  you,
 Sir,  it  was  sweet  in  1952,  but  unfor-
 tunately  it  has  lost  its  sweetness  and
 people  are  just  chewing  it  because
 they  have  paid  for  it  and  it  gives  them
 some  breath.
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 श्यो  राम  सिह  भाई  थर्रा  (  निमाड)  :
 सभापति  महोदय,  इस  रिपोर्ट  के  बारे  में

 हाउस  के  प्न्दर  जो  डिसकशन  चल  रहा है
 उसे  मैंने सुना  है  और  रिपोर्ट को  भी  देखा  है
 अब  श्रीमन्‌  एक  बात  में  यह  निवेदन  करना

 चाहता  हूं  कि  किसी  चोह  को  कागज़  पर  देखने
 से  और  उस  बात  को  किसी  से  मौखिक  सुनने
 में  झौर  उसी  चीज  को  जा  कर  देखने  से  और
 उसी  चीज  को  निजी  प्ननुभव  लेने  से,  चारों  में

 बडा  कब  होता  है।  प्रव  जिसे  इस  स्कीम  का
 अनुभव  हो  रहा  हैं  उसका  फायदा  ले  रहा  है
 वह  हम  देखेंगे  तो  सली  रूप  हमारे  सामने
 नही  भा  सकेगा  शौर  उसी  चीज  को  हम  कागज
 यर रक्खेंगे  तो  उस  में  बहुत  फर्क  पड़  जायगा
 शझौर  जब  कहने  बैठेंगे  तो  झौर  भी  भ्रन्तर  पड
 जायगा  |

 जहा  तक  इस  स्कीम  का  सवाल  है  जब  से
 इस  स्कीम  को  प्रथम  हिन्दुस्तान  में  लागू  किया
 गया  तब  से  इस  से  मेरा  थोडा  बहुत  सम्बन्ध
 रहा  है  भौर  दाज  भी  काफी  सें  से  इस  स्कीम
 का  फायदा  अधिक  मेहनतकशों  को  मिले

 यह  में  ने  अपना  एक  नियम  और  धर्म  बना
 लिया  है  ।  क्योकि  श्वीमन्‌,  भ्रनुभव  से  में

 यह  देखता  ह  कि  गवरनमेंट  ने  यह  स्कीम  मेहनत-
 कद  गरीब  वर्ग  में  लाग  करके  एक  बडा  जबर्दस्त
 कदम  उठाया  है  और  में  यह  मानता  ह  कि
 इस  स्कीम  के  द्वारा  हिन्दुस्तान  के  गरीब  वर्ग
 और  मेहनतकश  लोगो  में  से  कितनों  को  ही
 इस  स्कीम  से  नई  जिन्दगी  प्राप्त  हुई  है  शौर

 /  यह  मेरा  निजी  अनुभव  भी  हैं।

 मेरे  मित्र  एक  कम्युनिस्ट  भाई  ने  जा
 विरोध  किया  वह  भी  इस  तरीके  से  विरोध
 किया  कि  न  मालूम  क्‍या  हो  रहा  है,  मानो  श्ाग
 लग  रही  हैं  और  उसको  बुझाने  का  कोई  साधन

 नही  ध्रौर  समुद्र  मे ंपानी  सूख  गया  है  ।  में
 उनिवेदन  करना  चाहता  हू  कि  ऐसा  कहना  बडा
 झासान  है  a  आपने  कह  दिया  कि  इस  स्कीम
 को  मर्जी  मुआफिक  लागू  करने  के  लिये  स्टेट

 अवनेमेंट्स  को  मजबूर  करना  चाहिये  कि  वह
 कैसे  इस  स्कीम  को  लागू  करे  ।  लेकिन  क्‍या  मै
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 बड़ी  नज्जता  से  झपने  उन  कम्युनिस्ट  मित्र  से
 पूछ  सकता  हूं  कि  उनकी  केरल  गबरनेमेंट  ने  ही
 झाखिर  इतने  दिनों  तक  क्‍या  किया  ?  उन्होंने
 केरल  के  भ्रन्दर  अपनी  मेम्बरशिप  ३  लाथ
 बताई  |  ह. ह  ट्रेड  यूनियन  एक्ट  के  झनुसार
 वही  जितनी  इनकी  यूनियंस्‌  रजिस्टर्ड  हुई  है
 उनकी  मेम्बरशिप  क्‍या  है  ?  केरल  में  रेलास
 की  हमारी  मेम्बरशिप  है  1  अब  मैं  भ्रपने  उन
 मित्रों  स ेयह  कहू  कि  यदि  भ्राप  इस  स्कीम  को

 सहयोग  दे  रहे  हैं  तो फिर  ३  लाख  न  सही  डे
 लाख  मजदूरो  पर  ही  लागू  करते  या  कम  भ्ज
 कम  ७४  हजार  के  ऊपर  ही  लागू  करते  ।  झब
 कहे  देना  बड़ा  प्रासान  हो  गया  है  कि  क्योंनि

 वहा  केरल  में  जो  आपकी  गवरनेमेट  थी  न्र
 आपकी  ट्रेड  यूनियन  भौर  आप  जो  यह  सारे
 बाते  करते  हैं  तो  शापने  ही  क्यो  नही  उसे  लाग
 किया  ?  बडी  मुदिकल  से  कोई  शेश्या  ३८

 हजार  श्रमिक  केरल  राज्य  के  इस  स्कीम  वे
 झन्दर  लाये  गये  हैं।  लेकिन  यहा  हाउस  में

 बातें  ऐसी  करते  हैं  कि  अगर  इनके  हाथ  मे

 हो  तो  पता  नही  क्या  कर  डालते।  लेकिन  श्रीमान

 हकीकत  तो  यह  हैं  कि  पृत  के  पैर  पालने  में  ही
 दिखाई  दे  जाते  है  ।  भ्रब  उनकी  शोर  में  यह

 कहा  गया  कि  इस  रकीस  पर  फैमितो
 वालो  को  क्‍यों  फायदा  नही  मिलता  तो  उसके

 लिए  मेरा  तो  कहना  यह  है  कि  प्रगर  ए%  भी

 कुट्म्ब  या  फैमिली  को  इस  स्कीम  के  अन्तगत

 केरल  में  दाल्विल  कर  लिया  होता  तो  हम  कहते
 कि  भाई  यह  जो  कहते  हैं  उस  पर  स्वय

 झमल  भी  करते  है  i  अब  मै  भ्रपने  कम्युनिस्ट
 भाइयों  को  बतलाना  चाहता  है  कि  झापने

 तो  केरल  में  फैम्लीज  को  इस  स्कीम  के  अन्दर

 शामिल  नहीं  किया  लेकिन  मध्य  प्रदेदया
 मे

 हमारी  कोशिश  से  फैम्लीज  को  दस  स्कीम  के

 अन्तगंत  ले  श्राया  गया  है  झौर  उनको  इस  स्कीम
 का  फायदा  मिल  रहा  हैं।  ब  यह  गवर्नेमेट

 ट्रेड  यूनियस्‌  ,  समाजसेबी  लोगों  भौर

 एम्पलायर्स  सबका  धर्म  हो  जाता  है  कि  मजदूरों
 को  भौर  उनके  परिवार  बालो  को  इस  स्कीम

 का  फायदा  दिलाया  जाय  ।  मह  स्कीम  मंज:

 दूरो  को  जीवन  दान  देने  बाली  हैं  भौर  इसका
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 केबल  फायदा  मजदूरों  को  ही  नही  मिलता  है
 बल्कि  इस  स्कीम  के  लागू  होने  से  उस  प्रदेश

 के  मजदूरों  के  झलावा  बाकी  जनता  को  भी

 इस  से  फायदा  मिला  है  क्‍योंकि  गवनेमेंट  ने

 हैलथ  विभाग  के  अन्दर  प्रपना  बजट  सारे

 प्रदेश  क ेहिसाब  से  बनाया  लेकिन  जब  मजदूर
 क्लास  इस  स्कीम  के  पश्रन्त्गंत  कवर  हो  गया

 तो  उसका  खर्चा तो  यह  विभाग  उठा  रहा  है
 और  वह  उनेका  बजट  है  ।  उसका  फायदा

 शूसरे  लोगो  को  मिल  गया  भौर  उनको  ज्यादा

 कायदा  मिल  गया  ।  झगर  बारो  जने  इस  स्कीम

 को  कामयाब  बना  लें  तो  काफी  फायदा  हो  |

 जगते  |.  कस्कूत्तित्ट  निको दे  ८...

 करना  चाहता  हू  कि  मेरे  यहा  चलिए  जहा  कि

 यह  स्कीम  फैम्लीज  के  प्रन्दर  लागू  है  1  में
 उन  कुटुम्ब  की  जबानी  अपने  कम्युनिस्ट  मित्रो

 के  सामने  कहलवा  सकता  हू  ि  दरअसल  में

 इस  स्कीम  से  उन्हें  फायदा  हुआ  है  ।  उनके
 कर्जे  का  बोझ  कम  हुआ  है  और  उन  पर  कर्जा

 होना  बद  हो  गया  हैं  7  श्रष्रिकतर  मजदूर  इस
 कर्जे  रूपी  बीमारी  से  ग्रसित  रहा  करते  थे  और
 जो  कि  उन  के  लिये  टी०  बी०  जैसी  बीमारी

 सिद्ध  होती  थी  कि  जिस  में  एक  दफे

 मुक्तिला  हा  जाने  के  बाद  उम्र  से  छंटकारा
 मिलना  कठिन  हा  जाता  है,  उस  कर्जे  की
 बीमारी  से  उनको  काफी  हद  तक  छटकारा
 मिलने  में  मदद  मिली  ।

 अब  यह  जो  कारपोरेशन  क॑  पास  रिजर्व

 कड  रखने  की  बात  है  सो  मेरें  खयाल में  उचित

 ही  है  ।  शब  उन  श्रमिको  पर  जिन  पर  कि  यह
 स्कीम  लागू  है  उन  श्रमिको  की  जितनी  रकम

 कट़ती  है  उसको  डबल  रकम  एम्पलायर  को
 मिलानी  होती है  शौर  गवनेमेट  का  उस  में

 हिस्सा  होता  है।  इस  टोटल  रकम  को  जोडने
 के  अलावा  और  भी  बहुत  सी  ऐसी  भीजें  है
 जिन के  ऊपर  और  भी  ज्यादा  रकम  खर्च

 की  जाती हैं
 ।  भ्रब  ज  प्रामदनी  किसी

 जगह  पर  बकर  की  मालिक,  गवर्तमेंट  भौर

 अजदुर  का  हिस्सा  मिला  कर  हम  यह  मात
 sasLSD--9
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 लेते  है  कि  ३  रुपये  है  तो  श्रीमन  साढ़े  ३  रुपये
 खर्च  भ्रायेगा  शौर  ऐसे  भी  स्थान  है  जहा  कि
 ४  रुपया  खर्चा  आयेगा ।  बहुत  सी  जगहे
 ऐसी  भी  हैं  जहा  कि  यह  स्कीम  हाला  कि  लागू
 नही  है  धौर  वर्षों  से  ऐम्पलायंस  का  हिस्सा
 काटा  जा  रहा  है।  वहा  पर  यह  स्कीम  लायू
 नही  है  लेकिन  ऐम्पलायर्स  से  उनका  हिस्सा
 बराबर  वसूल  किया  जा  रहा  है  भौर  मजदूरों
 से  वसूल  नही  किया  जा  रहा  है  तो  ऐसी  हालत

 रिजर्व  फड  का  होना  एक  स्वाभाविक  बात
 है  क्योकि  ऐम्पलायर्स  से  तो  गवर्नमेंट  वसूल
 कर  रहो  है  लेकिन  मजदूरों  से  वसूल  नही  कर
 रहे  है  क्योकि  वहा  पर  यह  स्कीम  लागू  नहीं  की
 है  लेकिन  उनकी  योजना  के  अ्रन्दर  है  तो  ऐसी
 हालते  में  कारपोरेशन  के  पास  रिजर्व  we

 रहना  जरूरी  है  श्रौर  उचित  है  क्योकि  भ्रापका
 उद्देश्य  उसे  दिवालिया  बनाने  का  तो  नहीं  ।

 प्राज  हमारे  श्रमिकों  को  हर  जगह  पर
 जरा  कठिनाई  अनुभव  हो  रहो  हैं  भौर  कठि-
 नाई  पह  है  कि  हमारे  श्रमिको  को  जहा  पर  यह
 स्कीम  लागू  की  गई  है  श्राम  जनता  के  लिये
 जो  भ्रस्पताल  है  आम  जनता  जहा  दाखिल
 होती  हैं  वही  पर  श्रमको  को  भी  दाखिल
 किया  जाता  है  धौर  जाहिर  है  कि  उन्हें  वहा
 दाखिल  होने  में  जितना  फायदा  मिलना  चाहिये
 उतनो  फायदा  वहा  पर  नही  मिलता  हैं।  इस
 लिए  जरूरी  है  कि  सख्या  के  हिसाब  से  जो  बड़े

 इडस्ट्ियल  सेटर्स  है  वहा  पर  इस  कारपोरेशन
 के  द्वारा  इस  स्कीम  के  जरिए  अ्रस्पताल  बनवाने

 चाहिए  श्रौर  मजदूरों  का  इस  स्कोम  के  अन्तर्गत
 जहा  इलाज  सुचार  रूप  से  हो  सके  ।  ऐसी
 व्यवस्था  करने  के  लिए  गवर्नेमेट  ने  योजना

 बनाई  हु  शर  गवर्नमेंट  का  सारा  काम  चल

 रहा  है  ।

 श्रोमन्‌  मैं  यह  निवेदन  करना  चाहता  हूं
 कि  मेरे  मित्रो  न ेहालाकि  एक  विरोध  की  बात

 बताई  लेकिन  झगर  हम  फीगर्स  देखें  तो  हम
 पायेंगे  कि  हम  बराबर  भ्रागे  बढ़  रहे  हैं  भौर

 इसका  सबूत  यह  है  कि  जहा  पर  यह  स्कीम  लागू
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 [  श्री  राम  सिंह  भाई  वर्मा  J
 नही  हुई  है|भौर  जहा  पर  यह  वर्कमेन  कम्पेंसिदन  से  संतोष  व्यक्त  करते  हुए  यह  निवेदन  करना
 ऐक्ट  लागू  है  वहां  के  श्रमिक  भी  यह  कह  र  हे  है  जाहता  हू  कि  जहा  ब्क॑मैन्स  कम्पेन्सेशस  ऐक्ट
 कि  हमें  भी  इस  स्कीम  का  फायदा  मिलता  लागू  है  वहा  भी  इस  स्कीम  को  बढ़ावा  जाए
 चाहिए  और  इस  स्कीम  को  हमारे  यहा  भी  और  लागू  किया  जाये।

 लागू  कर  दिया  जाय  ।  यह  एक  बडी  चीज  है
 क्योंकि  वर्कमेन  कम्पेंसेदन  ऐक्ट  के  झन्तर्गत
 जिन  पझादमियों  की  चोट  आ  जाती  है  तो  उनको

 मुझआविजा  मिलता  तो  है  लेकिन  काफी  परेशानी
 झौर  कठिनाइयो  के  बाद  कही  जाकर  मिल
 वाता  है  लेकिन  अ्रगर  ट्रेड,यूनियन  जाग्रत  हो
 धौर  उन्होनें  इस  स्कीम  में  भश्रपना  योगदान
 दिया  हो  तो  उन्हें  इसका  बेनीफिट भी  भ्रासानी
 से  मिल  सकता  हैं।  अझाज  तो  यह  हो
 रहा  है  कि  अगर  एक  मजदूर  साल
 में  ४५दिन  तक  बीमार  रहता  हैतो
 इस  स्कीम के  अ्रन्तर्गत  उसका  इलाज  तो  होता
 ही  है,  अगर  वह  डाक्टर  से  सटिफिकेट
 प्राप्त  कर  ले  तो  उसको  श्राधा  बेतन  और
 डिभरनेस  एलाउस  भी घर बैठे  मिलता  है  ।
 बकंमेन्स  कम्पेन्सेशन  ऐक्ट  के  अन्तर्गत  दवा
 भी  नहीं  मिलती  बैनिफिट  भी  बहुत  देर,  1
 मिलता  है  और  अगर  कोई  आदमी  मर  जाए
 तो  उस  के  लिए  कफन  झौर  लकड़ी  की  भी
 चिन्ता  हो  जाती  है  1  श्राज  तो  यह  हो  रहा  है
 कि  मजदूर  का  एक  पैसा  ज्यादा  न  कटते  हुए--
 जो  उसका  पहले  कटता  था  वही  कट  रहा  है--
 उसके  बच्चे,  बीबी,  माता  और  पिता  का
 भी  इलाज  हो  रहा  है  ।  यह  अच्छी चीज चीज  नही

 है  शौर  हमे  इसकी  कट्  करमी  चाहिये  ।
 झोर  हसम॑  सहयाग  देता  चाहिए  ऐसा
 लोकमत  नही  बनाना  चाहिए  कि  बडा  गजब  हो
 रहा  है  खजाना  भरा  जा  रहा  हैं  भ्रौर  मजदूरो
 को  कुछ  नहों  मिल  रहा  हैँ  7  जहा  खुद  की
 गवर्नेमेंट  होती  है  वहा  तो  कुछ  भी  नही  होता  t

 ऐसी  हालत  में  यह  कहना  श्रच्छा  नही  लगता  |

 मुझे  इसीलिए  बोलता  पढ़ा,  कि  मेरे  मिथ

 कहते  कुछ  हैं  भौर  करते  कुछ  हैं।  में  तो  कहता

 हैं  कि  जो  कहो  सो  करो,  भर  भ्रगर  उसकी
 शक्ति  नही है  तो  चुपचाप  बैठों या  जो  दूसरे
 करते  है  उस  में  सहयोग  दो  ।  तो  मैं  इस  रिपोर्ट

 साथ  ही  साथ  जो  दोष  हैं  उनको  भी
 में  निवेदन  कर  देना  चाहता  हूं  ताकि

 मत्री  महोदय यह  न  समझ लें  कि  में  सामन
 वाले  का  विरोध  करता  हूं  और  उनको

 प्रभसा  करता  हू।  मेने  भटियायी  का  काम

 कभी  नहीं  किया  जो  चीज  है  उसको  म॑

 साफनसाफ  आपके  सामने  रख  देना  चाहता

 हु  श्राज  यह  बडी  प्रच्छी  चीज़ चन
 रही  है  और  इससे  मजदूरों  का  फायद,

 मिल  रहा  है  और  उनके  साथ  साथ  देश  की

 दूसरी  जनता  को  भी  इस  स्कीस  से  फायदा
 मिल  रहा  है।  लेकिन  कुछ  एम्पलायर
 इस  प्रकार  के  भी  है  कि  जो  रकम  मजदूर
 की  काटते  है  उसको  जमा  नहीं  कराते  और
 उसका  वकिंग  कपीटल  के  रूप  से  उपयाग
 करते  हैँ  जिसके  कारण  श्रमिकों  को  इस  स्कीम
 का  फायदा  नहीं  मिलता  बल्कि  अगर  एक्सी
 डेट  के  कारण  मृत्यु  भी  हो  जाती  है  ता

 मुझावजा  भो  नहीं  मिलता  ।  यह  देखन
 की  जरूरत  है,  यह  सोचने  की  जरूरत  है
 और  ध्यान  देने  की  जरूरत  है  कि  श्रमिको
 कौ  जो  रकम  एम्पलायर  काटता  है  उस  का

 हफ्ते  के  भ्रन्दर  जमा  कराये।  इस  कमी  के
 कारण  आज  मजदूरों  को  इस  स्कीम  का
 फायदा  नहीं  मिल  पाता  क्योकि  जब  यह  ापके
 विभाग  के  पास  जाता  है  तो  कहा  जाता  है  दि
 अभी  तो  तुम्हारा  कार्ड  ही  नहीं  मिला
 मालिक  का  हिस्सा  तो  प्रलग  श्रमी  ती

 तुम्हारा  हिस्सा  भी  नहीं  आया,  इसलिय

 तुमको  स्कीम  का  फायदा  नहीं  मिल  सकता।
 मेरा  निवेदन  है  कि  यह  नहीं  होना  चाहिय
 कि  मजदूर  डाक्टर  को  दंता  फिरे  भौर
 झणिकारियों  को  दूढता  फिरे।  यह  जिम्मे-
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 are  waite  a  होनी  चाहिये  जिसने

 we  te  लायू  की  है।  मजदूर  की  जिन्दगी
 की,  उसकी  तन्दुरुस्ती  की  शौर  उसके  न्‌ क्सान
 की  जवाबदारी  सरकार  पर  है  भौर  सरकार
 का  इस  तरफ  ध्यान  देना  चाहिये।  गवर्ने-
 मेंट  ने  इस  झाशा  से  यह  स्कीम  चलायी  है  कि

 मजदूर  को  फायदा  मिलेगा  ।  कारखाने
 चलाने  के  लिये  यह  स्कीम  लागू  नहीं  की  गई

 है।  श्ाज  ऐसे  ऐसे  कारखाने  हैं  जिनमे
 कि  मजदूरों  की  इस  रकम  को,  दो  दो  तीन
 तीन  लाख  की  रकम  को  बकिग  कंपीटल  में
 इस्तेमाल  किया  जा  रहा  है  भौर  बेचारे  मजदूरो
 को  फायदा  नहीं  मिलता

 एक  माननीय  सदस्य  :
 का  नाम  &  लीजिये  ।

 एक  आध

 श्यो  राम  सिह  भाई  वर्षा  नाम
 लेना  अच्छा  नहीं  है।  अपने  को  यह  समझ
 लेना  चाहिये  कि  अगर  हम  सामने  वाले
 की  इज्जत  लेंगे  तो  हमारी  भी  इज्जत  जामे
 वाली  है  ।  यह  ठीक  नही  है  1  जो  मे
 ने  कहा  है  उसको  मत्री  महोदय  भ्रच्छी  तरह
 जानते  हे  क्योकि  उनके  पास  तो  फ्मे  लोगो
 की  लिस्ट  होगी  ।

 दूसरा  मेरा  निवेदन  यह  है  कि  इस  स्कीम
 मे  आपको  भ्च्छे  डाक्टर  और  लेडी  डाक्टर
 रखने  चाहियें  चाहे  उनको  आपको  ज्यादा
 बेतत  क्यो  न  देना  पड़े  ।  मुझे  ज्यादा
 बतन  में  कोई  ऐतराज  नही  है  ।  मे  तो
 चाहता  हू  कि  इसमें  काम  करने  वाले  डाक्टर
 ईमानदार  हो,  मेहनती  हो  और  सेवा  भावी
 हो  -  यह  तो  हम  एक  सोहाल  वेलफेयर

 के  लिये  काम कर  रहे  है।  इसम ेतो  सब  का
 सहयोग  चाहिये  1  श्राज  कहा  जाता  है  कि
 आपके  वेतन  को दर  इतनी  कम  है  कि  भच्छे
 डाक्टर  नहीं  मिलते  ।  सेडीकल  कालिज
 से  जो  लड़के  ताजे  निकलते  हैं  वे  स्टेट  इश्योरेस
 डिसपेंसरीज  में  दालिल  होते  हैँ.  भौर
 अनुभव  प्राप्त  करके  दें  ।  जैसी  वह  दवा
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 देते  हे  बंसी  तो  हम  भी  दो  चार  दिन  सीख
 कर  दे  सकते  हैं।  झापके  यहां  तो  दवा  का

 एक  स्टेंडर्ड  है  कि  किसे  किस  बीमारी  में  क्‍या
 देना  है।  आज  हो  यह  रहा  है  कि  पहले
 तो  डाक्टर  और  लेडी  डाक्टर  मिलते  नही
 शौर  अगर  मिल  भी  जाते  हे  तो  काम  में  उनकी
 दिलचस्पी  नहीं  होती  क्योंकि  बहू  सोचते
 हे  कि  हमारे  भागे  के  लिये  कोई  चीज  नही  है  t
 उनको  प्राइवेट  प्रेक्टिस  एलाउड  नहीं  है
 यह  तो  अच्छा  है  क्योकि  भ्रगर  उनको  प्राइवेट
 प्रेक्टस  एलाउड  होगी  तो  यह  सारी  स्कीम
 ही  नाकामयाब  हो  जायेगी  ।  तो  मेरा
 निवेदन  है  कि  हमको  इस  स्कीम  के  अन्तगंत
 रिटायर्ड  डाक्टर  रखने  चाहियें,,  हमे  नौजवान

 नही  चाहियें,  हमें  तो  बुडढ़ें  पौर  भ्रनुभवी
 डाक्टर  चाहियें  7  साथ  ही  में  यह  भी
 निवेदन  करना  चाहता  हू  कि  इस  विभाग
 में  लेडी  डाक्टरो  की  बहुत  कमी  है।  जब
 आपने  फैमिली  को  कवर  किया  है  तो  लेडी

 डाक्टर  के  बिना  काम  चल  ही  नहीं  सकता
 इसके  अलावा  एम्बुलेंस  कार  की  भी  व्यवस्था

 होनी  चाहिये  -  आज  बहुत  सी  जगहा  में

 इइस्ट्रियल  एरिया  को  डिफाइन  करना  कठिन

 है।  बडे  बडे  शहरों  में  मजदूर  दूर  दूर
 तक  रहते  है  7  इसलिये  मेरा  निवेदन  है  कि
 लेडी  डाक्टर  और  एम्बुलेस  की  व्यवस्था

 अवश्य  होनी  चाहिये  |

 46.2  hrs.

 (Mr  Deputy-SpeaKer  in  the  Chair]

 श्रगर  श्रापने  इस  स्कीम  के  भनन्‍्तगंत  यह
 व्यवस्था  कर  दी  तो  ाज  जो  हालात  हें  उससे

 बहुत  ज्यादा  ,  अच्छी  हालत  हो  सकती

 है  1

 अज  बहुत  सी  जगहे  ऐसी  हे  जहा
 कि  एडवाइजरी  कमेटिया  नहीं  बनी  हे  ।

 वहा  यह  समितिया  बननी  चाहियें।  लेकिन

 जहा  भापने  फंमिलीज  को  कवर  किया  है
 वहा  के  बारें  में  से  ऑझापसे  एक  निवेदन  करना

 चाहता  हू  ।  पहले  हमने  हैल्थ  विभाग  से



 73०5  Mation  re:

 [  श्री  राम  कहि  भाई  है द
 मिल  कर  कुल  डिसरपेंसरियां  काग्रम  की  शौर
 शनकों  छेवर  एरियाज में  इअलाया।  उनसे
 भयिकों  की  फेमिलीज़  को  फामदा  मिलता  था।
 खेकिन  जिस  दिन  से  आपने  यह  ऐलान
 किया  कि  हमते  फैमिलीज  को  कवर  कर  लिगा
 है  उस  दिन  से  z  डिसीपेंसरीज बन्द  हो  गयी
 हैं।  लेकिन  जो  आपने  स्कीम  चलायी
 है  उसमें  जो  दवा  एक  को  मिलतो  है  वह
 दूसरे  को  नहीं  मिलती  यह  तो  बे  मानता
 हैं  कि  फैसिलो  का  केस  बैनिफिट  न  मिले,
 लेकिन  जहा  तक  इलाज  की  सवाल  है,  मेरा
 निवेदन  है  कि  जो  इलाज  की  सुविवा  श्रमिक
 को  मिलती है  वही  उसकी  फैमीली  को  मो
 मिलनी  चाहिये  ।

 भ्न्त  में  में  एक  शौर  निवेदन  करना
 चाहता  हु  ।  जहा  पर  रेयन  याने  के
 कारखाने  है  जेसे  कि  नागदा  में  है,  कल्याण
 मे है  शौर  केरल  में  है,  उन  कारबानों  में
 काम  करने  वाले  श्रमिकों  की  ज्ञान  इन्द्रिया
 शिथिल  पड  जाती  हैं।  जैसे  सुनना,  सूचना
 देखना  ।  प्रापनें  जो  इस  स्कीम  में  दवां
 की  लिस्ट  तैयार की  है  वे  दवायें इन  जगहों
 के  श्रमिकों  के  लिये  उपयोगी  नहीं  होती  t
 इसलिये  जिन  स्थानो ंमें  इस  तरह  के  कारखाने
 है  वहा  की  प्राबहवा  को  देख  कर  और
 सारी  परिस्थितियों  को  देख  कर  और
 उन  पर  विचार  करके  विशेष  सूविधा  करनो
 चाहिये  ।

 इन  दाब्दो  के  साथ  में  इस  रिपार्ट  पर
 सतोष  व्यक्त  करता  हू  ।

 Shri  K  N  Pandey  (Hata):  While,
 my  hon  friend,  Shr  Menon,  was
 speaking  I  heard  him  referring  to  cer-
 tam  points  One  point  that  he  raised
 was  about  the  contribution  and  he
 aaid  that  the  employer  pays  a  lesser
 amount  than  the  worker,  In  other
 words,  he  urged  that  the  payment
 made  by  the  workers  is  rather  higher
 8a,  he  smd  that  the  workers  shoyld
 not  be  required  to  pay  that  much  and
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 that  they  should  get  higher  benefits
 than  what  they  now  get  under  the
 Act  Here  I  may  state  that  I  have
 attended  many  meetings  of  the  Cor.
 poration  I  have  heard  similar  argu.
 ments  from  the  side  of  the  employers
 also  They  also  say  that  as  the  Cor.
 poration  had  collected  huge  amounts
 from  them,  they  should  not  be  ask-
 ed  to  pay  any  further  sums.

 Then  there  was  a  pressing  demand
 from  the  side  of  the  workers  that  the
 benefits  should  be  extended  to  ther
 famihes  also  So  far  as  Kanpur  wn
 UP  ३38  concerned,  it  has  been  decid-
 ed  to  extend  the  benefits  to  the  fam:
 hes  also  Recently  the  scheme  was
 extended  to  Modinagar  and  other
 places  in  UP  and  there  the  famubes
 of  the  employees  also  are  gettmng
 the  benefits  of  this  scheme

 The  other  point  that  he  raised  was
 about  the  hardship  experienced  by
 the  employees  I  have  no  doubt  that
 the  scheme  35  very  good,  and  the
 hardship  is  not  so  much  as  33  sought
 to  be  made  out  here  Especially,
 Kanpur  has  been  mentioned  in_  ths
 connection  There  I  have  seen  thc
 workers  attending  the  hopitals  and
 the  benefits  that  are  given  to  them
 The  only  complaint  there  is  that  the
 accommodation  is  short  that  the
 patients  who  go  for  medicine  have  to
 wait  and  as  the  space  33  short  there
 as  suffocation  J  have  already  raed
 this  point  before  the  Corporation
 Now  there  is  a  plan  to  have  bigget
 accommodation  an  the  hospital  to
 provide  more  facilities  to  the  em-
 ployees  This  is  a  point  which  5
 being  mentioned  for  the  last  two
 or  three  years  So,  the  only  re
 quest  from  my  side  is  that  the
 matter  should  be  expedited  #0
 that  the  discontent  among  the
 employees  on  this  score  may  be
 removed

 The  other  pont  raused  by  him  wet
 about  defaults  in  payment  of  contri-
 bution  in  Kanpur  where  the  scheme
 is  already  in  operation  Recently,
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 ह उ  regional  meeting  at  Lucknow,  this
 yalstt  काले  saised  and  an  assurance
 was  given  from  the  side  of  the  Cor-
 poration,  end  also  from  the  side  of  the
 Government,  that  for  the  workers
 who  have  already  paid  their  contri-

 even  though  cards  are  not
 being  issued  to  them  because  the
 money  has  not  been  deposited  with
 the  Government,  their  claims  will  not
 Wd  forfeited  and  they  will  not  be
 G@éprtved  of  those  facilites  which  an
 imured  worker  is  entitled  to  get.  So,
 thete  also  the  position  is  not  as  grave
 as  has  been  mentioned  here.

 I  have  been  acquainted  with  the
 work  of  this  Corporation  since  the
 tame  it  was  introduced  in  this  coun-
 try.  I  know  that  it  has  done  very  good
 service.  Maybe  there  is  some  slack-
 ness  in  the  office  or  in  some  officer.
 But  that  can  be  corrected.  The  scheme
 is  8४०  much  beneficial  and  so  much
 welcomed  by  the  workers  that  if
 there  is  any  slackness  on  the  part  of
 the  officers,  I  am  sure  the  hon  Mun-
 ister  will  take  notice  of  it  and  take
 steps  to  remove  it.  But  for  that,  the
 whole  working  of  the  Corporation  is
 good  and  it  is  praised  by  the  workers
 So,  I  do  not  know  the  ground  for
 bringing  such  complaints  before  the
 House.

 I,  therefore,  support  the  report  in
 toto  I  only  request  the  Mnnistry  that
 af  there  is  any  complaint  or  2f  there
 is  a  slight  conflict,  due  notice  should
 be  taken  and  the  same  should  be
 removed.

 Mr  Deputy-Speaker:  Shn  Elias
 Shri  Muhammed  Elias  (Howrah):

 Mr  Deputy-Speaker,  Sir,  just  now
 the  hon  Member

 Mr.  Deputy-Speaker:  He  did  not
 expect  that  he  would  be  called
 because  he  had  closed  all  his  files

 Shri  Narayanankutty  Menon:  He
 stood  up  so  many  times  that  he  got
 disappointed.

 Shri  Muhanmed  Elias:  All  the  time, T  was  disappointed.
 Just  nvw  one  of  the  hon.  Members fram  te  other  side  was  speaking
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 about  co-operation  from  our  side
 regarding  the  E.S.L.C.  scheme.  He
 wanted  to  sey  that  we  have  not  gives
 our  co-operation  to  make  this  scheme
 a  success.  But  before  making  this
 statement,  he  should  have  enquired
 from  his  friends  77  West  Bengal  as  te
 how  they  ran  away  when  the  scheme
 was  bemg  introduced  at  that  time.  It
 was  very  difficult  to  explain  to  the
 workers  that  the  scheme  will  be  a
 good  thing  and  that  it  would  be  8
 very  useful  thing  for  them  But  they
 did  not  take  this  trouble  and  we,  the
 AITU.C,  had  to  take  this  trouble.
 We  had  to  go  to  every  factory  with
 the  officers  of  the  Corporation  to
 explain  it  to  the  workers  and  to
 persuade  them  to  accept  this  scheme.
 We  had  great  hopes  that  it  would
 really  be  a  very  great  scheme  for  the
 benefit  of  the  workers  but  now  we  are
 absolutely  disappointed  so  far  as
 West  Bengal  is  concerned

 There  is  tremendous  discontent
 among  the  workers  because  of  the  day
 to  day  and  untold  sufferings  which
 they  are  facmg  They  had  never
 faced  this  suffering  before  the
 scheme  was  introduced  I  have  not
 got  much  time  to  explain  all  those
 suffermgs  But  I  want  to  say  one  or
 two  things  First  of  all,  my  hon.
 triends  have  said  about  medical  bene-
 fits  as  to  how  complicated  a  thing  it
 is  to  get  medical  treatment  from  the
 Panel  doctors,  from  the  specialists  and
 from  the  hospitals  If  any  specialist
 Prescribes  any  costly  medicine  which
 72५  in  the  schedule,  that  is  not  avail-
 able  in  the  chemust’s  shop  If  any
 costly  medicine  is  prescribed  by  the
 hospital  that  has  to  be  bought  by  the
 workers  themselves  to  get  themselves
 treated  These  things  happen  almost
 in  90  per  cent  cases

 In  the  case  of  accident,  before  this
 scheme  was  introduced  the  employers
 used  to  take  the  entire  responsibitity.
 But  now,  if  any  accident  occurs  in
 any  factory,  the  employers  do  not
 take  any  responsibility  of  sending  the
 worker  to  the  hospital  They  keep
 the  worker  lying  on  the  floor  and  wilt
 Just  telephone  the  Corporation’s
 Office  or  the  panel  doctor.  The  panel
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 doctors  do  not  come,  The  hospitals
 do  not  send  any  ambulance.  Many
 workers  who  met  with  such  accidents
 died  without  any  treatment,  such  as,
 aun  Shalimar  Paint  Works  One  very
 young  worker  of  25  years  of  age  fell
 down  from  the  roof  while  he  was
 working  on  the  roof  repairing  the
 electric  lune  For  sx  hours,  the
 employers  tried  their  best  to  call  the
 panel  doctor  but  the  panel  doctor  did
 not  come  The  ambulance  did  not
 come  and  after  six  hours,  the  Company
 sent  their  man  to  the  hospital  At  ten
 o'clock  in  the  night,  the  worker  died
 He  did  not  get  any  treatment  for  the
 internal  haemorrhage  that  was  there
 He  died  without  any  treatment

 In  Braithwaite  factory,  one  worker
 met  with  an  accident  and  his  leg  was
 cut.  The  ambulance  did  not  come
 Then,  the  workers  had  to  strike  work
 and  the  employee  was  sent  by  a  pr)
 vate  car  to  the  hospital  The  next
 day  the  hospital]  authorities  sent  back
 the  worker  without  treating  him  The
 workers  had  to  simke  work  again
 They  staged  demonstrations  before  the
 Corporation’s  Head  Office  and  then
 the  worker  was  sent  to  the  hospital
 I  can  give  numerous  examples  hke
 this  showing  how  the  workers  are
 facng  difficulties  every  day  with
 regard  to  their  treatment

 For  TB  patients,  we  have  got  in
 West  Bengal  only  50  beds  On  the
 waiting  list  about  two  months  ago,
 there  were  more  than  400  TB
 patents  About  90  per  cent  of  those
 patients  need  hospitalisation  But  the
 Corporation  cannot  provide  any  hosp!-
 tahsation  for  these  T.B  patients,  and
 many  of  them—we  have  got  a  list  of
 them—have  died  without  receiving
 adequate  treatment

 With  regard  to  cash  benefits  in  the
 report,  2  has  been  stated  that  arrange
 ments  have  been  made  to  send  the
 cash  benefits  to  the  worker’s  house  or
 the  factory  But  mm  West  Bengal,  the
 workers  have  to  go  to  take  their  cash
 benefits  from  the  local  office  If  any
 workers  suffer  for  ten  or  fifteen  days
 or  six  or  eight  days,  to  take  their
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 ‘with  regard  to  the  benefits  for  dis
 abled  persons,  that  also  takes  too  much
 time  Suppose  a  man  has  met  with
 an  accident,  has  lost  his  hand  or
 fingers  Before  this  scheme  was  2ntro-
 duced,  under  the  Workmen’s  Compen
 sation  Act,  the  worker  used  to  get
 more  But  now,  we  find  that  after
 many  examinations  by  the  medical
 board,  the  worker  gets  less  than  what
 he  used  to  get  under  the  Workmen's
 Compensation  Act  And  it  takes  six
 montPS,  one  year,  or  thirteen  or  four-
 teen  months  to  get  the  benefits  for  a
 disabJed  person

 Then,  there  38  the  question  of  depen-
 dants  benefits  Here  they  make  so
 many  enquiries  before  giving  the
 benefits  to  the  dependants  It  takes
 more  than  two  years  in  some  cases,
 which  I  know  very  well  personally
 The  process  75  such  that  they  have  to
 face  tremendous  difficulties  for  having
 their  dependants  benefits

 As  fegards  patients  who  suffer  from
 cancef  or  any  tooth  trouble,  there  5s
 no  provision  in  the  scheme  for  thelr
 treatwent  One  cancer  patient  has
 been  coming  to  my  house  for  the  lest
 six  months,  he  has  been  going  to  the

 Corpofation’s  head  office  for  the
 four  of  five  months,  but  there  58
 arrangement  for  any  treatment  of  the
 cancer  patient  There  are  such
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 patients,  four  or  five,  and  they  have
 not  yet  been  able  to  get  any  treatment
 from  the  E.S.I,  Corporation.  Similar
 is  the  position  with  regard  to  tooth
 and  other  cases.

 So,  what  is  the  use  of  the  workers
 contributing  to  the  scheme  if  they  do
 not  get  any  benefits?  In  the  hospital
 where  the  Corporation  reserves  bed,
 the  doctors,  as  was  mentioned  by  my
 hon  friend,  Shri  Narayanankutty
 Menon,  do  not  take  any  care.  There-
 fore,  in  many  places—in  two  hospitals,
 so  far  as  my  knowledge  goes—the
 workers  from  hospitals  had  to  submit
 a  memorandum,  and  the  copies  of  the
 memorandum  have  been  sent  to  the
 Labour  Ministry  But  up  tll  now,
 nothing  has  been  done.

 So,  my  humble  submission  to  the
 Labour  Ministry  is  that  something
 must  be  done  to  remnedy  these  things
 As  my  hon  frend,  Shri  8.  M.  Bane:-
 jee,  has  stated  the  most  worthless  State
 Government  is  the  West  Bengal  Gov-
 ernment  They  are  opposed  to  cvery
 progressive  step  What  is  the  harm
 to  the  West  Bengal  Government,  I
 cannot  understand,  2  the  workers  get
 a  hittle  bit  of  benefit  out  of  this
 E.S.I  Corporation?  Workers  are
 the  real  builders  of  the  country  and
 they  are  suffering  m  spite  of  contri-
 buting  from  their  wages  to  the  scheme
 Bs  14  crores  have  been  reserved,  but
 the  Government  cannot  spend  the
 money  for  the  treatment  of  the
 workers  Here,  it  has  been  mention-
 ed  in  the  report  that  the  West  Bengal
 Government  was  opposed  to  construct
 any  hospital  and  the  Central  Govern-
 ment  is  trying  to  persuade  them  to
 construct  a  hespital  We  want  to  know
 what  concrete  steps  are  being  taken
 against  the  West  Bengal  Government
 for  not  constructing  the  hospitals.  If
 hospitals  are  not  constructed,  there
 will  be  no  meaning  to  this  scheme,
 and  there  will  be  no  meaning  for  the
 workers  to  contribute  to  this  scheme

 Mr.  Deputy-Speaker:  The  West
 Bengal  Government  must  be  getting
 enough  kicks  there.  We  should  not
 send  them  more  from  our  side’  not

 from  here.
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 Shri  Narayanankutty  Menen:  It  is

 in  the  report.

 Mr.  Deputy-Speaker:  That  may  be
 im  the  report

 Shri  Muhammed  Elias:  In  the
 report,  it  has  been  mentioned  that
 SoMe  legal  action  has  been  taken
 against  450  employers  who  committed
 default  in  paying  their  contribution.
 I  can  say  these  employers  have  not
 paid  their  own  contribution  to  the
 scheme  There  are  many  employers
 who  have  swallowed  the  contributions
 which  have  been  paid  by  the  workers
 and  no  action  has  been  taken  against
 those  employers  who  swallowed  the
 money  deducted  from  the  wages  of
 the  workers  This  must  be  looked
 into  and  proper  action  must  be  taken
 against  those  employers.

 We  have  submitted  in  the  course  of
 discussions  in  the  Informal  Consults-
 tive  Committee  meetings  more  than
 40  items  of  detailed  things  for  mutigat-
 ing  the  difficulties  of  the  workers.  Up
 till  now,  we  have  not  got  any  repuies
 from  the  Government  The  All  India
 Trade  Union  Congress  has  submitied
 many  memoranda,  many  demanas.
 Four  mayor  demands  have  been  piac-
 ed  Immediately  50  per  cent  of  the
 contributions  must  be  reduced.  They
 have  submitted  that  ummediately  hos-
 Pitals  should  be  constructed,  that  the
 scheme  should  be  extended  to  the
 familes.  that  the  machinery  should
 be  democratised,  and  proper  repre-
 sentation  should  be  given  in  the  Cor-
 poration  and  that  the  AILT.U.C.  re-
 presentatives  should  be  taken  propor-
 tionately  as  the  INTUC  representa-
 tives

 Now,  we  find  in  West  Bengal,  the
 Corporation  has  issued  a  circular  fin-
 structing  all  the  local  officers  not  to
 take  any  advice  of  the  Trade  unions.
 If  the  Corporation's  attitude  is  so,  the
 scheme  cannot  be  good.  If  the  Trade
 union  leaders  go  to  the  local  offices  or
 to  the  Corporation  offices  to  make  any
 representation  or  they  go  in  deputa-
 tion,  authorities  of  Corporation  do  not
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 pay  any  heed.  They  have  said  that
 they  are  mot  going  to  hear  anything
 from  the  trade  unions.  At  the  time
 when  the  scheme  was  being  intro-
 duced,  we  gave  our  full  co-operation.
 Now  Corporation  authorities  are  not
 intending  to  take  any  co-operation
 from  us.  H  this  is  the  way  in  which
 the  Corporation  wants  to  work,  then,
 the  scheme  must  be  a  failure.  It  can-
 not  work  properly  We  find  that  in
 the  demonstrations  which  have  been
 made  by  the  workers  throughout  India,
 especially  on  the  Srd  of  March,
 throughout  West  Bengal  and  in  every
 area,  the  workers  have  demanded
 four  major  demands  and  said  that  if
 these  demands  are  not  conceded  “by
 the  Government,  we  shall  withdraw
 our  co-operation  and  we  shall  go  up
 to  strike  if  our  contribution  is  deduct-
 ed  by  the  employers.  I  can  warn  the
 Government  If  the  Government  does
 not  pay  any  heed  to  the  demands  of
 the  workers  in  West  Bengal,  so  far
 as  West  Bengal  is  concerned,  there
 will  be  a  tremendous  movement  by
 the  workers  against  the  employers and  the  Government.  Therefore,  I
 would  request  the  hon.  Minister  to
 sey  something  about  the  working  of
 the  Corporation  especially  in  West
 Bengal.

 Another  thing  that  I  wish  to  point
 out  is  about  the  staff.  In  West  Bengal, ‘we  know  very  well  that  the  Corpora- tion  is  under-staffed

 Mr.  Deputy-Speaker:  [  hope  the
 hon.  Member  shall  not  withdraw  his
 co-operation  from  the  Chair.

 Shri  Muhammed  Elias:  J  shall  finish
 in  two  minutes,

 The  employees  of  the  Corporation
 have  formed  one  organisation,  one
 unien  and  they  wanted  to  register  it
 uader  the  Indian  Trade  Union  Regis-
 tration  Act.  But,  the  Central  Goven-
 ment  has  intervetied  and  they  have
 not  allowed  the  employees  to  register’
 Mtheir  union.  The  case  is  still  pending
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 in  the  High  Court.  I  would  request
 the  Government  to  allow  the  em-
 Ployees  to  form  their  orgamisations
 under  the  Trade  Unions  Registration
 Act  and  they  should  be  allowed  to
 get  their  demands  through  peaceful
 and  legal  methods.  If  this  is  not  done,
 there  will  be  also  discontent  among
 the  employees  who  are  working  for
 the  workers  under  the  Corporation.

 Wo  रणबीर  सिह  (  रोहतक )  :
 उपाध्यक्ष  महोदक,  यहां  यह  बतलाने  की
 कोशिश  की  गई  कि  एम्प्लायीज  स्टेट  इंध्यो-
 रेस  स्कीम  को  तहत  जो  काम  चल  रहा  है
 वह  शामद  इस  ढंग  से  नहीं  चल  रहा  है  जिस
 से  कि  बम  को  उस  के  अन्दर  एतमाद  हो
 सके।  यह  भी  बताने  को  कोशिश की  गई
 है  कि  जितना  वर्कर  देते  हैं  उतना  उन  को
 फायदा  नहीं  मिलता  हैं।  बरक्स  का  जो
 कंट्रोन्यूधन  है  वह  २  करोड़,  Co  लाख,
 र४  हजार,  ध  रुपये  भौर  ्र  नये  पैसे
 है।  इसके  मुकाबले में  उनको  जो  कंद
 या  दूसरी  शक्ल  के  ग्रन्दर  बेनिफिट्स दिये
 गये  वह  ४  करोड,  १५  लाख,  १५  हजार,
 c¥Y  fo,  ३७  नये  बैसे है  इस  से  साफ
 जाहिर  है  कि  मेनन  साहब  ने  जो  दिखाने  की
 कोशिश  की  कि  वर्कर्स  जो  देते  हैं  उन  को
 उतना  भी  नहीं  मिलता  है,  यह  बात  सही
 नहीं  है।

 इसके  अलावा  उन्होंने  शिकायत  की  कि
 जो  कारखानेदार  है  वह  झपना  पूरा  पेसा

 नहीं  देते हैं।  श्री  रामसिंह माई  ने  एक
 बिला  किया,  शोर  4  उनसे  सेहमत  हू  कि.
 कम  से  कम  ऐसे  कारखानेदारों  के
 जो  मजदूरों  का  पेसा  इकट्ठा  कर  क ेचिलक

 बकिंग  कैपिटल  में  लगाते हैं,  सरक्षार को
 पुरी  कानूती  काररवाई  करनी  'ाहिये  ।
 लेकिन  इस  के  साथ  मैं  यह  कहे  बगैर

 नहीं  रह  सकता कि  मेनन  साहब  ने
 तो  बहु  दिखाने  की  कोशिश  की  कि
 जझायद  कारखानेदारों  से  कोई  बेदा  है  नहीँ
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 १६४५८  में  २  करोड़,  ५!  लाख,  ११  हजार
 ६६४  go,  ७४  ad  पैसे  कारखणानेदारों  की
 मारफत  दाये  i

 इसके  भ्रलावा  मुझे  यह  खबर  है  कि
 झाग  कारपोरेशन  के  पास  जो  १६  करोड़
 से  ज्यादा  रुपया  जमा  है  उसका  क्‍या  व्यय
 है।  ये  उनको  बताना  चाहता  हूं  कि
 इस  साल  जो  ब्याज  से  आमदनी  हुई  वह
 कोई  ५०  लाख  से  ऊपर  है  भौर  खर्चा
 जो  ऐडमिनिस्ट्रेशन  का  है  वह  ७२  लाख
 २६  हजार,  ३५३२०  है।  में  तो  चाहता हूं  कि
 एक  दिन  चाय  कि  यह  जो  ऐडमिनिस्ट्रेशन  का
 खर्चा  हूं  वह  सारा  सूद  से  चछे  ।  जिस  के
 दिल  से  मजदूरों  के  लिये  हमदर्दी  होगी  वह
 यह  कह  बगर  नहीं  रह  सकता  कि  एम्प्लायीज

 स्टेट  इंश्योरेंत  कारपीरेशन  जो  हो  उत  की
 नींव  इतनी  मजबूत  हो  कि  किसी  के  दिल  में

 यह  दाक  न  बदा  हो  कि  वह  फेल  हो  सकता
 है  ।  वह  दिन  दूनो,  रात  चौगुनी  वरककी
 करे  झोर  जिन  मुश्किलात  का  साशना  करने
 का  मौका  बूरे  दिनों  में  पडे  उनका  वह  मुकाबल।
 कर  सके  ।  इससिये  मे  चाहता  हूं  कि

 उन्हें  इस  बात  का  गिला  नहीं  होता  चाहिये
 कि  रुपया  क्‍यों  बचा  है  |  जहां,  अगर  यह
 रुपया  बचा  कर  के,  जिस  तरह  से  श्री

 रामसिह  भाई  ने  कहा  कुछ  कारखानेदार
 बकिंग  कैपिटल  में  लगाते  हैं,  सरकार  उसी

 तरह  से  करे  तो  गिले  की  गुजाइद  हो  सकती

 है।  लेकित  सरकार  का  जितना  पैसा  इस
 स्कीम  की  तहत  मिलता  है  उस  को  वह

 मजदूरों  की  भलाई  के  लिये  लगाती  है,
 शौर  जो  उस से  बचेगा  वह  भी  कभी  न  कमी
 मजदूरों  के  भले  के  लिये  किसी  शक्ल  में

 इस्तेमाल  होगा  ।  जब  यह  विश्वास  है  तो

 हमें  इस  बात  का  गिला  क्यों  हो  कि  यह
 रुपया  क्‍यों  बचा  ?

 दूसरी  बात  यह  हैं  कि  b  समझता हूं  कि
 शर  wy  किशायत  होती  कि  इतने  कैसेज
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 में  इलाज  ठीक  तौर  से  नहीं  किया  गया,  या
 जो  मूभावजा  देना  चांह्विये  था  वह  मुंप्रावजा
 नहीं  दिया  गया,  तो  बात  समझ  में  भा
 सकती  थी,  लेकिन  यहां  यह  एंतराज  नहीं
 सब  उसको  नहीं  दें  दिया  गया,  बल्कि
 एतराज  इस  बात  का  है  कि  पैसा  क्यों  दवा  ।
 में  समझता  हूँ  कि  बजाय  इसके  कि  बह
 बन्यवाद  देते  मंत्री  महोदय  को  कि  उन्होंव
 कारपोरेशन  का  काम  इतनी  होक्षियारी  से
 चलाया,  हें  गिला  करते  हैं।  जहां  तक
 मेरा  बास्ता है,  में  समझता  हू  कि  मंत्रालय
 इस  कारपोरेशन  को  बड़ी  होशियारी  से
 ग्ब्ला  रहा  है  प्रौर  मजदूरों  के  मफाद  के  लिये
 चला  रहा  है  ।  इससे  मजदूरों  का  विश्वास
 उन्हें  मिलेगा  ।  लेकिन  जो  भी  कम्युनिस्ट
 पार्टी  की  प्रोर  से  कहा  गया  वह  मेरी
 समझ  में  नहीं  भाया ।  वह  क्‍यों  स्कीम  के
 खिलाफ  है,  वह  क्‍यों  चाहते  हैं  कि  वर्कर्स
 स्कीम  में  हामिल  न  हो,  उन  की  कोई
 बात  मेरी  समझ  में  नहीं  जाती  है।
 एक  आम  समक्ष  का  भ्रादमी  यह  समझ  सकता

 है  कि  उन्होंने  जितनी  बातें  कहीं,  एक  रिजर्वेशन
 के  साथ  कहीं  प्रौर  उससे  जो  भी  पढ़ा
 बिला  आदमी  न  हो,  उस  के  दिल  में  यह
 खयाल  पैदा  हो  सकता है  कि  शायद  यह

 स्कीम  अच्छी  न  हो  1  इसका  नतीजा  यह
 न  होगा,  जैसा  कि  वह  चाहते  है,  कि  हिन्दु-
 स्तान  के  सारे  बसे  इस  स्कीम  के  भन्दर
 झायें  i  सरकार  ऐसी  हालात  पैदा  करे
 ताकि  सब  लोग  इश्योरेंस  कारपोरेशन
 का  सहारा  लें  तो  जो  उन  का  घ्येय  पूरा  नहीं
 होगा,  जिस  तरह  को  बाते  उन्होंने  कहीं
 उस  से  |  तो  में  चाहूगा  कि  वह  भाये  इस
 का  ध्यान  रक्खें  वह  ऐसे  ढंग  से  बोलें  जिस
 से  यहा  के  मजदूरों  के  विश्वास  को  धक्का
 न  पहुचे  क्योंकि  बह  इस  बात  को  शामद
 मानते  है  कि  यह  स्कीम  कारपोरेशन  की
 भच्छी  है।

 Shri  Nanda:  Mr.  Deputy-Speaker,
 I  am  very  glad  that  Shri  Narayanan:
 kutty  Menon  brought  up  this  Report



 INT  Motion  re:

 {Shri  Nanda}
 for  consideration  in  the  House.  It
 offers  an  opportunity  for  Members  to
 give  vent  to  their  feelings  and  to  ex-
 prets  their  opinions.  This  is  all  very
 welcome.  A  certain  amount  of  exag-
 geration  also  would  be  pérmissible,  but
 4f  that  exceeds  al)  proportions  so  that
 what  is  being  presented  to  us  is  be-
 yond  recognition  altogether  compared
 to  the  reality,  then  one  is  constrain-
 ed  to  submit  that  there  are  legitimate
 bounds  of  criticism,  whith  if  exceed-
 .ed  or  transgressed  does  no  good  at
 ‘all  to  the  cause  which  one  is  trying  to
 sponsor  and  espouse  here.  I  do  not
 mind  vigorous  attacks  on  any  imper-
 fections,  because  I  am  keen  that  those
 imperfections  should  be  removed.  But,
 as  I  have  pointed  out,  the  value  of
 this  criticism  diminishes  if  it  ceases
 to  have  any  relation  to  the  facts  alto-
 wether,

 My  hon.  friend,  Shr  Oza,  did  a  ser-
 vice  to  the  House  by  enlightening  the
 hon.  Mover  and  other  regarding  the
 true  state  of  affairs  and  explaining
 how  far  the  criticism  made  by  the  hon.
 Mover  was  based  on  ignorance  of
 facts.  It  is  quite  possible  that  all  the
 facts  may  not  have  been  studied  and,
 therefore,  one  may  make  a  slight  mis-
 take  here  or  commit  some  inaccuracy
 there  in  presentation.  But  if  the  stra-
 in  of  exaggeration  runs  throughout
 whatever  has  been  set  out  in  the
 course  of  a  speech,  then  one  has  to
 construe  it  differently,

 What  is  our  stand  in  this  matter?
 Before  going  into  the  details  of  the
 matter  I  shall  briefly  explain  what  my
 stand  is  with  respect  to  al]  that  has
 ‘been  said.  There  is  no  claim  that
 everything  is  all  right  in  the  working
 of  the  scheme.  There  is  room  for  im-
 provement;  and,  it  would  be  unrealis-
 tic  to  assume  that  a  scheme  of  this
 size,  of  these  dimensions  covering
 such  a  wide  area  and  a  complicated
 apparatus  all  over  wil]  be  free  from
 all  kinds  of  blemishes  and  imperfec-
 tions,  particularly  when  what  we  are
 dealing  with  is  medical  aid.
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 Go  to  any  hospital  here  or  any-
 where—the  best  run  hopital  and  ask
 the  patients  about  their  reactions.
 There  will  be  plenty  of  dissatisfaction
 and  discontent  expressed.  The  mood
 of  a  patient  is  such.  J  believe  we
 should  do  everything  possible  to  see
 that  the  patients’  needs  are  satisfied.
 Thig  was  the  purpose  of  the  scheme
 and  if  there  js  anything  lacking,  we
 should  make  it  up.  And,  there  will
 be  some  slackness  here  and  there  and
 there  will  be  imperfections,  as  I  said,
 here  and  there.  It  would  be  amazing
 if  there  are  not.  The  test  is,  are  they
 being  improved  or  not.

 We  are  talking  of  the  last  4,  5  or  6
 years.  Consider  what  a  vast  net-
 work  of  organisation  has  had  to
 be  created  in  the  whole  country.  Com-
 pare  this  with  any  other  organisation
 It  has  its  defects.  But,  considéring
 the  period  during  which  we  have  been
 trying  to  set  it  up  and  develop  and
 improve  it,  I  think,  the  results  are
 by  no  means  unsatisfactory.  All  the
 time  I  am  conceding  that  there  are
 defects;  but,  still  I  maintain  that  dur-
 ing  this  period  there  has  been  congi-
 derable  progress  in  all  directions.  For
 the  lack  of  progress  such  as  it  is,  I
 shall,  of  course,  state  that  to  say  that
 there  are  resons  for  it  is  note  enough
 We  have  to  see  that  these  reasons
 are  dealt  with,  that  the  causes  of  the
 lack  of  progress  or  slow  progress  are
 removed.  They  are  being  removed
 and  I  feel  that  during  the  recent
 months  decisions  have  been  taken,
 steps  have  been  taken,  agreements
 have  been  reached  which  bid  fair  to
 make  the  scheme  much  more  success-
 ful  and  to  secure  for  us  very  rapid  im-
 provement,  I  think  the  hon,  Mover
 will,  certainly,  be  satisfied  with  this
 because  he  also,  along  with  us,  wants
 that  things  should  improve,  that  the
 workers  should  get  satisfaction  and
 proper  treatment  and  the  welfare
 objectives  of  the  scheme  should  be  rea-
 lised  fully.



 १389  Motion  re:

 T  would  like  to  inform  the  hon
 Members  of  this  House  flut-although
 I  am  quite  confident  that  the  adminus-
 tration  is  making  earnest  endeavours
 to  set  things  right,  to  remove  defects,
 a  personally,  am  not  satisfied  yet
 Therefore,  some  time  ago,  I  thought
 that  it  was  a  situation  that  called
 for  some  kind  of  enquiry-  I  took  the
 step  of  appomting  a  one-man  com-
 mittee  consisting  of  Dr  A.  L  Muda-
 har,  the  Vice-Chancellor  of  the  Un:-
 versity  of  Madras,  to  review  the  work-
 ing  of  the  ESI  scheme  and  to  make
 a@  report  to  the  Government  of  India
 with  hig  cogelusions  and  recommenda-
 tzons  I  would  request  hon  Members
 to  take  advantage  of  this  opportunity
 I  would  ask  them  to  help  this  one
 man  committee  He  is  a  very  eminent
 person  I  think  that  it  should  be  one
 competent  person  who  may  get  all  the
 help  that  he  requires  from  all  sources
 and  I  thmk  he  should  be  able  to  as-
 sist  us  and  give  advise  to  the  Cor-
 poration  regarding  the  things  that  need
 to  be  done  He  has  started  ns  work
 and  he  has  been  collecting  informa-
 tion  about  the  working  of  the  scheme
 and  after  sometime,  I  hope  he  will
 be  able  to  go  round  and  find  out  for
 himself  how  things  are  I  will  take
 steps  to  see  that  his  programme  of
 visits  to  various  places  is  made  known
 to  the  hon  Members  so  that  they  can
 meet  him  and  acquaint  him  with  all
 that  they  have  to  say  Individual
 cases  have  been  mentioned  here  I  do
 not  want  to  challenge  the  mforma-
 tion  of  the  hon  Members  It  must  be
 true,  I  take  :t.  But  in  no  scheme  an
 individual  case  is  going  to  take  the
 place  of  a  regular  evafuation  ‘There
 may  be  a  case  here  or  a  case  there  It
 is  true  But  what  is  the  tofal  volume
 of  work?  What  33  :ts  size?  That  has
 to  be  judged  I  hope  that  this  en-
 quiry,  about  which  I  have  given  some
 indication,  helped  by  medical  people
 and  others,  by  a  person  entirely  un-
 ‘iassed  will  bring  a  fresh  approach
 to  the  whole  problem  I  hope  it  will
 get  the  assistance  and  co-operation  of
 the  hon  Members  so  that  it  can  make
 quick  progress
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 Shri  8  M.  Banerjee:  I  want  to  know

 one  thmg  whether  the  gentleman
 who  has  been  associated  with  this
 enquiry  is  or  3s  not  a  doctor  himself?
 If  not,  will  a  doctor  be  associated  with
 him  because  that  is  very  essential?

 Shri  Nanda  It  was  perhaps  that  a
 non-medical  person  wag  appointed  be-
 cause  then  it  might  have  opened  all
 kinds  of  differences  regarding  expert
 Opinion  He  will  have  all  the  neces-
 sary  expert  advice  and  expert  help

 I  ask  the  hon  Members  opposite  to
 co-operate  in  this  enquwry  Now,  I
 think  of  something  which  they  have
 side  about  co-operation  or  non-co-
 operation  They  said  that  they  might
 not  co-operate

 Shr:  Narayanankutty  Menon.  Not
 ourselves  That  38  the  workers’  feel-
 ing

 Shn  Nanda  Well,  it  depends  on
 the  direction  in  which  the  hon.  Mem-
 bers  throw  their  weight  and  that  may
 make  some  differences

 Shri  Prabhat  Kar  (Hooghly)  We
 are  for  co-operation

 Shri  Nanda  I  seek  co-operation,  I
 have  gleaned  some  ideas  from  the
 speeches  which  were  made  which  give
 some  idea  of  the  basis  for  their  say-
 ing  that  they  were  not  inclined  to
 give  the  full  co-operation  For  in-
 stance,  at  was  said  that  xf  certain
 things  were  not  done,  they  mght  not
 be  able  to  co-operate  fully  Regarding
 the  scheme  for  integrated  social  secu-
 rity,  they  were  not  prepared  to  accept
 or  to  take  it  up  or  to  co-operate  in
 it,  of  certain  other  things  were  not
 done  They  are  emphesising  certain
 things

 Sir,  I  would  like  to  correct  what  I
 have  said  This  gentleman—!  referred
 to  him  earher—is  an  admmistrator  and
 educationist  and  has  also  got  some
 medical  qualification



 Tet  Motion  re:

 {@bn  Nanda]
 ह ह  tee.

 {Mr  Speaker  in  the  Chair]

 T  was  referring  to  the  idea  of  with-
 holding  full  co-operation  They  say
 that  the  representation  on  the  Cor-
 pdtation  and  other  committees  is  not
 pettéctly  on  a  fair  bams  If  that  8
 something  which  35  hurting  the  fon
 Members,  I,  here  and  now,  could  make
 an  offer  There  could  be  no  desire  or
 antention  to  deny  to  any  section  its
 full  share  of  representation  on  any
 committee  But  as  far  as  the  facts  go
 and  winch  I  know,  the  representation
 on  the  Corporation  was  based,  at  the
 time  this  composition  was  settled,  on
 the  figures  of  membership  of  the
 various  bodies  If  there  are  any
 changes  required,  we  can  certainly
 make  them  The  representation  on
 the  Standing  Committee  5  not  a
 matter  for  nomination  where  the  Gov-
 ernment  comes  in  It  78  a  question  for
 the  members  of  the  Corporation  and
 we  do  not  come  in  there  I  certainly
 value  the  co-operation  of  everybody
 Therefore,  any  hittle  thing  of  this  kind
 should  not  stand  in  the  way  I  would
 like  to  see  that  if  there  is  any  feel-
 ing  of  dissatisfaction  on  that  account
 7  38  removed,  it  should  be  and  will
 Be  removed

 Regarding  this  co-operation,  Sir,  I
 ‘would  also  further  add  that  some  con-
 d@ihons  are  being  made,  that  af  all
 these  things  are  not  done  the  workers
 may  not  co-operate  Some  of  the  con-
 ditions  are  such  regardmg  which  I
 need  not  join  issue  because  I  am  of
 the  same  mind.  Those  things  should
 be  done  quickly  For  example,  the
 hon  Member  mentioned  about  cons-
 truction  of  hospitals  extension  to
 famihes,  and

 An  Hon.  Member-  Employer's  con-
 tribution

 Sari  Nanda:  Regarding  the  first  two
 “hings  I  entirely  agtee  with  the  hon
 Member  who  expressed  his  views  on
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 them  Regarding  reduction  in  the
 conttibution,  I  beleve  that  if  the
 whole  slosition  is  understood  that  pont
 would  not  be  pressed

 Let  me  dispose  of  this  question  of
 contribution  since  I  mentioned  it
 There  was  a  certain  provision  in  the
 Act  Later  on  some  changes  were  made
 for  which  some  amendments  had  to
 be  made  m  the  legislation  These  facts
 are  well  known  The  extension  of
 the  coverage  takes  time  because  a  hun-
 dred  things  have  to  be  done  before
 you  can  say  that  the  scheme  will  be
 apphed  at  such  and  such  a  centre
 Surveys  have  to  be  made,  appoint-
 ments  have  ta  be  made,  places  have
 to  be  found  out  and  a  number  of
 other  things  have  to  be  done,  and  it
 certainly  takes  time  Therefore,  :t
 was  not  possible  for  us  to  tell  the  em-
 ployers  that  within  a  year  or  within  a
 few  months  every  place  will  be  cover-
 ed  It  is  not  possible,  it  :s  still  not  pos-
 sible,  it  will  take  yet  another  two  or
 three  years  That  stage  will  pro-
 bably  be  reached  by  the  end  of  the
 Second  Five  Year  Plan,  !  hope

 Then,  the  employers  whose  workers
 could  not  get  the  benefit  of  the  scheme
 said,  naturally,  that  they  were  not
 going  to  pay  The  smaller  number  of
 employers  whose  workers  got  the
 benefit  had  to  pay  a  larger  amount,
 a  certain  proportion  of  the  wage  bill
 They  said  that  :t  pushed  them  into  an
 unfair  competitive  position  There-
 fore  a  way  was  found  and  a  certain
 smaller  percentage  was  aken  from
 those  employers  who  got  nothing  in
 return  so  far  as  relief  to  their  workers
 was  concerned  That  really  is  res
 ponsible  for  a  number  of  those  objec-
 trons  or  feelings  of  some  kind  of  an
 injustice  which  arises  During  ths
 period,  therefore,  a  certain  amount
 has  been  collected.  A  part  of  it  re-
 mains  unspent  This  should  have  been
 spent  earlicr,  I  agree  It  should  have
 been  spent  on  construction  of  hospi-
 tals  If  xt  had  been  done  there  would
 have  been  no  strpliis  26¢  ydu  to  envy
 or  to  institute  a  compariioh.



 7333  Motion  re:

 Shri  Narayanankutty  Menon:  Our
 ig  pot  about  the  surplus  we

 Jike  that.  Our  grudge  is  about  the
 jeck  of  hospitals.

 Shri  Nanda:  The  hon  Member  said
 about  State  regardings  Corporation  and
 all  that.  What  has  that  to  do  with
 this  ordinary  welfare  scheme’  There
 is  no  profit.  It  is  only  an  unspent
 reserve  which  should  have  been
 spent  earlier.  I  agree  it  should  have
 been  spent  earher.  It  could  not  be.
 I  shall  explain  why.  Now  it  has  been
 decided  that  this  Rs.  4  crores  or  so
 will  have  been  utilized,  by  the  end
 of  the  second  Five  Year  Plan  in  the
 construction  of  hospitals  regarding
 which  so  much  has  been  said,  and
 aaid  with  some  good  reason  also.  There
 ’s  some  reserve  amount,  but  in
 making  that  as  a  ground  for  reduc-
 ing  for  the  workers’  contribution,  I
 do  not  see  any  purpose  or  meaning  be-
 cause  the  amount  is  going  to  be  spent.

 As  has  been  mentioned  here,  with
 the  inclusion  of  the  families,  the  load
 of  expenditure  38  going  to  increase
 and  therefore  the  payments  to  be
 made  by  the  employers  will  have  to
 increase  I  therefore  do  not  think
 that  the  hon  Members  need  have  that
 ranking  sense  of  injustice  for  very

 long  I  have  seen  the  conclusions  of
 eyaluation  report  and  the  observations
 made  there  It  will  become  inevita-
 ble  that  the  rate  should  be  increased.

 The  question  was  asked  as  to  Why
 3t  was  not  increased  before.  So  far  as
 ‘the  Government  is  concerned,  it  took
 the  decision  to  increase  it.  That  was
 the  Government’s  part.  When  I  men-
 tion  the  Government’s  part,  I  may
 answer  one  other  point  incidentally.
 Some  hon,  Members  here  said  that  he
 ‘would  like  to  congratulate  the  Minis-
 ter  on  whatever  is  being  done.  I  say
 that  on  this  side,  the  Minister  can-
 not  take  much  credit  for  the  g6od
 tBings  that  are  being  done.  I  can-
 Wot  say  about  the  other  side.  I  am
 झश्च्का्त  0  take  the  discredit  for  any-
 ‘thing  that  hes  not  been  done.
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 Shri  Narayanankutty  Menoa:  Logt-
 cal  corollary,

 Shri  Nanda:  I  am  saying  that  I  am
 not  taking  credit,  because  the  whole
 structure  of  the  administration  of  the
 scheme  35  such  that  the  responsibility
 is  divided.  The  Government  as  such
 has  not  very  much  to  do  with  it.  it  ts
 the  Corporation  and  the  Corporation
 48  not  Government  The  Corporation
 4s  a  composite  body  in  which  there  are
 the  employers’  and  the  workers’  re-
 presentatives.  There  are  the  experts.
 It  is  they  who  do  it,  and  for  what  is
 being  done  or  not  bemg  done,  the  res-
 Ponsibihty  rests  largely  on  the  Cor-
 Poration  and  the  Corporation  stands
 outside  the  Government,

 Then  there  38  another  part  of  the
 structure—a  very  important  part—
 and  that  is,  the  States  The  actual
 medical  benefit  35  being  administered
 in  the  States.  If  any  question  is  ask-
 ed  about  it  here,  about  the  pay  of  a
 doctor  or  something  else,  we  will  not
 be  able  to  answer  it  The  responsi-
 bility  rests  firmly  and  squarely  on
 the  States  The  States  have  to  or-
 ganise  the  thing  If  they  do  not  pay
 more  to  a  doctor  in  a  certain  hospi-
 tal  for  the  reason  that  they  have  a
 State  medical  service,  obviously  we
 cannot  do  much  about  it  here.  The
 organisation  of  medica]  benefit  is  the
 responsibility  of  the  States,  and  if  it
 improves,  it  will  be  because  that  the
 States  are  doing  better  in  this  res-
 pect  though,  we  can  help  and  we  can
 assist  them.  I  do  not  deny  it.  Our
 officers  are  doing  that.  I  can  personal-
 ly  also  try  but  the  administration,  as
 I  said  —and  I  repeat—is  in  the  hands
 of  the  State  Governments.  So  on  the
 question  of  responsibility,  I  must  say
 that  it  is  a  matter  of  division  of  res-
 ponsibility

 We  have  now  taken  measures  to  see
 that  there  is  co-ordination,  and  4
 believe  that  as  a  result  of  the  various
 steps  taken  recently  to  establish  e-
 ordinataon,  these  matters  siso  will
 improve,
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 I  was  discussing  the  question  of

 contribution  The  Corporation  had
 passed  a  resolution  and  taken  a  deci-
 sion.  That  was  done  at  the  meeting
 held  on  the  I4th  August,  958  The
 Corporation  reconsidered  the  question
 of  the  revision  of  the  rate  of  emplo-
 yers’  special  contribution  and  decided
 that  a  date  from  which  the  increase
 must  be  effected  should  not  be  fixed,
 but  the  extension  of  medical  care  to
 famihes,  etc,  should  not  be  delayed
 on  this  account  The  additional  ex-
 penditure  involved  mght  be  met  from
 the  current  revenues  of  the  Corpora-
 tion  and  the  reserve  fund  should  not
 be  touched  for  that  purpose  So,  that
 was  the  decision  taken  at  that  time
 It  was  a  unanimous  decision

 Regarding  the  reserves,  I  have  con-
 siderable  confidence  that  by  the  end  of
 the  second  Five  Year  Plan  there  will
 not  be  much  m_  the  way  of  reserve,
 because  the  programmes  for  the  con-
 struction  of  new  hospitals  will  con
 sume  all  that  amount  That  is  an
 answer  to  the  other  question  about
 hospitals,  about  which  so  much  feel-
 ing  has  been  expressed  and  rightly
 Reserve  beds  in  hospitals  to  my  mind
 876  no  substitute  at  al)  for  special
 provision  of  hospital  accommodation
 There  is  no  comparison  between  the
 two  So,  to  the  extent  we  say  we
 have  reserve  beds,  to  that
 extent  it  is  no  answer  at  all  to  the
 special  needs  of  the  workers

 Regarding  the  reason  why  these
 hospitals  could  not  be  built  so  far,  I
 have  gone  into  the  whole  thing  In
 one  of  the  meetings,  we  went  into
 very  minute  details  of  it  Whatever
 the  reason  may  be,  I  do  not  want  to
 take  the  time  of  the  House  by  going
 over  the  past  The  present  position  1s
 that  there  will  be  understanding  with
 all  the  State  Governments  concerned
 and  steps  will  be  taken  to  build  the
 hospitals  The  vamous  other  steps
 that  have  been  taken  here  will  faci-
 Htate  that  Type  designs  for  hospitals
 have  been  made  We  have  asked  the
 States  to  appoint  special  officers  ‘The

 hon.  Member  seid,  there  is  not  an  iota
 of  agreement  This  is  not  #0  now
 There  is  perfect  agreement  with  the
 States  concerned  that  they  will  take
 the  necessary  step  There  i,  a  three
 fold  basis  Either  the  Corporation
 builds  or  the  State  and  the  Corpora-
 tion  build  jomtly  or  the  State  builds
 on  its  own.  Various  ways  will  be
 applied  according  to  the  circumstances

 The  information  I  have  before  me
 is  this  Mention  was  made  about  the
 Mahatma  Gandhi  Memorial  Hospital
 Regarding  that  it  was  said  because  of
 shortage  of  steel  or  cement,  it  is  de-
 layed  and  all  that  My  information
 ts,  that  the  foundation-stone  laying
 ceremony  of  the  300-bed  Mahatma
 Gandhi:  Memorial  Hospital  at  Parel  in
 Bombay  was  held  on  the  780  Septem-
 ber,  958  and  construction  work  has
 almost  reached  the  first  floor  level
 This  is  fairly  good  progress

 Shri  Narayanankntty  Menon  Just
 see  when  the  foundation  stone  was
 laid  and  when  the  first  floor  has  been
 reached  I  have  seen  buildings  coming
 up  round  the  Parliament  House

 Shri  Nanda:  |  think  this  is  not  2
 very  unsatisfactory  progress  The
 first  floor  has  almost  been  reached  I
 have  been  informed  that  the  progress
 38  being  accelerated  Maybe  at  some
 stage,  steel  was  difficult  to  get,  I  do
 not  think  getting  cement  was  a  diffi
 culty  Then,  there  १8  a  hospita)  in
 North  Bombay  with  50  beds

 Shri  Muhammed  Elias:  What  about
 Caleutta  hospital?

 Mr.  Speaker:  Ordcr,  order  There
 should  be  no  interruptions;  otherwise
 the  hon  Member  will  not  have  a
 minute  for  reply

 Shri  Nanda:  How  many  more  min-
 utés  may  I  heve  Sir?

 Mr.  Speaker:  The  mover  has  got  8
 right  to  reply

 Shri  Nanda:  Regarding  any  points
 which  they  have  made  and  which  I
 have  had  no  time  to  deal  with,  I  shall
 write  to  them  ह  shall  take  just  two
 minutes
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 Mr,  Speaker:  I  have  no  objection
 But  I  have  to  start  the  other  business
 at  5.90  and  there  are  only  5  minutes
 more.

 ffhri  Nanda:  Then,  I  need  not  enter
 ynto  the  other  aspects,  because  there
 will  be  no  time  I  will  deal  with  them
 later

 Shri  Narayanankutty  Menon:  As
 visualized,  in  the  discussions,  like  in
 the  previous  discussion,  nothing
 arses  out  of  the  hon  Labour  Muinis-
 ter’s  reply  to  be  repliedto  Because,  as
 I  have  said  in  the  beginning,  we  have
 not  questioned  his  mtentions—his  in-
 tentions  have  always  been  good—but
 our  actual  experience  is  we  come
 from  places  where  the  Employees’
 State  Insurance  Scheme  is  m  progress,
 we  see  the  state  of  affairs  with  all  the
 complaints,  we  come  here  and  put  the
 complaints  before  hun  and  when  we
 get  the  reply,  of  course,  a  very  fav-
 ourable  reply,  full  of

 Shri  Nanda.  May  I  interrupt  him
 for  half  a  minute”?  I  could  not  say
 exactly,  but  the  scheme  has  been
 extended  to  the  famulies  of  2,80,000  or
 something  hke  that  during  the  course
 of  the  last  year  ande  half  or  so
 Similarly,  in  another  construction
 there  has  been  very  considerable  pro-
 gress  So  it  75  not  a  question  of  mten
 tions,  but  fulfilled  mtentions

 Shri  Narayanankutty  Menon:
 Though  the  intentions  are  there  and
 all  the  difficulties  are  there,  when  the
 hon  Minister  replies,  of  course  he
 explains  away  very  easily  He  admits
 certain  mustakes,  he  admits  certamn
 Shortcomings  and  gives  a  very  rosy
 Picture,  full  of  optamism  But  when
 we  go  back  and  wait  for  another  year,
 till  the  next  report  38  discussed  in  this
 House,  we  find  that  the  promises,— I  do  not  say  that  the  promises  are  not
 at  all  fulfilled—even  50  per  cent  of
 them  are  not  fulfilled,  and  the  classi-
 cal  example  is  that  of  the  Bombay
 Mahatma  Gandhj  Memorial  Hospital Of  course,  there  is  no  time  for  me  to
 deal  with  it  fully.  But  one  year  is
 Over  after  the  foundation-stone  had
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 been  laid  and  from  his  own  experi-
 ence  he  can  find  that  even  when
 foreign-imported  materials  are  requir-
 ed,  buildings  are  coming  into  bemg
 overnight  But  as  far  as  this  particu-
 jar  hospital  78  concerned,  Government
 took  one  complete  year  for  the  first
 storey  to  be  completed  When  we
 hear  the  reply  and  when  we  go  back
 and  see  the  actual  state  of  affairs  in
 progress

 Shri  Nanda:  This  report  was  written
 long  ago  By  now  it  must  have  gone
 up  very  much

 Shri  Narayanankutty  Menon:  It  has
 not  gone  up,  because  it  has  only
 reached  the  first  storey  level  That
 was  the  actual  state  of  affairs  till
 yesterday  So,  I  will  conclude  by  say-~
 ing  that  whenever  I  hear  the  hon
 Labour  Minister  I  am  reminded  of
 one  stanza  of  the  Bhagavat  Gita,
 which  says’

 अव्यक्तादीनि  भृतानि  व्यवतमध्यनि  भारत  1
 अव्यवनिवतानयेव  तत्र  वा  पारदेवना  At

 When  we  come  from  there,  it  ४  full
 of  misery  and  nothing  else  When  we
 come  here,  of  course,  a  rosy  picture
 comes  When  we  go  back  the  whole
 thing  tumbles  down  and  we  have  only
 vacant  space  So,  only  m  the  middle
 do  we  find  a  hopeful  picture  When
 we  are  confronted  with  the  Labour
 Minister,  either  in  Parlament,  or  m
 the  consultative  committee,  or  in  the
 labour  conference,  some  good  form
 comes,  some  rosy  picture  But  3६
 appears  as  a  phantom  when  we  go  to-
 the  actual  place

 Mr  Speaker:  So,  there  is  ample
 support  for  what  the  hon  Munster
 does  m  the  Bhagavat  Gita  itself

 Shri  Narayanankutty  Menon:  I  have
 pointed  out  the  classical  example
 regarding  the  Bombay  hospital.  Now
 he  is  full  of  optimism,  But  it  may  take
 another  year.  And  he  also  forgets  the
 fact  that  the  Employees’  State  Insur-

 ance  Corporation  has  not  made  any
 order  with  the  foreign  countries  for
 equipments  Here  we  must  remember
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 that  almost  all  the  equipments  are  to
 come  from  the  foreign  countries.  He
 knows  only  too  well  that  for  every
 hospital  it  takes  at  least  three  years
 for  getting  foreign  exchange  sanction-
 ed  from  the  Finance  Ministry  and  get
 the  equipments  by  placing  an  order
 in  a  foreign  country.  So,  even  if  the
 Bombay  hospital  is  constructed  within
 a  year’s  time,  it  will  take,  five  more
 years  for  the  equipments  to  come,
 because  you  have  never  thought  of
 ordering  for  them.

 Then  I  only  want  to  make  a  clarifi-
 -cation.  We  did  not  tell  him  that  we
 are  not  willing  to  co-operate.  What
 we  told  him  was  that  in  spite  of  the
 opposition  for  the  scheme,  we  have
 got  the  co-operation  of  the  workers
 working  m  the  factories  and  else-
 where.  Now  the  time  has  come  when
 it  is  no  longer  possible  to  sell  the
 stuff  to  these  workers,  because  from
 their  experience  they  have  found  that
 unless  something  is  done  the  position
 is  not  going  to  improve.  Therefore,
 my  only  appeal  to  the  hon.  Minister
 is  this:  let  the  patience  and  misery  of
 the  workers  not  be  tested  and  let
 things  be  improved  in  proper  time,  so
 that  we  and  he,  and  also  the  Govern-
 ment  and  the  other  parties,  will  be
 able  to  get  the  co-operation  of  the
 ‘workers  in  order  to  implement  the
 scheme  and  make  the  scheme  a
 success

 Also,  in  regard  to  the  question  of
 extension  of  the  benefits  to  the  fami-
 Nes,  a  little  more  speed  is  required,
 because  the  promises  made  have  to  be
 met  and  already  the  Second  Plan  is
 coming  to  an  end.  I  hope  that  in  the
 light  of  the  reply  given  today,  unlike
 the  reply  that  was  given  during  the
 last  year,  the  promises  that  have  been
 given  today  will  materialise  at  least
 by  BO  per  cent  and  that  half  the  num-

 ‘ber  of  hospitals  will  come,  hal¥  the
 tumber  of  beds  will  be  reserved  and
 fait  the  number  of  workers,  families
 ‘will  be  covered  before  the  next  year’s
 maport  is  Giscassed  in  this  House.

 ure
 need  not  be  put  to  the  vete  of  the
 House.  It  is  enough  that  they  have
 been  discussed.  It  is  only  in  cases
 where  they  are  followed  up  by
 amendments  either  for  approval  or
 for  disapproval,  the  amendments  wil]
 be  put  to  the  vote  of  the  House.
 This  motion  ig  m  the  nature  of  a
 motion  which  was  previously  termed
 as  ‘let  so-and-so  be  taken  into  con-
 sideration’,

 This  motion  has  been  sufficiently
 discussed.

 17.31  hrs.

 MANUFACTURE  OF  AVRO  748  AND
 REPLACEMENT  OF  DAKOTAS*

 Mr.  Speaker:  The  House  wil)  now
 take  up  the  other  matter  before  :t,
 namely,  the  half-an-hour  discussion.
 Hon  Members  are  aware  that  half
 an  hour  is  allowed  for  such  discus-
 sions,  But  it  was  brought  to  my  notice
 that  there  35  another  matter  relating
 to  Dakotas  and  I  was  informed  that
 these  two  are  somewhat  connected
 with  each  other  Therefore  under  the
 peculiar  circumstances,  unusually  [
 have  put  down  both  these  motions
 here.  On  a  single  day  only  one  half-
 an-hour  discussion  35  taken  but  I  have
 brought  m  the  other  one  also.  For
 both  of  them  I  will  allow  45  minutes
 The  hon  Member  who  tabled  this
 motion  will  take  ten  minutes,  for
 reply  the  hon.  Minister  will  take
 fifteen  minutes  and  in  between  those
 hon.  Members  who  have  joined  in
 giving  notice  will  be  allowed  to  ask  2
 question  or  two  each.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 They  pertain  to  two  different  hon.

 Mr,  Speaker:  Then  each  of  the  hon.
 Ministers  will  repty. ‘  ae

 *Haif-an-hour  Discussion.
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 Sati  GU,  ©.  Patualk  (Ganjam):  Mr
 Speeker,  Sir,  I  am  highly  grateful  to
 you  for  having  maisted  that  this  dis-
 cussion  should  take  place  today,  parti-
 cularly,  when  in  view  of  the  hon
 Defence  Minister's  trymg  to  postpone
 this  for  three  or  four  months,  we  were
 very  doubtful  whether  it  could  be
 taken  up  today  We  are  obliged  to
 you,  Sir,  for  having  upheld  the  pres-
 tuge  of  the  Parlament  by  insisting  that
 this  discussion  should  take  place
 today

 At  a  time  when  China  and  Pakistan
 are  knocking  at  our  doors  and  border-
 raids  and  transgressions  against  the
 antegrity  of  our  territory  are  taking
 place,  our  Defence  Ministiy  has  been,
 on  the  one  hand,  trying  to  promote
 dissatisfaction  among  the  officers  and
 thoops

 Mr  Speaker:  Order,  order  No  I
 am  not  going  to  allow  a  general  dis-
 cussion  on  the  Defence  Ministry  here
 This  half-an-hour  discussion  arises  out
 of  a  question  If  there  is  any  matter
 which  has  not  been  expiamed,  he  may
 be  asked  to  explain  that

 Shri  U.  C.  Patnaik:  I  beg  to  submit,
 Sir,  that  this  Avro  748  78  one  of  a
 number  of  deals  of  this  kind  which
 have  taken  place  during  the  last  two
 or  three  years,  ignoring  all  the  tyme,
 the  greater  responsibility  of  the
 defence  organisation  Anyway,  in
 obedience  to  your  directive,  I  would
 deal  only  with  the  answer  to  the
 Starred  Question  of  the  l0th  August,
 1959,  and  point  out  that  the  replies  of
 the  hon  Minister  were  incomplete  and
 unsatisfactory

 First  of  ali,  one  question  which  we
 had  asked  was  why  was  the  manufac-
 ture  not  taken  up  at  HAL  or  any  asso-
 ciated  new  factory  to  be  run  under
 HAL  and  why  was  it  decided  to  take
 it  up  at  a  repair  depot  which  has  not
 got  the  tools  and  jigs  for  manufactur-
 ing  aeroplanes?  Then  we  asked:  why
 was  it  that  Kanpur  was  selected
 where  there  is  no  cost  accounting  and
 no  annual  reports  and  why  was  it  that
 228  LSD—-0

 placement  of  Dakows
 HAL  or  any  subsidiary  factory  under
 HAL  was  avoided,  which  has  got
 regular  cost  accounting  and  regular
 annual  reports  of  income  end  expen-
 diture?  Why  was  it  that  although
 there  is  about  20  lakh  man-hours  idle
 capacity  in  Bangalore,  during  the
 remaining  2  years  of  the  Plan  accord-
 ing  to  reports,  we  have  chosen-~or  the
 hon  Defence  Minister  has  chosen—
 not  Bangalore,  where  there  is  so
 much  of  idle  capacity  or  any  associate
 organisation  under  HAL  which  78  a
 limited  company,  but  Kanpur  where
 it  75  known  that  there  is  a  shortage
 of  airmen  to  the  extent  of  about  30
 or  40  per  cent  of  our  requirement?
 Where  there  is  greater  shortage  of
 technical  personnel  why  is  it  that  it
 has  been  taken  up?  The  only  answer
 that  I  can  think  of  is  that  the  hon
 Defence  Minister  or  his  Munistry
 wanted  to  avoid  the  scrutiny  of  the
 Parliament  They  wanted  to  avoid
 the  public  from  knowing  the  real  cost
 accounting,  the  exact  annual  expend-
 ture  and  all  that  Therefore  my  first
 submission  78  about  the  choice  of  the
 place

 Then,  Sir,  I  put  another  question,
 and  that  is  about  costs  We  had  put
 the  question  last  time,  and  my  hon.
 friend  Shr,  C  R  Narasimhan  had
 asked  a  specific  question  as  to  what
 will  be  the  cost  And  the  reply  of  the
 hon  Munster  was  one  crore,  “some-
 where  about  a  crore”  I  do  not  know
 whether  he  will  say  that  it  23  correct
 or  not,  but  the  cost  of  a  Dakota  is
 about  twenty-five  to  thirty  lakhs  of
 rupees  each  That  the  Defence  Min-
 ister  has  entered  into  an  agreement
 whereby,  by  spending  one  crore,  we
 will  be  replacing  50  Dakotas  is  really
 a  welcome  thing,  if  it  is  true  But  7
 am  afraid  not  even  a  child  will  believe
 that  at  a  cost  of  one  crore  of  rupees..

 Shri  ९  D  Pande  (Nain:  Tal)  One
 crore  each

 Shri  U.  C.  Patnaik:  No,  he  said  one
 crore,  about  a  crore  That  was  his
 answer  Each  Dakota  is  costing  about
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 twenty-five  to  thirty  lakhs  of  rupees,
 and  20  what,  33  this  answer  “about  one
 crore"?  Ig  it  one  crore  of  rupees  each,
 as  the  hon.  Member  has  suggested?
 But  that  too  cannot  be.  Is  it  for  the
 first  prototype  which  is  to  be  produc-
 ed  a  year  hence?  We  do  not  know
 And  what  will  be  the  total  cost  of
 replacing  our  50  Dakotas?

 Then  we  come  to  another  question
 that  we  can  relevantly  put  to  the  hon.
 the  Defence  Minister  And  it  35  that,
 apart  from  the  fact  that  Dakotas  have
 become  out-moded,  the  real  objection
 to  Dakotas  and  to  other  transport  and
 freighter  vehicles  of  that  kind,  3s  that
 they  have  got  side-loading,  and,  for
 military  purposes  side-loading  728  not
 desirable,  it  should  be  a  tail-loading
 version.  That  is,  a  miltary  freighter
 aircraft  must  have  tall-loading:  from
 behind  jeeps,  guns  and  other  stores
 can  be  pushed  in  That  75  why  the  tail-
 loading  version  is  required  It  is  sur-
 prising  that  our  Defence  Munister,
 ygnoring  this  important  difference  and
 this  important  requirement  of  a  new
 freighter  plane,  has  gone  7  for  Avro
 748  which  is  not  a  tail-loading  air-
 craft  but  which  is  a  side-loading  air-
 craft  hke  the  Dakotas  which  are  going
 out  of  use  now

 I  do  concede,  of  course,  that  there  ws
 another  version  on  the  design-board
 of  the  Hawker  Siddeley  group,  and
 that  is  Avro  758,  (not  Avro  748)  for
 which  the  Defence  Minister  has  gone
 in.  Avro  758  ३35  another  aircraft  on
 the  design-board  of  Hawker  Siddeleys,
 and  that  is  a  tail-loading  aircraft

 I  do  not  know  for  how  many  aiur-
 crafts  this  present  agreement  has  been
 entered  into  Obviously,  according  to
 his  statement  in  Parhament,  it  38  only
 one  crore  of  rupees,  that  is  the  first
 prototype  But  what  we  understand
 from  the  lobby  and  other  informed
 cirtles  is  that  the  first  prototype  ir
 supposed  to  cost  one  crore  and  eighty
 lakhs—one  crore  and  eight-three  lakhs
 of  rupees  to  be  more  correct.  Out  of
 this  Rs  1,83  lakhs  we  are  given  to
 understand  that  about  fifty  to  fifty-
 three  lakhs  are  to  go  towards  the
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 licence  fees,  and  the  remaining
 Rs.  1,30  lakhs  will  go  towards  the
 manufacture  and  the  foreign  exchange
 component,  And  the  foreign
 component  for  this  first  prototype  js;
 to  be  double  at  Kanpur  of  what  it
 would  have  been  at  H.A.L.—insteaq
 of  Rs.  40  lakhs  it  would  be  Rs,  80
 lakhs  That  double  the  amount  he
 is  prepared  to  pay.  And  he  has  told
 us  that  his  experts  had  gone  and
 selected  the  place  Who  are  those
 experts?  I  understand  that  the  expert
 concerned  who  was  brought  to  Delh:
 from  a  training  organisation  some-
 where  in  the  south,  Bangalore  or
 Hyderabad  was  the  same  person  who
 had  negotiated  the  earher  Hunter
 Hawker  deal  of  30  millon  worth  of
 Hawker  Siddeleys  which  were  found
 to  be  defective  That  gentleman  wac
 brought  an.  here  and  he  was  the  person
 who  reported  about  this  deal  and  the
 location  of  site

 These  facts  are  troubling  us  because,
 we  as  Parliament,  the  sovereign  or-
 ganisation  in  the  country,  would  like
 to  know  from  the  Defence  Minister
 why  he  told  us  and  how  he  told  us
 that  the  cost  of  the  project  was  going
 to  be  Rs  l  crore  We  are  entitled  (०
 know  and  through  this  Parliament,
 the  country  is  entitled  to  know,  why
 we  have  been  told  that  Rs  I  crore  is
 the  cost  of  the  project  It  cannot  be
 correct  Not  even  a  child  can  believe
 that  Rs  l  crore  can  be  the  cost  of
 replacing  380  Dakotas

 We  would  like  to  know  what  !s  his
 programme  about  Avro  748,  what  is
 his  programme  about  Avro  758  and
 how  long  it  will  take  us  to  replace  all
 these  dakotas,  and  what  is  the  final
 amount  that  the  country  will  have  to
 pay:  not  what  they  are  paying  during
 the  current  budget  year,  but  what  we
 will  have  ultimately  to  spend:  wha‘
 the  country  will  have  to  pay  during
 the  next  few  years.

 I  have  another  objection:  why  it
 should  have  been  given  to  a  repair
 organisation.
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 Mir  Speaker:  The  hon.  Member  5
 repeating  no  new  points

 Shri  U.  C.  Patnaik:  This  is  another
 aspect,  Sir  In  times  of  war,  the
 maintenance  organisation  has  to  be
 adapted  to  the  requirements  of  the
 country  With  different  countrie<
 knocking  at  our  doors,  our  mainten-
 ance  organisation  must  be  able  to
 maintain  all  these  things  I  under
 stand  that  since  the  Station  Comman-
 dant  of  that  maintenance  organisation
 has  recently  gone  to  the  U  K
 to  study  something  or  other  in  Hunter
 Hawker  Siddeley’s  office  A  numb.
 of  planes  are  awaiting  maintenance  I
 would  hke  to  know  from  the  Defence
 Minister  whether  that  is  a  fact,  and  jf
 so  whether  in  a  time  of  stringency  the
 Kanpur  maintenance  depot  can  do
 satisfactory  work

 We  arc  told  that  this  Avro  748  Is  on
 the  design  board  and  the  first  proto-
 type  will  be  ready  by  the  middle  of
 i960  The  Ministry  of  Transport  have
 gone  in  for  Fokker  Friendship  and
 ale  examining  the  suitability  of  Lock-
 heed  Electra  etc  for  any  co-ordination
 or  starting  new  work  7  India  We
 all  remember  the  answer  of  the  hon
 Minister  of  Transport  here  Why  as  it
 that  we  have  gone  in  for  this  un‘ried
 type,  when  the  Civil]  Aviation  Ministry

 38  more  cautious?

 About  SECRECY,  he  told  us  la,t
 time  that  he  is  not  prepared  to  take
 us  into  confidence  about  details  of  the
 deal  Well,  I  had  shown  books  wheie
 everything  about  our  Defence  organi-
 sation  every  manufacture  in_  lhe
 HAL  was  being  publicised  in  all  the
 western  countries  Who  gave  the  in-
 formation  we  do  not  know  The  pro-
 duction  in  the  HAL  of  multary
 fighter  aircraft  are  being  widely  pub- ‘  leased  Our  production  of,  fighters
 and  trainers  is  beng  publicised  wide-
 ly  How  is  at  that  for  this  transport
 and  freighter  plane,  the  Defence  Min-

 ;  ister  Is  so  reluctant  to  part  with  that
 '  Information  He  ४  deahng  with  a

 foreign  private  firm  and  that  too  about
 :  8  freighter  and  transport  plane  How 9  It  he  is  so  chary  to  take  Parlia-

 Ment  into  confidence—the  paymasters?

 placement  of  Dakotes
 A  point  was  raised  that  the  U.K.

 the  mother  country  of  these  Hunter
 Hawkers,  i6  gomg  m  for  another
 variety  and  has  not  even  placed  a
 trial  order  Something  was  manipu-
 lated  from  Delhi  We  understand—
 how  far  it  is  true,  the  Defence  Min:s-
 ter  will  tell  us—a  letter  was  received
 from  the  Government  of  the  U.K.  that
 the  Supply  department  of  the  UK
 has  placed  a  trial  order  for  evaluation
 purposes  for  three  aircraft  of  this
 Avro  748  type  I  take  objection  to  it
 not  merely  because  on  some  so-called
 report  of  UK,  we  have  swallowed
 the  whole  thing  and  we  have  agreed
 to  place  an  order  which  will  ultimate-
 ly  result  in  50  dakotas  being  changed
 or  replaced  But,  I  object  to  it  in
 spirit  because  of  two  things  No  !  A
 foreign  country  has  no  right  to  dictate
 or  advise  about  our  purchases  If
 anybody  from  this  end  tned  that
 method  of  getting  a  foreign  country
 to  recommend  to  us  a  private  firm,  it
 is  certainly,  very  bad  Secondly,  the
 UK  _  has  ordered  only  three  of  this
 type,  not  for  the  Defence  Ministry
 They  are  having  other  orders  for  the
 Defence  Ministry  but  for  evaluation
 in  Civil  Aviation  The  UK  has  order-
 ed  for  three  numbers  of  this  Avro  748
 as  a  trial  order  That  is  because,  I
 understand,  there  were  reports  that
 the  Defence  Ministry  of  India  was
 anxious  to  go  m  for  it  but  on  the
 ground  that  in  UK,  the  mother  coun-
 try,  they  are  not  going  in  for  it  and
 therefore,  they  have  placed  a  _  trial
 orde:  That  is  only  a  trial  order  Why
 should  we  not  want  till  that  trial]  is
 satisfied,  till  ट  s  satisfied,  till  not
 only  the  Supply  Department  of  UK
 but  also  the  Roya'  Arr  Force  s  satis-
 fied  with  this?  Then  we  can  go  m
 for  it  Why  have  we  been  so  anxious
 to  go  in  for  this,  and  why  has  the
 hon  Minister  been  trying  to  have  all
 these  things  without  taking  us  into
 confidence?

 Then,  there  is  another  very  disturb-
 ing  element  in  this,  and  that  is  m
 regard  to  the  people  who  are  associat-
 ed  with  this  I  referred  to  some  of
 them  m  my  speech  on  the  Demands
 for  Grants  relating  to  the  Defence
 Ministry  in  April,  ‘1959,  I  referred  to
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 [Shri  J.  C.  Patnaik]
 some  people.  who  were  associated  with
 the  Defence  Minister  when  he  was  the
 High  Commissioner  in  U.K.,  who  have
 been  brought  either  by  right  lines  or
 by  the  back-door  into  the  Defence
 Ministry,  and  who  have  been  advisers
 in  this  matter.

 Shri  D.  C.  Sharma
 This  is  too  much.

 (Gurdaspur):

 Shri  U.  C.  Patnaik:  I  understand
 that  an  officer  of  the  Supply  Depart-
 ment  who  was  associated  with  the
 High  Commissioner  in  those  days,
 against  whom  the  Anti-Corruption
 Wing  has  reported  in  regard  to  a
 house  properties  in  Golf  Links,  about
 two  or  three  months  back,  has  been
 brought  on  a  higher  scale,  and  he  is
 now  the  Acting  Controller-General  of
 Defence  Production,  the  officer  not
 only  in  charge  of  production  but  also
 in  charge  of  purchases  and  contracts.

 Shri  D.  C.  Sharma:  This  is  not  in
 good  taste.

 Mr.  Speaker:  The  hon.  Member  is
 going  far  away  from  the  subject,  and
 he  has  also  exceeded  his  time

 Shri  P  K.  Deo  rose—
 e

 Mr.  Speaker:  The  hon.  Member  has
 not  given  notice  saying  that  he  would
 like  to  speak.

 Shri  P.  K.  Deo  (Kalahandi):  Shri
 Patnaik  and  myself  had  given  notice
 of  the  discussion.

 Mr  Speaker:  If  a  number  of  hon.
 Members  join  together  in  giving  the
 notice,  I  shall  call  only  the  first  Mem-
 ber,  if  there  are  two  Members,  I  shall
 €  only  the  first  Member.  I  would
 not  call  two.

 Shri  Dinesh  Singh  (Banda):  I  rise
 to  speak  on  points  arising  out  of  the
 replies  given  to  S.Q.  No.  389  on  320
 August,  1959,  regarding  the  Dakota
 replacement  programme  of  the  IAC.
 As  you  have  mentioned,  the  Dakota
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 replacement  programme  of  the  IAC  is
 not  an  independent  programme,  the
 replacement  programme  in  regard  to
 Dakotas  is  the  concern  of  both  the
 Ministry  of  Defence  and  Ministry  o¢
 Transport  and  Communications,  be-
 cause  both  of  them  use  these  Dakotas
 What  has  actually  happened  is  that
 both  Ministries  are  going  on  indepen-
 dently,  trying  to  replace  these
 Dakotas,  without  taking  an  integrat-
 ed  picture  of  the  whole  programme

 I  would  not  have  come  to  this
 House  and  taken  up  the  time  if  it  had
 been  a  question  of  purchase  of  only
 a  few  aircraft,  either  for  the  Arr
 Force  or  for  the  IAC.  This  is  not  a
 question  of  purchase  of  aircraft,  this
 ig  a  vital  question,  and  a  question  of
 the  production  in  this  country  of  a
 medium-scale  transport  aircraft  That
 ४  an  important  question  because  3t
 does  not  only  mean  purchase,  but  it
 means  manufacture,  and  manufacture
 in  this  country,  for  the  first  time,  of
 transport  aircraft  which  will  not  only
 meet  our  requirements  but  which  will
 have  the  prospect  of  being  sold  out-
 side  India,  and  may  become  an
 important  source  of  foreign  exchange

 Before  I  go  into  this  question,  |
 think  it  would  be  worth  while  to  refer
 to  the  reply  that  the  then  Mhnister  of
 Transport  and  Communications  gave
 when  this  question  No.  339  came  up
 before  the  House  He  was  asked  whe-
 ther  there  was  a  joint  committee  that
 had  gone  into  the  manufacture  pro-
 gramme  He  said:

 “So  far  as  Defence  is  concerned,
 Government  have  taken  a  decision
 that  they  will  go  in  for  the  Avro
 748  which  is  under  design  and
 which  will  be  produced”

 “So  far  as  we  are  concerned,
 just  now  we  are  waiting  to  368
 what  type  of  plane  Avro  would
 be  and  so  on.  That  is  a  matter
 for  the  future.  If  it  answers  t0
 all  our  requirements,  surely  अब
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 shail  consider  whether  we  should
 go  in  for  that”.

 “In  the  meanwhile,  Government
 Rave  also  taken  a  decision  that
 they  will  approach  Fokker  Friend-
 ship  and  also  the  Lockheed  peo-
 ple  to  put  in  their  designs  etc
 so  that  we  could  consider  all  of
 them  together  and  find  out  as  to
 what  us  ultimately  best  for  our
 passenger  needs”,

 What  is  going  to  happen?  The  Minis-
 try  of  Defence  have  already  gone  into
 production  of  Avro  748  and  the  Min-
 istry  of  Transport  and  Communica-
 tions  have  invited  tenders  from  other
 foreign  companies  to  manufacture  the
 same  type  of  aircraft  The  Transport
 and  Communications  Munistry  have
 only  58  Dakotas  The  Ministry  of
 Defence  have  50  Dakotas  So  it
 seems  that  for  the  replacement  of
 merely  200  odd  Dakotas  we  are  going
 to  set  up  m  this  country  two  indepen-
 dent  manufacturing  units  I  do  not
 know,  I  am  not  a  businessman,  nor
 am  ]  a  manufacturer,  but  I  fail  to
 understand  how  these  two  independent
 manufacturang  companies  can  func-
 tion  economically  in  this  country  for
 such  a  small  supply,  specially  when
 we  already  have  an  aurcraft  factory,
 the  Hindustan  Aircraft  Limited,  which
 ys  not  in  the  private  sector  but  in  the
 public  sector  under  the  Ministry  of
 Defence  m  charge  of  a  senior  Ar
 Force  officer  And  what  do  we  see?
 The  factory  has  been  completely
 ignored  The  Defence  Ministry  have
 decided  to  build  this  entirely  on  their
 own

 To  be  able  to  understand  this  a  little
 better,  I  will  quote  briefly  from  the
 Estimates  Committee's  43rd  ,  Report, page  26,  paragraph  73  There  the
 Committee  say

 “Linked  with  the  problem  of
 the  re-equipment  of  the  fleet  of
 the  Corporation  is  the  question  of
 the  manufacture  of  a  suitable
 type  of  aircraft  im  the  country The  Air  Transport  Inquiry  Com-
 mittee  recommended  that  the  Aur
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 Force  should  first  decid#  on  a  type of  aircraft  that  would  meet  its
 needs  for  transport  purpoves  and
 that  it  should  then  be  decided
 whether  that  type  could  satisfy the  requirements  of  ¢lv2)  air  trans-
 Port  also  The  combined  require- ments  of  Defence  and  Civil]  ar
 transport  were  expected  to  be
 substantial  enough  to  justify  the
 Hindustan  Aurcraft  Limited  to
 start  a  production  line  under  a
 system  of  licence  from  the  manu-
 facturers  of  the  type  of  aircraft
 selected  The  Committee  under-
 stand  ne

 this  is  an  important  sentence—
 “that  the  Hindustan  Aurcraft

 Limited  has  a  scheme  to  start  a
 line  of  production  of  medium-
 sized  aircraft  The  Committee
 would,  therefore,  recommend  that
 there  should  be  utmost  co-ordina-
 tion  90  this  matter  among  the  Cor-
 Poration,  the  IAF  and  the  Hindus-
 tan  Aircraft  Limted”

 This  is  exactly  what  has  been  ignored,
 Shri  Narasimhan  (Krishnagiri): What  has  happened  to  the  scheme?

 Shri  Dinesh  Singh:  That  is  the
 point  There  was  a  scheme  What has  happened  to  it?  There  is  a  lot
 of  very  we  l-paid  people  m  the  Hin-
 dustan  Aurcraft  Limited  They  have a  few  designers  also,  I  believe,  from
 foreign  countries,  who  are  well  quali-
 fied,  I  presume  because  otherwise
 they  would  not  be  there  What  has
 happened  to  them?  They  have  appa-
 rently  a  scheme  that  no  one  talks
 about  It  is  just  shelved  And  we
 have  suddenly  gone  into  the  manu-
 facture  of  an  entirely  new  type  of
 aircraft  which  has  never  been  flown
 We  do  not  know  anything  about  :t,
 we  hope  it  will  fly  Anyway,  the
 question  is  there

 Shri  D.  C.  Sharma.  Should  we  have
 only  old  types  of  aircraft?

 Shri  Dinesh  Singh:  Now  what  I
 would  hke  to  know  is
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 Shri  Thirnmala  Rae  (Kakinada):
 What  is  the  reply  of  Estimates  Com-
 mittee  ६6  that?

 Shri  Dinesh  Singh:  Even  if  I  knew
 it,  I  cannot  quote  it  here

 ‘What  I  would  like  to  know  is  what
 has  happened  to  this  scheme  and  what
 are  we  going  to  do  about  it  Is  the
 Hindustan  A:rcraft  Factory  ever  going
 to  produce  a  medium-seized  transport
 aircraft  or  not?  Or-—to  put  it  in  a
 different  way—are  we  going  to  have
 three  manufacturing  concerns  produc-
 ing  the  same  type  of  aircraft?

 This  38  an  important  matter  and  I
 should  hke  you  to  allow  some  time
 later  when  we  can  go  into  this  ques-
 tion  in  great  detail  You  have  given
 Me  only  45  minutes  and  3t  s  too  short
 to  go  into  the  details  I  would,  there-
 fore,  urge  upon  you  to  fix  some  time
 after  when  we  can  go  into  the  whole
 question  of  this  programme

 Mr  Speaker:  He  has  raised  the
 half-hour  discussion

 Shri  Dinesh  Singh:  There  was  no
 other  opportunity  This  is  only  a  re-
 quest  for  more  time  later

 Sir,  this  is  not  a  new  report  This
 report  was  published  in  December,
 956  That  means  that  this  must  have
 been  considered  by  the  Estimates
 Committee  a  year  earlier  That  means
 we  have  this  programme  before  us  for
 the  past  4  years  and  no  one  talks
 about  it  On  the  other  hand,  the
 Defence  Minister  said  that  we  had
 also  a  proposal  from  Lockheed  and
 we  could  not  wait  for  3  months  and
 we  could  not  consider  it.  We  have
 already  waited  for  4  years  and  why
 could  we  not  wait  for  3  months  or
 6  months  or  another  year?  Something
 has  been  done  in  this  matter  which
 gives  us  the  impression  that  the
 whole  matter  has  not  been  consider-
 ed  by  the  Ministry  of  Defence  and
 it  has  gone  entirely  on  ats  own  and
 has  ignored  a  corporation  which  25
 working  under  it.  I  do  not  know  why
 this  has  been  done
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 You  have  already  rung  the  bell  ang
 I  do  not  have  very  much  time  I  a
 not  want  to  go  into  the  various  other
 details  I  have  more  references,  both
 of  the  Estimates  Committee  which  has
 gone  into  this  matter  very
 and  various  others  The  LAC  hay
 already  various  aircraft  which  have
 been  rendered  surplus,  there  are  the
 Herons,  then,  there  are  the  Skymays.
 ters  which  have  been  replaced  by  the
 Viscounts  What  has  happened  to  aj)
 this  aircraft?

 The  Estimates  Committee  had  very
 clearly  asked  the  IAC  to  keep  this
 in  view  when  they  go  in  for  Dakota
 replacement  What  they  have  done  :s
 to  completely  forget  it  They  say  that
 the  Herons  have  not  been  successful
 But  there  38  nothing  wrong  with  the
 aircraft  as  such  They  admit  this
 Then,  what  is  wrong  is  that  it  has
 been  used  on  feeder  routes  which
 were  uneconomic  There  is  no  com
 plaint  as  such  against  the  aircraft
 Then  why  can  they  not  be  used  on
 routes  which  are  economic?  Use
 these  planes  for  the  time  being  ह
 any  case,  the  Dakotas  are  good  for  4
 or  5  years  Let  both  these  experts  sit
 together  and  make  a  plan  which  will
 be  in  the  interests  of  the  country  and
 not  only  in  the  interest  of  one  Minis
 try  or  the  other

 This  is  an  important  point  =I  should
 like  the  Defence  Minister  and  the
 Minister  of  Transport  to  give  an  assu
 rance  to  this  House  today  that  they
 will  forget  the  past,  whatever  there
 is,  and  set  up  a  new  committee  that
 will  go  into  this  question  and  consider
 it  m  an  integrated  way

 The  Defence  Minister  has  claimed
 secrecy  about  this  Avro  748  It  !s
 secret  from  us  certainly  But  in  the
 London  Financial  Trmes  and  others  all
 the  details  are  given  I  can  read  them
 out  to  you  It  also  appears  that  the
 same  plane  35  going  to  be  manufactur-
 ed  by  a  company  named  A  V  Rowe
 &  Co,  70  Canada  under  a  licence  from
 the  same  people
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 Mr.  Speaker:  If  the  hon.  Member
 jhas  got  the  details  from  elsewhere,
 why  does  he  ask  them  here?

 Shri  Dinesh  Singh:  Because  the
 contract  is  secret  from  us.  What  is
 there  secret  in  the  contract?  It  has
 Deen  signed  by  a  private  company,  a
 company  which  has  got  international

 connections.  It  has  international  sub-
 sidiaries  which  will  come  to  know  of
 it.  The  countries  where  these  are
 located  will  come  to  know  of  it  But
 who  won't  know?  It  is  only  this  Par-
 lament  and  we  who  won’t  know  But
 everyone  else  will  know.

 What  I  was  trying  to  say  was  that
 when  the  Government  of  Canada  had
 gone  into  a  big  manufacturing  pro-
 gramme  of  certain  types  of  supersonic
 aircraft  with  the  A  दि  Rowe  &  Co,
 they  have  not  been  very  successful
 The  Canadian  Government  has  just
 cancelled  this  contract  rendering
 4000  workers  unemployed.  Anyway,
 if  the  Canadian  Government  can  do  it,
 we  can  certainly  do  it  also  I  would,
 therefore,  request  the  Munster  of
 Defence  and  the  Minister  of  Transport
 to  give  us  this  assurance  today  that
 they  will  consider  this  question  afresh

 Mr  Speaker:  The  hon  Members
 who  tabled  the  question  and  the  half-
 an-hour  discussion  were  given  an  op-
 portunity  Under  the  rules,  the  other
 hon  Members  who  have  given  me
 notice  will  be  allowed  to  put  one
 question  each  I  will  then  come  to
 those  other  hon.  Members,  who  had
 appended  their  signatures  to  the  ori-
 ginal  notices  though  they  have  not
 given  me  now  separate  notices.
 48  hrs,

 Shri  Joachim  Alva  (Kanara):  I
 will  just  take  not  one  minute  but
 three  minutes.

 Mr.  Speaker:  It  is  not  a  speech;
 it  i8  only  question.

 Shri  Joachim  Alva:  I  want  to
 know  from  the  hon.  Defence  Minister
 as  also  the  Minister  of  Civil  Aviation
 certain  things.  Have  we  arrived  at
 8  decision  to  draw  a  line  between  the
 Secret  and  non-secret  weapons?  If
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 the  weapons  are  secret,  we  shall  keep
 our  mouths  shut  except  when  ths
 money  pinches  this  Parliament.  If  the
 weapons  are  not  secret,  it  is  time  that
 not  only  Parliament  but  the  entire
 country  came  to  know  everything
 about  it

 I  want  to  ask  the  Defence  Minister:
 Have  we  not  based  our  pattern  of
 defence  on  the  British?  If  that  ts  so,
 why  should  we  copy  the  weaker
 aspects  of  the  British  defence  pattern
 and  leave  out  the  better  aspects  in  the
 sense  that  they  provide  so  much  in-
 formation  The  British  reveal  exceed-
 ingly  much  in  their  army,  airforce
 and  navy  estimate  books,  give  out  so
 much  to  the  world  at  large.  The  Bri-
 tish  give  detailed  information  Why
 do  we  not  follow  their  pattern?  Why
 do  we  take  a  more  exclusive,  difficult
 path,  and  shut  out  things  which  the
 British  give  out  ‘9  the  world  at  large?

 Then  there  are  highest  mulitary
 type  priority  planes  and  other  ordi-
 nary  type  of  transport  planes.  It  is
 time  that  we  drew  a  distinction  be-
 tween  them  Why  has  no  distinc-
 tion  been  drawn  between  the  highest
 type  of  military,  priority  planes  and
 the  ordinary  transport  planes?  There
 is  no  secret  about  the  ordinary  trans-
 port  plane,  and  such  other  types  of
 planes  Why  do  we  put  all  eggs  in
 one  basket?  Why  go  to  the  British
 and  not  to  the  French  or  the  Czechs?
 The  senior  Deputy  Mimister  and  I  un-
 Officially  visited  by  different  routes
 the  Farnborough  Air  Show  about  two
 years  ago  There,  we  have  seen  all
 types  of  planes,  their  prices  and  the
 names  of  the  manufacturers,  except
 the  very  secret  types  of  planes  When
 the  British  can  lay  their  wares  open,
 why  do  we  put  a  shroud  of  secrecy
 over  our  affairs?

 Thirdly,  I  want  to  know  this  Is  it
 for  dispersa]  that  the  new  manufac-
 turing  or  assembly  plant  will  function
 at  Kanpur?  If  it  38  done  with  the
 idea  of  dispersing  the  very  essential
 and  important  aeronautical  manufac-
 turing  centres  so  essential  in  times
 of  emergency,  well  and  good.  Kanpur
 can  be  a  base  of  operation  in  North,
 North-west  and  North-east.  So  far,
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 so  good  I  do  not  know  whether  the
 Defence  Minister  has  drawn  up  a  pro-
 gramme  so  that  our  important  fac-
 tories  could  be  dispersed  m  different
 parts  of  the  land  so  that  the  HAL  on
 which  we  pin  all  our  hopes  would
 not  be  destroyed  in  a  time  of  emer-
 gency  or  war

 I  am  only  asking  about  the  genera-
 lities  because  if  the  generalities;  were
 agreed  upon,  we  shall  have  no
 trouble  here  Though  Kanpur  $s
 selected,  why  35  at  that  the  mere  ope-
 rational  side  is  there?  I  want  to  know
 whether  we  have  gone  to  the  French
 aircraft  manufacturers  for  transpoit
 planes  The  French  were  bitterly
 complainng  JI  was  there  im  their
 Dassault  factory  where  they  manufac-
 ture  the  most  secret  weapons  They
 complained  “We  never  gave  our
 Planes  to  Pakistan  but  you  went  and
 bought  away  the  Hunters”  But  when
 Pakistan  complained  to  the  British
 “You  have  given  Hunters  to  India,”,
 the  British  replied  “Here  are  the
 Hunters  and  vou  can  have  them  for
 cash  only”  The  British  are  the  real
 Banias

 Mr.  Speaker.  The  hon  Member  is
 depriving  other  hon  Members  of  their
 opportunity  to  put  questions

 Shri  Joachim  Alva  We  want  some
 explanation  on  these  important  points

 Mr.  Speaker  I  will  consider  all
 questions  as  part  of  the  same  ques-
 tion

 Shri  P.  K.  Deo:  Sir,  I  do  not  con-
 sider  myself  as  a  Defence  expert
 but  as  a  layman  certain  questions
 crop  up  in  my  mind,  especially,  whe-
 ther  thr  expensive  experiment  which
 is  going  to  be  taken  up  by  the  Defence
 Minster  is  good  It  is  not  a  matter
 of  one  crore  of  rupees  but  it  38  8
 matter  of  nearly  Rs  200  crores
 Decause  50  Dakotas  would  be  replac-
 ed  mm  the  Defence  Services  If  we
 accept  that  programme,  another  59
 Dakotas  would  be  replaced  in  our
 civil  aviation  ade  The  question  28
 why  the  whole  thing  has  been  rushed
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 through  in  such  a  hurry.  The  Lock-
 heed  people  just  wanted  three  months’
 time  to  give  their  proposals  but  mn
 reply  to  a  question  here  the  Defence
 Minister  has  stated  that  the  matter
 could  not  wait  So,  the  whole  thing
 has  been  rushed  through  and  an
 agreement  has  been  signed  with  the
 Hawker  Siddeley  group  They  sup-
 plied  about  three  years  back  the
 fighter  planes,  Hunter  Hawkers  They
 are  not  so  good  as  the  Pakistan  fighter
 planes,  because  they  are  not  night
 fighters  hke  the  sabre  jets,  they  are
 only  day  fighters  Therefore,  taking
 into  consideration  their  past  transac
 tion  we  should  have  thought  =  twice
 before  placing  any  order  with  them
 especially  when  the  whole  thing  As
 in  design,  on  the  drawing  board

 The  questions  that  arme  are  why
 did  we  go  7  for  an  untried,  untested
 aircraft  in  preference  to  the  two
 tested  types,  ३९,  the  Fokker  Friend
 ship  aircraft  which  :s  going  to  be
 purchased  by  the  Ministry  of  Trans
 port  and  the  Lockheed  type  which  has
 been  suggested  by  the  Defence  Expert
 Committee?  Secondly,  Si,  we
 would  lke  to  know  the  grounds  on
 which  we  rejected  these  two  types
 and  went  in  for  an  absolutely  new
 type  of  aircraft

 Shri  S  A  Mehdi  (Rampur)  Sir  I
 would  hke  to  know  whether  before
 finalising  this  transaction  any  com-
 mittee  of  the  Air  Force  itself  was
 appointed  to  go  into  the  question,  if
 so,  whether  it  has  submitted  any
 report  about  it  and  whether  that
 report  can  be  placed  on  the  Table  of
 the  House  Another  thing  38,  what  75
 the  programme  of  this  factory  which
 is  being  put  up  at  Kanpur?  As  far  ey
 I  can  understand,  they  ere  gomg  to
 replace  a  certain  mumber  of  aircraft
 After  replacing  that  aircraft  ए  a  few
 years,  what  further  programme  have
 they  in  connection  with  producing
 these  planes?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  Mr  Speaker,  Sir,
 during  the  short  time  at  my  disposal
 I  think  it  would  be  advisable  for  mt
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 to  confine  myself  to  such  allegations
 as  have  some  kind  of  relevance  to
 this  matter.  I  will  try  to  answer
 them  point  by  point.

 The  first  difficulty  in  the  mind  of
 the  hon.  Member  who  spoke  was  that
 in  trying  to  manufacture  this  aircraft
 we  were  ignoring  other  obligations.
 The  transport  aircraft  is  vital  to  the
 defence  of  this  country.  It  is  not  true
 that  Dakotas  will  go  out  of  commis-
 sion  in  twelve  months  or  something
 like  that.  They  are  getting  old  and
 they  have  to  be  replaced.  We  have
 already  grounded  some  of  them.  This
 element  of  air  strength  is  an  essential
 part,  not  for  strict  fighting  purposes
 but  maintenance  of  logistics  and  in
 peace  time  for.  transport,  for  main-
 tenance  of  supplies,  for  supply  drop-
 pings  and  all  kinds  of  things  like  that.

 The  next  point  was  with  regard  to
 the  relative  merit  of  the  Hindustan
 Aircraft  works  at  Kanpur.  The  main
 gravamen  of  this  suspicion  is  that
 there  is  a  considerable  amount  of
 surplus  capacity  at  H.A.L.  which  is
 being  wasted,  and,  what  is  more,  that
 taking  this  to  Kanpur  would  mean
 bringing  in  an  additional  factor.  It  so
 happens  that  the  facts  are  entirely
 reverse.  The  minutes  of  the  meeting
 of  the  Board  of  Management  of  the
 H.A.L.  is  part  of  the  information  that
 we  have.  They  have  told  us  very
 clearly  that  acceleration  in  the  pro-
 duction  programme  of  fighter  planes
 and  Gnat  aircraft  would  besides
 absorbing  the  idle  capacity  of  labour
 in  the  factory  may  also  necessitate
 the  factory  having  to  work  in  two  or
 three  shifts.  It  might  also  be  neces-
 sary  to  recruit  additional  supervisory
 staff.  Therefore,  it  is  not  as  though
 when  the  Gnat  aircraft  and  the  other
 aircraft  that  is  being  developed  there
 goes  into  production,  as  it  must  do  if
 the  Air  Force  is  to  maintain  its
 strength,  not  only  there  will  be  no
 surplus  capacity  at  H.A.L.,  but  we  will
 be  very  badly  overburdened  with  work.
 In  addition  to  that,  the  H.A.L.  carries
 out  the  whole  maintenance  of  Vam-
 pires,  their  engines  and  other  things.
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 H.A.L.  also  has  to  manufacture  all  the
 engines  of  the  supersonic  aircraft  as.
 well  as  of  this  aircraft  itself.

 Shri  U.  C.  Patnaik:  May  we  know~
 what  is  the  estimated  surplus  capacity-
 during  the  last  two  years  of  this  Five
 Year  Pl

 have  not  got  the  man  hours
 here.  Now,  I  will  have  to  finish  this.

 Besides,  there  is  no  accommodation.
 available  in  H.A.L.,  for  the  manufac-
 ture  of  any  other  aircraft.  All  the-
 hangars  in  H.A.L.  are  fully  occupied,
 and  these  are  reports  not  from  the
 Air  Force  but  from  the  H.A.L.  itself.
 Full  and  complete  consultation  and.
 co-ordination  take  place.  In  fact,  the
 HAL,  though  it  is  a  commercial
 undertaking  in  form,  is  a  defence
 undertaking.  The  Defence  Secretary
 is  the  Chairman  of  the  H.A.L.

 In  regard  to  Kanpur,  three  points
 have  been  raised.  First  of  all,  its
 capacity  to  make  it.  Secondly,  that
 it  is  done  to  avoid  scrutiny  by  Parlia-
 ment  and  that  there  is  no  cost  account-
 ing.  Thirdly,  maintenance  is  neglect-
 ed.  I  shail  take  the  last  one  first..
 No  Minister  can  afford  to  feel  unduly
 concerned  about  Parliamentary  egriti-
 cism,  however,  unwarranted  it  may
 be.  To  say  without  any  foundation
 whatsoever  that  the  maintenance  of
 our  air  fleet,  our  fleet  being  up  to
 fighting  fit,  is  suffering  and  is  utterly
 neglected  is  something  that  not  only
 exists  in  this  country  but  somewhere
 else.

 The  maintenance  programme  at
 Kanpur  has  never  fallen  behind  sche-
 dule.  There  had  been  occasions  when:
 one  aircraft  which  ought  to  go
 into  line  has  not  gone  there.  That  is
 not  because  there  is  no  capacity  in
 the  people  in  Kanpur,  but  some  parti-
 cular  part  was  not  available;  some
 spares  may  not  be  available.  There’
 is  no  question  of  maintenance  falling
 short,

 Secondly,  the  House  quite  under-.
 standably  draws  this  _  distinction:

 in  respect  of  idle  manhown,
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 ‘between  maintenance  and  manufac-
 ture.  It  is  an  old  British  superstition
 which  survived  in  the  fighting  forces
 till  about  two  or  three  years  ago.

 “That  is,  in  the  British  days,  the  main
 factories—in  fact  all  the  factories  we
 had—were  maintenance  factories,  and
 maturally  our  defence  industry  *was
 based  upon  Britain  and  the  require-
 ments  of  British  industries.  They
 -were  not  anxious  that  our  mainten-
 ance  factories  should  become  a  kind
 of  highly  manufacturing  factories.
 ‘Today,  maintenance  and  manufacture
 are  separate.  You  must  not  mix  these
 two  things  up.

 Then,  in  the  old  days,  maintenance
 simpiy  meant  a  sort  of  brushing  up.

 “Today,  maintenance  means  practically
 rebuilding  the  equipment.  It  may  be
 anything  from  five  per  cent  to  95  per
 «ent  almost,  whether  it  be  aircraft  or
 anything  else.  So,  there  is  nothing
 ‘sacrosanct  about  the  maintenance
 factory  which  has  got  the  capacity
 and  the  people  to  manufacture.  It  35
 not  that  it  is  going  on  only  जा  the  air
 force,  but  it  is  there  in  the  army  also.

 With  regard  to  the  avoiding  of
 serutiny  by  Parliament  and  others,
 first  of  all,  arrangements  are  made,
 and  have  been  made,  with  the  Finance
 Ministry  for  the  stationing  of  financial
 advisers,  and  in  view  of  the  new  pro-
 ject,  the  cost  accounting  system  has
 been  brought  into  it  and  expert  advice
 is  being  brought  to  bear  upon  this
 matter.  Al)  defence  expenditure,—
 disbursements,  appropriations  and
 everything  elseare  subject  to
 scrutiny  by  this  House.  In  fact,  they
 are  subject  to  closer  scrutiny  than  the
 accounts  of  the  Corporation.

 The  next  thing  1S,  the  Defence
 “Minister  35  supposed  to  have  said  in
 this  House  that  this  project  will  cost
 about  a  crore  of  rupees.  I  would  like
 to  read  what  was  said  here,  because
 just  now  an  hon.  Member  said  that
 not  even  a  child  will  believe  it,  name-
 ly,  that  you  can  produce  a  hundred
 planes  for  a  crore  of  rupees.  What
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 did  I  say  in  this  House?  ‘Shri
 Narasimhan  asked:

 “Will  this  involve  any  capital
 commitment  on  the  part  of  the
 Government  of  India?  Is  the
 Government  in  a  position  to  say
 that?”

 The  Defence  Min'ster  replied  that  this
 involved  a  capital  commitment  to  the
 extent  that  additional  balancing  plant
 and  machinery  has  to  be  installed,
 wherever  it  is  manufactured,  that  hy
 H.A.L.  or  Kanpur.  All  these  things
 are  included  in  the  general  estimate
 of  production.  The  other  expenditure,
 that  18,  expenditure  other  than  this,
 will  be  of  the  same  kind  of  expend.
 ture  which  would  be  covered  by  the
 Purchase  of  aircraft.  That  is  to  say,
 lt  you  do  not  make  the  aircraft,  then
 You  have  got  to  buy  and  you  have
 Zot  to  spend  the  money  for  it  This
 Re.  l  crore  is  in  order  to  buy  the
 additional  equipment  that  is  required,
 that  n,  about  Rs.  30  lakhs—and  it
 includes  all  the  additional  equipment
 and  the  cost  of  the  first  prototype

 I  am  not  complaining  about  it,  but
 T  think  :t  38  rather  farfetched,  to  put
 it  mildly,  to  suggest  that  the  figures
 Siven  for  the  additional  balancing
 Plant  and  equipment  that  were  neces-
 Sary  were  meant  as  though  for  a  pro-
 Ject  for  manufacturing  200  Dakotas
 T  could  have  used  a  stronger  expres-
 Sion  in  connection  with  that,  but  what
 I  said  would  be  adequate  for  this
 Purpose.

 Shri  U.  C.  Patnaik:  Will  the  Minis-
 ter  now  say  even  now  what  is  the
 likely  cost  of  the  entire  project?

 Shri  Krishna  Menon:  The  question
 ‘Was  not  raised  in  the  debate.  But  I
 Could  say  it  in  general  terms.  It
 depends  upon  the  number  of  aircraft
 Produced.  When  this  aircraft  goes
 into  production,  naturally,  the  pro-
 duction  costs  will  go  down:  at  first,
 &  little;  m  the  second,  a  little  more
 and  so  on.  We  were  buying  them  at
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 somewhere  about  Rs.  24  lakhs  or  Rs.
 25  lakhs—£,76,000.  The  estimated
 cost  of  preduction  at  Kanpur  is  only
 Rs,  22  lakhs  per  piece.  Therefore,  if
 we  produce  100  aircraft,  it  will  be
 Rs.  22  lakhs  multiplied  by  00  plus
 this  balancing  equipment  and  nothing
 else.  That  is  all  I  can  say  It
 naturally  depends  on  how  many  air-
 craft  we  produce  and  for  what  per.od
 you  are  counting  the  cost  of  the  pro-
 ject.  If  you  count  the  cost  of  the
 project  for  20  years  and  you  produce
 200  or  300  aircraft,  you  get  one  figure

 Shri  U.  C.  Patnaik:  May  we  know
 what  is  the  present  programme  and
 the  estimated  cost  for  whatever  ou
 requirements  may  be?

 Mr  Speaker:  The  hon  Member
 has  exhausted  all  his  questions.

 Shri  Krishna  Menon:  I  hope  so.  _  I
 am  most  anxious  that  the  reply  I  give
 should  be  of  an  informative  character
 so  far  as  the  House  is  concerned.

 A  reference  was  made  to  some
 technical  matters  In  technical
 matters,‘  knowledge  is  somewhat  use-
 ful,  but  it  has  got  to  be  complete.
 Otherwise,  one  gets  a  distorted  picture.
 It  was  said  that  the  Dakota  has  a
 s:de-loading  device  and  with  this  side-
 loadmg  device,  the  vehicle  goes  into
 it,—it  25  boarded  m  there—and  turns
 it  round.  That  is  not  strictly  true,
 because  there  are  devices  for  not
 doing  so  In  any  case,  it  was  discus-
 sed  at  great  length  and  Government
 found  that  with  our  resources,  we
 could  not  go  for  the  most  perfect
 things  all  at  once.  This  is  adequate
 for  our  purposes.  It  performs  its
 functions  and  the  only  difficulty  is  on
 the  loading  side.  It  has  got  wider
 doors  for  loading  and  the  arrange-
 ments  include  option  for  the  manu-
 facture  of  the  rear-loading  planes.
 The  rear-loading  planes  are  exclusive-
 ly  used  for  transport  purposes  I
 think  only  in  the  United  States,  they
 are  used  for  certain  passenger  planes
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 The  arrangement  with  the  manu-
 facturers  has  to  include,  the  hon.
 Members  said,  the  manufacture  of
 Avro  758.  What  is  more,  even  if  they
 do  not  want  it  themselves,  they  have
 an  obligation  to  protect  the  design  of
 that  and  to  enable  us  to  manufacture
 it  within  two  years  of  our  intimation
 of  our  desire  to  do  so,  so  that  without
 going  into  another  |  censing  arrange-
 ment  and  with  al]  the  financial  obli-
 gations  that  go  with  :t,  Government
 has  tried  to  develop  the  758  out  of
 the  development  of  748  ‘Therefore,
 there  38  nothing  to  be  concerned  about
 it.

 Then  it  was  said  that  expenditure
 which  I  mentioned,  v.z  just  over  a
 crore,  was  not  correct  and  that  it  was
 Rs.  80  lakhs.  I  have  already  given
 the  facts.  Rs.  80  lakhs  is  to  include
 all  the  plant  that  is  required  A
 great  part  of  this  plant  35  also  requir-
 ed  for  other  aircraft  maintenance
 purposes.  For  example,  2  includes
 very  heavy  presses.  You  do  not  keep
 that  part  of  the  plant  just  for  pressing
 aircraft;  you  use  it  for  other  purposes.
 It  enables  us  not  to  have  to  send  to
 U.K  or  elsewhere;  the  refittings  of
 aircraft,  for  which  now  we  have  to
 send  the  aircraft  to  UK  and  other
 places,  can  be  done  here.  Then,  in
 the  Rs.  30  lakhs  78  included  the  cost
 of  the  first  of  these  prototypes.

 Then,  the  question  was  asked  as  to
 what  sort  of  people  looked  into  this.
 The  whole  burden  of  the  speech  was
 the  Defence  Minister  sat  somewhere,
 stood  somewhere,  made  a  decision  and
 they  started  manufacturing  that.
 This  Defence  Minister  just  cannot  do
 that.  Anyway,  this  matter  has  been
 under  investigation  by  a  joint  com-
 mittee  of  the  Ministry  of  Transport
 and  ourselves  from  957  onwards.  It
 has  been  under  investigation  before
 the  Avro  748  was  on  the  scene.  We
 have  investigated  closely  the  types  of
 aircraft  at  great  length.  What  is  more,
 it  has  been  under  the  collective  con-
 sideration  of  Members  of  Government
 in  various  ways  and  in  the  selection
 of  it,  the  best  technical  skill  that  is
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 available  in  the  Indian  Air  Force  has
 been  utilised;  and  I  make  bold  to  say
 that  it  is  as  good  as  any  technical
 skill  you  find  in  any  Air  Force.  It  is
 testified  to  even  by  others  who  come
 from  abroad  either  to  offer  their
 planes  or  to  offer  their  projects  or  to
 work  with  us,

 Shri  Dinesh  Singh:

 Mr  Speaker:  Hon  Members  cannot
 go  on  interrupting.  Let  the  hon.
 Minister  go  on.

 Shri  Krishna  Menon:  There  have
 been  technical  committees  in  which
 there  was  the  highest  engineering
 ability  and  often  whenever  there
 is  yomt  d.scussion  the  technical
 ability  on  the  civil  side  have  been
 together.  And  whatever  conclusions
 have  been  come  to,  I  do  not  want  to
 place  the  responsibility  on  my  hon
 friend  for  those  conclus  ons

 Shri  Dinesh  Singh:  The  Defence
 Minister  mentioned  just  now  that  a
 joint  committee  had  gone  into  this
 But  in  reply  to  a  question  the  then
 Transport  Minister  stated  “I  do  not
 remember  any  expert  jont  com-
 mittee.”

 hri  Krishna  Menon:  The  hon
 gentleman  was  not  with  the  Trans-
 port  Minister  or  the  Defence  Minister
 He  was  working  7  the  office

 May  I  point

 But,  as  I  said,  there  was  a  joint
 committee  set  up  for  the  re-examuina-
 ‘tion  of  the  question  of  the  replace-
 ment  of  the  Dakotas.  It  started  work
 m  4896  or  957  and  it  had  investigated
 the  planes  available  at  that  time
 Avro  748  and  various  other  things
 came  afterwards  Then  there  has
 been  complete  technical  break-down
 in  these  matters  at  various  stages,
 details  had  to  be  worked  out  and  all
 the  difficulties  experienced  gone  over.
 fNow,  the  air  force  technicians  are
 completely  and  fully  satisfied  that  not
 only  it  is  a  satisfactory  plane  but  it
 is  the  right  thing  for  us  to  have.

 bri  U.  C.  Patnaik:  Are  we  to
 understand  that  after  Siddly  Hawkers
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 came  into  the  picture  this  jaint  com-
 Mittee  has  been  totally  abolished?

 Shri  D.  C.  Sharma:  I  believe  he  is
 Making  the  fifth  speech.

 Shri  Krishna  Menon:  That  is
 correct.

 Now,  first  of  all,  may  I  say  that
 this  plane  is  not  a  Hunter?  It  so
 happens  that  this  manufacturing
 group,  lke  other  groups,  have  a  num-
 ber  of  concerns  with  them.  In  fact,  the
 group  that  manufactures  this  plane  con.
 trols  half  the  aeroplanes  in  the  United
 Kingdom  and  some  of  them  in  Canada
 Therefore,  Hunter  does  not  enter  into
 it  at  all  That  35  why  I  am  saying
 that  a  certain  amount  of  technical
 knowledge  has  some  value,  provided
 it  is  complete  in  that  aspect.

 Now,  I  come  to  another  part  And
 I  am  sorry  to  say  that  an  expression
 Was  used  in  this  House,  that  38  to  say,
 the  Defence  Minister  had  done  some
 manipulation  with  the  United  King-
 dom  Government  Now,  it  is  one
 thing  to  charge  the  Defence  Munister
 of  our  Government  with  doing  some-
 thing,  in  this  House,  and  yet  it  78
 another  to  speak  of  another  Govern-
 Ment  manipulation  and  say  that  Gov-
 ernment  has  succumbed  to  that  mani-
 Pulation  That,  I  may  submit,  3s
 highly  regrettable.

 Then,  Shri  Alva  asked  about  sepa-
 ration  of  secret  works  from  other
 works  There  35  nothing  secret  about
 this  plane

 Mr.  Speaker:  I  may  bring  tt  to  the
 notice  of  the  hon.  Munuster  that  half-
 an-hour  discussion  is  allowed  only  on
 the  pomts  which  arose  out  of  the
 answers  given  to  questions  and  in  fact
 the  points  have  to  be  mentioned
 before  it  38  admitted  The  first  poimt
 here  ass  why  Avro  748,  which  was  not
 tried  elsewhere,  was  adopted?  Why
 Was  it  sought  to  be  introduced  here’
 Top  priority  has  been  given  to  that
 Point.  Other  relevant  matters  can
 also  be  brought  in.  I  tried  to  avoid
 any  kmd  of  irrelevant  repetitions
 here  and  going  into  defence  matters,
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 as  this  iz  not  a  general  discussion  on
 defence  policy.  That  No,  Ll
 Secondly,  has  there  been  co-ordina-
 ton  between  this  and  the  other?  Has
 there  been  a  joint  committee  of
 experts,  that  is,  of  the  Transport  Min-
 istry  and  this  Ministry,  some  joint
 committee,  for  the  purpose  of  finding
 out  whether  they  must  be  replaced?
 ‘These  are  the  two  different  points.  The
 House  wants  information  regarding
 them  When  this  has  not  been  tried
 in  England,  why  have  we  placed
 orders?  Have  we  not  gone  in  too
 early  in  this  matter?  This  has  been
 pend'ng  for  four  years  since  956
 -when  it  was  reported  by  the  Estimates
 Cemmittee.  What  is  the  hurry  to  get
 3६  in  less  than  three  months?  These
 are  the  three  points  that  have  been
 tabled  here  for  which  the  hon  Mem-
 bers  seek  an  answer  I  will  not  allow
 any  hon  Member  to  proceed  further

 Shri  Krishna  Menon’  I  was
 under  the  impression  that  I  have  to
 answer  all  the  points  that  have  been
 raised.  So  far  as  the  test  is  concern-
 ed,  the  Government  thought  that  there
 ‘was  no  undue  risk  taken  in  this
 matter,  and  what  is  more.  for  new
 aircraft,  it  is  a  good  thing  for  the
 technicians  to  start  at  the  ground
 level  It  was  not  desirable  to  start
 manufacturmg  a  plane  that  had
 already  become  five  years  out  of  date,
 because  when  it  goes  into  the  air  and
 it  is  bought,  it  becomes  an  old  plane,
 an  obsolescent  plane  and  then  we
 start  on  it

 Secondly,  the  technique  of  its  manu-
 facture  is  known  Its  designs  have
 been  examined  Its  aerodynamics
 have  been  examined  All  those  things
 have  been  gone  into  If  we  can  go
 into  production  only  after  somebody
 else  has  used  them,  then  our  country
 will  always  remain  a  second-rate  or
 a  third-rate  country  It  will  not  be
 able  to  push  forward  Even  those
 outside  the  Defence  Ministry  have
 sometimes  expressed  the  opinion  that
 ‘“t  is  a  good  thing  and  if  you  are  con-
 fident  about  it,  you  can  proceed  with-
 out  further  scrutiny  at  this  stage’
 ‘What  is  more,  the  specifications,  the
 fail-safe  devices  on  them,  the  simpli-
 city  of  construction,  the  design  of  the
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 aircraft  itself  and  its  having  been
 designed  to  meet  the  multiple  needs
 of  military  transport  which  includes
 freight,  which  includes  supply  drop-
 ping  and  which  includes  ambulance
 work  and  var:ous  other  things  con-
 vinced  the  Defence  Ministry  and  its
 advisers  that  this  was  the  best  thing
 to  do

 The  second  point  was  with  regard
 to  the  committee  A  committee  was
 appointed  some  time  ago  and  it  made
 a  report  In  that  report,  they  have
 said  that  there  were  two  planes  m
 the  world  at  that  time  that  were
 worthy  of  consideration  and  one  was
 the  Avro  748  That  was  the  end  of
 it  Then  developments  took  place
 and  we  compared  them  I  am  sure
 the  House  will  not  want  me  to  go
 into  details  because  it  will  not  be  fair
 to  the  manufacturers  In  that  com-
 parison,  we  found  that  in  regard  to
 the  cost  of  production,  cost  of  equip-
 ment  of  the  aircraft,  the  difference
 was  Rs  24  lakhs  on  the  one  hand  and
 Rs  30  lakhs  or  more  on  the  other.
 We  also  found  that  the  out-goings  in
 regard  to  the  incidence  of  royalty  m
 this  case  would  be  about  half  of  what
 it  would  have  been  in  the  other  case.

 Thirdly,  I  was  asked  when  we  could
 wait  for  four  years,  why  we  could
 not  wait  for  three  months.  That  is
 how  it  appears  superficial  The  hon.
 speaker  was  perhaps  implying  or
 referring  to  the  Lockheed  project  The
 Lockheed  comes  in  at  a  time  when  we
 were  almost  going  to  take  a  decision
 and  they  say  that  they  have  not  got
 the  plane,  they  have  not  the  design,
 they  have  not  got  even  the  drawing
 on  the  board  and  ‘you  tell  us  what
 you  want  and  we  will  make  it  for
 you’  Then,  in  three  months’  time,
 they  would  put  a  project  If  that
 project  comes  here,  it  will  take  us  six
 months  to  examine  it  In  fact,  what
 is  more,  this  plane  was  not  going  to
 he  made  in  the  home  country  It  is
 not  as  though  someone  else  was  to
 take  the  risks  Then,  when  we  came
 to  the  question  of  finance,  we  could
 not  get  the  exact  figures  out  of  them
 and  from  whatever  we  got,  we  found
 that  it  would  cost  the  country  more
 There  are  other  reasons  also.  For
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 {Shri  Krishna  Menon].
 example,  let  us  presume  that  we  had
 accepted  it  and  in  a  year's  time,  the
 Lockheed  project  was  also  thrown
 into  the  pool  when  we  were  consi-
 dering  that  Douglas  or  somebody  else
 could  produce  something  and  we  will
 get  another  six  months.  It  is  not  as
 though  we  waited  for  four  years  doing
 nothing.  Of  course,  four  years  date
 the  Dakotas  four  years  more  and  the
 requirements  of  the  Air  Force,  parti-
 cularly,  in  the  present  condition  of
 transport  planes  become  more  and
 more  specially  when  the  Air  Force  is
 often  called  in  aid  of  the  civil  power
 with  regard  to  disasters.

 Shri  Feroze  Gandhi  (Rae  Bareli):
 Sardar  Majithia  is  sitting  behind  your
 back.  He  is  the  Air  Force  man.

 Shri  Krishna  Menon:  With  regard
 to  the  secrecy  point,  there  is  nothing
 which  requires  much  peeping  into  the
 matter.  So  far  as  the  production  of
 this  aircraft  is  concerned,  there  is
 nothing  secret  about  it.  Anybody  who
 has  got  the  time  can  go  and  see  them
 But  there  will  be  nothing  spectacular
 at  this  stage  of  its  production.  The
 reference,  I  suppose,  is  to  the  terms  of
 the  contract.  You,  Mr  Speaker,  will
 be  aware  of  the  fact  that  the  Govern-
 ment  does  not  place  on  the  Table  of
 the  House  the  texts  of  contracts.  This
 is  not  confined  to  the  Defence  Min-
 istry.  But  that  is  not  due  to  some
 nefarious  deal  as  suggested  but
 because  when  we  drive  hard  bargains
 and  take  advantageous  terms  for  our-
 selves,  it  is  usual  that  the  manufac-
 turers  would  not  like  it  to  be  broad-
 cast,  at  least  not  immediately  in  the
 hope  that  they  may  be  able  to  get
 better  terms  somewhere  else.  If  we
 were  to  tell  them  before  hand  that
 everything  would  be  published,  pro-
 bably  it  would  not  be  possible  to  ९०४7०
 to  some  agreement.  All  I  want  to
 submit  is  that  it  is  not  peculiar  to
 Defence  industry  as  such.

 The  question  was  also  raised  about
 our  having  thrown  away  our  capacity
 for  earning  foreign  exchange.  I  think
 I  have  said  to  this  House  before  that
 this  manufacturing  agreement

 Avro  748  and  Re-  7358.
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 includes  non-exclusive  rights  of  sale
 in  practically  the  whole  of  Asia  in
 regard  to  the  aircraft  itself.  It  also
 includes  the  sale  of  such  spares  as  are
 usable  for  the  aircraft  that  we  manu-
 facture.  That  is  a  reservation  which
 we  have  not  been  able  to  secure  in
 the  past.  Also,  in  regard  to  the  rels-
 tive  merits  of  the  projects  or  propusi-
 tions  put  before  us,  we  found  that  not
 only  the  incidence  of  royalty,  as  I
 said,  is  somewhere  about  50  per  cen‘.
 but  we  also  found  in  this  case  thar
 after  a  certain  number,  we  did  not
 have  to  pay  a  royalty  on  spares
 Spares  are  a  very  considerable  part  of
 aircraft  manufac.ure.  In  the  other
 case,  you  have  to  999  royalty  on
 spares,  and,  therefore,  the  cost  of  the
 manufactured  product  would  be  very
 much  higher.  These  are  the  various
 considerations  that  entered  into  it.

 The  decision  to  make  it  at  Kanpur
 was  a  decision  in  which  the  Indian
 Air  Force  is  the  main  factor.  That
 must  be  taken  into  account.  Nothing
 was  forced  upon  them.  And,  so  far  as
 I  am  aware—though  I  do  not  go  into
 their  committee  meetings—but  so  far
 as  I  am  aware,  it  was  a  unanimous
 decision  on  their  side.  At  the  present
 moment,  the  Managing  Director  of  the
 Hindustan  Aircraft  L  mited  is  an  Air
 Marshal  of  the  Indian  Air  Force.  He
 is  in  close  touch  with  his  brother
 officers  in  the  Air  Force  itself,  and
 there  is  no  conftict  whatsoever  about
 that.

 Another  question  was  raised  abvut
 conflict  between  the  two  Ministries.  I
 do  not  think  I  will  take  upon  myself
 to  answer  this.  But  so  far  as  I  under-
 stand  the  position,  they  are  commer-
 cial  purveyors  of  the  service  and  they
 naturally  want  to  be  quite  safe  in
 these  matters;  and  they  say  “you
 make  this  aircraft,  if  it  is  good  we
 will  buy  it”.  And  I  think  it  is  quite
 fair  So  far  as  this  is  concerned.

 The  prototype  of  this  aircraft  will
 fly  early  next  year.  It

 wit
 be  certi-

 ficated  very  scon  afterwards,  and  the
 passenger  versions  available  fax  ४४2
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 can  be  made  available  to  the  Indien
 Air  Force  in  the  later  half,  much  later
 half,  of  1961,  If  they  find,  they  can  get
 any  planes  very  well  before  that  and
 the  foreign  exchange  expenditure  is
 justified,  then  they  will  do  so  But
 on  the  other  hend,  they  are  rather
 sceptical  about  this  time-table  And
 naturally  they  are  sceptical,  because
 they  have  been  dealmg  with  people
 who  have  been  in  arrears

 So,  the  present  programme  w)]]
 enable  the  Indian  Air  Force,  if  they
 allow  the  IAC  to  take  the  first  pro-
 ducts  of  manufacture,  to  place  at  their
 disposal  a  certain  number  of  planes  at
 the  end  of  the  year  96i,  that  is  to
 say,  after  it  has  had,  what  in_  other
 countries  38  regarded  as,  adequate
 number  of  flying  hours  for  commer-
 cial  service  I  am  _  not  at  present
 aware  what  are  the  IAC  require-
 ments,  but  I  am  saying  as  to  what
 are  the  mternationally  required
 standards

 And  the  position,  as  I  understand
 from  my  hon  colleague,  the  Trans-
 port  Minister  is  that  if  in  the  mean-
 while  if  before  we  produce  an  air-
 craft  that  they  can  buy,  whenever  :t
 is  if  they  are  hard-pressed  for  ay
 they  will  go  somewhere  If,  on  the
 other  hand,  this  aircraft  is  available
 straight  inside  this  country  and  if  we
 can  compete  on  equal  terms,  it  ls
 different,  and  I  think  this  manufac-
 ture  will  compete,  not  on  equal  terms,
 but  on  advantageous  terms  both  to
 the  manufacturing  group  as  well  as  to
 the  Government  as  a  whole

 I  am  not  aware  of  any  project  for
 the  manufacture  of  transport  aircraft
 in  the  country  Their  requirements for  civil  purposes,  their  requirements
 certainly  for  the  next  five  or  ten  years, Would  not  warrant  separate  produc-
 tion,  unless  they  want  to  do  it  them-
 selves  And  the  decision  of  the

 ansport  Ministry  was  not  in  any
 ped  antagonistic  to  the  Defence  Min-

 try  or  anything.  It  was  a  joint
 wha

 T  mean  it  was  a  decision  in
 a

 all  of  us  partiopated  We  said
 ahead  with  it  There  are  many
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 other  projects  in  this  way  where  it  s
 not  possible  for  military  requirements:
 to  wait  for  the  necessary  amount  of
 co-ordination  to  take  place  I  do  not
 say  you  must  manufacture  another
 one,  and  in  any  case  these  other  pro-
 jects  before  us—of  course,  we  do  not
 know  what  Lockheed  would  be
 would  not  have  met  our  requirements,.
 because  the  necessary  versions  would.
 not  be  there  Thank  you,  Sir

 The  Minister  of  Transport  and
 Communications  (Dr.  P.  Subbarayan):
 Sir,  I  think  my  hon  friend

 Shri  Feroze  Gandhi:  We  would  lke
 to  hear  Sardar  Saheb  Sardar  Saheb
 would  like  to  say  something.

 Dr  P  Subbarayan:  I  do  not  know
 what  my  hon  friend,  Shri  Feroze
 Gandhi,  wants  What  I  wes  gomg  to
 say  was,  I  think  my  hon  colleague
 the  Defence  Minister  has  put  the  cor-
 rect  point  of  view  and  I  do  not  want
 to  add  much  to  it,  because  I  have  not
 had  the  time  to  consider  the  pro-
 posals  But,  as  he  has  himself  grant-
 ed,  we  are  a  commercial  concern  and
 our  services  have  got  to  be  kept
 intact  So,  if  any  plane  is  wanted
 before  Avro  748  is  in  the  air

 Some  Hon.  Members:  Not  ‘in  the
 air’!

 Dr.  P  Subbarayan:  What  do  you
 mean  by  फ  the  arr’?  An  aircraft
 ‘m  the  air’  means,  it  is  able  to  fly
 That  is  what  35  meant  by  ‘air’  I  hope
 the  hon  Member  will  understand  that
 position

 To  go  on  in  spite  of  the  interrup-
 tion,  af  we  require  some  planes  to
 replace  the  Dakotas,  we  shall  have  to
 go  into  the  open  market  as  my  hon.
 colleague  has  said  That  is  all  I  have
 got  to  say  about  it  If  we  can  get
 our  own  planes,  nobody  will  be  more
 pleased  than  I

 38.37  hrs.

 The  Lok  Sabha  then  adjourned  ा
 Eleven  of  the  Clock  on  Thursday,.
 September  10,  959|Bhadra  19,  1881
 (Saka)
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 Kashmir  territory

 Third  Five  Year  Plan
 Industrial  development
 Assistance  to  displaced

 persons
 India  Electric  Works

 Lrd.,  Calcutta
 Employees’  Provident

 Fund  Scheme
 Functions  of  Works
 Committees.

 Electrical  Porcelain
 Factory,  Ranchi
 Development  of  oi)  mulls
 Indian  Handioom  De-

 legation  to  West  Africa
 ixpenditure  on  hous-

 ing
 Standing  Committee

 on  Co-ordination  of
 Population  and
 Vital  Statistics.

 Distribution  of  Scarce
 Stores  to  Contractors

 Hobby  Training
 Scheme  for  Women
 in  Delhi

 7354

 CoLusina

 7724
 Tlag-25

 725
 7825-26

 7326

 7326

 7337

 727

 727-28

 ‘7128
 728-29

 7729

 749
 7129-30

 773०-37
 गाउ7

 3-32

 7732-33

 7733

 7733

 ‘7133-3

 7734-  35
 7735

 7136

 7746-37

 7737

 7737-३8

 Ts
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd,

 USQ.
 No,

 2437

 Subject

 Employees’  Provident

 Trade  delegations  sent
 abroa

 Housing  of  mine  workers
 Shifing  of  Central
 Government  Offices
 from  Calcutta

 Displaced  persons  in
 Dandakaranya

 Petinons  for  payment
 of  compensation

 Small  Scale  Industries
 Accidents  in  Lakham-
 pur  Quarry

 Misa  ration  of
 many  in  Rehabi-
 litanon  Department

 Refugee  famulies
 Nangal  Fertihzers  and

 Chemicals  Ltd
 M/s  Sunder  and  Kapo-

 or,  Delhi

 a
 Deve-

 lopment  Authority
 Pubheity  for  Danda-

 karanya  Scheme
 Willingdon  Crescent

 es
 Station,  Ahmeda-

 Bottles  for  Hindustan
 Antubiotics  Ltd

 Manufacture  of  tetra-
 cychne

 Central
 to  UP.

 Industnal  Co-opera-
 tives  :

 Assam  Pulp  Mills
 Small  Scale  and

 Cortage  Industries
 Laypat  Nagar  School
 Violation  of  air  space
 Import  of  Dammer  Batu

 Export  of  mfirm  and
 pped  cows

 Assistance

 66  Technical  Traning 4
 Committee

 {Dassv  Dany]

 CotumnNs

 7738-39

 7739
 7739

 7739-40

 ‘7141-42,

 7142-43,

 7743
 7743-44

 के

 7544-45,
 ॥745

 7745

 "146-47

 7347-48

 7148

 7148-49
 7749

 7749

 750०

 5०

 बाड़

 जड़ा
 गराढा-$2

 7753
 7732-53

 7753
 7753

 7334

 7384-S5

 ANSWERS  TO
 QUESTIONS—contd,

 uSQ.
 No,

 2467

 2468
 2489
 2470

 2677

 2472

 2473

 2474
 2475

 2476
 ATT

 94  Modernisation

 Subject

 Study  of  plastic  in-
 dustry  abroad

 Bee  venom
 Bhoodan  movement

 Jurist
 Commission

 Quarters  for  labourers
 of  Bikaner  Gypsum
 Ltd

 Sericulture
 in  Manipur

 AIT.  Station,  Cuttack
 Employees  in  Auto-

 mobile  ‘tactories
 Invitation  cards
 Elections  in  Pondicherry
 Collection  of  cess  on

 coal
 Air-conditioning  =  in

 Udyog  Bhavan
 Bungalows  at  Feroze

 Shah  Road,  Delhi
 Ind.an  books  banned  in
 Pakistan

 Dalmia  Dadri  Cement
 Factory

 Upgrading  of  Govern-
 ment  Quarte.s  in
 Delhi

 Industry

 nt  Quarters in  Delhi
 Displaced  persons  0

 Ganga  Khadar
 Recovery  of  penal  rent
 Adulteration  of  tea
 Indian  tea  exports
 Hindi  rogrammes

 broadcast”  from
 AIR,  Nagpur

 Government  Quarters
 in  Mall  Road  Delhi

 Fees  for  artists
 re part  in  rural  an

 programmes
 Stop;  of  cash
 dove  ts  displaced
 persons  in  Tripura

 and
 rehabilitation  of
 Cott
 Bent

 mulls  in  West

 Cotniors

 7755
 7755
 7°56

 7756

 7757

 757

 1158
 7758

 759
 7759-6०

 77760

 T16O~61

 6

 7762

 7762

 7162-63,

 7763-64

 7164-66

 766
 7167-68

 768
 १768-69

 7769

 7169-70

 कप

 ह १4

 7378-72
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject
 No.

 2495  Imprisonment  of  Bho-
 tanese  runners
 Chinese

 Import  of  photographic
 materials

 Import  of  photographic
 good:

 2496

 2497

 2498  Import  of  photographic
 goods

 Import  of  photographic
 goods

 Import  of
 graphic  gi

 Import  of
 graphic  goods

 Import  of  photographic
 goods

 photo-

 photo-

 Import  of  photo-
 graphic  goods

 Import  of  photo-
 graphic  goods

 Import  of  photogra-
 phic  good:

 2505-A  Firing  by  Pakistanis
 2505-B  Hindustan  Com-

 mercial  Corporation
 Ltd.,  Varanasi

 2505-C  Delhi  Shops  and  Es-
 tablishments  Act

 PAPER  LAID  ON  THE
 TABLE

 2504

 2505

 Acopy  of  Notification  No
 S.O,  7809  dated  the  x3th
 August,  1959,  under  sub-
 section  (2)  of  Section  786
 of  the  Industries

 ore lopment  and  Regulation)
 Act,  IQSt.

 MESSAGES  FROM  RAjYA
 SABHA  :  .  .

 Secretary  reported  पाल
 following  messages  from
 Rajya  Sa

 (i)  That  at  its  sitting  held
 on  the  7th  September,
 1959.  Rajya  Sabha  had

 areed  §=6without  any
 amendment  to  the  follow-
 ing  Bills  passed  by  Lok
 Sabha  on  the  3z8t
 August,  2959  :
 (7)  The  Public  Debt

 ¢  dment)  Bill,  r959.
 (2)  The  Government  Sav-

 Certificates  Bill,
 1959)

 thane  ‘Broter}

 CoLtumns

 7%972

 7772-73

 773
 e
 ITNG-15-

 5-16
 7296-77

 7777-76

 4778

 779

 7779-8०

 7180-81
 787

 १६  18r

 (7181-82

 7182

 7782-83

 MESSAGES  FROM  RAJYA
 SABHA—<contd,

 (ii)  That  Rajya  Sabhe  had
 mo  recommendations  to
 make  to  Lok  Sabha  in
 regard  to  the  following
 Bills:
 (x)  The  Appropriation

 (No.  7)  el  70959
 passed  by  Lok  Sab!
 onthe  3rd  September,
 7959

 (2)  The  Kerala  Appro-
 priation  Bill,  ‘1959,
 passed  by  Lok  Sabha
 on  the  rst  September,
 1959.

 MINUTES  OF  COMMIT-
 TEE  ON  _  PETTIONS
 LAIDON  THE  TABLE

 Minutes  of  the  Thirty-third
 to  Thirty-seventh  sittings
 were  laid  on  the  Table,

 REPORT  OF  COMMITTEE
 ON  SUBORDINATE  LE-
 GISLATION  PRESENTED

 Sixth  Report  was  presented.
 REPORT  OF  COMMITTEE

 ON  PRIVATE  MEMBERS’
 BILLS  AND  _  RESOLU-
 TIONS  PRESENTED

 Fiftueth  Report  was  pesented,

 REPORT  OF  COMMITTEE
 ON  TITIONS  PRE-
 SENTED
 Seventh  Report  was  presented

 STATEMENT  BY  MINIS-
 TER
 On  behalf  of  the  Minister of

 Commerce,  the  Deputy
 Munster  of  Rehabilitation
 (Shri  P.  5.  Naskar)  made
 a  statement  correc.ing  the
 reply  given  on  the
 22nd  April,  73959  to  a
 Supplementary  by  Shri
 R.  Narayanaswamy  on
 Starred  Question  No.
 7978  regarding  Cardamom
 Board,

 REPORT  OF  THE  BUSI-
 NESS  ADVISORY  COM-
 MITTEE  ADOPTED

 Forty-third  Report  was
 adopted,

 7388

 784

 7784

 7184

 7784

 7724

 (718690,



 bo)

 The  Minister  of  State  in  the
 Mintetry

 of  Home  Affaire
 (Shri  Detar)  moved  that
 the  |  Travancore-Cochin
 Vehicles  Taxation  (Ami-
 mendment  and  Validation)
 Bill,  959  be  taken  into
 consideration.  Shri  Nal-
 durgkar  moved  an  am-
 endment  thereto  for
 circulation  of  the  Bill  for
 the

 purre
 ८  of  eliciting

 opinion  thereon.  The
 amendment  was  nega-
 tived;  and  the  motion  to

 ones.  Afrer  pind cr  ८!  एन
 clause  consideration  the
 Bill  was  passed,

 MOTION  RE:  PT°ORT  OF
 COMMISSIONER  F  DR  LIN-
 GUISTIC  MINORITIES

 Further  discussion  on  the
 motion  re:  Report  of  Com-
 missioner  for  Linguistic
 Minorities  was  resumed.
 The  discussion  was  not
 concluded.

 MOTION  RE:  ANNUAL
 REPORT  OF  THE  EM-
 PLOYEES’  STATE  INSU-
 RANCE  CORPORATION  %266-~7330

 Shri  Narayanankutty  Menon
 moved  the  motion  re:

 Ana
 rt  of

 tbe
 Em-

 ag  so  nsurance t
 laid  on  the

 Table  on  14-8-59.  ‘Shri
 Narayanankutty  Menon
 replied  to  the  debate  and
 the  discussion  was  con-
 @uded.

 (Oaxy  Drowsr]

 Caxomns
 BILL  PASSED  z  79--य326

 7227-66

 HALF-AN-HOUR  DISCUS-
 SIONS.  न  नि
 (i)  Shri  Uma  Charan  Pat-

 naik  raised  a  half-an-hour. discussion  on  points  aris-
 ing  out  of  the  answer
 given  on  the  roth  August,
 2959  to  Starred  question
 No.  244  regarding  manu
 facture  of  Avro  748.  The
 Minister  of  Defence  (Shri
 Krishha  Menon)  replied to  the  debate.  .

 (ii)  Shri  Dinesh  Singh  raised
 a  half-an-hour  discussion
 on  points  arising  out  of  the
 answer  given  on  the  r2th
 August,  79९9  to  Starred
 Question  No.  339  re-
 garding  replacement  of
 Dakotas.  The  Minister
 of  Transport  and  Com-
 munications  (Dr.  ह:
 Subbarayan)  repliedto  the
 debate

 AGENDA  FOR  THURSDAY,
 SEPTEMBER  10,  I959/
 BHADRA  t09,  7887  (SAKA)

 Consideration  and  passing  of
 the  Criminal  Law  (Am-
 endment)  Bill,  a8  passed
 by  Rajya  Sabha  5  farther discussion  on  the  morion
 re:  Report  of  Commis-
 sioner  for  Linguistic  Mino-
 rities  ;  and  consideration
 of  motion  re:  Accident  to
 the  Hoist  Chamber  of  a
 Tunnel  at  Bhakra  Dam.

 7330—60


